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LOK SABHA

Tuesday, March 18, 1986 Phalguna 27, 1907
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The Lok Sabha met at Eleven of the Clock
[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

[English] ‘
Losses in Coal India Limited
*325. 1SHRI BHATTAM  SRIRAMA
MURTY :
SHRIMATI
LAKSHMI :

Will the Minister of ENERGY be plecased
to state:

N.P,  JHANSI

(a) What was the anticipation at the
time of revision of coal prices in terms of
Coal India Limited and its subsidiaries
becoming viable and economic, during the
last three years ;

(b) whether the losses in Coal India
Limited have continued even after such in-
crease in coal prices ; and

(c) if so, the reasons thereof ?

THE MINISTER OF ENERGY (SHR]
VASANT SATHE): (a) to (c). A statcment
is given below,

STATEMENT

During the last three years the admini-
stered price of coal was revised twice i.e.
w.e.f, 27-5-1982 and wef, 81.1984. The
price has again been revised w.e.f. 9-1-1986,
The rovisian of coal prices was generally
based on the cost of production taking into
account the impact of increase in the wages,
other inputs, depreciation interest, etc, How-
ever, keeping jn view the impact of the price

2

revision on cosuming sectors as well as
on the national ¢conomy, as- a whole, the
administered price was fixed by the Govern-
ment at a reasonable jevel which often not
only disallowed any return on investment
but did not even cover the anticipated cost

"of production in full,

Coal India, as a whole, suffered a
marginal loss of Rs. 5.34 crores during 1982-
83 after adjusting the retention price account,
However, during the years 1983-84 and 1984.
85 the losses of Coal India Limited amoun-
ted to Rs 242,68 crores and 78,03 crores
respectively. Had there been no price revision,
the losses would have been much sore
leading to avoidable non-plan budgetary
support from Government,

The losses of Coul India Limited are
almost entirely in Eastern Coalfields Limited
and Bharat Coking Coal Limited where the
Mining conditions are difficult and the
production is affected by erratic and inade-
guate power supply, absentecism of the
workers and order problems, The loss su.
ffered during 1983-84 had been substantial
because of the heavy impact of National Coal
Wage Agreement 111 which was given effect
from 1.1.1983 whereas the price revision
was . ellowed only from 8-1-1984, During
1984-85 the loss occurred mainly because of
the ircrease in the cost of production on
accourit of the raising of the ceiling for
grant of oonus/ex-gratia payment; increase
in underground allowance, revision in the
rate of Industrial D.A,, higher rates of VDA
conscquent on increase in average consumer
price iadex and higher cost of various inputs
like POL, timber, power etc.

SHRI BHATTAM SRIRAMA MURTY:
Sir, in spite of the increase in the adminis-
tered prices, the Coal Indja Ltd. is increas-
ing its losses year by year as we could see
from the figures given by the Minister
himself, In the year 1983-84 to total loss
was to the tune of Rs. 242,68 crores. Next
year, even theugh it came down to Rs. 78.03
crores, according to my information in the
year 1985-86, the projected loss would be to
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the tune of Rs, 350 crores. How is it that
in spite of the increase in a administered
price, the loss year after year is increasing
and is never decreasing ?

SHRI VASANT SATHE : The main
reason for the losses in Coal India is that
we never allow the price to be commensurate
with the cost of production. For public
policy reasons we thought that coal price
should necessarily be kept down so that the
energy price should be lower and therefore I
find that even after nationalisation year by
year this is the position. 1 will give you a
few figures. In 1973-74 the average cost of
production per tonne was Rs, 46,36, The
pit head price allowed was Rs. 37,50, Then
in 1974.75 it was Rs, 55, the allowed figure
was Rs, 47, Then in 1975 to 1975 it chang-
ed from Rs, 69, Rs, 75, Rs, 82—that is
cost per tonpe—and the price remained
constant at Rs, 64,92, Then later ong it
changed from 110 and went upto 215 in the
year 1986-87 and the price that we gave per
tonne changed from 101 to 183, Now you
can imagine that. if the gap is so much deli-
berately kept no company can ever do it,
Jeave alone, having return on capital. We
do not even allow them the price that will
cover their cost, This has been the main
reason ; this is going to continue to cause
loss from year to year,

SHKI BHATTAM SRIRAMA MURTY:
The first question is this, What was the
anticipation at the time of revision of coal
price in terms of Coal India Ltd, and its
subsidiaries, by the Government of India ?
What Exactly was the amount which accrued
to Coal India and its susibdiaries by virtue
of the increase in prices 7 How is it that
the above subsidiaries have not achieved a
break-even position in spite of that ?

SHRI VASANT SATHE : Sir, we had
anticipated that with the increase in price
the position was~ had the coal prices not
been revised last year Coal India would have
incurred a loss of about Rs, 365 crores in
spite of the economy measures initiated
during 1984.85 being continued in 1985-86
and the loss of about Rs, 500 crores in
1986-87, On account of the revision of coal
prices the CIL will be earning additional
revenue of about Rs. 103 crores from 9-1.1986
to 31-3-1986 and Rs. 367 crores during
1986.87. Thus, we will still be incurring a
loss by the end of the year, If other things

' MARCH 18, 1986

‘the equipment where the OMS in

Oral Answers 4

remain the same, we will still incur a loss of
about Rs, 395 crores by the ¢nd of the year
1985-86,

MR, SPEAKI?R : May I know whether
you are satisfied with the working of the
mines ?

SHRI VASANT SATHE : 1 say, ‘other
things being what they arc’>. Even with the
cconomy measures, | am talking at present
only of cost of production vis-a-vis prices.

MR. SPEAKER : Cost of production
also depends on the efficiency?

SHRI VASANT SATHE : It does, Sir.

AN HON. MEMBER : Why are the
costs going up ?

SHRI VASANT SATHE : The costs are
going up basically because of the increase in
investment, depreciation, interest and the
investment _made does not give immediate
return. Long gestation period is there, Sir.
Other thihgs are there. If you ask me the
basic qusstion about the entire coal working,
labour cost is prohibitive because if we have
the
country where that equipment ‘is operated
should be 26 or 27, the OMS in our country .
is 1.50, So, you can imagine the two. If
this is the condition, then you can never
expect our coal compiny to compete with
international things. These are very basic
issues. I would request, actually some day,
Sir, you should have a proper discussion, I
would like to take the House into confidence,
I feel that the entire production, of infras-
tructure industries is lopsided.

MR. SPEAKER : Overhaul it then,

SHRI VASANT SATHE : It is basically
coal, '

MR, SPEAKER : Let us take steps and .
overhaul this,

SHRI VASANT SATHE : If you have a
discussion, Sir, I would like to...... '

MR, SPEAKER : I can have a discus-
sion, no problem,

AN HON. MEMBER : You may allow
Half-an-Hour discussion,

MR. SPEAKER : Not Half-an-Hour dis-
cussion, I am going to allow a full discus-
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sion on it, no problem. On that there is no
problem, I have got enough time.

(Interruptions)

SHRI HM, PATEL : Let us ask a few
questions now.

' SHRI BASUDEV ACHARIA : Allow
some questions now, Sir.

{Interruptions)

[Translation]

SHRI BANWARI LAL PURQHIT : Mr,
Speaker, Sir, coal is burnt at the coal pit-
heads also thereby escalating the losses, I
want to know the quantum of coal thus
burnt during 1984-85 ? You might be having
figures in this regard,

SHRI VASANT SATHE: I do not
have figures as to how much was actually
burnt. I shall send these figures to the
hon. Member. A lot of coal is burnt
causing losses,

[English)

Participation of private sector in Power
Generation

326, tSHRI THAMPAN THOMAS :
SHRIMATI GEETA MUKHERJEL:

Will the Minister of ENERGY be pleased to
state .

(a) whether the Power Ministers Con-
ference held in November, 1985, considered
the proposal for the privare sector to parti-
cipate in the power development pro-
gramme ;

(b) if so, whether this proposal has been
‘accepted by Goyernment ;

(¢) whether the proposed development
programme would be on its own or in the
joint sector ; and

(d) whether Government have taken a
decision to allow imported generating sets
for new thermal plants in public or private
sector, on deferred credit ?

THE MINISTER OF ENERGY (SHRI
VASANT SATHE) : (2) During the Confe-
rence of Power Ministers, - some suggestions
were made regarding the particlpation of the
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private sector in the power development
programme,

(b) The policy with regard to generation
and distribution of electricity is regulated by
the Industrial Policy Resolution, which does
not preclude the possibility of the State
securing the co-operation of private enter-
prise in the development of the power
sector,

(c) The development programme of the
power sector envisages replacement/expan-
sion of units in privately owned utilities as
well as the installation of new captive power
units by industrial undertakings both indi-
vidually and jointly.

(d) By and large, power generating
equipment is procured indigenously. Import
is resorted to on a selective basis, when an
equipment is not manufactured indigenously,
or when the terms of fipancial assistance
obtained from international financial institu-
tions or on a bilatera! basis, stipulate pro-
curement on the basis of global competitive
tenders or that the equipment should be
procured from the country which is extend-
ing the financial a-sistance. In cases where
global bids are invited, indigenous manu-
facturers have also the freedom to compete.

SHRI THAMPAN THOMAS : Sir, at
present, the powcr geseration and supply are
basically at the State level public under-
takings. In modern countries and also
developing countries, the power generation
is very much decentralised right from solar
energy, hydro electric projects to agricultural
based energy. My question is, whether the
Government has apy plan or programme to
give this power generation and supply to
decentralised agencies such as local bodies,
corporations and associating the beneficiaries
in the decentralised areas so that the power
generation and supply can be done effectively.

SHRI VASANT SATHE : As far as
power, generation for captive purposes is
concerned we are already allowing them even
for industres. As far as rural areas are con-
cerned, iin fact, we are very happy about the
recent example of Kandia in Gujarat, The
whole village formed an energy cooperative .
and set up a non-conventional source based
energy unmit, It is not only bio gas, solar
but also other meane like gobar gas based
energy. We would be very happy if rural
areas or tribal areas and local authorities
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tike gram panchayat or zila. parishads come
forward and form energy cooperatives. We
will give all assistance to them, To that
extent, we will help through the Rural
Electrification Corporation and through
REC programmes. We can given whatever
assistance we can,

SHRI THAMPAN THOMAS : In the
Western Ghats, there are a number of rivers
covering Kerala, Tamil Nadu and Karna-
taka. Now these State public undertakings
are there for the power generation from tae
hydro electric projects.

1 would like to ask the hon, Minister
whether the Central Government have
Central Sector schemes where the natural
resources of the three States in these areas
can be exploited to a maximum by Central
invlovement. Do they have sugh programme
of power generation and supply te three
States utilising the water resources of these
rivers 7

SHRI VASANT SATHE : That is the
normal method, We have, in the Central
sector, regional plans in the entire Southern
region, Western region and Eastern region.
All oyr investment programmes in the nor-
mal conventional sources of energy are based
on regional development.

MR. SPEAKER : Why don’t we have a
healthy compctition from the two sectors ?

SHRIMATI BASAVARAJESWARI :
Sir, the Minister has said that he is going to
encourage private sector for power develop-
ment programmes. How many applications
bhave been received by the Government in
the private sector for mini hydel projects or
thermal projects 7 How many such aapplica-
tions have been received by the Government
for starting power generation in the private
sector and from which States?

SHRI VASANT SATHE : We have not
reccived any applications from the private
sector for mini hydel or such projects from
the States, They are mostly under the
control of the State Electricity Boards and
they can apply there and get the permission.

SHRI SRIBALLAV PANIGRAH] : I
would like to know from the hon. Minister
that what would be the gap between the
power generation and power requirements by
the end of the 7th Plan and whether some
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foreign organisations, foreign countries are
coming forward with a proposal to help us
in augmenting our power gencration. If so,
what is the real position, at present ?

SHRI VASANT SATHE : The gap at
the end of the 7th Plan will be approxi-
mately 9,000 m.w. capacity. There are pro-
posals from foreign countries for bilateral
assistance for various projects to bridge this
gap. They are being considered on merit,

SHRI SRIBALLAY PANIGRAHI:
What is the present position with regard to
1lis Valley Thermal Power Station and
Talcher Super Thermal Power Station?

SHRI VASANT SATHE : They are
under consideration,

SHRI GEORGE JOSEPH MUNDAC-
KAL : We are welcoming the policy of the
Government, At the same time, the Slate
Governments arc not takihg up small
schemes. In the rural areas, a number of
hydro-electric schemes could be executed.
The Central Government must give some
help and subsidy to the small units. It will
be of great help for us, Can the Central
Government give more help to small hydro-
electric schemes first 7 Certain large schemes
are pending with the State Government. The
Central Government must give financial help
for them. They require Canadian or World
Bank aid which the Central Government is
to encourage. State Governments cannot
spen huge amounts for the development of
the larger schemes also. There will be
power shortage in Kerala in the near
future.

I request the hon, Minister to give more
aid to the small hydro-electric schemes. The
State Government may be allowed to receive
foreign aid for the bigger schemes and, at
the same time, sanction for allowing the

. foreign aid countries to give more aid to the

State Government.

MR. SPEAKER : Request be accept- -
ed. Why cannot we have a healthy compe-
tition between these two sectors, the private
sector and the public sector ?

SHRI VASANT SATHE : If the private
sector comes with additionality of resources,
we have no objection,

MR. SPEAKER : They can.
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SHRI VASANT SATHE : We have open
mind. We can consider them, But that
must be with additionality of resources,

[Transiation)
(Interruptions)

MR. SPEAKER : It is a question of
having a look and sometimes one can have
a look even without wanting to see. One
might have seen,

(Interruptions)

Separation of posts of Chairman and
Managing Director in Maruti
Udyog Ltd,

*327. SHRIMATI PATEL RAMABEN
RAMIJIBHAI MAVANI : Will the Minister
of INDUSTRY be pleased to state :

(a) whether Government propose to
appoint an eminent public person as Chair-
man and separate the posts of Chairman
and Managing Director in Marutj Udyog ;
and

(b) if so, the detajls thereof and if not,
the reasons thercfore ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DE-
VELOPMENT (SHRI M, ARUNACHA-
LAM) : (a) and (b) Maruti Udyog Limited
has a part-time Chairman and a full-time
Managing Director, both being professional
managers.

[Translatian]

SHRIMATI PATEL RAMABEN RAMIJI-
BHAI MAVANI : Mr. Speaker, Sir, what I
had asked from the hon. Minister in my ques-
tion was whether Government propose to app-
oint eminent public persons as Chairman and
Managing Director ? But the hon, Minister
has not given any reply to that. Secondly, I
want to know that if a public person is
appointed as Chairman or Managing Direc-
tor, whether the productivity of the industry
can increase and whether the long waiting
list for Maruti cars can be cleared or not ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DUTT TIWARI]):
While respecting the sentiments of the hon.
lapy Member, 1 want to humbly submit
that my reply is self contained and the reply
i already there in it,  (Interruptions)
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MR, SPEAKER : Only a penetrating eye
is required, '

(Interruptions)

SHRI NARAYAN DUTT TIWARI:
This is my conviction that each hon. Mem-
ber has penetrating vision.

(Interruptions)

MR. SPEAKER : You appear to bea
very large-hearted person, Sir.

SHRI NARAYAN DUTT TIWARI : I
have to be large-hearted while facing you...
(Interruptions)

MR. SPEAKER ; Large-heartedness
makes the entire world a family.

SHRI BALKAVI BAJRAGI Mr,
Speaker, Sir, Rama has always been kind to
Narayan ., (Interruptions)

MR. SPEAKER : The same is true
about Narayan-—as is the name, so0
are the qualities.

(Interruptions)

SHRI NARAYAN DUTT TIWARI : |
was saying that the set up of Maruti Udyog
at present is such that it has a well-known
expert and technologist in Shri V. Krishna-
murthi, He has been appointed part-time
Chajrman for a short period 8o that his ex-
pertise in the ficld could be utilised,

MR. SPEAKER : Well done.

"SHRIMATI PATEL RAMABEN RAM]JI-
BHAI MAVANI : I had asked aboyt -the
appointment of a public person. Is it a fact
that it is because of part-time appointment of
the Chairman that the production is low, the
spare parts of Maruti are costlier as com-
pared to the spares of other motor cars and
are also scarce ? I also want to know
whether complaints in this regard haye been
received by the Government, if so, the
result thercof and the time by which the
hon, Minister intends to appoint full-time
Chairman ?

SHRI NARAYAN DUTT TIWARI. :
Previously also, Shri V, Krishnamurthi was
the full time Chairman’ and the Managing
Director. Keeping in view his utility and
ability, and in view of his long experience,
he has been appointed as part-time Chaire



11 Oral Answers

man and Managirg Director. 1 am of the
view that the appointment of a public per-
son as & Chairman has no bearing on the
price of Maruti Car or its spare parts,

[English)

SHRI H. M. PATEL : 1 only wanted to
ask a question, The yuestion is: whether
public men may be appointed Chairman or
Managing Director. Your reply is just
this : that professional managers at present
hold the positions ‘as part-time and whole-
time, What are the reasons for considering
that professional managers will be far
superior to the public men, That is what I
was asking,

SHRI NARAYAN DUTT TIWARI: I
have not made any comparison nor would
1 dare to make any comparison because I
think the public persons are eminent in their
own field. I think their jurisdiction and
their domain is so vast that I cannot en-
compass or limit their services to only one
public sector company -

PROF. K, K, TEWARY : 1. would like
to know from the hon, Minister whether
this highly spoken man, the man about
whom he had just now spoken in glorious
terms that he has experience, knowledge and
80 on, whether it is a fact that the person,
Mr, Krishnamurthy was dismissed by the
Government of Jodia when he was a
Secretary, what were the charges for which
be was dismissed and how he was brought
in again in Government service, 1 would
like to know.

SHRI NARAYAN DUTT TIWARI : 1
do not have any information about any such
dismissal of which the hon., Member has

spoken,

PROF. K. K. TEWARY : Itis a fact
that he was dismissed in 1983 from Govern-
ment Service and he has besn brought in
again. This should be known to the
Minister, 1 suppose he was Minister then
also.

SHRI NARAYAN DUTT TIWARI : My
answer definitely is in the negative. He wasg
not dismissed,

PROF.K.K. TEWARY : Then what
did happen ?
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MR. SPEAKER : You come to me under
Direction 115, Now the scope is open.

SHRI M RAGHUMA REDDY : Either
the Minister is correct or the member is
correct. 'We want to know who is correct.

MR. SPEAKER : That. is what I have
asked him.

[Transtation]

SHRI BALKAV] BAIRAGI : Mr.
Speaker, Sir, the question between Rama
and Narayan is being scuttled.

MR. SPEAKER : What can I do ?
[English)

Plans for Sea Water Coaversion into
Energy

*328. SHRI P. KOLANDAIVELU :
Will the Minister of ENERGY be pleased
to state :

(8) since the enmergy constraint - has
emerged as a severe bottleneck for all deve.-
lopmental activities both in rural and urbag
areas, whether any alternative proposais are
being finalised in order to meet the energy
requirements of the country ; and

(b) whether the source like coal and ol
entail several difficulties in generation of
energy ; if so, whether Government are
thinking of puttisg up plants for sea water
conversion into energy ?

THE MINISTER OF ENERGY (SHRI
VASANT SATHE) : (a) and (b). A state-
ment is given below.

STATEMENT

To meet the energy requirements, it is
proposed to augment the jnstalled power
generation capacity and the coal, oi] and
gas production ; the improve the eff iciency
of the power generation, distribution and
transmissfon systems ; to institute energy
f:onser\iahon and efficiency measures in the
industrial agricultural and household sectors -
and to accelerate the development and utili:
sation of non conventional energy sources, to
provide alternatives both for commercial and
non-commercial every requirements through
solar, wind, biogas, biomass, small hydro
and ocean systems,
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Conventional sources like coal and oil do
entail some difficulties, ; apart from taking
steps to meet these difficulties, Government
has been working on research, development
and utilisation of non-conventional renewa-
ble sources of energy, including energy from
the sea. Iovestigations and feasibility
studies for a 600 MWe tidal power project

in the Gulf of Kutch are being carried out. .

Research and Development studies on Ocean
Thermal Energy Conversion and wave energy
are also being conducted and a feasibility
study for a | MWe OTEC plant at Lakshad-
weep (Kavarati) is being undertaken. The
question of setting up plants on these
principles from sea water will depend on the
economics and the financial allocations

availpble.

SHRI P. KOLANDAIVELU : Even in
the Statement he has given details of energy
and to improve the efficiency of power
generation through solar, wind, biogas,
biomass, small hydro and ocean systems.

I put to the Minister that with regard to
the solar system only in the day time we
can have energy. But supposing we want
to preserve the energy for the night time, we
have to spend a lot of money for preserva-
tion. That is with regard to storage facili-
ties. And even with regard to coal, as far
as India is concerned, it is highly expensive
and dangerous and we are highly backward
in mining coal also. When compared to
Canada and other countries we are far back
even in mining the coal. Even in regard
to the cost of production it is higher than
the hydel and atomic energy.

1 want to ask the hon. Minister whether
the Government is thinking of any alterna-
tive proposals other than these, that is,
non-conventional systems by which sea
water can be converted into energy.

SHRI VASANT SATHE : We are at
present aware of the conventional sources
including hydel, coal and nuclear, That
have been established. But non-conventional
sources are also being used all over the
world although economically they are not
yet established on a commercial footing as
far as our country is concerned. But yet
windmill farms are therin other countries
generating substantial energy, Solar systems
are also in vogue and sea tidal energy also is
being utilised. We are trying out all these
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three systems inour country as an alterna-
tive source of energy.

SHRI P. KOLANDAIVELU ; Sir, I am
not satisfied with the answer of the hon, .
Minister, I want to put it to the
Minister again that even with regard to sea
tidal energy, we canpnot do it We can
have the enregy, only where the tidal energy
is enough, Recently, in Japan, they have
come forward with a sophisticated techno-
logy in installing sea thermal energy plants.
I do not know whether the Minister is
aware of the fact. Anyhow I put it to the
Minister, there is sca thermal power plant
as big as oil drilling rig. With regard to the
capacity of this plant is concerned, to start
with it will be 100 mega watt, it is highly
economical and it costs 250 million dollars
and it may go up to 350 million dollar and
over a period of five years, we can get the
It is cheaper than
tidal power also. T would like to know
whether Government of India will come
forward to install such plants because we
are actually 25 degrees south and being 25th
degrees south. India is lucky. In that area
we can get abundance supply of sea water,
We can convert the sea water into energy.

SHRI VASANT SATHE : This techno-
logy on Ocean Thermal Energy Conversion

(OTEC) works on the principle of utilising

the temperature diffcrent to sea water bet-
ween the surface -and at depths of 500 to
1000 metres. The temperature diffecrence is
of the order of 20 degree Centigrade or
more, Warm sea water of about 28 degree
celsius is used for vapourising fluids and low
volatile chemicals like ammonia etc, This
is a pew technology. As Isaid, all these
technologies are welcome. We would use
them provided they are established on com-
mercial footings, We have no objection to
utilising any technology provided someone
produces and proves its cpmmcrcial use,

Allotment of cement and M.S. Rods
io Kerala

*329. PROF. K. V. THOMAS : will
the Minister of INDUSTRY be pleased to
state :

(a) whether Government of Kerala have
requested for special allotment of cement and
mild steel rods for irrigation, water supply
and sewage schume* ;
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(b) if 80, the quantity asked for ; and
(c) the action taken thereon ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE.
LOPMEET (SHRI M. ARUNACHALAM) :
(a) to (c). A Statment is given below.

STATEMENT

1. In regard to Cement, Government
of XKerala had made two requests. In
August, 1985 the State Government had
indicated that the supplies of cement requi-
rements for Water Supply and Sewarage
Schemes were not adequate and they
requested for special allotment of cement for
Kerala Water and Waste Water Authority.
It was indicated by them that the minimum
requirement of cement for the Authority
was 5000MT per qusrter. In a further re-
quest made in October, 1985 they had asked
for extra allotment of 5,000 MTs. of cement
in 4th quarter of 1985 and 15,000 tonnes in
the first quarter of 1986 for Kallada Irri-
gation Project.

As regards the requirements for Water
Supply and Sewarage Schemes, these are part
of State’s own allocations and, therefore,
it is for the State Government to earmark
appropriate quantity for these schemes out
of the State quota. However, the Central
Government had been alloting a quantity
of 1210 tonnes per quarter to the Kerala
State under the International Water Supply
and Sanitation Decade Programme, As
regards additional allocation for Kallada
project, the procedure is that allotment for
irrigation projects is made by the Central
Water Commission from the bulk allotment
placed at their disposal every quarter, The
Central Water Commission had made an
allotment of 20,000 MT for the first quarter
of 1986,

In regard to- Steel the request was recei-
ved. from the Government of Kerala in
October, 1985 asking for allotment of 5,000
tonnes of Steel for Xallada Irrigation Project
for the 4th quarter, 1985 and first quarter,
1986, The State Government were informed
that the reqirements of the irrigation projects
are projected by the Central Water Commi-
ssion to thc Joint Plant Committee at
Calcutta, which makes bulk allocations to
the Commission. Thereafter, the Commission
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makes special allocations in favour of
various irrigation projects. The State
Government were, therefore, advised to get
in touch with the Central Water Commission
and indicate to them the specific items of
steel and their sizes, etc, They were also
informed that in case their requircments was
for bars and rods these could be procured
directly from the rerolling units as availabi-
lity of these jtems with SAIL, IISCO and
TISCO were limited,

PROF. K V. THOMAS : Sir the state-
ment given, clearly shows that the Kerala
Government has asked for 5000 MTs of
cement in the fourth quarter for the
implementation of the water supply and
sewage schemes, But actually, the Central
Government has allotted only 1210 tonnes
per quarter, This clearly shows how the
Central Government is going to meet the
needs of States like Kerala, where we are
implementing the water supply scheme in a
big way. Even by the end of 20th Century,
we will not be able to supply drinking water
to our problem villages. In this connection,
I would like to know whether the Govern-
ment of India will supply us adequate cement,
as Kerala is ope of the States which does
not have a major cement plant, so thet we
can complete our water supply and sewagc
scheme in time,

SHRI M. ARUNACHALAM: It would
be seen that the supplies in the fourth
quarter of 1985 have been increased
significantly, Enquiries made with the
Central Water Commission also indicate that
the Central Water Commission have no
serious complaints to make about supply of
cement to Kerala Irrigation Projects. In the
year 1984, Kerala has been allotted 2,82,000
tonnes and out of this, 95 per cent of the

¢ allocated cement hds been despatched, In

1985 3,04,000 tonnes of cement were allotied
out of which 72 per cent cement has been
despatched.

PROF. K.V. THOMAS : My question is
regarding the cement that has to be supplied
for our water supply and ‘sewage schemes
and not other schemes like electricity
generation, etc, This a specific question for
the cement that has to be allotted for
water supply and sewage schemes. The hon,
Minister has said we have been giving 2,500
tonnes per quarter for this scheme,
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SHRI M, ARUNACHALAM: As far as
allotment of cement is concerned we are
doing it. Specific allocation is made by the
State Government,

PROF K.V. THOMAS : This is a general
answer. We have been asking for cement for
specific purpose, If the things proceed this
way we will not be able to complete any
project, Water supply scheme is a very im-
portant scheme. We have got many problem
villages.

MR. SPEAKER: Why cann’t
provide cement to them?

SHRI M. ARUNACHALAM: As far as
we are concerned we are giving cement, For
specific proejcts it has to be allotted by the
State Government,

you

[Translation]
Black-Marketing In LPG Coanections

#330. DR, CHANDRA SHEKHAR
TRIPATHI: Will the Minister of PETRO-
LEUM AND NATURAL GAS be pleased
to state :

(a) whether complaints regarding black-
marketing in cooking gas connections in
different parts of the country are increasing
day by day;

(b) if so, the main reasons thereof and
whether Government have inquired into
the reasons |

(c) whether Government propose to take
any steps to check the black-Marketing and
if so, the details thereof ;

(d) whether Government propose to
allot more gas agencies in the country
keeping in view the demand for gas connec-
tions ; and

(¢) if so, when and if not, the reasons
therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI CHANDRA
SHEKHAR SINGH): (a) to (¢). A statement
is given below

STATEMENT

(2) In the normal course of business oil
companies receive complaints also regarding
black marketing in LPG connections by

PHALGUNA 27, 1907 (SAKA)

Oral Answers 18

distributors. These are investigated and
appropriate action is taken rapging from
issue of warning letters to termination of
distributorships. :

(b) The main reason for such cases is
the desire of some unscrupulous distributors
to take undue advantage of the keen demand
for new LPG connections in most parts of
the country.

(c) The oil marketing companies carry
out periodical and surprise inspections of
LPG distributorships under the Marketing
Discipline Guidelines and take action in
terms thereof in appropriate cases.

(d) Yes, Sir.

(e) LPG distributorships are being
continuously set-up in terms of the oil
industry’s annual marketing plans at various
locations all over the country.

DR. CHANDRA SHEKHAR TR]-
PATHI :- The hon. Minister deserves cong-
ratulations for admitting that black market-
ing does take place, because uptil now an
effort was always being made to cover up
the facts, which was not a good thing.

For the time being, I would like to know
the number of complaints received against
the distributors in Uttar Pradesh, how many
of them were issue warning and in how
many cases the dealership was terminated ?
What were the reasons for not termjnating
the dealership of the rest ?

SHRI CHANDRA SHEKHAR SINGH :
I do not have figures relating to the various
states at the moment, I had tried to coflect
this information. There is no arrangement
of collating such figures again and bringing
them before the House, However, at diffe-
rent places, form where such complaints were
received, action was taken rapnging from
issue of warnipg letters to termination of
dealership. I do not want to quote these
figures because their number is not very high
and they may not reflect the actual position,
but we are trying to ensure that periodic
inspections are made and wherever such
complaints are received, stringent action
ranging from issue of warning letters to
termination of dealership is taken,

DR. CHANDRA SHEKHAR TRI-
PATHI : Generally, complaints are received
from all over the country that L.P,G, dealers
alsd keep hot plates and gas chyllahs and
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force the connection holders to buy gas
chullah from them 80 that they could indulge
in over-charging of Rs. 200 to Rs. 400. Will
the hon. Minister issue directives that no
L.P.G. dealer should sell gas chullah and
that there should be a separate dealer for
that so that the consumers are not put to
inconvenience?

MR. SPRAKER : In that case there will
be two thieves,

SHRI CHANDRA SHEKHAR SINGH :
A number of such complaints have been
received and in this connection.........

PROF. K.K. TEWARY : Also
action thereon.

SHRICHANDRA SHEKHAR SINGH :
Action has also been taken, But to demand
that the dealers should not keep hot plates
would not be proper, because most of the
people buy hot-plates from the dealer with
whom their gas connections mature. However,
there are clear instructions that the consumer
should not be forced to buy from the dealer,
Instructions have also been issued as to how
its inquiry and inspection at two stages is
to be conducted so as to ensure that similar
complaints are not received in future. Special
action has been taken with regard to the
point raised by the hon. Member and it is
hoped that good results will follow......
(Interruptions)......

SHRI CHIRANJI LAL SHARMA :
Have such complaints come to the notice of
the hon Minister that the quantity of gas in
L P.G cylinder
If so, what action is being taken against
this practice ?

SHRI CHANDRA SHEKHAR SINGH :
Such complaints have been received at the
level of dealers and now a mechanism in
the cylinders is being introduced so that
such complaints are reduced to the minimum,

(Interruptions)

SHRIMAT{ SUNDERWATI NAWAL
PRABHAKAR : Mr Speaker, Sir, whenever
the consuwer makes a telephone call to the
dealer for a refill, he does not get the
telephone line, It is heard that the dealer
puts the receiver off the cradle or in not
prepared to answer the call. Secondly, when
a consumer personally goes to get a refill,
he gets the reply that the gas is out of
stock, I want to know whether L.P.G. is

take
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actually in short supply or the consumers
are harassed unnecessarily.

SHRI CHANDRA SHEKHAR SINGH :
Action is taken when specific complaints are
received. As of now, there is some shortage
in the northern region and efforts are being
made to remove this shortage, It is hoped
the situation will return to normal within a
month or two.

[English)

SHRI AJOY BISWAS : Perhaps the
Minister is aware that in the matter of
establishment of manufacturing uaits of
LPG cylinders, there isa lot of regional
imbalance. I am told that the State of the
Central Minister incharge of Petroleum
Ministry gets the highest number of LPG
cylinder manufacturing units. I would like
to know from the hon. Minister whether it
is a fact that when his predecessor was the
Minister of Petroleum, the highest number
of LPG cylinder manufacturing units were
sanctioned in the state of Gujarat.

SHRI CHANDRA SHEKHAR SINGH :
For the manafacture of LPG cylinders no
licences are required. They have only to
register themselves and go along with the
manufacturing process. So, there is no
scope for favouritism in this respect,

SHRI RAM PYARE PANIKA : It was
stated by the then Minister, Shri P, Shiv
Shanker that all the towns with a population
of 20,000 in the country would have gas
agencies. I would like to know from the
Minister, whether he is going to give
agencies to such towns having population of
20,000 or more,

MR. SPEAKER ; Why only towns with
population of 20,000 pecople ? Even villages
with 500 population should have this
facility.

SHRI CHANDRA SHEKHAR SINGH :
We agree that it should be made as liberal
as possible, but the constraints that operate
are that the business should be of an order
which is viable and profitable. Otherwise
some black-marketing or some wrong
practices will develop. So, we are sanction-
ing the outlets keeping in view both these
requirements, I would like to tell the
House that whatever be the number of
outlets, by the ead of the Seventh Plan
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period, the customer population is likely to
go up from one crore to two crores approxi-

mately.

Export of Crude oil and Import of
Refind oil

%331, SHRI R. P, DAS : Will the
Minister of PETROLEUM AND NATURAL
GAS be pleased to state :

(a) whether it isa fact that the export
of crude oil has since declined ;

(b) if so, by what quantity ;

(c) whether import of refined oil has
also declined to the same extent ; and

)
(d) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI CHANDRA
SHEKHAR SINGH) : (a) to (d). A state-
ment is given below.

STATEMENT

(a) to (d). There is no export of crude
oil at present, A quantity of 6.5 million
tonnes was exported in 1984—85 and only
0.525 million tonnes upto May in 1985— 86,
However, the net import of refined petro-
leum products came down from 5,2 million
tonnes in 1984—8S5 to an estimated 2.6
million tonnes in 1985—86. These two do
not expactly match due to reasons like
- increase in demand for products reduction in
quantity after refining, inventory adjustments
and export of products surplus to our
requirement.

SHRI R, P. DAS : The statement says
that the export of crude has come down
from 6.5 million tonnes to 0525 million
tonnes, which is a very negligible quantity,
It is because of a fall in the production of
crude in the country.

MR. SPEAKER : It is only due to an
increase in our refining capacity.

SHRI R. P. DAS : Yes Sir, Secondly, it
is because of an increase in the refining
capacity. The statement also says that
import of refind oil bas also come down
from 5.2 million tonnes to 2.6 million
tonnes, just half of the total rofined oil. The
most important point is this, The declared
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policy of the Government is to attain self-
sufficiency in oil. And actually, the level
of self-sufficiency attained at the end of the
Sixth Five Year Plan was about 70 per cent.
But in the meantime, there are some signs of
erosion in the level of self-sufficiency in oil
and it may come down to 6! per cent during
the Seventh Five Year Plan, I would like
to know from the Minister as to what effec-
tive measures have been taken to check the
erosion in self-sufficiency in oil.

SHRI CHANDRA SHEKHAR SINGH :
Sir, firstly there has been absolutely no
question of a fall in in the production of
crude in the country. On the other hand,
it is going up. This has been brought down
as a resuit of the expansion of our refining
capacity as has been explained. But the
hon. member is correct when he says that
the degree of self-sufficiency in oil and
petroleum products shall go down during
the Seventh Plan period from a level of 70
per cent in the year 1984—85 to 61 per cent
in the terminal year of the Seventh Plan. It
is primarily because our demand is growing
at an average ratc of 3 miilion toones per
annum, Qur production has not been able
to keep pace with it. The present projec-
tiops are that during the Seventh Plan
period, unless we are lucky enough to strike
a very good reserve, the gap is going to
widen and the degree of self-sufficiency shall
come down, But a package of measures
have been taken to tackle the situation as
best as possible. Firstly, we are trying to
intensify our exploration work and to step
up our production programme by evolving
correct and modern strategies. Also, we are
trying to contain the growth in the rate of
consumption of oil and petroleum products,
Both supply management and demand
management are being exercised to meet the
situation.

SHRI R, P. DAS : The hon, Minister
has just said that, he has taken some steps
to curb the consumption of petroleum pro-
ducts in the country. But during the current
year, the rate of consumption has inereased
to the tune of 7.9 per cent, How can it be
possible to check the consumption of petro-
leum products in the coming years? There-
fore, Sir, I would like to know categorically
from the Minister and he has to spell out
the measures that would check the rise in
consumption of petroleum products in the
country?
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SHRI CHANDRA SHEKHAR SINGH :
I explained on the floor of the House that
we have taken recourse to two broad ap-
proaches. First is the price mechanism to
which this House as applied its mind. Itis
certainly going to reduce our consumption
to a certain extent and we are also, as I
have explained earlier, trying to evolve a
comprehensive package of measures for con-
servation of oil and petroleum products.
We have discussed this matter and we hope
that by next month, we shall be able to
come to certain decisions which would be
implemented rigourously,

[Translation]

SHRI G, C. MISHRA : Will the hon.
Minister be pleased to state whether kerosene
oil is also imported and most of it is made
use of for adulteration of diesel oil ? If so,
what steps are being taken to check it ?

SHRI CHANDRA SHEKHAR SINGH :
Kerosene oil is also imported and the rea-
son for adulteration of diesel with kerosene
is that there is a big price differential
between the two. In this conrnection, a
suggestion which is given repeatedly is that
the price of both should be brought at the
same level so that there is no adulteration,
but keeping in view the interests of kero-
sene oil consumers, it was not considered
proper to strike parity in the prices, Simi-
larly, another suggestion given in this
regard was coloration of Kerosene ; this was
given a test too, butit was not found
effective. Some other measures are also
being suggested. Since other countries do
pot have any such problem, we have to
depend entirely on the research being carried
out indigenously and our efforts in this
direction are continuing...... (Inferruptions)
If a way out is found to differentiate the
two, it will certainly he tried (Interruptions).

[English]

SHRI SOMNATH CHATTERIJEE : He
is giving his personal explanation. He has

lost his job. Let hus hear him, Sir.

SHRI1 C. P, THAKUR : Sir, in planning
for the oil consumption any country, earmark
oil for some emergency like war, etc, but in
our country, there are reports that our
reserve i8 limited. How much percentage
of reserves you are carmarking fer emergency
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- and how much you are using for the day-
to-day consumption ? ’

SHRI CHANDRA SHEKHAR SIHGH :
Sir, no such emergency situation exists in
the country at the moment; But our re-
quirement of oil is related to the requirement
of economic growth, and con-sumption of
oil is an indicator of the economic develop-
ment of a country.

MR. SPEAKER : Do you think in the
case of contingency some.,........

(Interruptions)

SHRI CHANDRA SHEKHAR SINGH :
Certainly that we can always step up, if any
contingency arises. So we are trying to
keep right balance between the immediate
necessity and the demands which are going
to develop in future and also in emergency.

SHRI C. P. THAKUR ; Was there any
thinking in that direction or not......

SHRI CHANDRA SHEKHAR SINGH :
Yes, certainly, ©

SHRI C. P, THAKUR : for keeping
oil supply for the emergency ?

SHRI SOMNATH CHATTERIJEE : May
I know from the hon., Minister what action
is being taken for the purpose of implemen-
tation of the feasibility report that has been
given for production of oil from coal which
will significantly augment our production—
availability of oil ? The Minister knowns it
unless, he has been made to forget it.
Therefore, 1 would like to know what
steps are being taken for the purpose of
production of oil from coal ?

SHRI CHANDRA SHEKHAR SINGH :
1 cannot give, I am not in & position to give
detailed information on this point, I shall
try to apprise the hon, Member of this.

SHRI SOMNATH CHATTERIJEE :
Does the hon, Minister not know of this
project ? (Interruptions),

MR, SPEAKER : He knows, but he

And
not a half-baked reply.

SHRI SOMNATH CHATTERIJEE : The
Minister does not know it.

MR. SPEAKER ; If he does not know,
you let him know,



25 ‘Oral Answers

Central lnvestment in Power Sector
in Kerala

%332, SHRI K. KUNJAMBU : Will the
Minister of ENERGY be pleased to state
the total Central investment in the power
sector in Kerala during the Sixth Plan ?

THE MINISTER OF ENERGY (SHRI
VASANT SATHE) : Central investment in
the power sector is made on a regional basis
and not State-wise. According to informa.
tion available, the Central assistance released
to Kerala as a block loan and grant for the
State's Sixth Plan as a whole was about Rs,
483 crores.

SHRI K. KUNJAMBU : According to
the present estimates, Kerala is going to
face power famine in the very near future,
1 want to know what is the estimated power
requirement in Kerala during the 7th Plan,
and how it is going to be met,

1 also want to know whether any power
project is going to be set up in the Central
sector in this Plan,

SHRI VASANT SATHE : As I said,
power projects are set up in the Central
sector on a regional basis. As far as
Kerala’s power requirements are concerned,
in 1985-86 there has been no power shortage
in Kerala, as indicated by the figures : The
requirement was 4753 million units, and
availability 5,753 million units, Shortage :
Nil.

But in the 7th five year Plan, based on
the demand assessment of the 12th Power
Survey, the power supply position in Kerala
at the end of 7th Plan period viz, 1989-90 is
anticipated as follows :

Peak demand-—1659 Megawatts ;

Peak availability—1400 Megawatts
Deficit 259 Megawatts,

Energy requirement—8647 million units;
Energy availability—6556 million units.
The deficit will be 2,091 million units,

At the end of the 7th five year Plan, the
southern region as a whole will have a peak
time shortage of 15%,, and energy shortage
of 17,5%,.
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SHRI K, KUNJAMBU : I want to
know the names of the power projects in
Kerala awaiting Central clearance, and what
steps are being taken to clear them
speedily.

SHRI VASANT SATHE : There are no
projects at present which are awaiting clea-
rance from the Centre, as far as Kerala is
concerned, Kerala is having external assis-
tance for power production, They are :
Idukki hydro-electric project, which has been
implemented with assistance from Canadian
International Development Agency, and the
Lower Periyar Hydro-Electric project which
is under implementatjon ‘with World Bank
assistance.

The projects for which proposals have
been received but for which further informa.
tion is being asked for, are :

Multi-purpose hydro projects are :
Korapara Kuriakutty, Manathawady
(Interruptions). The spelling here is different.
Is it Manandawady ? Whatever it is,...,Then
we have the Kerala Pandiar Punnapuzha
and Kuttiyadi schemes, under mejor/medium
hydro projects. In regard to these projects,
proposals have come before C.E A We have
asked them to give information. There are
various stages, regarding which further
information is required from the State.

SHRI T. BASHEER : Have the Central
Government received any request from the
State Government of Kerala to complete -
the on-going project which is now beyond
the schedule because there is not enough
finance to complete the on-going project in
Kerala ; if so, what steps the government
have taken ?

SHRI VASANT SATHE: I am not
aware of any such request where they have
asked the Central Government to complete
the on-going project at our cost. Whatever
projects are there, they are already tied up
either with canadian aid or World Bank aid.

SHRI S. M. GURADDI : As you know,
Karnataka is facing an acute shortage of
power,

MR, SPEAKER ; No, this is about
Kerala. No.

SHRI S. M. GURADDI : Have they
cleared Kera Nuclear Power Project ?

MR. SPEAKER : Next Question.
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Acquisition of New Tecbnology By ONGC for
stepping up oll predaction
#333, SHRI Y. S, MAHAJAN
SHRI BANWARI LAL PUROHIT:

will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state

(a) the measures being taken by the Oil
and Natural Gas Commission to increase
production of crude oil to meet the growing
needs of the country ;

(b) whether the ONGC acquired or are
acquiring new technology to step up pro-
duction ;

(c) if so, from which country and at
what cost ; and

(d) the details of long-term plans of
ONGC to attain self-sufficiency in oil
production ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI CHANDRA
SHEKHAR SINGH) : (a) Some of the
steps proposed to increase the production of
crude oil are :—

(i) Intensification of exploration which
may eventually lead to enbanced
production,

(ii) Intensification of work-over opera-
tions. ‘

(iii) Use of enhanced oil recovery
techniques.

(iv) Induction of advanced technology.

(b) and (c). Yes, Sir, ONGC acquire
new technology through consultancy, train-
ing, charter hire services as well as purchase
of equipment from countries like USSR,
USA, Canada and France etc; the cost
varies from case to case,

(d) ONGC has drawn up 20 years pers-
pective-plan for exploration and exploitation
of petroleum covering the period 1985 to
200S. During the Seventh Five Year Plan the
production target of ONGC is 144 million
tonnes,

SHRI Y. S. MAHAJAN : The ONGC
has undoubtedly intensified its exploration
operation and has discovered a number of
new sources of oil. What are those new
sources of oil and what is the potential of
these new sources of oil ?
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SHRI CHANDRA SHEKHAR SINGH :
The most significant find so far discovered
is Gandhar, It has not been possible to
give a firm indication of the available
resource, but one projection which the ONGC
bas made is that it is 100 million tonnes ;
but as yet our assessment is that only 60-70
lakh tonnes have been firmed and the rest
depend on what the new data reveals.

SHRI Y, S. MAHAJAN ; We get tech-
nology from Russia, America and other
countries. It is reported that continued
delay in the delivery and in the commission-
ing of equipment and drilling rigs has re-
sulted in low availability of producing welis.
If so, what steps have bheen taken to see
that the machinery received is utilized as
far as possible immediately ?

SHRI CHANDRA SHEKHAR SINGH :
We keep a constant monitoring of equip-
ment used although there might be some
delay somewhere, but, broadly, this is not
the phenomenon which has affected ONGC
overall production work at the moment.

[Translation)

SHRI BANWARI LAL PUROHIT : Mr,
Speaker, Sir, no proper planning is done in
advance in respect of the gas pipe lines and
due to this, the oil production suffers and
the progress dampens, 1 would like to
know from the hon. Minister whether he
would see to it that advance planning is
done in respect of gas pipelines and
proper attention is paid to laying of pipe -
lines 7

[English]

MR. SPEAKER : The Quest Hour is
over,

WRITTEN ANSWERS TO QUESTIONS

[ English)

Delivery of gas compressors to ofl India
by Bharat Petroleum Corporation
Limited

*334 DR. G. VIJAYA RAMA RAO:
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state ;

() whether gas compressors are being
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supplied as per schedule to the Oil India by
the Bharat Petroleum Corporation Ltd,

(b) whether supplies from foreign
suppliers which were ordered carlier have
already been received ; and

(c) if not,
expected?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI CHANDRA
SHEKHAR SINGH) 3;(a) The four gas
Compressors currently on order by Oil
India on Bharat Pumps and Compressors
Limited are expected to be supplied in
time, by May, 1986 ;

(by Yes, Sir,

when these supplies are

(¢) Does not arise,

[ Transiation] .

Headworks for diversion of water of Sutlef,
Bhakra, Ravi and Beas water into Gang,
Bhakra and Indira Gandhi Canals

*335, SHRI MANPHOOL SINGH
CHAUDHARY Will the Minister of
ENERGY be pleased to state :

(a) the names of water headworks from
where water of the Sutlej, Ravi and Beas
reivers is diverted into Gang, Bhakra and
Indira Gandhi Canals in Rajasthan ;

(b) whether the Government of India
have decided to take over the control of
these headworks ;

(c) whether this decision is being im-
plemented ; if not, the reasons therefor ;
and

(d) whether the offices of the Irrigation
Department of the Rajasihan Government
have been set up in Ferozepur and Chandi-
garh to inspect these headworks ?

THE MINISTER OF ENERGY (SHRI
VASANT SATHE): (a) The water into
Gang Canal (Bikener Canal) is diverted
from Harike Headworks as well as from
Ferozepur Headworks. The water into
Bhakra Canal is diverted from Nangal Dam
Headworks, The water into Indira Gandhi
Canal (Rajasthan Canal) is diverted from
Harike Headworks,
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(b) and (c), A directive was issued by
the Central Government in January, 1978
directing Government of Punjab to hand
over the control of the Headworks of Rupar,
Harike and Ferozepur to Bhakra Beas
Management Board. Subsequently, an agree-
ment was signed by the Chief Ministers of
Punjab, Haryana and Rajasthan in the pre-
sence of the Prime Minister on 31,12.1981,
in which there was a provision regarding
measures to ensure equitable distribution of
water to all the partner States. Accordingly,
Bhakra Beas Management' Board has been
taking regularly a review of the water
releases to the various States. All the
partner States including Rajasthan are re-
presented on the Bhakra Beas Management
Board and any complaint about short sup-
plies is taken up by Rajasthan representa-
tives and sorted out in the Board itself,

(d) Government of Rajasthan has set up
a Water Controller Cell at Chandigarh/
Ferozepur to watch the releases from Nangal
and Harike Headworks.

Chemical Factorles Functioning in Public
Sector with Foreign Ald

*336. SHRI BANWARI LAL BAIRWA
Will the Minister of INDUSTRY be pleased
to state :

(a) the number of chemical factories
functioning in the country in public sector
with foreign aid and the names of gases
being used therein :

(b) whether adéquate safety arrange-
ments have been made in these industries ;
and

(c) if so, the arrangement made to
check such safety measures adopted there ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DUTT TIWARI): (a)
M/s, Hindustan Organic Chemicals and M/s,
Hindustan Insecticides Limited, the two
Public Sector Chemical Units, are not at
present functioning with foreign aid.

(b) and (c). Do not arise.
[English]
Review of Licensing Policy for Antomobiles

*338, DR, B. L. SHAILESHI : Will the
Minister of INDUSTRY be pleased to
state :
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(a) whether Government are reviewing
the licensing policy for automobiles with a
view to avoiding foreign collaborations and
imports which do not generate adequate
export potential ; and

(b) if so, their present thinking on the
auto-licensing policy ? ’

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DUTT TIWARI): (a)
and (b). Recognising the need for technolo-
logical upgradation in the automobile
industry and consequent savings in fuel,
Government have during recent years,
permitted automobile manufacturers to enter
into foreign collaborations, The future
strategy which would give a boost to indi«
genous development and at the same time
would not insulate us from technological
innovations abroad is under formulation,

Proeduction of Maruti Cars

%339, SHRI CHIRANIJILAL SHARMA:
Will the Minister of INDUSTRY be pleased
to state

(a) the number of Maruti cars manu-
factured upto 31st January, 1986 ;

(b) whether the production is behind
the schedule ; and

(c) if so, the steps proposed to be taken
for incrcase in production of Maruti cars ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DUTT TIWARI): (a)
Maruti Udyog Limited had manufactured
about 50,000 cars upto 31.1.1986.

(b) No Sir.
‘(¢) Does not arise,

[Transiation]
Illegal Trade in Coal

*340. SHRT SARFARAZ AHMAD :
SHRI M. RAGHUMA REDDY :

Will the Minister of ENERGY be pleased
to state s

(a) whether Government'’s attention has
been drawn to the news-item appearing in
the daily ‘‘Janasatta’ dated 3lst Japuary,
1986, under the caption ‘Croron Ki Koyala
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Cheori Ujagar (Pilferage of coal worth crores

" of rupees comes to light) ;

(b) if so, the details regarding this il-
legal trade in coal and the quantity and
value of coal pilfered !

(c) the action taken in the matter ; and

(d) whether Government propose to take
any steps to check the theft of coal in
future and if so, when and the details
thereof ?

THE MINISTER OF ENERGY (SHRI
VASANT SATHE) : (a) Yes Sir.

(b) and (c), Raids were conducted by the
CBI on 22.1.86 and 24.1.1986 on the follow-
ing permises of dealers and consumers of
coal in Hazaribagh District and in Kokar
Industrial Area :~—

I. RC/1/86-RAN date of search—22.1.86.

(i) Premises occupied by Ramesh
Kumar Jain, Coal Handling Agent,
at Ashok Cinema Colony, Ranchi
Road, Marar, Distt, Hazaribagh,

(ii) Factory premises of M/s. Pushpa
Refractories Ranchi Road, PO
Marar Distt. Hazaribagh,

II. RC 3/86-RAN date of search-24,1.86,

(i) Office-cum-House Premises of Sh.
Denabandhu Roy Sfo N.G. Roy,
149, Hazaribagh Road, Ranchi.

(ii) Office of M/s. Austin (India) and
godown of M/s. United Moulding
Works situated on the same
campus of Jatin Chandra Road,
Ranchi.

(ili) Factory/Premises of M/s. United
Moulding Works Factory, Kokar
Industrial Area, RAN. '

(iv) Shri R. C, Mehta S/o. Shri D. C.
Mehta and Shri R. L, Mechta S/o.
Shri D, C. Mehta, R/O Jhanda

Chowk, Ramgarh Cantt. Hazari-
bagh.

The cases were registered by CBI on the
allegation that the consumers involved had
been lifting coal on false declaration of
consumption of coal. The ' cases are under

’invcstigation by CBI. The question of
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taking action, if any, against the officials of
CIL, will arise only after the investigation is

completed and if complicity on the part of -

officials of CIL is detached,

{d) The following steps have been taken
by CIL to check the theft of coal from the

collieries .—
(i) Carrying out surprise checks ;

(il) Detection through flying squads

consisting of police, watch and

"~ ward staff of the coal companies

and Central Industrial Security
Force Personnel ;

(iii) Cancellation of licences of private
coal depots within radius of 8 Kms.
by Distt. Authorities.

(iv) Stricter regulation of supply ‘of
domestic coal to the consumers ;
and

(v) Departmentalisation of internal
transport of coal/coke from pit-
heads railway sidings,

[English}
Working of Cement Corporatian of India

*34]1. SHRI HARISH RAWAT : Will
the Minister of INDUSTRY be pleased to
state :

(a) whether Government have appointed
" a Committee to go into the working of the
Cement Corporation of India ;

(b) if so, the terms of reference of the
Committee ;

(¢) the findings of the Committee ; and

(d) the action Government propose to
take on the basis of the findings and reco-
mmendations of the Committee, if any ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DUTT TIWARD: (a)
Yes, Sir.

(b) The terms of reference of the Com-
mittee are as follows :

1. To make a comprehensive apprai-
sal of the state of affaizs of the
Cement Corporation of India
covering gll  aspects including

‘production, gapacity  utilisation,
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financial performance, industrial
rejations and the manner in which
the top management is measuring
upto its tasks, etc. ; and

-2, To review the systems and pro-
cedures followed by the Cement
Corporation of India for the main-
tenance and reporting of inveatories
appointment of handling agents
and stockists, award of contracts
and placement of purchase orders.

The Committee has been requested to
make specific recommendations on the steps
to be taken by the Government and Govern-
ment nominees on the Board of Directors of
the Corporation to improve the state of
affairs of the Corporation and to revise/
modify the system and procedures followed
by the Cement Corporation of India, if
necessary.

(c) and (d), The Committee is expected
to give its interim recommendations by the
end of March, 1986,

Communication System in Sikkim

%342, SHRIMATI D.K. BHANDARI :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether Government are aware that
communication system is poor in Sikkim as
compared to other States ; and

(b) if so, what steps Government have
taken to improve the communication
facilities in that State in view of its strategic
location ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS {SHRI
RAM NIWAS MIRDHA : (a) The com-
munication system in Sikkim i3 generally
satisfactory and is at par with other States
in the region, -

(b) To further improve the telecom-
munication sefvices in the State of Sikkim,
Department has drawn plans to vigorously
implement the operational and development
activities, viz ;

) C}ose monitoring of the systems
~ aiming at improved performance,

{2) Replacement of existing MAX-II
by MAX-1, 1500 Jines at Gangtok,
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(3) Provision of Digital UHF link at -

Gangtok to link Gayzing and
Mangaon, Namchi and Microwave
link between Gangtok and Darjeel-
ing.

(4) Telex exchange at Gangtok,

Action Plan for Improvement in
Telecommunicatian Services

*343. DR. G. S, RAJHANS :

PROF, NARAIN CHAND
PARASHAR : '

Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether Government have finalised
action plan for each telephone district with
clear targets and details of inputs and or-
ganisational requirements in the country ;

(b) if so, to what extent the new action
plan will bring improvements in the services
of telecommunications in the country ; and

‘(c) whether the plan would also take
into account the frequent break-downs in
telecom services, as also the hardship to the
subscribers through ‘wrong® connections
delay in maturing of trunk calls, faulty
functioning of S.T.D. and the poor response
of 199’ <198", *197’, “180° and ‘18!’ ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA); (a) Yes, Sir,
There are operational plans for every Tele-
phone District with clear targets for ex-
pansion, new telephones and  various
performance parameters. The telephone
systems of Bombay and Delhi are being
~ constituted into a public sector corporation,

(b) The waiting lists will be reduced by
providing more connections. The operatio-
nal plan envisages 5% to 109/ improvement
over the past year in regard to complaints,
faults, duration and effective percentage of
trunk calls.

(©) Yes, Sir,

Malpractices due to supply of Petrol at
high temperature
%344, SHRI ANOOPCHAND SHAH :
Will the Minister of PETROLEUM AND
Np?‘;‘pm GAS be plonseq 10 tats ;
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(8) whether it is a fact that petrol
supplied to petrol pumps at high tempera~
ture leads towards evaporation loss to &
dealer and that makes dealer to adopt mal-
practices for adulteration and such other
things ;

(b) if so, the steps Government propose
to take to supply petrol at a normal range
‘of temperature ; and

(c) if not, what is the normal range of
temperature for petrol at the time of supply?.

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
(SHRI CHANDRA
SHEKHAR SINGH): (a) to (c). Petrol is
supplied normally to petrol pumps from the
storage points i.e, depots/installations of the
oil companies at the natyral ambient tem-
perature prevailing at the time. The tem-
perature of petrol supplied to dealers ranges
between 25°C and 33°C depending upon
seasonal “variation, However, if petrol is
supplied ‘as the temperatyre higher than the
prevailing ambient temperature, dealers are
compensated by a temperature variation
allowance. Therefore, any malpractices by
unscrupulous dealers are not attributable to
variation in temperature.

Employment of Women in Public
Sector Undertrkings

*345. SHRI SUBHASH YADAYV : Will
the Minister of INDUSTRY be pleased to
state :

(a) whether there is any proposal under
the consideration of Government to give
more employment to women in the Public
Sector Undertakings under his Ministry :

(b) if so, the details of the proposal ;
and

(c) the number of women likely to be
employed in the undertakings under his
Ministry during the next thljee years 17

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DUTT TIWARI) : (a)
and (b). Subject to relevant constitutional
provisions, Government’s policy is to provide

equal opportunity for employment to all
persons, including women.

(cj It is not possible to estimate the
number of women likely to be pmployed in
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the undertakings under the Ministry of
Industry during the next three years,

Technology Mission on Amorphous Silicon

3142. SHRI JAGANNATH PATTNAIK:
Will the Minister of ENERGY be pleased
to state :

(a) whether it is a fact that a techno-
logy mission on amorphous silicon, the
latest development in high technology semi-
conductor devices and photovaltaics, has
been set up by several institutions in Delhi ;
and

(b) if so, the details thereof ?

THE MINISTER OF ENERGY (SHRI
VASANT SATHE) : (a) and (b). The
Department of Non-Conventional Energy
Sources is implementing an integrated
programme of research and development
on amorphous silicon solar cells. The pro-
gramme is being executed through the follow-
ing seven academic and R & D institutions :
Indian Institute of Technology, Delhj ;
National Physical Laboratory, Delhi ; Indian
Association - of Cultivation of Sclcncc.
Calcutta ; -University of Pooma ; Indian
Institute of Science, Bangalore ; Indian
Institute of Technology, Madras ; and Indian
Institute of Technology, Kharagpur. The
projects cover various aspects such as fabri-
cation, characterjsation and study of various
electrical and optical propertics of thin
films used for amorphoys silicon solar cells
as also the preparation of silane gas which
is an jnput material. The total outlay of
these projects is about Rs. 2,2 crores over a
five year period, The Department proposes
to set up a pilot plant for the production of
amorphous silicon solar cells which will also
serve as a facility to try out promising
developments arising from the integrated
R & D programme.

Price contral on Bulk Drugs and
Formulations

3143, SHRI INDRAIJIT GUPTA : Will
the Minister of INDUSTRY be pleased to
state :

(a) whether ths Indian Drug Manufac-

turers Association (IDMA) - at its recent ..

annual general meeting has pleaded for
removal of price controls on both bulk drugs
and formulations ;
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(b) if so, whether this plea is being |
favourably considered by Government ; and

(c) whether retail prices of essential .
drugs and patented medicines sold under
hundreds of brand names are already going
beyond the ordinary citizens’ purchasing
capacity ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF CHEMICALS AND
PETROCHEMICALS (SHRI R. K. JAI-
CHANDRA SINGH) : (a) and (b). No, Sir,
but other suggestions made by Indian Drug
Manufacturer’s Association have been ex-
amined. The New Drug Policy is yet to be
finalised.

(c) The prices of formulations including
essential and patented formulations have
been moderated on account of the statutory
price control under the Drugs (Prices Con-
trol) Order, 1979, .

Production of Coal

DR, KRUPASINDHU BHOI:
Minister of ENERGY be pleased

3145,
Wil the
to state :

(a) what was the production of coal in
the country during 1985 ;

(b) the estimated target for the produc-
tion of coal in 1986 and whether this pro-
duction will be sufficient to meet the demand
of coal in 1986 ; and

(¢) if not, the steps Government propose
fo take to increase the coal production in
the country ?7 _

THE MINISTER OF ENERGY (SHRI
VASANT SATHE) : (a) The total produc-

-tion of coal in the country during 1985-86
(April-February) has been 135.66 million

tonnes.

(b) and (¢), The meet the demand of
176.60 - million tonnes of coal fixed by the
Planning Commission for the year 1986-87,
the coal production’ target for 1986-87
bas been fixed at 166.80 million tonnes.
The balance will be met from -stocks.
Several steps are also being taken to achieve
the targeted production. These include
improving the infrastructural facilities,
opening of new mines, improying the pro-
ductivity of men and machinery, expediting
land acquisition for coal mining pl‘OJects and
absenteeism,
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Setting up of Co-Generation Plants by Oil
and Natural Gas Commission

3146. DR. A. K, PATEL : Will the
Minister of PETROLEUM AND NATU-
.RAL GAS be pleased to state 3

(a) whether Oil and Natural Gas Com-
mission has rejected the offer of Bharat
Heavy Electricals Limited for setting up
ce-generation plants ;

(b) if so, whether this has been done’

even after the Bharat Heavy Electricals
Limited had accepted Oil and Natural Gas
Commission’s demand for providing neces-
sary technical and performance guarantee
from foreign countries ;

~ (c) whether the contract has now gone
to a foreign company ; and

(d) if so, the reasons thereof ?

THB MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SBRI CHANDRA
SHEKHAR SINGH) : (a) to (d). The con-
tract for setting up co-generation plant has
not yet been awarded to any party.

Construction of Residential Quarters/
Flats for P & T Employees in Kerala

3147. SHR[ MULLAPPALLY RAMA-
CHANDRAN : Will the Minister of COM-
MUNICATIONS be pleased to state :

(a) whether Government are construct-
ing residential quarters/flats for employees
of Postal and Telecommunication Depart-
ments in Kerala ; and

(b) if so, the places whers they are
intended to be constructed ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
AND THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) Yes, Sir.

(b) DEPTT, OF POSTS

1. Paruthipara
(Trivandrum)

2. Alleppey
3. Vandiperiyar
4, Mappadi
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5. Taliparamba
6. Kasaragod
7. Kanjirappailli
8. Thenmala
DEPTT, OF TELECOM,
1. Trichur

‘2, Kottayam

3. Chingavanam
4, 1dikki

5. Alleppey

6, Trivandrum
7. Palluruthy

[Translation)
Plant for washing wool in Rajasthan

3148. SHRI VIRDHI CHANDER
JAIN: WIll the Minister OF INDUSTRY
be pleased to state ;

(a) whether it is a fact that Khadi and
Village Industries Commission have taken
a decision to set up a scouring plant in
Rajasthan for washing and cleaning of
wool ;

(b} if so, the place in Rajasthan where
the plant will be located ; and

(c) when the installation work of this
plant is likely to be taken up ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM);

- (8) to (c). The proposal to set up a scour-

ing plant in Rajasthan for washing and

- cleaning of wool has been agreed to in

principle. The details of the proposal are,
however, being worked out,

[English)

Protocol signed for cooperation between
India and Soviet Union in
Automobile Industry

3149, SHRI N. DENNIS: Will the
Minister of INDUSTRY be pleased to
state :

~(a)  whether it is a fact that ’Im»iia and
the Soviet Union have ear-marked co-pro-
duction in automobile industry in their
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economic and .technicll collaborations plan

for the coming year; and

(b) if so, the names of various items
and plans on which protocol has been
signed ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM :

(8) and (b). A recent protocol between
India and Soviet Union has identified that
there is potential for cooperation between
manufacturing organpisations of the two
countries in the automobile sector, Among
the possible items tentatively identified for
further investigation are pistons, rings, crank-
shafts, valves etc.

Forelgn Collaboration with Indian
Telephone Industries for
Self-Reliance

3150, SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of COMMUNI-
CATIONS be pleased to state :

(a) the total amount spent by his
Ministry to buy foreign equipments and other
pecessary installation for Postal and Tele-
communication Departments through import
during 1982-83, 1983-84 and 1984-85 ; and

(b) whether any collaboration with
Indian Telephone Industries can be thought
of by the Government for more self reliance
in this field and to avoid imports ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) Total
amount spent by the P & T Deptt. through
imports is as under :

Sl. No, Year Amount (FOB)

1. 1982-83 Rs, 76.17 crores
3. 1983.84 Rs. 84.73 ,,
3, 198485 " Rs. 6291 ,,

(b) The Government has always thought
of foreign collaboration by M/s. ITI to
avoid imports, In the past M/s ITI entered
into foreign collaboration to manufacture
strowger and crossbar switching equipment,
Recently M/s ITI have entered into foreign
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collaboration for manufacture of Electronic
Switching Equipment, Telephone instruments
etc. M/s ITI are now exploring the possibi-
lities of technology transfer for Transmission
Equipment,

Proposal to make Central Malasses
Board a Statutory Board

3151, D.R. SUDHIR=ROY:
SHRI P.M. SAYEED :

Will the Minister of INDUSTRY be pleased
to state ;

(a) whether it is a fact that the recom-
mendations made by the Central Molasses
Board regarding allotment of industrial
alcohol are often ignored by the State
Governments ;

(b) whether Union Government propose
to make the Central Molasses Board a statu-
tory one so that its reccommendations be-
come mandatory on the State Governments ;

(c) if so, the details thereof ; and
(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF CHEMICALS AND
PETRO CHEMICALS (SHRI RK,
JAICHANDRA SINGH): (a) There have
been instances when certain State Govern-
ments ignored the recommendations made by
the Central Molasses Board,

(b) to (d). The Central Molasses Board
was set up in pursuance of the decision
taken at State Excise Ministers’ Conference.
No recommendation for making it a Statu-
tory Board has so far been made by the
Board.

Self.Employment Scheme for
. Educated Unemployed

3152. SHRI R.M. BHOYE,
SHRI ANANTA PRASAD SETHI :

Will the Minister of INDUSTRY be pleased .
to state :

(a) the details regarding the allocation
made in respectof the scheme of self-employ-
ment for educated unemployed youth®' year-
wise, during the last three years ;

j (b) the number of educated unemployed
youth benefited through the implementation
of this programme, State-wise; and
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(c) the nature of benefits availed of by
them ?

.~ THE MINJSTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT (SHRI M. ARUNA-
CHALAM : (a) A target of 2.50 lakhs
beneficiaries has been fixed for the country
for the years 1983-84, 1984-85 and 1985-86,

(b) A statement indicating npumber of
‘applications sanctioned by banks during the
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years State-wise

is given

(¢) Under the Self-employment scheme,
each beneficiary is provided a composite

loan not

exceeding Rs. 25,000/- by the

lending banks with a rate of interest being
109 in backward areas and 129, in other

areas, In addition,

cach beneficiary

is

entitled for a subsidy of 259 of the loan

contracted.

STATEMENT

NO. OF APPLICATION SANCTIONED BY BANKS UNDE
' SELF-EMP, SCHEME

8. No, Name of ths State/E.T. 1983-84 1984-85 1985-86
1 2 3 4 s
1. -Andhra Pradesh 14781 13084 1173
2. Assam 8021 7642 739
3. Bihar 14230 14806 892
4, Gujarat 10497 4072 750
s. Haryana 6189 5478 1834
6. .Himachal Pradesh 2465 2156 399
7. J&K 1416 1119 NIL
(As on 31,12.85)
3. Karnataka 12307 12810 2480
9. Kerala 13091 11907 2095
10. Madhya Pradesh 18786 18065 1277
11, Maharashtra 24579 18667 3695
12, Manipur 991 994 207
13, Meghalaya 353 313 NIL
14, Nagaland 189 269 56
15. Orissa 6823 7599 697
16. Punjab 9047 12212 1619
(As on 20.2.86)
17, Rajasthan 15054 15382 7490
18, Sikkim 15 49 NIL
19. Tamil Nadu 21247 22500 1907
20, ‘Tripura 696 707 —
21. Uttar Pradesh 36857 34400 552
2. 'West Bengal 23680 23107 2320
(As on 15,1.86)
23, A & N Islands 66 101 %
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1 2 3 4 5
24, Arunachal Pradesh 36 60 27
25. Chandigarh 325 300 25
26, Dadra & Nagar Haveli 54 68 8
27. Goa Daman & Diu DIC was not - 337
in operation
28, Mizoram 196 202 NIL
| (As on 30,12.85)
29, Pondicherry 414 400 86
2,42,406 30334+

2,28,800

*Reports received from 303 DICs,

[Translation]

Outstanding Telephone Bills

3153. SHRI C. JANGA REDDY : Will

the Minister of COMMUNICATIONS be
pleased to state :

(a) the amount of telephone - bills
outstanding against each of the former
Union Minister and Members of Parliament,
and :

(b) the amount of telephone bills out-
standing against various political parties
recognised by the Election Commission ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA): (a) The informa-
tion is being obtained from the units and
will be placed on the table of the House
as early as possible.

(b) The records of the telephone subsc-
ribers are maintained telephone number wise
and there is no indication whether the
telephone belongs to a -recognised political
party or not. It is not practicable to scrut-
inize the individual records of lakhs of
subscribers to collect the information desired,

[English)

Purchase of Oil From O.P.E.C.
Countries

- 3154, sani -SANAT KUMAR MAN-
DAL ; Will the Minister of PETROLEUM
AR n NATURAL GAS be pispsed fo state ;

(a) whether his attention has been drawn
to a news item captioned ‘‘Price war puts
OPEC in a fix"* appearing in the ‘Economic
Times' New Delhi of 19 February, 1986 ;

(b) if so, whether Government have
availed themselves of this turmoil in the
Oil market and made purchases at lower
prices in the flooded oil markets of the
Organisation of Petroleun Exporting Coun-
trics (OPEC) ; and

(c) if so, the details thereof and if - not,
the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI CHANDRA
SHEKHAR SINGH) : (a) Yes, Sir.

(b) and (c). The Government have
taken advantage of the fall in prices by
buying crude oil in the spot market. Negoti-
ations are also being conducted with count-
ries supplying oil to us for a price which
will be market related,

[Translation]

Waiting List For Telephone Connections
In Maharashtra

3155. SHR1 VILAS MUTTEMWAR :
Will the Minister of COMUNICATIONS be
pleased to state :

(a) the category-wise number of persons
whose names stand in the waiting list for
installation of telephones in eacy district
in Maharashtra ;

(b) the time ‘by which the telephone
fasility will be made availably to them ; and
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(c) the action being taken by Govérn-
ment in this regard ?

'THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI RAM
NIWAS MIRDHA) : (a) The information
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. (b) The persent waiting list is likely to
be cleared progressively during ‘the next 7
years period, subject to avaijlability of
adequate resources.

(c) There are proposals to open new
telephone exchanges and to expand the
existing ones wherever feasible to clear
the present waiting. list, depending on the

as on 31.1.86 is given in thc statement availability of Equipment, Cables and other
below. materials,
STATEMENT
ANNEXURE
Sl. No. Telephone Division, Waiting List as on
(covering Revenue District) 31.1.86
oYr Non-OYT Total
1. Akola (Akola & Buldana) 81 1,585 1,666
2. Amravati (Amravati & Yeotamal) 141 1,667 1,808
3, Aurangabad & Julna ' 395 3,806 4,201
4. Ahmednagar (Alimednagar & Beed) 159 2,216 - 2,375
5. Bombay City
(Part of Thana & Raigad) 242 2,533 2,778
6. Chandarpur
" (Chandarpur, Gadchireli & Wardha) 151 1,001 1,152
Dhule (Dhule District) 72 1,344 . 1,416
. Jalgaon (Jalgaon District) 286 2,060 2,346
9, Kalyan (Kalyan & Part of Thana) 797 11,703 12,500
10. Kohlapur (T) :
(Kohlapur, RTG & Sindhudrug) 50 1,307 1,357
11. Kohlapur (P) (Kohlapur City) 268 2,628 2,896
12. Nanded (Nanded & Parbhani) 70 1,110 1,180
13. Nagpur (Nagpur & Bhandara) 614 108 722
14. . Nasik (T) (Nasjk District) 39 950 989
15. Nasik (P) Nasik City 540 4,384 4,924
16. Pune (Pune & Part of Satara) 393 2,767 3,160
17. ' Panjim (Goa Union Territory) 680 3,552 4,232
18, Solapur (T) '
(Solapur, Latur & Osmanabad) 120 1,264 1,384
19, Sholapur (P)
1 (Sholapur District - City) 179 1,817 1,996
20. Sangli (Sangli, Part of ‘
Satara and Kohlapur District) -390 4,632 - 5,022
21, Bombay Telephong District 14,922 - 1,62,210 1,77,132
“Total 20,589 2,14,644 2,35,233

e o s — ——
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[English]
Suspension of Drilling in Eastern Zone

" 3156. SHRI NARAYAN CHOUBEY :
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) whether the programme of drilling
in the Eastern Zone including West Bengal
remains suspended ;

(b) if so, the reasons therefor ;

(¢) Whether Government propose to
activise the drilling programme again in the
near future ;

(d) if so, when ; and

(e) if not, whether it is proposed to
treat the already invested amount in the
Eastern Zone as ‘‘bad investment’’?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI CHANDRA
SHEKHAR SINGH) : (a) No, Sir.

(c) to (¢) Do not arise.
Import of LPG From Bangladesh

: 3157. SHRI HANNAN MOLLAH : will
the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) whether Government have any pro-
posal to import L.P.G. from Bangladesh ;

and
(b) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI CHANDRA
SHEKHAR SINGH) : (a) No, Sir,

(b) Does not arise,

Introduction of Nelenergy Plan
For Rural Areas

3158, SHRI AMARSINH RATHAWA :
Will the Minister of ENERGY be pleased to
state :

(a) whether there is any proposal under
the consideration of Government to intro-
duce a new energy plan for rural areas ;

(b) if 80, the details of the new energy
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~ (c) whether any experiment has beea
made, if s0, the result achieved ;

(d) the number of villages likely to be
covered by this plag in the first phase ; and

(e) the steps being taken to popularise
this plan ?

THE MINSTER OF ENERGY (SHRI
VASANT SATHE) : (a) to (e). The
Seventh Plan envisages  development
of all forms of energy including non-conven-
tional energy sources for rural areas. The
Department of Non-Conventional Energy
sources is implementing a programme for
village level integrated energy projects, based
on non-conventional energy sources, wbich
is aimed at achieving energy self-sufficiency
in villages,Under this programme projects
in 19 villages have been completed and are
under implementation is 27 others, The
results of the experiments are encouraging ;
On the basis of available information, it is
found that such projects can meet most of
the energy requirements in the villages.

It is proposed to expand this programme
in association with the Rural Electrification
Corporation and other agencies, The number
of villages that can be covered and the
phasing will depend en the financial resources
that can be made available,

Allocation of More Alcohol and
Molasses to Orissa,

3159. SHRI K. PRADHANI : Will the
Minister of INDUSTRY be pleased to
state ;

(a) Whether Governmemt are contempla-
ting to rescrve a large percentage of alcohol
for ipdustry and introduce uniform and
reasopable levies on alcohol im all the
States ;

(b) if so, the broad outlines of the
scheme for reservation of alcohol for
industry ;

(¢c) whether Orissa is facing am acute

deficit in both molasses and alcohol and
had requested Union Government for the

-supply of 23 lakhs L.P. of alcohol and 24,000

M.Ts. of molasses ; and

(d) if so, the steps which his Ministry
has taken for allotment of alcobol and
molasses from the neighbouring States to

- Orissa?
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-THE MINISTER OF STATE IN THE
DEPARTMENT OF CHEMICALS AND
PETRO-CHEMICALS (SHRI R.K JAI-
CHANDRA SINGH) : (a) and (b), Alloca-
tion of alcohol to various users within &
State as well as imposition of levies thereon,
is being done by the concerned State
Governments,

(c) At the time of last meeting of
Central Molasses Board (CMB) on 22.2.1986
the Government of Orissa had projected
the deficit of molasses by 31,602 M.T. and
that of alcohol by 1.6:932 litres in their
State during current alcohol year 1985-86
(December, 1905 to November, 1986),

The Government of Orissa had requested
for allocation of 31,602 M Ts. of molasses
only and no such request was made for
alcohol,

(d) As no surplus molasses was
reported by apy of the States in the meeting
of the Central Molasses Board on 22 2.1986,
no allocation of molasses has been made to
any of the deficit States including Orissa.

Functioning of Lok Adalats

3160. SHR{ MOOL CHAND DAGA. :
Will the Minister of LAW AND JUSTICE
be pleased to state :

(a) how many Lok Adalats are Working
in the country in each State and Union
Territory and since when ;

(b) how many cases each such court
has decided so far ; and

(c) what is the public opinion in the
set up of such courts and its major
repercussions in the working of other
concerned courts?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHR[ HR. BHARDWAJ) : According to
the information furnished by the Committee
for Implementing Legal Aid Schemcs
(CILAS):—

(a) Lok Adalats generally organised as
voluntary and non-permanent agencies are
being held in the States of Andhra Pridesh,
Bihar, Gujarat, Haryapa, Kerala, Orissa,
Rajasthan, Tamil Nadu, Utta: Pradesh and
Union Territory of Delhi, A Lok Adalat
js also proposed to be held at Bangalore in
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Karnataka State, However, Haryana State
has two permanent Lok Adalats Working
at Kurukshetra and Ambala, though their
personnel change from time to time.

(b) The State-wise break-up of the num-
ber of cases decided by Lok Adalats is
as uynder:— .

S. Name of States/U.T. Total No,
No. of cases

finally settled

1. Andhra Pradesh 2,000

2. Bihar 2,595

3. Gujarat 36,098

4, Haryata 5,000 (approx)

S, Maharashtra 2,034

6, Orissa 490

7. Rajasthan 29,086

8. Uttar Pradesh 56,728

9. Delhi (Union Territory) 326

(c) Lok Adalats are becoming popular
amorg masses. There are frequent demands
for more Lok Adalats from different parts
of the country. These are not intended to
supplant the existing Courts of Law but
are suprplementary to them and thus help
in reducing the high pendency in regular
courts.

Testing of LPG Stoves Before Sale

3161. SHRI K.S. RAO : Will the Minis-
ter of PETROLEUM AND NATURAL
GAS be pleased to state :

(a) Whetber its a fact that tbe number
of L.P.G. connections run into scveral
millions in the country ;

*(b) if so, whether there are any
instructions guidelines issued by Indian Oil
Corporation to ensure that gas stoves being
marketed by authorised LPG dealers incor-
porate essential safety features and if so,
the details thereof ; and

Whether Government propose to consider
subjecting gas stoves being sold by authorised
LPG dealers to claborate testing to ensure
that there is no possibility of a leak because
of faulty design or method of production ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI CHANDRA
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SHEKHAR SINGH) : (a) There were about

10.1 million demestic LPG connections in’

the couniry as on December 31, 1985,

(b) and (c), LPG distributors of the
oil marketing companies are authorised to
sell only such LPG stoves as have the ISI
certification mark. These stoves meet safety
requirements,

Employment of Displaced Persons in
Heavy Engineering Corporation,
Ranchi

3162. SHRI SIMON TIGGA: Will
the Minister of INDUSTRY be pleased to
state :

(a) the total number of employees in
Heavy Engineering Corporation, Ranchi ;

(b) the number of displaced persons
employed in Heavy Enginecring Corporation;
Ranchi; and

(c) out of these displaced persons, what
is the number of Scheduled Castes, Schedu-
led Tribes, physically bandicapped and Ex-
servicemen, separate details ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM)

(a) 20739 Nos.

(b) 4150 Nos,

() (i) Scheduled Castes— 110 Nos,
(ii) Scheduled Tribes-— 2332 Nos.

(iii) Physically — Nil
handicapped

(iv) Bx-servicemen — Nil

(v) Others — 1708

S o i

Total 4150 Nos,

Irregular supply of Insulin
3163. SHRI SOMNATH RATH:

SHRI LAKSHMAN MALLICK:

SHRISATYENDRA NARAYAN
SINHA :

SHRI SRIBALLAV PANIGRAHI:

Will the Minister of INDUSTRY be pleased
to state ;
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(a) whether attention of Government
has been invited to the news-item appearing
in the Hindustan Times of 16 February
1986 stating that insulin supplies in the
country are irregular and that a large
number of diabetes patients were suffering
as a result thereof ; and

(b) if so, wiether any steps have been
taken to break thbe monopoly of one supp-
lier in regard to insulin which is a life
saving drug ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF CHEMICALS AND
PETROCHEMICALS (SHRI R.K., JAI-
CHANDRA SINGH): (a) Yes, Sir,

(b) The manufacture of Insulin has
already been de-licensed and exempied from
sections 21 and 22 of the MRTP Act, to
encourage indigenous production. Further,
M/s, Synbiotics Ltd., the importer and
distributor of highly puriied Chromato-
graphed insulins manufactured by Novo,
Denmark, have reported adequate availabi-
lity of thesc formulations. They have also
given wide publicity to this fact, inserting
an advertisement in the Hindustan Times,
dated 27-2-1986.

Central Rescarch Institute for Research
and Development in Automobile

Tyre Industry

3164, SHRI ANANTA PRASAD
SETHI: Will the Minister of INDUSTRY
be pleased to state :

(a) whether Government are against the
creation of a Central Research lastitute
for undertaking research and development
relating to the automobile tyre industry ;
and

(b) if so, the details regarding the
policy of Government in this regard ?

THE MINISTER OF STATE IN THE

DEPARTMENT OF INDUSTRIAL
DEVELOPMENT (SHRI M ARUNA-
CHALAM): (a) No, Sir,

(b) Does not arise.

Closure of Bengal Paper Mill, Raniganj
(West Bengal)

3165. SHRI PURNA CHANDRA
MALIK : Will the Minister of INDUSTRY
be pleased to state:
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(a) whether it is a fact that one thou-
sand and five hundred labourers are facing
starvation due to closure of Bengal Paper
Mill at Raniganj in West Bengal since a long
time :

(b) if so, whether Government of West
Bengal have sent a proposal for its take over
by the Union Government ;

(c) if so, the details thereof ; and
(d) the reaction of Government thereto?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRIM ARUNACHALAM):
(a) to (d), The Bengal Paper Mills is lying
closed from 1.11.1983. The State Govern-
ment had suggested in May, 1984, that the
Central Government might take over the
management of the Company. Since the
Financial Institutions had worked out a
rehabilitation scheme for the revival of the
unit, the State Government was informed
that it was not considered expedient to take
over the management of the Company,

The Financial Institutions have reported
that they are exploring the possibility of
rehabilitating the unit inter-alia by way of
merger with another healthy unit and on
the basis of certain reliefs/concessions to be
extended to the unit by the Institutions,
Central Government and State Government.
The Central Government have recently
agreed to a major portion of the arrears of
excise duty being paid by the unit in
instaiments as part of the rehabulitation
package,

Commemorative Postal Stamps Regarding
Centenary of Indian National

Congress

3166. SYED SHAHABUDDIN: Will
the Minister of COMMUNICATIONS be
pleased to state :

(a) whether any commemorative stamps
were designed and printed to mark the
centenary of the birth of Indian National
Coagress ; ‘

(b) if so, the particulars thereof and the
expenditure incurred thereon : '

(c) whetber those stamps have been
issued/sold to the public ; and

(d) if not, the reasons thereof ?
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THBE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA): (a) Yes Sir,
commemorative stamps were designed and
printed to mark the centepary of Indian
National Congress.

(b) These commemorative stamps ccn-
sisted of a set of four stamps of 100 P.
denomination each, The expenditure in-
curred on these stamps amounts to Rs.
4,51, 081/,

(c) Yes, Sir, these stamps have been
issued/sold to the public.

(d) Does not arise in view of answer to
‘¢’ above.

[Translation)

Waiting list for LPG Conucctions in U.P.

3167. SHRI JAGANNATH PRASAD:
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) the number of persons in waiting
list for cooking gas connections in Uttar
Pradesh ;

(b) the steps taken by the Government
to ensure that cooking gas connections are
given to them soon ; and

(c) when they are likely to get cooking
connections ?

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI CHANDRA

SHEKHAR SINGH): (a) About 6.45
lakhs.

(b) and (c), Release of new connections
in the country including Uttar Pradesh is
made under the annual enro'ement pro-
gramme of the oil industry and is determined
by augmentation in availability of LPG,
bottling capacity, transportation and other
infrastructure facilities.

[English]
Generation of Electricity through
Harnessing wind Millson
Konkan Coast

3168, PROF, MADHU DANDAVATE:

Will the Minister of ENERGY be pleased to
state;
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(a) whether energy constraint is the
main obstacle in the way of industrialisation
of the backward Konkan region of Mahara-
shtra with Central assistance ;

(b) if so, whether process of generation
of electricity through harnessing wind mills
on the Konkan coast will be explored ;
and ’

(c) if so, the steps proposed in this
regard ? :

THE MINISTER OF ENERGY (SHRI
VASANT SATHE) : (a) to (c), Energy is an
important input for industrial development,
Bfforts are being made to utilize non-con-
ventional sources of energy for a wide
variety of applications in different parts of
the country, in particular, in remote and
backward areas, A wind farm of aggregate
capacity 550 KW is under installation at
Deogarh on the Konkan coast of Maha-
rashtra and will shortly become operational,
Steps have been taken to identify other
suitable sites for wind electricity generation
on the Konkan coast. Further projects will
be finalised after taking into account wind
availability, other technical factors and avai-
lability of financial resources,

Joint Sector Management in Power
Sector

3169, SHRI MOHANBHAI PATEL :
Will the Minister of ENERGY be pleased to
state :

(a) whether Government are considering
to have joint sector management in the
power sector ;

(b) if so, the details thereof ; and

(¢) how far it will be helpful in regard
to solving the problem of power in the
country ?

THE MINISTER OF ENERGY (SHRI
VASANT SATHE) : (a) No, Sir.

(b) and (c). Do not arise,

Subscribers with imported Telephone

3170, SHRI SRIHARI RAO: Wil
the Minister of COMMUNICATIONS be
pleased to state : '

(a) the number of subscribers provided
with or who have purchased/imported tele-
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phones (i) with all types of facilities except
auto dialler, (ii) with auto dialler, (iii) im=
ported telephone without any additional
facility (iv) with STD barring facility, (v)
with auto dialling facility and (vi) with
memory dialling facility and who have been
licensed in the ten major cities of India
(Bombay, Calcutta, Delhi, Mgadras, Abme*
debad, Hyderabad, Bangalore, Pune,
Kanpur and Jaipur) ; and

(b) the licence fees for each of these
categories per year ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA : (a) The infor-
mation is being collected and will be placed
on the table of the House.

(b) There is no licence fee for the use of
attachments/devices referred to in part (a),
The attachment/device has, however, to
confirm to contain prescribed technical
conditions.

Increases in Capacity of LPG Bottling
Plants

3171, SHRI SRIKANTA DATTA
NARASIMHARAJA WADIYAR : Wil the
Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state :

(2) Whether Government propose to
increase the capacity of existivg LPG bottl-
ing plants,

(b) if so, the steps taken in this regard ;

(c¢) the places identified for the location
of bottling plants in Karnataka and in other
parts of the country ; and

(d) the details thereof.

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI CHANDRA
SHEKHAR SINGH) : (a) Yes Sir.

(b) Through implementation of the
LPQG Phase III Project at a cost of around
Rs. 846 crores.

(c) and (d), A Statcment is given below,
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STATEMENT

S1. Location with State Capacity

No, (MTPA)
1. Hazira (Gujarat) 25,000
2. Jamshedpur (Bihar) 25,000

3. Durgapur (West Bengal) 25,000

4, Swai Madhopur {Rajasthan) 25,000
5. Madanpur (Delhj) 25,000
6. Tikrikalan (Delhi) 50,000
7. Kanpur (Uttar Pradesh) '25,000
8. Rajkot (Gujarat) 12,500
9. Bhopal iMadhya Pradesh) 25,000
10, Varanasi (Uttar Pradesh) 25,000
11. Karnal (Haryanpa) 25,000
12. Balasore (Orissa) 25,000
13, Ajmer (Rajasthan) 8,000
14. Parvanoo (Himachal Pradesh) 5,000
15. Haldwani (Uttar Pradesh) 5,000
16, Dehra Dun (Uttar Pradesh) 8,000
17. Mangalore (Karnataka) 12,500
18, Uran (Maharashtra) 75,000
19, Asaoti (Haryana) 75,000
20. Jabalpur (Madhya Pradesh) 25,000
21. Sholapur (Maharashtra) 12,500
22, Jalgaon (Mzharashtra) 12,500
23. Ambala (Punjab) 25,000
24, Trivandrum (Kerala) 12,500
25. Tuticorin (Tamil Nadu) 12,500
26. Lucknow (Uitar Pradesh) 6,500
27. Hissar (Haryana) 6,500
28. In eastern region (Orissa) 6,500
29. Jaipur (Rajasthan) 6,500
30.. Bareilly (Uttar Pradesh) 6,500
31. Mysore (Karnataka) 12,500
32. Hubli (Karnataka) 12,500
33, Jammu (J & K) 7,000
34. Goa (Goa) 12,500
35. Aurangabad (Maharashtra) 12,500
36. Chandrapur (Maharashtra) 12,500
37. Sri Nagar (J & K) 7,000
38. Khurda Road (Orissa) 25,000
39, Jind (Haryana) 12,500
40, Visakh (Andbra Pradesh) 12,500
41, Charlapalli (Andhra Pradesh) 25,000
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Industrial Project Mandawar (Jhalawar)
By J. K. Synthetics Ltd.

3172. SHRIMATI  MADHUREE
SINGH : Will the Ministry of INDUSTRY
be pleased to state :

(a) whether the J K. Synthetics had
launched an industrial project in Mandwar
(Jhalawar district) ;

(b) if so, the cost of the project ;

(¢) whether the project is in the joint
sector in collaboruiion with a  foreign
country ;

(d) what are the products to be manu-
factured at the above project ;

(¢) when the production will commence ;

(f) the loans and financial assistance
given by the Union and State Governments
and financial institutions ; and

(g) the number of persons expected to
get employment in the project ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF CHEMICALS AND
PETROCHEMICALS (SHR1I R, K. JAI
CHANDRA SINGH) : (a) J.K. Synthetics
Ltd. is not setting up any project in Manda-
war but it is setting up a project in Village
Parthi Pura, Tehsil, Yhalwar Patan in District
Jhalawar, a ‘C* Category Backward District
in Rajasthan.

(b) The estimated project cost of this
project is Rs. 70,38 crores,

(c) No Sir,

(d) Acrylic Fibre is proposed to be
manufactured in this project,

(¢) The project is expected to go on
stream by March, 1987.

(f) The project is not being provided
with any financial assistance by the Union
and State Governments, The Company has
been granted foreign exchange loan equiva-
lent to Rs, 21,0 crores to cover the foreign
exchange requirements of imported plant
and meschinery and part of lumpsum knpow-
how fees by financial institutions.

(2) The projeet is expected to provide
direct employment to about 800 persons, »
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$.T.D, Facility from Jahanabad to Ranchi
in Bihar

3173. SHRI RAMASHRAY PRASAD
SINGH : Will the Minister of COMMUNI-
CATIONS be pleased to state :

(a) whether Government propose to start
S.T.D. facility from Jahanabad to Ranchi

in Bihar State ;
(b) if so, the details thereof ; and
(¢) if not, the reasons therefor ?

THE MINSITER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) No, Sir.

(b) Does not arise.

(c) Due to limitation of resources, only
District Headquarters and larger telephone
exchanges of more than 1000 lines capacity
(as on 1-4-85) have been given priority for
provision of S.T D. facility S.T.D. service
to Jahanabad can be considered after mcet-
ing priority requirements,

Telephone Service in Rural Areas

3174, SHRI T. BALA GOUD : will
the Minister of COMMUNICATIONS be
pleased to state :

(a) whether he is aware that the tele-
phones installed in rural areas do not work
on most of the days in a month ;

(b) the measures being taken by his
Ministry to improve the services of Tele-
phone Department in rural areas at par with
that of the cities :

(c) whether it is a fact that without
providing proper service, rent is beirg col-
lected for the full month and the consumers
are not being given any relief for the idic
period ; and

(d) the time by which such relief would
be announced by the Ministry ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) We are
aware that publig telephones in rural areas
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are not working on some days. Tclephones
connected to rural exchanges are however
working generally satisfactory.

(b) Measures being taken to further
improve the telephone services in rural areas
are :

(i) Higher capuacity batteries would
replace lower capacity ones in
exchanges as are subject to prolon-
ged power breakdowns.

(ii) Engine alterpators are being provi-
ded in larger exchanges where
power breakdowns are prolonged.

{iii) To charge the batteries in smaller
exchanges, mobile engine alterna-
tors are being provided on a
group.

To check defects and quality of
services, observation and rectifica-
tion teams are formed at different
levels for ti.v rural area exchanges.

(iv)

(c) No, Sir.

(d) Orders exist to grant rebate in rental
for subscribers whose service was inteIrup-
ted continuously for more than 30 days.

Hire Parchase Scheme of N.S.I.C.

3175. SHRI ANADI1 CHARAN DAS -
will the Minister of INDUSTRY be pleased
to state :

(a) the details of hire-purchase scheme
of the National Small Industries Corpora-
tion and how it helps the perspective entre-
preneurs io getting the machinery, etc, ;

(b) whetber the National Small Indus-
tries Corporation’s hire-purchase scheme is
valid only for the machines manufactured/
marketed by that Corporation and its
institutes/tool rooms and not for purchase
from other leadiag rnanufacturers of machi-
nery and plant :

(c) whether it is also a precondition that
the small industry has to be registered first
and/or industrial plot should be at its dis-
posal for applying for the hire-purchase
scheme ; and

(d) the documents prescribed for such
loan and whether the National Small Indus-
tries Corporation provides any marketing
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facility of the products of registered small
scale ind’ustrias particularly of edible oils/
balls pen refills/file covers, etc, in Orissa ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) ;
(a) The supply of machines on hire-pur-
chase is, ina way, an offer of funds, an
offer of foreign exchange facilities and a
combination of both, NSIC takes upon
itself the entire purchase procedure, starting
from issue of an enquiry to the suppliers to
delivery of machines. In case of imported
machines, NSIC arranges foreign exchange,
obtains import licence, opens the letter of
credit and looks after the customs require-
ments and clearance of machines. The role
of a person starting a small industry or of
an entrepreneur is to make an application
with necessary documents, pay the earnest
money when an offer is made to him, and
execute the hire-purchase agreement. The
machines are delivered at his doorsteps.

His role then is to make efficient use of
the machines, earn from their utilisation and
pay to NSIC hire-rurchase instalments in
time. When the last hire-purchase instal-
ment and other dues, if any, have been paid,

the property in the machines is transferred

to the entreprencur who then becomes the
owner,

"(b) As per the Hire Purchase Scheme,
Corporation supplies machines manufactured
not only by NSIC and institutions/tool
rooms but also by other leading/reputed
manufacturers of plant and machinery in the
country as per the choice of the applicants
or from abroad.

(¢c) The Corporation provides Hire
Purchase assistance only to the registered
Small Scale Units. It is not necessary that
the units should own land/buildings ; they
may have even rented premises for availing of
the assistance under Hire-Purchase Scheme,

(d) According to NSIC, the following
documents are required to be sent alongwith
the application :

(1) The registration certificate as Small
Scale Unit from the State DI/DIC.

(2) Quotations from suppliers from
which the machines are
te be purchased.
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(3) Declaration from the applicants
that they do not have direct/in-
direct dealings with the suppliers,

(4) Attested copies of the Partnership
Deed, if a partnership concern,

(5) In the case of a Company, its
Memorandum and Articles of
Association, copies of their
Annual Account for the last two
years etc,

(6) Two copies of the Projects Reports
with a view to ensure their viability
and capability to repay back the
Hire Purchase instalments.

(7) In the case of weaker sections such
as SC/ST etc., supporting docu-
ments with a view to avail of the
concessional terms of the scheme.

The . Corporation provides marketing
facilities to registered small scale units under
its Government Purchase Programme, by
supplying tenders free of cost as and when
issued by the DGS & D. They are also
exempt from payment of Eastern Money
deposit. However, no direct marketing
assistance has been availed of by any small
scale units manufacturing edible oiis/ball
pen refills/file covers, in Orissa,

[Translation)

Gas-Based Power House in Banswara,
Rajasthan

3176. SHRI PRARHU LAL RAWAT :
Will the Minister of ENERGY be pleased to
state :

(a) whether Government are considering
a proposal to set up a gas-based power
house in Banswara (Rajasthan) ; and

(b) if so, the likely capacity in Megawatt
of the Power House and the estimated cost
thereof and the time by which it is likely to
be started ?

THE MINISTER OF ENERGY (SHRI
VASANT SATHE) : (2) No, Sir,

(5) Does not arise,
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[English]
Demand and Supply of Cement

3177. DR. CHINTA MOHAN : Will
the Minister of INDUSTRY be pleased to
state :

(a) whether it is a fact that the demand
for cement is more than the supply ;

(b) if so, whether Government propose
to reduce costs, including bulk sale without
packaging ; and

(c) whether Government propose to
ensure lower prices for the weaker sections
and also for hill areas?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPING (SHRI M. ARUNACHALAM):
(a) Yes, Sir.

(b) With a view to reduce costs,
Government have been encouraging moder-
nisation through conversion of wet process
into dry process, energy conser-
vation measures, progressive adoption of
latest technology, such as per-heater, and
precalcinator etc, As regards bulk sale, it
is proposed to entrust a techno-economic
study of feasibility of bulk movement to
M/s, Rail India Technical and Economic
Services,

(c) After the introduction of the scheme
of partial decontrol of cement with effect
from 28.2,82, cement is sold under 2 cate-
gories viz. Levy and Non-levy cement.
While levy cement is subject to price and
distribution control, non-levy cement is free
from such control.

The weaker sections of the society are
entitled to the allotment of levy cement for
house construction baving a plinth area upto
100 sq, mtrs. in towns having a population
of 1 Jakh and above and plinth area upto
120 sq. mtrs. in towns having population of
less than 1 lakh, Additional allocations of
levy cement for accelerating the development
of areas declared «awshill areas in the Sixth
Five Year Plan, ___ nade to the States con-
cerned, so that cement at controlled rate is
available in these areas in increaseq
quaatity, , o
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Uss of Scarce Petroleum Products By
Industry

. 3178, SHRI MANIK REDDY : Will the
Minister of PETROLEUM AND NATU-
RAL GAS be pleassd to state :

(a) whether it is a fact that Indian
industry has started using inefficient and
expensive power generation using scarce
petroleum products including kerosene as in
case of Yamaha project 1

(b) whether Government are continuing
to freely license oil burning generating sets
despite shortage of oil :

(c) if so, the reasons thereof ; and

(d) whether Government propose to
reopen the question of use of methyl and
ethyl alcohol in petrol and encourage ethyl
alcohol manufactare using beetroots, spoiled
grains, cellulose and also chemically pro-
duced alcohol as in USA ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHR1. CHANDRA
SHEKHAR SINGH) : (a) to (¢) Depending
on power supply position in some States,
several industrial units have been using
petroleum fuels for captive power generation,

No industrial licence is now required for
setting up manufacturing facilities for gas
etc, generating sets upto 60MW if the unit is
located in a permissible location and is not
covered by MRTP/FERA Regulations. A
few units have obtained registration for the
manufacture of portable generating sets
in the range of 0.5 KW to 4.5 KW. These
portable sets are primarily used by small and
medium farmers for irrigation and by small
and cottage industries,

(d) No, Sir.

[Zranslation]

Policy Directives Regarding Development
of Ancillary Industries

3179. SHRIMATI VIDYAWAT]
CHATURVEDi : Will the Minister of
INDUSTRY be pleased to state :

(a) whetber it is a fact that since 1971
policy directives are being issued from time
to time by the Bureau of Public Enterprises
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to Central Government undertakings for
development of ancillary industries ; and

.. ) if 50, the names of Central Govern-
ment undertakings in Madhya Pradesh
which have followed these policy ditectives
alongwith the details in this regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) :
(a) Yes, Sir.

(b) As per available information, Public
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Enterprises namely BHEL, Bhopal, Centyal
Coalfields Ltd,, National Mineral Develop-
ment Corporation, Bailadila Mines, NTC
(M.P.) Ltd., Bhilai Steel Plant. Western
Coalficlds Ltd., BALCO and National News-
print and Paper Mills Ltd. have developed
ancillaries,

Details regarding number of the ancilla.
ries/SSI units and the purchases made from
them by the above mentioned PSEs during
the year 1984.85 are given in the statement
below.

STATEMENT
Si. Name of the Public No. of units from which purchases Toral purchases
No. Enterprise have been made during 1984 85 made from
e —_ — ancillaries and
Ancillaries MY 4 Total SSI units
during 1984-85
(Rs. in Lakhs)
1 2 3 4 5 6
1. Bharat Aluminium Co, Ltd. 9 52 61 163.75
2. Bhart Heavy Electricals Ltd.,
(Bhopal) 48 133 183 1385,00
3. National Mineral Development
Corporation (Bailadila Mines) 3 137 140 42.50
4, National Newsprint and Paper
Mills Ltd. 5 6 11 156,45
5. NTC (M.P.) Ltd. : 2 63 65 171,19
6. Bhilai Steel Plant 44 29 73 274.85
7, Wester Coalfields Ltd.@ 35 124 159 1222.31
8. Central Coalficlds Ltd.* 74 69 142 806.94

@WESTERN COAAFIELDS LTD,

Coalfields of WCL are situated in Madhya Pradesh and Maharashtsa States,
Separate figures for Madhya Pradesh are not available.

*CENTRAL COALFIELDS LTD.

Area of operation covers Coalfields in Bihar, Orissa, Madhya Pradesh and U.P.
Separate figures for Madhya Pradesh are not available.

[English]
Deposits of Coa] near Jayanti Colliery
 Bihar

3180, SHRI SALAHUDDIN : Will the
Minister of ENERGY be pleased to state j

(a) whether Government are aware that
there are rich deposits of coal near Jayanti
Colliery in Deoghar district, Bihar ; and

(b) if so, the steps being taken by
Government to exploit such coal deposits ?
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THE MITISTER OF ENERGY (SHRI

VASANT SATHE) ; (a) Geological explora-

tion has revealed that there is no rich depo-
sit of coal near Jayaati Colliery, Deoghar
district, Bihar,

(b) Presently, there is no programme to
exploit the deposits in Jayanti coalfield. .

Setting up of Telephone Exchange at
Chaitanyapur in District Midaapore,
West Bengal '

3181, SHRI SATYAGOPAL MISRA:
Will the Minister of COMMUNICATIONS

be pleased to state :

(a) the present position of setting up a
Telephone Exchange at Chaitanyapur, P. S.
Sultabhata, District Midnapore, West Bengal ;

(b) the details thereof ; and

(c) the reasans for delay ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) and (b) The
work of installation of a 25.lines MAX-III
type exchange of Chaitoyapur, P.S. Sutahata
district Midpapore is in progress. The
cxchange 18 expected to be commissioned by
the end of March, 1986.

(c) the commissioning of this exchange
is according to the targets.

Writ Petitions and Revision Petitions relating
to land reforms pending in Calcutta

High Court

3182. SHRI GADADHAR SHAH :
Will the Minister of LAW AND JUSTICE

be pleased to state 1

(a) the number of Writ Petitions and
Revision Petitions relating to the land re-
forms pending in the Calcutta High Court
at the end of the years 1980, 1981, 198%
1983 .and 1984 ; and

(b) what are the proposals of the West
Bengal Government for inclusion of cand
Reform Laws in the Ninth Schedule to the
Constitution, which are under consideration
of the Union Government ?
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THE MINISTER OF STATE IN THE
MITISTRY OF LAW AND JUSTICE
(SHRI H. R, BHARDWAYJ) ;: (a) Informa-
tion as furnished by the Registry of Calcuita
High Court is given below :

Year ending Number of Writ

Total num-
Petitions relat-  of Revision
ing to Land Petitions
Reform includ-  pending
ing land
cailing
31-12-80 21 46589
31-12.81 24 51482
31-12.82 23 59617
31-12-83 21 72421
31-12-84 44 90693

(b) The following Acts have been pro-
posed by West Bengal Government for
inciusion in the Ninth Schedule of the
Constitution :

1. West Bengal Land Reforms (Amend-
ment) Act, 1977

2, West Bengal Land Reforms (Amend-
ment) Act, 1978

3. West Bengal Land Reforms (Second
Amendment) Act), 1978

4, West Bengal Estates Acquisition
" (Amendment) Act, 1975

5. West Bengal Estates
(Amendment) Act, 1978

Acquisition

6, West Bengal Restoration of Aliena-
ted Land (Amendment) Act, 1975

7. West Bengal Restoration of Aliepat.
ed Land (Second Amendment) Act,
1975

8. West Bengal Restoration of Aliena-
ted Land (Amendment) Act, 1976

9, West Bengal Restoration of Alienat-
ted Land (Amentment) Act, 1978,

10, West Bengal Land Reforms (Amend-
ment) Act, 1980

11, West Bengal Estates Acquisition
(Amendment) Act, 1977
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12. West Bengal Land Reforms (Amend-
ment) Act, 1965

13. West Bengal Land Reforms (Amend-
ment) Act, 1966

14, West Bengal Land Reforms (Second
Amendment) Act, 1969

15. West Bengal Restoration of Aliena-
ted Land {(Amendment) Act, 1980
(W.B, Act LVI of 1980)

16, West Bengal Restoration of Alienat-
ed (Amendwent) Act, 1978 (W.B,

Act, XXIV of 1978)

17. The Calcutta Thika Tenancy Acqui-
sition and Regulation Act, 1981
(Act XXX—XII of 1981)

18. The West Bengal Land Holdings
Land Revenue Act, 1979 (Act XLIV
of 1979)

19. The West Bengal Land Holdings
Revenue Holdings Revenue Amend-
ment Act, 1981 (Act XXXIII of
1981)

The West Bengal Land Holding
Revenue (Amendment) Act, 1982 (Act
XXIII of 1982)

20

.

21, The Calcutta Thika Tenancy Acqui-
sition and Regulation (Amendment)
Act, 1984 (XLI of 1934)

Acte at SL Nos, 1to9 have not been
considered pecessary for inclusion in the
IXth Schedule, Acts at Sl. No. 15 & 16
have been included in the IXth Schedule as
item 200 and 199. Inclusion of other Acts
in the IXth Schedule is engaging the atien-
tion of the Ceantral Government.

Opening of IBP Departmental Petrol Service
Stations in Delhi

3183. D.N REDDY : Will the Minister
of PETROLEUM AND NATURAL GAS
be pleaged to state ;

(a) whether it is a fact that IBP Com-
pany Limited has only one Departmental
petrol pump and service station in Delbi ;

(b) whether this service station is making
profits ;

(c) if so, the reasons for not starting
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more ‘such units throughout the ocoustry ;
and ¢ ’ |

(d) whether the charges for car scrvice
have been jacked up twice recently by IBP
Company Limited on the pressure from
other petrol dealers and pump stations in
the capital ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI CHANDRA
SHEKHAR SINGH) : (a) and (b). Yes,
Sir.

(¢) The Company has one more such
outlet at Malad in Bombay City and is
proposing to develop one at Chandigarh,

(d) The revision in rates made with
effect from November 1, 19%4 and December
1, 1985 was not on account of any pressure
from other petrol pump dealers in Delhi,

[Translation]
Steps to check Child Marriages

3184. SHRIR. P. SUMAN: Will the
Minister of LAW AND JUSTICE be pleased
to state ;

(a) whether Government are aware that
Child Marriages are still prevalent in most
part of the country ;

(b) whether Government propose to
make the Child Marriage (Restraint) Act more
straight to remove the evil of child marriage
from the society ; and

(c) if so, the details in this regard, and
if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI H. R, BHARDWA)) : (a) Yes, Sir,

(b) and (c). The Child Marriage Res-
traint Act, 1929 was amended in 1978 to
increase the marriageable age, in the case of
males to 21 years, and in the case of fe-
males, to 18 years, The offences under the
Act have also been made cognizable by the
said amendment Act for the purposes of
investigation of such offences and for all
matters other than matters referred to in
section 42 of the Code of Criminal Proce-
dure (arrest on refusal to give name and
residence) and the arrest of a person without
a warrant or without an order of a Magis-
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trate, The practice of child marriage bas
deeply embedded amongst certain sections
of the society and any legislation, however
stringent its provisions may be, would not
achieve the object of stopping this practice.
It is only through social and economic up-
lift of these sections that the practice can be
eradicated completely.

[ Englisk] .

Reservation of Jobs for Women in Public
Undertakings

3185. SHRI RAM SWAROOP RAM :
Will the Minister of INDUSTRY be pleased
to state :

(a) whether representations have been
made by some women’s welfare organisa-
tions to reserve a quota of jobs for women
in public undertakings due to peculiar
problems faced by them ; and

(b) if so, the reaction of Government in
the matter ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) :
(a) and (b) The Government has no propo-
sal to reserve a quota of jobs for women.
The present constitutional set up does not
permit such reservation,

Reservation of Electricity/Power from National
Grid for Agricultural Purposes

3186. SHRI V. TULSIRAM : Will the
Minister of ENERGY be pleased to state :

(a) whether there is a proposal under
the consideration of Government to reserve
a certain amount of electricity/power in all
the States for agricultural purpose from the
national grids ;

(d) if so, the details thereof, State-wise ;

(c) whether a request has been reccived
from Andhra Pradesh Government to allot
some percentage of clectricity/power to that
State to help in production of foodgrains
crops ; and

(d) if so, the details thereof and action
taken thereon and if no action has been
taken, the reasons therefor 2

THE MINISTER OF ENERGY (SHRI
VASANT SA1HE) : (a) No, 8ir.
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" (b) Does not arise,

(c) and (d). The information is being
collected and will be laid on the stle of

~ the House.

Openlng of more units of Coir Beard in
Karnataka

3187. SHRIMATI BASAVARAJES-
WARI Will ;: the Minister of INDUSTRY be
pleased to state :

. (8) the total pumber of units opened
by the Coir Board in the country so far to
produce the fibre and manufacture of coir
products like mats, etc, ;

(b) the total number of persons employ-
ed in those units at present ; and

(c) whether there is any proposal to
open more units of Coir Board in Karna-
taka in view of the vast areas coming under
coconut plantation ?

THE MINISTER OF STATE IN THE
DEPARTMEMT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) :
(a) It may be noted that Coir Board is a
promotional agency and not directly engaged
in the extraction of fibre or manufacturing
of coir products. However, the Coir Board
has set up a departmentally operated model
power loom factory by name Hindustan
Coir at Kalavoor, Alleppey District in
Kerala State mainly with a view to improv-
ing the quality of Coir matting and designs
using modern power looms.

(b) 63 persons are employed in the
Hindustan power loom factory.

(c) No, Sir,
Biogas Plants

3188, SHRI VIJAY N, PATIL : Wil
the Minister of ENERGY be pleased to
state :

(a) the steps taken by Union Govern-
ment in the research and development of
Bio-gas plants in 1984-85 and todate ;

(b) the number of pilot gas plants ins"
talled so far in 1985-86 : and

(©) the places where these gas plants have
been installed and the criteria for selection
of places for installation of these gas plants ?
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THE MINISTER OF ENERGY (SHRI
VASANT SATHE : (a) The Depariment of
Non-Conventional Energy Sources has
intensified R & D in Biogas Technology
through initiation of a Thrust Area Research
Programme incorporating a multi-disciplinary
spproach and involving different research
orgnisations and institutions in the country,
The objectives of the above programme are :
Improvement in process designs and efficien-
cy of biogas gencration ; development of
alternative feed stocks; development of
alternative materials for bio-gas plants ;
improvement in biogas utilisation appliances

MARCH 18; 1986

Weitien Answars 76

up of lab-model studies and bench-scale
plants ; reduction in cost of biogas plants,
etc. ‘
(b) and (c), Setting up of the pilot
plants has been taken up in order to scale
up, evaluate and optimisc results of encou-
raging and promising research in the labho-
ratories. Such plants are located at places
which facilitate implementation of the pro-
jects and close monitoring control by the
concerned research institutions and personnel,.
besides baving adequate inputs and infras-
tructure facilities like fecdstock, space, land,
water etc. Details of such pilot plants are

and epergy conversion systems; scaling given in Statement below,
STATEMENT
SL. No. Type of Pilot Biogas Plants Place
1 2 3
Delhi (UT)

1. Solar Assisted Biogas Plant

2. (i) Biogas Ptan! with Ferrocement

Digestor

(ii) Moduler Ferrocement Bjogas Plant
3 Biogas Plant with Fibre Reinforced Plastic

Gas Holder

4, Biogas Plant with High Density Polythene

Gas Holder

S, Biogas Plot without Masonary Digestor
(Ganesh Model) (It is now under extension).

6. Higher capacity Fixed Dome Biogas Plant

1, Biogas Plant with High Rate Digestors

Red Clay Biogas Digestors
9, Sewage base

10. Nightsoil/Humagn Bxcreta based:
11, Willowdust .based

Sundernagar . (HP)
Udaipur (Rajasthan)

Roorkee (UP)
Sangli (Maharashtra)
Pondicherry (UT)

Bombay (Maﬁaraahtra)
Gandhigrem (TN)

Etawh (UP)

Bombay (Maharashtra)
Gandhigram (TN)
Udaipur (Rajasthan)
Coimbatore (TN)
Delbi (UT)

Pantnagar (UP)

Pondichenny (UT)

Lucknow (UT)

Nanital (UP)

Sundernagar (HP)

Ludbhiana (Punjab)

Pune (Maharashtra)

Bhopa!l (MP)

Padrauna, Deoria (UP)

Ayodhya, Faizabad (UP)
*Dadar, Bombay (Maharashtra)

Patna (Bihar) Puri (Orissa)
Bombay (Maharashtra)
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1 2 3
12. Water Hyacinth based Deoria (UP)

13, Salvinia based

14, De-oiled Caster Cakes based
15, Municipal Solid Wastes based
16. Distillery cffluents based

17, Other Biomass Based

(Plant Leaves and other green matter)

18. IC Engines Operated on Biogas (1009

Diesel replacement)

Gordkhpur (UP)
*Pune (Maharashtra)
*Jorhat (Assam)
*Hyderabad (AP)

*Bombay (Maharashtra)
Sangli (Maharashtra)

Calicut (Kerala)
Hyderabad (AP)
Delhi (UT)

* Apkaleshwar (Gujarat)
*NIiRA (Maharashtra)

Madras (TN)
Vallabhnager (Gujarat)
Ludhiana (Pupjab)

Pondicherry (UT)
Delhi (UT)
Secunderabad (AP)
Bhopal (MP)
Bangalore (Karnataka)

*Under Construction/Nearing Completian),

Revenue Targets of Pablic Sector
Undertakings

3189. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of INDUSTRY
be pleased to state ;

(a) the specificd revenue targets of
public sector undertakings this year and, the
actual targets achieved ;

(b) whether it is fact that the shortfall
fall is near about 30 per cent and it is likely
to grow further in the coming year ;

(¢) if so, the reasons thereof ; and

(d) the measures Government propose
to take or have already taken to achievc the
desired results ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRJAL DEVE.-
LOPMENT (SHRI M ARUNACHALAM) :
(a) and (b). The accounting year 1985-86 for
most of the Central Public - Enterprises  will
cloke only wfter 21st March, 1986 =nd hance
m; uctum uhicvaﬂ ‘dmd shom'llls fnr this

(c) and (d) Do not arise in view of the
reply to (a) and (b) above.

Licensing of capacity in Industries
3190. SHRI SATYENDKA NARAYAN
SINHA :

DR. B. L. SHAILESH ;

SHRI SANAT
MANDAL :

Will the Minister of INDUSTRY be pleased
to state :

KUMAR

(a) whether Government have finally
decided to do away with the licensing capa-
city limits in various industries, like chemi-
cals, steel, clectronics ; automobiles and
engineering with a view to affording econo-
mies of scale ;

(b) whether Government fear that Ticen-
sifg of only large sized undertakings would
lead to growth of monopolies ;

{c) if not, whether any new projects
‘have been new denied licence wnd if so, the
segsons theréfor ; and ,
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{d) whether the existing emphasis on
small scale upits in all sectors would con-
tinue ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) :
(a) and (b). No, Sir,

(c) Industrial Licences are granted in
favour of projects in accordance with the
policy obtaining in respect of the industry
concerned.

(d) Yes, Sir.

Setting up of Telephone Exchange at
Divar (Goa)

3191, SHRI SHANTARAM NAIK :
Will the Minister of COMMUNICATIONS
be pleased to state ;

(a) whether Government propose to set
up a telephone exchange at Divar ; Goa ;
and

(b) if so, the time by which the same
will be commissioned ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) Yes, Sir.

(b) A 50-lines small automatic exchange
is planned to be opened during 1986-87,
subject to availability of exchange unit and
other stores.

Alternative power project in place of silent
valley Hydro-Electric Profect

3192, SHRI V.S, VIJAYARAGHA.
VAN : Will the Minister of ENERGY be

pleased to state :

(a) whether any final decision has been
taken on the alternate power project in place
of Silent Valley Hydro-Electric Project which
was given up :

(b) if so, the details thereof ; and
(c). when it is likely to be completed ?

THE MINISTER OF ENERGY (SHRI
VASANTS ATHE): (a) and (b). The scheme
has not been found acceptable environmen-
tally and also Iinvolves inter-State aspects
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relating to utilisation of Bhavani waters, a
tributary of Cauvery, which are yet to be

" resolved,

(c) Does not arise.

il and Gas Fields

3193, SHRI BALASAHEB VIKHE
PATIL : Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to
state : i

(a) the number of fields with their
location digged for gas and oil in the coun-
try during the last two years ; and

(b) which are the oil and gas fields
giving good output and those which are not
economically viable ?

- THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI CHANDRA
SHEKHAR SINGH) : (a) During 1983-84
and 1984-85 drilling was undertaking in the
following structures/locations : —

On Shore Structures| No. of struc-

Locations tures in
1983.84 1984.85

Gujarat 35 42
Rajasthan 2 1
Assam
Nagaland :
Arunachal } 40 45
Pradesh J
Tripara 2 2
Bengal 5 3
Bihar 1 1
Krishna Gadavari
(!{ndhra Pradesh) 4 6
Cauvery
(Tamil Nadu) — 2
Krishna Godavari 10 9
Bombay Basin 1 8
Kutch-Saurashtra 1. 3
Mahanadi 3 2

-(b) Bxeept some fields in Assam and
Arupachal Pradesh most of the other flelds
sre still in the explanatory stage, Thejr
economic viability is still to be established,
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New Automobile Policy

3194. SHRI SHARAD DIGHE :
SHRIMATI KISHORI SINHA :

Wnll the Minister of INDUSTRY be pleased
to state :

(a) whether it is @ fact that Government
are formulating a new automobile policy ; -

(b) if so, when and the board change
contemplated ;

(c) whether the formulation of a new
passenger car policy has been put off as re-
ported in the ‘Economic Times’ of 20 Feb-
ruary, 1986 ; and

(d) if so, the reasons thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) :
(a) to (d). The norms for foreign collabora-
tion for manufacture of passenger cars etc.
are proposed to be revised to improve the
indigenisation programme and fuel-efficiency
standards.

Collaboration Agreements with Japan for
Auto Parts

3195, SHRI K.P. UNNIKRISHNAN :
Will the Minister of INDUSTRY be pleased
to state

(a) the number of collaboration agree-
ments registered and entered into by Indian
firms and companies with their Japanese
- counterparts in 1983-84, 1984-85 and 1985-86
for automotive ancilliaries like brakes, gears,
headlights and other Aimpo’rtant parts ; and

(b) the payment of royalty, licence fee
and kits imports envisaged under these
agreements and general outline of the policy
of his Ministcy with regard to automative
ancillary development and their foreign
collaboratlon ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM):
(a) The statistical information - regarding
foreign collaborations is maintained calender
year wise, 58, 78 and 108 proposals - for
foreign collaboration with Japanese firms
were approved by Government during the
years 1983, 1984 and 1985 respectively. The
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details of all approved foreign -couabotatfoni

showing the names of Indian and Foreign
firms, item of manufacture and nature of
collaboration are published on a quarterly
basis by Indian Investment Centre as a
supplement to its Monthly News Letter,
Copies of this publication are sent regularly
to Parliament Library.

(b) As a matter of Policy of the Gove-
tnment, the details of payment in respect of
individual agreements are not disclosed in
the public interest, Import of kits does not
form part of the collaboration agreement
and is Governed by the Phased Manufactu-
ring Programme approved by Government,
The auto ancillary industry is delicensed and
foreign collaborations are permitted on
merits.

Target for Cement Production during
1985-86

3196. SHRI HARI KRISHAN
SHASTRI : Will the Minister of INDUS-
TRY be pleased to state :

(a) the target of production of cement
for 1985-86 ;

(b) whether the target is likely to be
achieved ; and .

(c) if not, the steps proposed to be
taken to meet the needs of the consumers ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M, ARUNACHALAM) :
(a) 33.5 million tonnes,

(b) Production of cement at the end of
1985-86 is expected to be around 32,5
million tonnes,

(c) There has been an overall increase
in the production of cement in the country
from 23,32 million tonnes in 1982-83 to an
estimated 32,5 million tonnes in 1985-86.
Consequently, cement is now more easily
available in the market,

Upgradation and opening of new
"Post Offices

3197, SHRI BRAJAMOHAN MOHAN-
TY 1 Will the Minister of COMMUNICA-
TIONS be pleased io state :

(2) whether the upgr;dation of post
offices and installation of new post offices
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although sanctioned since years are not being
implemented on account of economy
measures ; '

(b) if se, the details thereof ; and

(c) the number of such projects awaiting |

implementation, with details ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
AND THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) to (c). No,
Sir. This is not so. Upto January 1984 the
programme of opening of post offices/upgra-
dation of post offices wherever justified
according to the prescribed norms has by
and large been implemented. However, due
. to the imposition of ban on creation of
posts which came into force in January,
1984, some of the approved proposals could
not be implemented.

The number of proposals for opening of
post offices which were earlier approved
but could not be given effect to is 168. The
number of proposals for upgradation of post
offices which could not be implemented is 73.
This figure however, does not include
Madhya Pradesh, North Western, Rajasthan,
Uttar Pradesh and Kerala . Circles, The
information in respect of these postal circles
is being collected and will be laid on the
Table of the House,

[ Traslation]

Introduction of Microwave System for
Telephone Exchange at Phaphamau
in Uttar Pradesh

3198. SHRI RAM PUJAN PATEL :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether Government propose to
introduce micro-wave system for the tele-
phone exchange at Phaphamau (Allahabad,
Uttar Pradesh) so that the said exchange
may function smoothly ;

(b) whether it is a fact that STD faci-
lity is not available at Phaphamau Telephone
Exchange ;

(¢) if so, the reasons therefor ; and

(d) whether a fool proof arrangement
would be made to obviate the difficulties of
subscribers there ?
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THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) No, Sir.

(b) Yes, Sir.

(c) Due to limitation. of resources only
the District Headquarters not yet provided
with STD facility and larger Telephone
Exchanges of more than 1000 lines Capacity
as on 1-4-85 have been given priority. STD
service to Phaphamau Telephone Exchange
can be considered after meeting Priority
requirements, .

(d) The existing arrangement of booking
Trunk Calls with Allahabad exchange is
considered adequate for a small exchange
like Phaphamau.

[ English)

Mobile Telephones to Subscribers in private
and Government Sectors

3199, DR. T. KALPANA DEVI: Wil
the Minister of COMMUNICATIONS be
pleased to state :

(a) whether it is a fact that a sophisti-
cated electronic exchange was recently set up
in New Delhi with a capacity of 100 mobile
telephone lines to be given to subscribers in
both the private and Government sectors ;

(b) if so, the number of mobile tele-
phones given each to the private subscribers
and the Ministers and Government Depart.
ments ; and

(c) the total expenditure incurred in the
project ? %

"THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
AND MINISTER OF STATEIN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) Yes, Sir. A
100 line mobile radio telephone system has

" been set up in Delhi,

(b) The number of mobile telephones
provided to private subscribers is 24 and to
Ministers and Government Departments is
17, as on 13,3 86.

(¢) The total expenditure incurred on
the mobile radio system is approximately
Rs, 1,23 crores, '
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Supply of Poor Quality of Coal to
Consumers

‘3200, SHRI CHINTAMANI JENA :
SHRI SOMNATH RATH :

Will the Mmlster of ENERGY be pleased
to state :

(a) whether the consumer throughout
tye country have been complaining about
poor quality of coal supplied to them, which
affects the production ;

(b) whether their problem has been
examined by several committees which were
appointed to look into the problem of coal
supply to power plants, steel plants and
other industries ; if so, the findings and the
details of suggestions made ; and

(c) the steps taken by Government to
make necessary arrangements to supply good
quality coal to users so that the production
may not suffer ?

THE MINISTER OF ENERGY (SHRI
VASANT SATHE) : (a) All the icdustrial
units are linked for coal according to the
quantitative parameters fixed for them by
the competent authorities and as for as
possible supplies are made accordingly.
However, there have been complaints from
the consumers about the size of coal, low
calorific value and presence of extreneous
material in the coal.

(b) The committee under the Chairman-
ship of Shri Mohammed Fazal which was set
up by the Government to look into the pro-
blems of ' coal supplies to Power houses has
made recommendations covering various
aspects of coal supplies to Power house
such as linkages to be given to power stations
from specific collieries, transportation of
coal to Power houses, signing of agreement
between Coal India and State Electricity
Boards etc, The recommendations of the
committee have been examined and most of
them accepted by Govt. The coal compa-
nies, Railway and other agencies have been
asked to take appropriate action on the
recommendations of the committee.

(c) To ensure proper sizing and removal
of extraneous material, Coal Handling
Plants are being constructed at the collierics.
Besides this, several steps bave been taken
for improving the quality which include :
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(i) Setting up of an independeat quality
control organisation in each coal
company, ~

(ii) Breaking up of oversized coal and
segregation of extraneous material
by manual means where CHF’s do
not exist.

The Coal Controller as on indepen-
dent authority has been given the
powers to determine the grades of
coal seams in the mines as also of
the coal supplied to the consumers
and for these purposes to take
sample and arrange for the testing
of coal suo-moto or if any com-
plaint is made in this regard by
any consumer. The coal conrroller’s
decision in the matter shall be
final.

(iii)

Further the folloﬁng remedial measures
have been taken for improving the quality of
coal delivered to the Steel Plants.

1. Elimination of extraneous impurities
in the feed coal and straingent quality
control.

2. Elimination of offending sources of
supply of raw coal feed which have been
identified.

3. Better management of existing
washeries, assuring optimisation in perfor-
mance levels.

4, Modernisation of existing. washeries
where necessary, assigning high priority,

5. BEosuring that the new washeries
which have been commissioned and were
proposed to - be commissioned during the
7th Plan are operated to achicve designed
levels of performance.

6. Introducing new technologies in coal -

beneficiation,

Complaints received from other consu-
mers are promptly looked into and corrective
action is taken whercver necessary,

A comprehensive programme to cons-
truct Coal Handling Plants at all loading
points is being implemented so as to cover
the entire coal production by the end of the
7th Plan,
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Setting Up of Central Public Sector Projoct:
Trore h%nglr and Phulbanl Districts in’
Orissa

3201, SHRIMATI JAYANT] PAT-
NAIK : Will the Minister of INDUSTRY
be pleased to state :

(a) the number of large industries

established

and

(b) whether the Department of Public
Enterprises will consider setting up of
Central public sector . projects in these
districts to provide the nucleus for industrial
~ growth ? ‘

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) :
(a) During the years 1983, 1984 and 1985,
two industrial licences including one (COB)
licence were issued for setting up units to
manufacture the following items in District
Bolangir, Orissa :

(1) Wood Veneers and Plywood Panels.
(2) Cotton Yarn.

(b) There is no proposal under conside-
ration of Government at present to set up
public sector project in Bolangir and Phul-
bani disiricts in Orissa.

Reduction in Consum'ptlon of Petroleum

Products
PROF. P, J. KURIEN :

3202, Will the

Minister of PETROLEUM AND NATU-

RAL GAS be pleased to state :

(a) whether any efforts were made to
curb the consumption of petroleum
products during the Sixth Five Year Plan ;-

(b) if so, the details thereof and the

percentage of reduction ;

(c) the amount of forelgn exchange thus
saved ; and

(d) the anticipated saving on this score
during the Seventh Plan ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM ' AND
NATURAL GAS (SHRI CHANDRA
SHEKHAR SINGH) : (a) Yes, Sir.
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(b) Petroleum Conservation Research
Association (PCRA), sét up by the Govern-
ment in 1976, has been conducting various
conservation activities such as :

—field studies in organised sectors of
industry and transport.

—education campaign on conservation
is unorganised sectors of domemc,
transport and agriculture.

—sponsoring R & D activities for
development of fuel efficient equipment
such as NUTAN kerosene wick stove,
NUTAN LPG burner and IIP indus-
trial LPG film burner.

During the Sixth Plan Period, PCRA’s
activities resulted in a saving of petroleum
products which around Rs. 400 crores. In
terms of annual demand of petroleum pro-

‘ducts, the saving works out to around one

percent.

(c) The amount of forejgn exchange
saved during the Sixth Plan period is estima-
ted approximately at Rs. 330 crores,

(d) As a result of intensification of
PCRA activities during the VI1 Plan period,
it is expected that a saving of petroleum
products worth Rs, 650 crores would be
achieved,

Laying of Pipeline from Madras to
Bangalore

3203, SHRI V. S. KRISHNA 1YER :
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) whether there is any proposal to lay
oil pipeline of 350 KMs from Madras to
Bangalore ;

(b) if so, the amount required for the
project ;

(¢) whether the work has been taken up
in band ; and

(d) if not, when it will be taken up and
when it is likely to be completed?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI CHANDRA
SHEKHAR SINGH) : (a) No, Sir,

(b) to (d). Do not ariso,
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[Translatlo'n]

Supply of uniforms to P & T Employees i in
Hill Areas

3204, SHRI K. D. SULTANPURI :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) the type of uniforms being supplied
to the employees of Post and Telegraph
Departments in hill areas of the country and
the amount of expenditurc being incurred by
Government thereon ; and

(b) the criteria adopted for supply of
uniforms and the number of employees
benefited thereby ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) Polyester
Cotton Pant and Shirt ; Woollen Coat and
Pant, Woollen Jersey, Woollen Overcoat,
Woollen Socks, Shces, Boot Ankle Water
. Proof Rain Coat, Umbrella etc, are being
supplied to eligible Postal Staff in Hilly
Areas.

Approximate annual expenditure being
incurred is Rs. 20 lakhs only.

(b) Criteria for supply of these types of
uniforms depend on temperature and
duration, of winter season at the Hilly
areas. About 10,000 Postal employees are
being benefited. ’

[English]

Nationalisation of Bengal Potteries

3205, SHR] ANIL BASU: Will the
Minister of INDUSTRY be pleaced to
state :

(a) whether Government are considering
any proposal to nationalise Bengal Potteries
of Calcutta which has alrcady been taken
over ; and

(b) whether it is a fact that the period
of take over was due to expire on 28th Feb-
ruary, 1986 ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) :
(a) and (b). The period of takeover of
management of M/s Bengal Potteries lei-
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ted has been extended for a further geriod
upto 31. 8.1986, to enable settlement oi‘ the
futurc disposition of the undcrtahng.

Setting up of thermal power station st
' Kharsia, Madhya Pradesh

3206  KUMARI PUSHPA DEVI:
Will the Minister of ENERGY be pleased
to state :

(8) whether Government have received
any proposal from the Government of
Madhya Pradesh to set up a Thermal Power
Station at Kharsia in that State ;

(b) if so, the steps taken to implement
the above proposal ;

(c) the estimated cost of the pfoject :
and

(d) the steps taken to implement the
above proposal ? '

THE MINISTER OF ENERGY (SHRI
VYASANT SATHE) : (a) to (d). A proposal
to set up Mand Thermal Power Station near
Kbharsia was sent to the Central Electricity
Authority (CEA) by the Madhya Pradesh
Electricity Board . (MPEB). The Stage-I
(2x210 MW) of the Project, as per the
project feasibility report, is estimated to
cost about Rs, 371 crores.

The scheme is under examination in the
CEA in consultation with the agencies con-
cerned, including the MPEB. The MPEB
have yet to obtain clearance of the State
Pollution Control Board as also clearances
from the forest and environmental angle.

Purchase of stationery etc, from Kendriya
Bhandar by public sector undertakings’

3207, SHRI KAMLA PRASAD
SINGH : Will the Minister of INDUSTRY
be pleased to state :

(a) whether the public sector under-
takings under his Ministry located in Delhi/
New Delhi are not purchasing items of
stationery and other items including liveries
from the Central Government Employees
Consumer Cooperative Society Ltd, (Ken-
driya Bhandar) in terms of Government
Order issued in 1981 ; and

(b) if s0, the steps taken to ensure the
strict comphance of the Order 7
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THE NINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
. LOPMENT (SHRIM. ARUNACHALAM) :
(a) and (b). The information is being

collected and will' be laid on the Table of -

the House,

Opehlng of Telephone Exchange in Dhule
District of Maharashta

3208. SHRI MANIKRAO HODLYA
GAVIT 1 Will the Minister of COMMUNI.
. CATIONS be pleaaed (o state :

(@) whether telephone exchanges are
to be opened during the period 1986-87 and
1987-88 in Dhule District of Maharashtra ;

(b) if so, the details thereof ; and

(c) the funds allocated, if any, for the
- purpose ?

THE MINISTER OF STATE OF THE
MINISTRY CF COMMUNICATIONS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) Yes, Sir.

(b) The information is given in the
Statement given below.

(c) No scparate funds have been
carmarked for this purpose as the funds
will be met from the lump-sum grant
allotted to the Circle for that year.

STATEMENT

Details of Telephone Exchange proposed to
be opened during 1986.87 and 1987-88 in
Dhule district of Maharashtra subject to -
fulfilment of norms under the

liberalised policy

1986.87

1, Manjrod 25 lines SAX
2, Nyaholod do

3. Thalner do
4, Mulgi do
1987.88

1, Nimgul do
2, Varshi » do

3, Wadali do

4, Bramhanpuri do
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[ Translation]

Proposal to set ap prototype development
and training Centre for Plastics
and Tannery

3209, SHRI BALRAM SINGH
YADAY : Will the Minister of INDUSTRY
be pleased to state ®

(a) whether Uttar Pradesh Government
have requested thc Union Government to
set up a prototype Development and’
Training Centre for plastics and tannery ;
and

(b) if so, the time by which the Union
Government propose to set up such a
Centre ? ‘

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) :
(a) Government of Uttar Pradesh have
made a request for sctting up of two
Prototype  Development and Training
in Uttar Pradesh.

(b) There are already two Sub-Centres
of Prototype Development and Training
Centres, New Delhi at Kashipur in the
field of general machine shop, fitting and
sheet metal and at Aligarh for upgradation
of technology for the manufacture of locks
and necessary tooling packzge. There is no
proposal to set up any other Prototype
Development and Tramning Centre in Uttar
Pradesh.

[English]

Foreign Help For Commissioning Oil
Wells Lying Idle

3210, SHRI DHARAM PAL SINGH
MALIK :

SHRI M, RAGHUMA REDDY:

Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state !

(a) the names and number of oil wells
which are lying idle in the country at
present; .

(b) since viben those are lying idle ; and

(c) whether Government propose to take
any foreign help for the commissioning of .
those wells so a8 to increase oil production
in the country and if so, the details thereof ?
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THE MINISTER OF STATE OF THE

MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI CHANDRA
SHEKHAR SINGH) : (a) There were 321
sick wells as on 1,1.86 in the following
regions:-

Eastern Region 122
Western Region - 187
Bombay Offshore 12

(b) The phenomenon of wells falling sick
over a period of time and their liquidation
is a continuous process, Some of sick wells
are taken up for liquidation shortly after
sickness, Most of the wells are liguidated
within a period of sixth month to one year
while a few may take upto two years depend-
ing upon the nature of the sickness and the
operations to be carried out.

.(c) Soviet experts are already assisting
ONGC for liquidating sick wells in Gujarat,
Two more contracts have been entered into
with Soviet assistance for supply of work-
over rigs associated equipment, spares and
services of Soviet experts, ‘

Recruitment of Local People by ONGC
at Sibsagar

3211. SHRI PARAG CHALIHA : Wil
the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) whether it is a fact that recruitment
of all classes of employees in the Oil &
Natural Gas Commission at Sibsagar has
been kept in abeyance for several months ;

(b) if so, the reasons thereof ; and

(¢) whether recruitment in other regions
of the Commission has been continuing
without any break and if so, the reasons
thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI . CHANDRA
SHEKHAR SINGH) : (a) No, Sir,

(b) Does not arise,

(¢) The recruitment to decentralised
Pposts in all the Regions is being conducted
according to needs,
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Strategy for Reduction in Import of
Petroleum Products .

- 3212. SHR1 K. V. SHANKARA
GOWDA : Will the Minister of PETRO-
LEUM AND NATURAL GAS be pleased
to state : ’

(a) whether Government are considering
certain proposals to reduce the imports of

_petroleum products ;

(b) if so, the strategy Government
propose to adopt to reduce import of petro-
goods ; ' :

(c) whether his Ministry has expressed
concern on the trend of increasing depen-
dence on hydro-carbons for the supply of
commercial energy which is contrary to the

.declared policy of Government to reduce

the share of crude oil and gas in ‘the total
energy consumption ; and

(d) when final decision in this regard is
ilkely to be taken by Government ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI CHANDRA
SHEKHAR SINGH) : (2) and (b). Govern«
ment is making all possible eflorts to contain
the growth in importing of petroleum
products. As outlined in the Seventh Plan
the strategy of the Government against the
increase in demand consists in restricting
growth in imports, improving refining
capacity and secondary processing facilities
and curbing consumption of products in
different sectors of the economy..

(c) and (d). In order to reduce depen-
dence on hydro-carbons for the supply of
commercial energy, the Seventh Five Year
Plan has programmes for the development
of hydel projects, coal sector, social forestry
and other non-conventional energy sources
like bio-mass, solar energy, etc.

impact of Foreign know-how on
Automobile Industry

3213. SHRI HUSSAIN DALWAI : will
the Minister of INDUSTRY be pleased to
state '

~(a) the impact of introduction of foreign
know-how in automobile industry ; and

(b) whether Government propose to fix
celling prices of new cars manufactured by
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joint sector companies having foreign
collaboration ?

THE MINISTER OF STATE IN
DEPARTMENT OF  INDUSTRIAL
DEVELOPMENT (SHRI M, ARUNA-
CHALAM) : (a8) The industry is undergoing
a technology upgradation phase to produce
fuel efficient vehicles of contemporary
designs.

(b) No, Sir,

* Construction of Hydrg-Electric Projects
by National Hydro-Electric Power
Corporation

3214. SHRI B.V. DESAI: Will the
Minister of ENERGY be pleased to state :

(8) Whether a model time span of six
years for construction of major hydro-
electric projects in the country has been
suggested by the National Hydro-electric
Power Corporation ;

(b) if so, whether it has been suggested
- that six ycars should be declared as a
‘national policy’ by the Central Govt. for
execution of all new hydro-electric projects
having a eapacity of more than I00 MW ;

(c) if so, whether Government have

considered these suggestions ; and

(d) if so, to what extent and the steps
being taken to implement the same ?

THE MINISTER OF ENERGY (SHRI
VASANT SATHE) : (@) The Chamera
Hydro-electtic Project, Stage-I (540 MW)
in Himachal Pradesh is being executed by
NHPC as a model project for completion

within 6 years with the help of latest .

construction technology and Management
systems aided by computers and with
necessary financial and technical tie-ups with

Canada,

(b) No such proposal has so far been
reccived from National Hydro-clectric Power
Corporation,

(c) and (d). Do not arise,

New Comprebensive Policy Regarding Pricing
and Distribution of Molasses and Alcohol

32!5 SHRI H.N. NANJE GOWDA :
SHRI G.S. BASAVARAJU :

Will the Minister of INDUSTRY be pleased
to state :
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(a) whether there is a proposal under
consideration of Government to introduce a
new comprehensrve policy covering all aspccts
of molasses and alcohol and their pricing
and distribution as reported in the Hindustan
Times of 24 February, 1986 ;

(b) if so, the details of the new policy
and when the same is likely to be ictroduced
and implemented ;

(c) whether any guidelines have been
issued in this regard to the State Govern-
ments ; and

(d) to what extent the monopbly of the
industries engaged in molasses is likely to be
rooted out?

THE MINISTER OF STATE IN THE
DEPARTMENT OF CHEMICALS AND
PETRO-CHEMICALS (SHRI R. K. JA-
CHANDRA SINGH) : (a) Yes, Sir.

(b) to (d). The policy is likely to be
finalised shortly.

Gas Supply to Maharashtra

3216. SHRI D.B. PATIL : Will the
Minister of PETROLEUM AND NATURAL
GAS be pleased to state :

(a) the quantum of crude oil drilled and
gas produced therefrom since crude oil was
struck in Maharashtra ;

(b) the percentage of the gas so prody-
ced, supplied to Maharashtra for each year
and for April, 1985 to December, 1985 ; and

(c) the demand for gas in 'Maharashtra
for the above mentioned period ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI CHANDRA
SHEKHAR SINGH) : (a) No oil discovery
has been made in the State of Maharashtra,

(b) and (c). Do not arise in view of
reply to (a) above.

- Participation of Private Sector in Power
Generatlon

3217 SHRI SRIBALLAV PANIGRAH] :

SHRI CHINTAMANI PANI-
GRAHI : :

SHRIMATI GEETA MUKHER-
JEE ;

Will the Minister ot" ENERGY be pleased to
state H
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(a) whether it is a fact that Government
phave recently been lemient and given
green signal to the private sector to parti-
cipate in power generation ;

(b) If so, the details regardihg the faci-
lities provided by Government for this
purpose alongwith the condxtwns therefor ;
and

(c) the names of the private sector
units which have come forward and agreed
so far for generation of power ? -

THE MINISTER OF ENERGY (SHRI
VASANT SATHE) : (a) No, Sir,

(b) Does not arise,

() In addition‘ to two proposals of

existing private sector power generation
companies, namely, the Calcutta Electric
Supply Corporation and M/s, Ahmedabad
Electricity Company, three other proposals,
namely, from M/s Bombay Suburban Electric
Supply Ltd., M/s Torsteel Research Founda-
tion in India and M/s, Faridabad Industrial
Association have been received. Of these
three proposals, two are for setting up of
captive power plants,

Shifting of Petrol Pump from near Hospital
in Santacruz, Bombay

3218. SHRI MUKUL WASNIK : Will
the Minitser of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) whether Government are aware that
a petrol pump of BPCL is located in the
premises of Smt. Bhikubhai C. Jalundhwala
General Hospital, Santacruz, Bombay ;

(b) if so, whether Government are also
aware of the inconvgnience caused to the
patients because of the petrol pump ;

(©) if so, whether Government propose
to shift the pertrol pump to some other
place ; and

(d) if not, the reasons thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL. GAS (SHRI CHANDRA
SHEKHAR SINGH) : (a) Yes, Sir,

"(b). Such a representation has been
made to Government,
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(©) No, Sir,

(d) Apart form the fact that this outlet
coptinyes to hold a]l prescribed clearances

.and that it serves the needs of the motoring

community in that area, the Bharat Petro-
leum Corporation has the right to continue
at this location till 1995 in terms of The
Burmah Shell (Acquisition of Undertakings
in India) Act 1976. ‘

Supply of updated Directories to Enqulry
Service 197 at Telephone Exchange
in Deihi

3219, PROF. SAIFUDDIN SOZ ;
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether he js aware that the person-
nel meant for enquiry service—197 at
Telephone Exchange in Delhi are required to
have corrected directories ; '

(b) if so, whether the updated and
corrected directories have been provided to
them ; and

(c) if not, provided so far, when is the
Ministry prowdmg the same ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) Yes Sir,

(b) Yes Sir, the work of updating the
Telephone Directory is carried out on daily
basis but there is a lag of about 15 days
between 15 days between any change and the
actual supply of the information by the Tele-
phone Operator manning Directory Enqulry
Position “197.

(c) In view of (b) above, this question
does pot arise. However, the weekly and
quartely updates, changed No., supplemen-
taries étc. are being provided by the opera-
tor, referring to a number of them for the
same enquiry : This is time consuming.
This situation would improve considerably
when the Directory Enquiry Service is com-

‘puterised some time during 1987.

Review of Licensing Policy for Automobile
~ Units

3220. SHRI YASHWANTRAO
GADAKH PATIL : Will the Minister of
INDUSTRY be pleased to state ;
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(a) whetber Government have roviewed
the licensing policy for automobile industry
in relation to foreign collaborations and

imports in the wake of difficult balance of -

payments position and need for reducmg
consumption of petroleum ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) ¢
(a) and (b). The norms for foreign collabo-
ration for the manufacture of automobiles
are proposed to be revised to improve the
indigenisation programme and fuel efficiency
standards.

[7ranslation)

. Keeping of Central Telegraph Office alongwith

Delhi telephones under metropolitan telephone
corporation

3221. SHRI RAJ KUMAR RAI: will
the Minister of COMMUNICATIONS be
pleased to state :

(2) whether  the Central Telegraph
Office is proposed to be separated from
" Delhi Telephones ofter setting up of metro-
politan Telephone Corporation and brought

under North Western Circle ;.

(b) if so, the reasons therefor ;

(c) whether Government propose to con-
sider keeping the Central Telegraph Office
alongwith Delhj Telephones under the pro-
posed Corporation ; and

(d) if so, the time by which it would be
done and if not, the reasons therefor ?

THE MINISTFR OF STATE OF THE

MINISTRY OF COMMUNICATIONS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
‘RAM NIWAS MIRDHA) : (a) No, Sir.

(b) Does not arise,
(¢) No, Sir,

(d) The nature and requirements of
public telegraph services being different as
compared to those of services like telephone,
telex etc.. C.T.O’s,, are normally attached to
telecommunication Circles which serve a
State. For the Union territory of Delhi,
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there is no separate - telecom. Circle and
therefore, after the formation of the Cor-
poration, the CTO will be attached to the
largest Telecom, Unit with Headquarters at
Delhi, which is the G.M. Maintenance,
Delhi.

. [English]

Tidal Power Project in Gulf of Cambay

' 3222. SHR] RANJIT SINGH GAEK-

WAD : Will the Minister of ENERGY be
pleased to state

(a) whether itis a fact that a Tidal
Power Project in the Gulf of Kutch is being
taken up under Central Sector ;

(b) whether similar Tidal Power Project
in the Gulf of Cambay is proposed to be
taken up in the Central Sector ; and

(c) if so, whether Government propose
to undertake investigations and studies for

the proposed project in view of the powcr
shortage in Gujarat ? .

THE MINISTER OF ENERGY (SHRI
VASANT SATHE) ; (a) The feasibility of a
tidal power project in the Gulf of Kutch is
presently being investigated/studied by the
Central Elcctricity Authority,

(b) and (c). Due-to constraict of funds,
investigations and studies for Tidal Power
Project in the Gulf of Cambay are not pro-
posed to be taken up during the Seventh
Plan period. '

[Translation)

Review of disqualifications of candidates
contesting elections

3223, SHRI VISHNU MODI : Wil
the Minister of LAW AND JUSTICE be
pleased to state :

(a) whether Government propose to
review disqualifications of the candldates
contesting elections ;

(b) whether Government propose to
enact apny legislation in this regard ; and

(©) if so, when and if not, the reasons
therefor ? «

THE MINISTBR OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI H. R. [BHARDWA)) : (a) Grounds
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for disqualification of candidates are already
provided in our Constitution and election
laws. The Election Commission has sug-
gested additional proposals seeking to dis-
qualify candidates and these are summansed
in the statement given below.

(b) and (c). The proposals sent by the
Election Commission from a part of the set
of proposals made by the Commission on
electoral reforms, Government are exami-
ning the proposals and would take final
decisions after consultation with political
parties. It would not be feasible to indicate
the time frame by which the proposals can
be finalised and legislation brought about,

STATEMENT
1. Eiimination of non serious candidates

A candidate should be disqualified in
the event of his failure to secure a prescribed
minimum percentage of valid votes.

2. Disqualification of  persons with

criminal records :

Persons with proven criminal records and
a shady past, history-sheeters and persons
whose detention under the National Security
Act, Essential Services Maintenance Act,
Conservation of Foreign Exchange and
Prevention of Smuggling Act, Foreign
Exchange Regulation Act, etc, has been ap-
proved by the Judicial Advisory Boards,
constituted under the above Acts, etc. should
be disqualified from contesting elections.

3. Measures to check disturbance at
election meetings :

Persons resorting to violence during

election campaign including those who dis-
tried

turb election meetings should be |
summarily and if convicted should be
disqualified.

4. Steps to prevent booth capturing :

(i) Candidates found  ‘responsible
directly or indirectly for both cap-
turing should be disqualified from
contesting elections for the next six
years,
should have powers to disqualify
such persons without reference to
any court 8o that expeditious action

can be taken and the guilty candi- .

dates disqualified even befprc
elections are completed ;
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(ii) candidates with a proven record of
crimes involving force and violence
like dacoity, etc., should be dis-
qualified from contesting elections,

STD Service betweea Delhi and Faizabad

3224. SHRI NIRMAL KHATTR] :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether his Ministry has received
any complaint regarding defect in Delhi-
Faizabad STD service and non-functioning
of this system ; and

(b) if 86, the action taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) Yes, Sir. One
complaint regarding poor functioning of the
STD services from Faizabad to Delhi was
received. ‘

(b) Suitable reply cxplaining the prob-
lem was given to the corhplaint. One of
the main reasons affecting the STD services
from Faizabad to Delhi is the in-
adequacy of number of lines from Faizabad
to Kanpur Trunk Automatic Exchange
(TAX). At present it is not possible to pro-
vide additional lines because of the lack of
capacity in the medium between Faizabad
and Lucknow. Additional 20 lines have,
however, been provided between Kanpur
TAX and Delhi Electronic Trunk Automatic
Exchange for efficient handling of calls to
stations like Delhi and beyond.

A digital electronic TAX is scheduled to
be commissioned in 1987 at Lucknow to
which Faizabad will also be connected.
Significant improvement in the STD working
from and to Faizabad will then be possible.

- Telephone Facilities in Villages of Gujarat

3225. SHRI NARSINH MAKWANA :
Will the Minister of COMMUNICATIONS

be pleased to state :

(a) the number of villages In Gujarat
where telephone facilities are available and
the time by which these would be made
available to the rest of villages ;

(b) whether Govenment have undertaken
the work of setting up of new telephone
exchanges ; and
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c) if so, the details thereof 7

THE MINISTER OF STATE OF THE

MINISTRY ' OF COMMUNICATIONS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA): (a) Telephone
facility is available at 1201 villages in Guja-
rat 1384 villages are eligible for telephone
facility on subsidized basis as per the policy
- of the Government, out of which 446 viljages
will be provided with telephone facility
during the 7th Five Year Plgn.v

(b) Yes, Sir.

(c) Fifteen Telephone Exchanges have
been set up during this year, 85-86 (upto
10,3.86) and about fifteen more Telephone
Exchanges are likely to be opened by the
end of March *86. In 1986-87 about 40
exchanges would be opened if norms laid
down under liberalised policy are fulfilled.

{English)

LPG agencies allotted on co-operative
system basis

3226. SHRI CHITTA MAHATA : Will
the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) the total number of Gas agencies
allotted on co-operative system basis in the
country so far ; and

(b) the number of has agencies proposed
to be allotted in the current year on the
same basis and names of the places where
these are proposed to be allotted 7

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI CHANDRA
SHEKHAR SINGH) : (a) The total number
of L.P.G. distributorships awarded to Co-
operatives is 166 as on 1-2-86,

(b) According to the present policy
there i8 no specific reservation in the allot-
ment of L.P.G. distributorships for co-ope-
rative societies, They are required to apply
against advertisements issued by the Oil
Companijes in connection with award of
distributorships. ‘

Review of Working of Thermal Plants

3227. SHRI AMAR ROYPRADHAN :
Will the ‘Minister of ENERGY be plcaaed
to 8‘8!0 M
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(a) whether Government have declded
to review the working of the existing ther-
mal plants in the country ; and

(b) if so, the steps proposed to be taken
in this regard and progress made so far in
the matter ?

THE MINISTER OF ENERGY (SHRI
VASANT SATHE): (a) and' (b), The per-
formance of thermal power stations in the
country is regularly reviewed by Central
Blectricity Authority. Time bound action
plans are drawn up to remove the deficien-
cies. A Centrally Sponsored Renovation
and Modernisation Programme has been
initiated in respect of 32 thermal power
stations whose performance has not been
satisfactory.

Production of Drugs

3228, SHRI N, VENKATA RATNAM :
Will the Minister of INDUSTRY be pleased’
to state :

(a) the pharmaceutical production in
India in 1947 and now-; ,

(b) the number of units manufacturing
drugs now and then ;

(c) the number of pharmaceutical units
in private, public and multinational sectors
and their respective production ; and

(d) India’s percentage of drug produc-
tion in global drug market as compared to
other countries ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF CHEMICALS AND

PETROCHEMICALS (SHRI R. K. JAI.

CHANDRA SINGH): (a) To the extent
details are available value of production of
pharmaceuticals during 1947 was of the
order of Rs. 10 crores. During 1984-85 the
production of bulk drugs and formulations
is estimated to be of the order of Rs, 377
crores and Rs. 1827 crores respectively.

(b) and (c). To the extent details are
available there are at present 253 units
registered with DGTD in the organised sec-
tor for the manufacture of drugs and
pharmaceuticals, Out of these 10 are FERA
companics having foreign equity more than
40%,, 5 ate public sector units and other
private units,
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(d) Production of drugs in India is
around 2% of the world production of
drugs. - ' :

Power Generation Target for 198687
3229. SHRI RADHAKANTA DIGAL:

will the Minister of ENERGY be pleased -

to state :

(a) the power generation target set for
the year 1986-87;

(b) the number of thermal generating
units, hydro-electric units, gas turbine
generating units and nuclear units proposed
to be installed during the above financial
year ;
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(¢) the total MW of power to be gene-
rated from each of those power generation
units ; and

(d) the details thercof ?

THE MINISTER OF ENERGY (SHRI
VASANT SATHE) : (a) During 1986-87, it
is programmed to generate 190 billion units
comprising  127.8 billion units thermal, 57
billion units hydro and 5.2 billion units
nuclear.

(b) to (d). It is programmed to commis-
sion about 3160 MW of new generating
capacity during 1986-87 excluding likely
slippage from 1985-86 programme. Details
of generatinig units to be commissioned are
indjcated in the statement given below.

STATEMENT
LIST OF PROJECTS LIKELY TO YIELD BENEFITS DURING 1986-87
SI, Name of the Project ' State Installed Capacity
No, and Unit No, Target (MW)
) (2) 3 @
Northern Region
Hydro ' :
1, Western Yamuna Canal Units Haryana ) 16
3&4 ,
2.  Andhra Units 1—3 Himachal Pradesh 16.95
3. Rongtong Units 1—4 -do- 2
4, Satkana Uuits 1 & 2 Jammu & Kashmir 4
5.  Daudhar Units 1—3 Pﬂnjab ‘ 1.6
6. Thuhi Units 1 & 2 Punjab 08
7. Rohti Units 1 & 2 Punjab 0.8
8. Anoopgarh Units 1—6 Rajasthan 9
9, . Salal Units 1—3 Central Sector 345
SUB-TOTAL (H) 396.15
Thermal
1. Panipat Unit—4 Haryana 110
2, Anpara ‘A’ Unit—2 ‘Uttar Pradesh 210
3.  Gas Turbines Units 1—6 Delbi 180
4, Singrauli Stage—II ‘
Ph-2, Unit—1 Central Sector 500
SUB-TOTAL (T) 1000—

Total ; (Northern Region)

139615
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Total (Bastern Region)

£)) @
Western Region
-Hydro ‘
1, Ukai LBCPH, Units 1 & 2 Gujarat 5
2, Pench Unit—2 . M.P,/Maharashtra 80
3, Bhira Tall Race Unit—1I Mabharashira 40
4, Vaiterna Dam Toe Maharashtra 1.5
SUB-TOTAL (H) 126.5
Thermal
1. Wanakbori Extn. Upit—35§ Gujarat 210
Total (Western Region) 336.5
Southern Reglon
Hydro
1. Srisailam Units 6 & 7 Andhra Pradesh 220
2, Pochampad Unit—1 Andhra Pradesh 9
3, Idukki Unit—3 Kerala 130
4, Lower Mettur Units 1 & 2 Tamil Nadu 30
SUB-TOTAL (H) 389
Thermal ‘ :
1. Mettur Stage-I Unit—-1 Tamil Nadu 210
2, Neyveli 2nd Mine Cut Unit—2 Central Sector 210
SUB-TOTAL (T) 420
Totol (Southern Region) 809
Eastern Region
Hydro
1. Upper Kolab Unit—1 Orissa 80
2. Fazi Augmentation West Bengal 1.2
3. Rimbi Units 1 &2 Sikkim 1
SUB-TOTAL (H) 822
Thermal a
1. Farakka Upits 2 & 3 Central Sector 420
2, DVC Gas Turbine Central Sector 60
SUB-TOTAL (T) . 480

5622
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1 2 3
North-Eastern Region
Hydro ,
1. ‘Kopili Unit—2 NEEPCO 50
2. Mini/Small hydel Units 4,05
SUB-TOTAL (H) 54.05
Thermal
1, Diesel Station Mapipur . 2
SUB-TOTAL (T) 2
Total (North-Eastern Region) 56.05
AllIndia e e 3159.90
Hydro = e i 1047.90
Thermal . . 2112.00
Nuclear = e e —_
Laboratories for Analysis Adulterated Diesel STATEMENT
3230. SHRI G. S. MISHRA : Will the Hiodustan Petroleum Corpn Ltd. : 4 Labon-
Minister of PETROLEUM AND NATURAL fories
GAS be pleased to state : S1. Location Officers| Manage-
(a) the number of laboratories in which O ment Staff
diesel oil adulterated with kerosene oil is 1. Bombay Refinery 44

analysed.

(b) the location of the laboratories indi-
cating whether those are functioning directly
under his Ministry or under public sector
undertakings ;

(c) the number of field officers, inspec-
tors working in those P.S.U, [laboratories ;
and

(d) the number of samples collected
during the last two years and the results
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF NATURAL GAS (SHRI
CHANDRA SHEKHAR SINGH): (a)to
(c). The number of oil companies laborato-
ries, their locations and oﬁ‘.icera/managemem
staff working therein are given in the state-
ment below.

(d) Number of samples

Number of samples found
to be according to
specifications on testing

Number of samples found
to be off-specification
on testing

.. 1261
...1240 .

w2l

Marketing Laboratory,

Bombay

©w

Visakh Refinery

16
44

4. Marketing Laboratory,
Budge Budge, Calcutta 4

Bharat Potroleum Corpn. 1.td. : 4 Laboratories

1. BPC Refinery, Bombay 49
2. Toadiarpet, Madras 3
3. Budge Budge, Calcutta 10
4, Shakurbasti, Delhi 3

Indian Oil Corpn. Ltd. : 25 Static Laboratories
and 1 Mobile Laboratory

Northern Region
Shakurbasti
Delhi Terminal
Ambala
Jalandhar
Xanpur

. Mughalsarai

. Allahabad

s e

SO

Western Region

1, Bomhay

2. Sabarmati

3. Kandla

4, Vasco

5. Mobile Labo-
ratory

Eastern Region
1. Calcutta

2, Siliguri

3. Mourigram
4. Budge Budge
5. Rajbund

6. Patna

.7. Port Blair

8. Haldia
Southern Region
1. Korukuppet
2, Vizag

3. Sapatnagar
4. W, Island
5. Bangalore
6. Tuticorin

-

L38 -
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Revival of sick Units in Orissa

3231. ‘SHRI HARIHAR SOREN :
Will the Minister of INDUSTRY be pleased
to state ;

(a) whether steps have been taken to
remove Ssickness of industrial units in
Orissa ;

(b) if so, the number of sick units re-
vived in Orissa in 1985-86 ; and

(c) the efforts made to revive  all the
sick industrial Units in Orissa ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M, ARUNACHALAM):
(a) and (b), Government have issued certain
policy guidelines for guidance of Central
Ministries, State Governments (including the
Government of Orissa) and flnancial institu-
tions in October, 1981 for the revival/reha-
bilitation of potentially viable units. The
salient features of these guidelines were
furnished in reply to Lok Sabha Unstarred
Question No. 204 on 23,1.1985, In case
where sick units are taken over as a part of
rehabilitation schemes prepared by banks
and financial institutions, various reliefs and
forms of assistance such as reconstruction of
capital, funding and interest liabilities,
capital and working capital loans on softer
terms, relief or rescheduling of debt service
liabilities, etc. are provided for in such re-
habilitation schemes. The Central Govern-
ment and State Governments also provide
various fiscal and other reliefs as a part of
rehabilitation packages formulated by banks
and financial institutions, for individual
sick units. In addmion, healthy units nre
encouraged through Income Tax relief to
take over sick units by way of amalgama-

tion,

(c) Information for the year 1985-86 is
pot available.

Oil Exploration in Bibar

3232, SHRI C P. THAKUR : Will the
Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state :

" (a) whether any efforts have been ‘made
to locate petroleum or gas in Bibar ; and

(b) if so, the detaiis thereof ?
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THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI CHANDRA
SHEKHAR SINGH): (a) Yes, Sir,

. (b) Till 1-1-1986, surveys amounting to
5 geological party years, 12 Gravity Magne-
tic Party years and 13 Seismic Party Years
have been conducted, 3 exploratory wells
have also been drilled,

Upgradation of Dharapuram Post Office
Tamil Nadu

3233. SHRI R, ANNANAMBI : Will
the Minister of COMMUNICATIONS be
pleased to state :

(a) whether Government have any pro-
posal to upgrade Dharapuram Post Office,
Tamil Nadu into *“D” grade ;

(b) if so, the details thereof ; and

(c) the steps taken in this regard 7

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
AND THE MINISTER OF STATE IN THR
‘MINISTRY OF HOME AFFAIRS (SHRI
RAM  NIWAS MIRDHA) : (a) No, Sir.
There is no proposal to upgrade Dhara-
puram Head Post Office in Tamil Nadu
Circle. There is also no grade of Post
Office designated as grade ‘D’

(b) and (c). Does not grise in view of
reply to (a) above.

Yillage Electrification in Kersla

3234, SHRI SURESH KURUP : Wi]i
the Minister of ENERGY be pleased to
state :

(a) the performance of Kerala as com-
pared to the performance of other States in
the matter of achieving the targets for
village clectrification during the Sixth Five
Year Plan period ; and ,

(b) the target fixed for the Seventh Five
Year Plan period in Kerala and the amount
earmarked ?

THB MINISTER OF ENERGY (SHRI
VASANT SATHE): (a) Cent per cent
electrification of villages was achieved in the
State of Kerala in 1979-80 before the advent
of 6th Five Year Plan. During the 6th
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Plan, 119,541 viliages were electrified in the
country against the target of 123,151,

(b) In view of the cent per cent rural
electrification already achieved in 1979-80. no
amount was needed to be provided during
Seventh Plan period for rural electrification
in Kerala. However, an amount of Rs. 19.47
crores has been earmarked for energisation
of pumpsets/tubewells in Kerala during the
Seventh Five Year Plan.

Production and Import of Cement

3235, SHRI MANVENDRA SINGH :
Will the Minister of INDUSTRY be pleased
to state :

(a) the quantity of cement produced and
the quantity imported during 1985, and the
rate at which import was made ; and

(b) the quantity of cement like'y to be
produced and the quantity likely to be im-
ported during 1986 ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT (SHRI M, ARUNA-
CHALAM) : (a) Production and import of
cement by the country during 1985 was
about 31,9 million tonnes and 0.28 million
tonnes respectively. The rate at which
import of cement was effected is not being
disclosed, in public interest.

(b) Production and import of cement
during 1986 are expected to be around 35
million tonnes and 0.22 milllon tonnes
respectively.

Proposal for Expansion of Srisailam Hydro-

Electric Power Project by Andhra
Pradesh

3236, SHRI E. AYYAPU REDDY:
Will the Minister of ENERGY be pleased to
state -

(a) whether the Government of Andhra
Pradesh and the State Electricity Board of
Andhra Pradesh have submitted proposals

for the expansion of Srisailam Hydro
Electric Power Project ;

d(b) if so, the details of the proposals ;
an

(c) the reaction of Government to the
proposal submitted for the expansion of the
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Hydro-Electric Power Project at Srisailam ?

THE MINISTER OF ENERGY (SHRI-
VASANT SATHE) : (a) and (b). Yes, Sir.
Andhra Pradesh State Electricity Board has
submitted a project report on Srisailam Left
Bank Power Station for construction of an
underground power house and installation of
9% 110 MW pump turbine units,

(¢) The project report has been examin-
ed and comments sent to the Project
authorities for revising the report, The
revised project report is awaited,

Micro-Wave Satellite Link Station at
Karimganj Assam

3237. SHRI SUDARSAN DAS:
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether Government have any pro-
posal for insiallation of a Micro-wave
Satellite Link Station at Karimganj in
Assam ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
AND MINISTER OF STATE IN THE:
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) and (b). A
radio relay reply system utilising Ultra High
Frequency (UHF) hds recently been provided
for reliable communication from Karimganj
to Silchar and other parts of Assam,

Setting up of Thermal Projects in States

3238, SHRI MULLAPPALLY RAMA.
CHANDRAN Will the Minister of
ENERGY be pleased to state :

(a) whether the States that propose to
set up thermal projects under the Seventh
Plan, have their own source of oil/coal or
othet requisite fuel ; ,

(b) if not, how they intend to acquire
the same, whethcr from domestic markets
or by importing ; and

3

(c) what percentage of the estimated

expense for sctting up of thermal projects
will be met by the Union Government ?

THE MINISTER OF ENERGY R
VASANT SATHE) : (a) Noe, Sir (‘H I
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(b) and (c). Fuel requirements for power
generation, such as coal and oil, are, by
and large, met indigenously ; imports are
resorted to when unavoidable, The sources
of supply of fuels to various power statlons,
proposed to be set up, are determined with
due regard to techno-ecomomic considera-
tions and optimum utilisation @f resources.
Central assistance is provided to States in
the form of block loans and block grants
and is not related to any specific programme.

Industrial aplift of Kerala during Seventh Plan

3239. SHRI MULLAPPALLY RAMA-
CHANDRAN : Will the Minister of INDUS-
TRY be pleased to state ;

(a) the State which is most backward in
the fleld of industry

(b) whether any study has been made
into the causes for its backwardness ;

(c) if so, the results thereof ;

(d) whether the Union Government pro-

pose to take any effective steps under the

Seventh Five Year Plan for the industrial
uplift of Kerala ; and
(e) if 80, the results thereof ?

THE MINISTER OF STATE IN THE
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DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M, ARUNACHALAM) :
(a) to (c). Ranking of various States on the
basis of level of industrialisation depends on
diverse parameters, concepts and definitions,
A statement giving information on some of
the important indicators viz. Total invested
Capital, Value of Output and Net Value
added in the factory scctor based on latest
available Annual Survey of Industries for
1982-83 is given below,

(d) and (e), Setting up findustries in a
State is primarily the responsibslity of State
Government concerned. However, the
Central Government supplements their efforts
by extending certain incentives, concessions,
income tax concessions, Priority in licensing
etc, to the entreprepeurs for setting up in-
dustries in backward areas, Details of such
concessions, incentives etc, are given in the
Booklet “Incentives for Industries in Back-
ward Areas April 1984 read with Press
Note No. 14/2/83-DBA.1 dated 9.4,85 copies
of which are available in Parliament Library.
The State Governments/Financial Institutions
first disburse the Centra]l Subsidy to the
Entrepreneurs and then claim reimbursement
from the Central Government, A sum of
Rs. 1.66 crores has been reimbursed to
Kerala during the year 1985-86 (upto
February, 1986),

STATEMENT
STATE-WISE INVESTED CAPITAL VALUE OF OUTPUT AND NET VALUE

ADDED FOR 1982-83

(Rs. in crores)

Si, State/ Union 1982-83
No. Territory —_—
Invested Value of Net Value
Capital Output Added
m &) 3 @ &)
1. Andbra Pradesh 3572.56 4747.38 1015.85
2. Assam 557,29 676,92 153.30
3. Bihar 5962.54 5701.25 1123.18
4. Cujarat 5660.31 10235.13 152448
5. Haryana 1760.70 2818,34 519.69
6. Himacha] Pradesh 517,15 252.92 136,15
7. Jammu & Kashmir 171.41 167.46 36.14
8, Kamataka 2708,74 3552.03 813.02
9., Kenala 1692.66 248773 483,79
10, Madhya Pradesh 4542.27 3611,76 956.18
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1 2 3 4 5
11, Maharashtra 10796.86 18999,53 3600.63
12. Manipur 3.04 2,82 911
13. Meghalaya 92.54 39.11 9.47
14. Nagaland 0.05 0.19 0.03
15, Orissa 1761.34 1253.88 361,08
16, Punjab 2457.45 3431,48 457,91
17. Rajasthap 2305.23 2086.47 395.28
18, Sikkim -_— — —
19, Tamil Nadu 5041.58 9008.53 1690.70
20, Tripura 17.30 20,31 5.03
21, Uttar Pradesh 6853.83 7169.43 1495.07
22, West Bengal 5284.35 7396.67 1634.14
23. Andaman & Nicobar 10.28 16.60 3.45
24. Arunachal Pradesh — —_ —_—
25, Chandigarh 36.39 110.47 18.59
26. Dadra and Nagar Haveli —_ — —_
27. Delhi 887.22 1948.57 271.66
28. Goa, Daman and Diu 246.55 386.61 73.82
29. Lakshadweep — — —
30. Mizoram — —_ —
31, Pondicherry 53.16 106.09 22.28

Grouping of Heavy Engineering Corporation,
Mining and Allied Machinery Corporation
and Bharat Earth Movers Ltd. under
a holding Company

3240, DR. B. L. SHAILESH : Wil] the
Minister of INDUSTRY be pleased to
state :

(a) whether Government propose to
group the three public sector enterprises viz.
the Heavy Engineering Corporation, the
Mining and Alljed Machinery Corporation
and the Bharat Barth Movers Ltd. under a
holding company ; and

(b) if so, how far the holding company
method is likely to result in cutting down
the losses of the first two companies and
increase their efficiency ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M, ARUNACHALAM);:
(») No such decision has been taken.

(b) Does not arise.

Manvofacturing of Artificial Flavours,
Colours for Food Products

3241, DR. B. L, SHAILESH : Will
the Minister of INDUSTRY be pleased to
state :

(a) the names of the units manufactur- .
ing artificial flavours, colours and other such
ingredients for use-in various types of food
products in large, medium and small
sectors ;

(b) whether this is a very highly profit-
oriented consumer industry ;

(c) if so, whether Government have at
any stage comsidered the expediency of
having a cost audit of the products of such
companies ;

(d) if not, the reasons therefor ;

(¢) whether there exists any agencies for
checking the spurious contents of such artifie
cial flavours before their being marketed
and
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() if so, the details thereof and if not,
-the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF IN YUSTRIAL DEVE-
LOPMENT (SHRI M, ARUNACHALAM) :
(a) A statement is given below.

(b) No reliable information is available.

(c) and (d). Do not arise in view of reply
to part (b).

(e) and (f). Use of food additives like
flavours and colours is controlled under the
Prevention of Food Adulteration Act, and
pecessary checks etc., ate conducted by the
respective State Government agencies,

STATEMENT

The following units in the organised sec-
tor are engaged in the manufacture of
artificial flavours :—

1. M/s, Industrial Perfumes Ltd.,
‘Haybandar Road, Sewri, Bombay.

2, M/s. Naarden India Lid.,
Meaker Chamber 4, Nariman Point,
Bombay.

3, M/s. Maschmeijer Aromatics (India)
Ltd , 3, Leith Castle, North Street,
Madras.

4, M/s Bush Boake Allen (India) Ltd.,
St, Thomas Mount, Madras,

5. M(s The Calcutta Chemical Co. Ltd ,
38, Panditia Road, Calcutta,

6. Mjs. S. H. Kelkar & Co., Bombay,

- 2. M/s. Hickson & Dadaji Ltd., Bombay
are manufacturing colours for food products.

3, In the small scale sector, most of the
units are undersiood to be engaged in the
manufacture of flavours only. Information
in regard to small scale units is not central-
ly maintained.

Expansion of Bombay and Visakhapatoam
Refineries of HPCL

3242, SHRI KAMLA PRASAD SINGH:

SHRI B, V. DESAI :

Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :
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(a) whether it is a fact that the Hiodus-~
tan Petroleum Corporation proposes to
furtber expand the throughput capacity of
its refineries at Bombay and Visakhapat-
nam ;

(b) if so, to what extent ;

(c) whether any technical study of the
projects has been made ; ‘

(d) if so, the details regarding the losses
in Hindustan Petroleun Corporation at
Bombay and Vizag refinery ; and

(¢) the suggestions made for improve-
ment in this regard alongwith the scheme ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI CHANDRA
SHEKHAR SINGH) : (a) There is no such
proposal at present,

(b) to (e). Does not arise,

Telephone Facllities in Tribal Areas

3243. SHRI JAGANNATH PATTNAIK:
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether Government have any
schemes under consideration for providing
telephone facilities in the tribal areas in
various States like Madhya Pradesh, Orissa,
Andhra Pradesh and Rajasthan ; and

(b) the details of such schemes and the
funds allocated for the purpose dyring the
Seventh Plan period ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) Yes, Sir,

(b) The details of telephone facility
(Long Distance public Telephones) proposed
to be provided in Madhya Pradesh, Orissa,
Andhra Pradesh and Rajasthan are given
below. Funds for these schemes will be
met from the lump sum grant given to the
respective circles.

Circle LDPT in 7tk Pian
Madbya Pradesh 556
Orissa 180
Andhra Pradesh 25
Rajasthan 130
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Setting up of Mini Cement Plants

3244, SHRI JAGANNATH PATTNAIK
Will the Minister of INDUSTRY be pleased
to state :

(a) the criteria laid down for granting
licences for setting up of mini cement
plants ;

(b) the total investment required for
setting up of mini-cement plants in the
country ; and

(c) whether any financial assistance
is given by Government to the entrepreneurs
desirous of setting up a mini cement plant ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) :
(a) Mini cement plants upto 100,200 tonnes
per day capacity may be allowed to be set
up on merits of each case, in' areas which
cannot sustain large cement plants, A
certificate to this effect from the State
Government concerned is required. Plants
based on Vertical Shaft Kiln Technology are
generally encouraged,

(b) According to the estimates made by
the National Council for Cement and
Building Materials (an autonomous organisa-
tion und:r the administrative control of the
Ministry of Industry), the average investment
per tonne of installed annual capacity for
setting up mini cement plants will be as
under : —

Mini Cement Plant of 200
tonnes per day capacity
based on cement Research
Institute —Vertical Shaft

Kiln Technology. Rs, 687
Mini Cement Plant of 200

tonnes per day capacity

based on Rotary Kiln

Technology Rs. 1,500

(c) Mini cement plants receive financial
assistance from public financial institutions
like IDBI and not directly from Govern-
ment, Government, however, have exemp-
ted these units from the operation of Price
and distribution controls by virtue of which
they receive overall cost advantages vis-g-vis
large cement plants to which such controls
are applicable, Entreprencurs setting up
mini cement plants in notified backward
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areas. as in the case of other entrepreneurs,
are ecligible to receive central subsidy in
accordance with the schemes drawn up for
the purpose,

Ban of Filling up of Posts and Creation
of new Posts

3245, PROF, NARAIN CHAND
PARASHAR : Will the Minister of COM-
MUNICATIONS be pleased to state :

(a) whether during the operation of the
ban on the filling up of posts and the crea-
tion of new posts, post offices can be up-
graded, if it only involves a diversion of
post from one Sub-office/Head Office to
another and not the creation of any new
posts of filling up of vacancies ;

(b) if so, the number of such proposals
for upgradation of post offices considered
and sanctioned during the past three years ;
and

(©) if not, whether any such proposals
are proposed to be considered and
sanctioned.

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
AND MINISTER OF STATE OF THR
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA): (a) No, Sir,
During the currency of the ban on creation
of posts, upgradation of post offices by di-
version of posts from one sub-office;head
office to another is not permissible,

(b) Question does not arise.

(¢) No, Sir,

Direct Telecommunication link between
Hamirpur and Jalandhar

3246, PROF, NARAIN CHAND
PARASHAR : Will the Minister of COM-
MUNICATIONS be pleased to state :

(a) wheiher the direct telecom link
planned between Hamirpur and Jajandhar
has since been takcn up for installation ;

(b) if so, the date on which the work
was taken in hand and the Lkely date of its
completion ; and

(¢) if not, the reasons for delay and the
likely date for the commencement of the
project as also the estimated cost ?
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THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
AND MINISTER OF STATE IN
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) Yes, Sir.

(b) The building and Tower foundation
work hag been completed in Jan'86. The
equipment installations and erection works
bave been taken; up in hand from Feb’86.
The scheme is [targetted for commissioning
during 1986-87,

(c) Not applicable.

Construction of Head Post Office Building at
Hamirpur and New Building at Debra in
Himachal Pradesh

3247. FROF. NARAIN CHAND
PARASHAR : Will the Minister of COM-
MUNICATIONS be pleased to state :

(a) whether the conmstruction of 3rd
storey of the Head Post Office building at
Hamirpur and the new building for Head
Post Office at Dehra in Himachal Pradesh
has since been completed ;

(b) if so, the likely date by which the
building would be occupied by the Postal

Dcpartment ; and

(c) if not, the reasons for delay and the
likely date for completion and also the
estimated cost of construction in each case ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
AND MINISTER OF STATE |IN
THE MINISTRY OF HOME AFFAIRS
(SHRI RAM NIWAS MIRDHA) : () No,
Sir,

(b) Dehra Gopipur Head Post Office is
likely to be occupied within a month. The
construction of Hamirpur Head Post Office
has not yet commenced.

(c) The reasons for delay in regard to
Dehra Gopipur Head Post Office building
is nom-vacation of telephone exchange
building and shortage of cement, The esti-
mated cost of the Dehra Gaopipur Head Post
Office building is Rs. 22,22 lakhs and the
‘construction is likely to be completed within
s month. The estimated cost of the ex-
tension of Hamirpur Head Post Office
building is Rs. 6.81 lakhs, The work of
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construction of the extension portion is likely
to be started within six months,

Techno-Industrial Park in Maharashtra
with West German Assistance

3248, SHRI BANWARI LAL PURO-
HIT : Will the Minister of INDUSTRY be
pleased to state :

(a) whether a techno-industrial park is
proposed to be set up in Maharashtra with
technical assistance of West Germany : and

(b) if so, the details regarding the
agreement arrived at in this regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) :
(a) and (b). No proposal for setting up
of a techno-industrial park in Maharashtra
with technical assistance of West Germany

has been approved by the Ministry of
Industry,

LPG Connections given to consumers
3249. SHRI HANNAN MOLLAH :

SHRIMATI  BASAVARAJES-
WARI ;

Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) the number of LPG connections
given to consnmers all over the country,
State-wise during the last three years, year-
wise ;

{b) the pumber of LPG connections
likely to be given to consumers during the
current year, State-wise ; and

(c) the details of the expansion pro-
gramme for the Seventh Five Year Plan in

this regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI CHANDRA
SHEKHAR SINGH) : (a) and (b). A state-
ment is given below. '

(c) It is proposed to enrol 80 to 90
lakhs consumers during the Seventh Plan
period.
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STATEMENT
Sl.  -Name of State|UTs 1982.83 1983-84 1984-85 1985-86
No, (estimated)
1. Andhra Pradesh 1,18,350 1,01,106 1,73,658 1,81,000
2, Assam* 45,648 41,736 24,951 39,000
3. Bibar 28,662 66,625 46,924 52,800
4. Gujarat 1,15,377 1,79,959 1,63,096 1,86,000
5. Haryana 41,083 40,895 31,224 35,200
6. Himachal Pradesh 8,424 4,934 10,004 11,000
7. Jammu and Kashmir 7,600 6,331 11,675 18,600
8. Karnataka 81,857 87,158 78,032 74,500
9. Kerala 34,370 52,221 57,865 66,000
10. Madhya Pradesh 66,906 1,30,145 85,336 1,25,000
11. Mabharashtra 2,22,198 2,22,150 2,58,121 3,00,200
12, Manipur 2,277 803 1,059 1,000
13, Meghalaya 1,047 13 (=217 1,000
14, Nagaland 405 127 259 1,000
15. Orissa 9,871 18,370 6,508 30,500
16. Punjab 94,186 66,622 54,770 48,000
17. Rajasthan 78,985 59,630 32,916 40,200
18. Sikkim 229 251 395 1,000
19, Tamil Nadu 1,42,741 2,30,974 1,71,096 1,48,000
20, Tripura 433 626 816 4,000
21, Uttar Pradesh 1,83,149 1,62,324 1,45,808 1,21,000
22. West Bengal 26,728 1,02,688 30,279 81,300
Unlon Territories .
23, Arunachal Pradesh . 593 383 193 1,000
24, Chandigarh 11,600 12,162 12,509 8,200
25. Delhi 90,408 95,928 1,01,403 65,000
26, Mizoram 645 812 187 1,000
27. Pondicherry 3,661 2,854 3,443 2,500
28. Goa 10,270 18,999 12,130 14,000
29, Dadra and Nagar Haveli 800 500 300 2,000

Augmentation of Storage Capacity of Public

3250. SHRI K. PRADHANI : Will the
Minister of PETROLEUM AND NATU-

*Includes figures for AOD,

Sector Oll Companies in Orissa

BAL GAS be ploaged to state ;

(a) whether Government of Orissa have
brought to the notice of his Ministry that
the present capacity of the public sector oil
companies in Orissa in respect of storage
and handling of diesel petrol, kerosene,
furnage oil, ete. is inadequate and $he State
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which is dependent on the Haldia and
Visakhapatnam refineries is at times plunged
into oil scarcity ever when there is tempo-
rary dislocation in rail movement ;

(b) whether Government of Orissa have
urged for the augmentation of the storage
capacity of the public sector oil companies
in the State ; and

(c) the steps Government propose to
take in this behalf and build the requisite
infrastructure of the public sector oil com-
panies there ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI CHANDRA
SHEKHAR SINGH) : (a) to (c). The Go-
vernmen: of Orissa had requested for aug-
mentation of storage capacity of petroleum
products in the State.

The existing storage capacity and
augmentation schemes (Phase I and Phase
11-A) already under execution would provide
a storage cover o° about 19 days for motor
spirit, 21 days for kerosene and 26 days for
HSD by the end of 1986-87. Owing to
financial constrain's during the Seventh
Five Year Plan period, it has not been possi-
ble to take up fresh proposals for augmen-
tation of storage capacity, except as would
be considered operationally necessary.

The rail inputs into Orissa depots both
from Haldia and Vizag are fairly stable and
no major dislocation in supplies was obser-
ved during the last one year. Localised
constraints in rail movement ex Haldia and
Vizag do occur and to a large extent are
made up by road movement to the up-
country locations.

Allocation of Levy Cement to Orissa

3251. SHRI K. PRADHANS : Will
the Minister of INDUSTRY be pleased to

state :

(a) the present quantity of levy cement
allocated to the State of Orissa quarterly

and

{b). whether Government of Orissa has
requested the Union Government from time
to time. to increase its allocation as the
existing one is hardly adequate to meet its
needs in. the varioys sectors as 3 good chunk
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of this is earmarked for Food for work
programme.

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) :
(a) The present basic quarterly allocation of
cement for Orissa is 67,800 MT. Besides,
870 tonnes are allotted under the Internatio~
pal Water Supply apnd Sanitation Decade
programmme, In addition, quarterly alloca-
tion for Irrigation and Power Projects is
made, on the basis of the recommendations
of the Central Water Commission and
Central Electricity Authority.

(b) The requirements of the State
Governments for cement are not obtained
on regular basis. In February, 1984, Go-
vernment of Orissa had sought enhancement
in their basic quarterly allocation exclusive
of allocation for Irrigation and Power
Projects to 1,01,800 MT against their
quarterly allocation of 61,800 MT. Ona
review of the expected availability of levy
cement, their basic quarterly allocation was
increased to 67,800 MT from Oct.-Dec.’84
onwards.

Improvement in Telephonic Communication
in Konken Region

3252. PROF. MADHU DANDAVATE :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether the telephonic communica-
tion between the districts of Sindhudurg and
Ratnagiri in the backward Konkan region
with the outside regions has been extremely
unsatisfactory for the past several years ;

(b) if so, the reasons for this unsatis-
factory communication ; and

(c) the steps being taken to improve
this telepbonic communication of Konkan
region with the outside regions ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHR]
RAM NIWAS MIRDHA): (a) No Sir,
telephonic communication between the dis-
tricts of Sindudurg aud Ratnagiri are
working generally satisfactory.

(b) In view of (a) above, Question does
Dot arise.
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(c) STD facility from Ratnagiri to
Bombay has been commissioned on micro-
wave media,

Direct outlets from Savantwadi to
Bombay are being planned.

Steps for Meeting Demand for New
Telephone Connections

3253. SHRT MOHANBHAI PATEL :
Will the Minister of COMMUNICATIONS
be pleased to state : :

(a) the number direct exchange lines in
the country at present ; and

(b) what steps are being taken by
Government to meet the demand of tele-
phones in the country ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
AND THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI RAM NIWAS MIRDHA) : (a) The
pumber of direct exchange lines in the
country as on 31.1.1986 is 30,19,359.

(b) There are proposals to open new
telephone exchanges and to expand the
existing ones wherever feasible to meet
gradually the demand of telephones in the
country, depending upon the availability of
resources.

Abolition of Duty on Imports of Crystals and
Wafers for Solar Photovoltaic Crystals

3254, SHRI R P, DAS : Will the
Minister of ENERGY be pleased to state ;

(a) whether Government notification
abolishing duty on imports of crystals and
wafers for solar photovoltaic cystals and
reduction of duty on solar crystal imports
has adversely affected indigenous and pione-
ering ventures for the manufacture of silicon
monocrystals and wafers ;

(b) if not, what is the present condition
of the indigenous silicon industry after the
said notification ; and ‘

(c) whether Govérnment propose to
review their earlier decision ?

- THE MINISTER OF ENERGY (SHRI
YASANT SATHE) : (a) and (b). Govern-
ment have recaived representations from
indigenous manufacturers of silicon ' ingots
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and wafers claiming that the said notification
of abolishing duty on imports of such
wafers and ingots used for solar cell produc-
tion has led to under-utilisation of their
capacity and consequential  financial

difficulty,

(c) Keeping in view the need to bring
down the cost of solar photovoitaic systems,
Government does not consider it appro-
priate to reintroduce at this stage customs
duty on silicon ingots and wafers used for
solar cell production, However, Govern-
ment is prepared to consider providing all
possible help and assistance to enable indi-
genous manufacturers to better utilise their
capacity. A meeting of silicon manufactu-
rers and photovoliaic industry representa-
tives was recently convened by the Depart-
ment of Non-Conventional Energy Sources
where the problems of indigenous manufac-
turers were discussed and various short-term
and long-term measures to help the industry
are being evolved in con«ultation with the
manufacturers and other concerned depart-

ments,

Allotment of Industrial Plot to a Heavy
Industry in Delhi

3255. SHRIMATI GEETA MUKHER-
JEE : Will the Ministry of INDUSTRY be
pleased to state :

(a) whether an industrial plot measuring
about two acres in Badli (Delhi) was
allotted for Rs, 19,36 lakhs last year by the
Industries Department of Delhi Adminis-

tration ;

(b) whether this area is more than the
permissible ares of plot i.e. 500 Sq. Yds. ;

(c) whether this has been aliotted to a
heavy industry ; and

(d) whether the Union Government
have given permission for this ?

THE MINISTER OF STATE IN THE

DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENL (SHRI M, ARUNACHALAM) :

(8) Yes, Sir. .

(b) According to Delhi Administration,
there is no restriction on the permissible

area, ,
(c) No, Sir. . . L

(d) Does not arise i‘n‘ view of reply to
(c) above, v o
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. Setting up of Sub-Stations Complaint Cells
: by Telephones Department

3256, SHRI MANIK REDDY : Will
the Minister of COMMUNICATIONS be
pleased to state :

(a) whether unlike the set up in the
‘Delhi Electric Supply Undertaking, the
Telephones Department does not have sub-
"stations complaint cells in Delhi making it
very difficult for staff to attend to com-
plaints speedily and efficieatly.

(b) whether the telephone siaff have to
“bring their own mobile generators and small
equipment for lightening and soldering etc, ;

(c) whether it is not feasible to arrange
for Telephone people to share the facilities
of DESU till separate arrapgements are
made by them ; and

(d) whether Government propose to
bring better understanding between telephone
staffl and users by having Advisory sub.
committees for cach large exchange in metro
cities and large towns with apex commitice
for the District ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME RFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) In Delhi
complaints regarding telephone services are
received at Fault Repair Service (198) pro-
vided one for each exchange area. The
faults are then made over to the relevant
field staff for attending to the complaints
immediately.

(b) Construction/maintenance parties of
.the telephone staff are provided with solder-
ing bolt which is heated by blow jamp. The
parties do not require any generator.

(c) It is not feasible that the telephone
people share facilities with DESU due to
sites of work and requirements being

(d) Instructions for formation of sub-
committees at Area  Manager/Director,
Telecom, level from amongst the TAC
members of the telephone/telecommunications
adyisory committees havo been issued,
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Tustallation of Blo-Gas Plants
3257. SHRI D. N. REDDY : Will the

Minister of ENERGY be pleased to atate :

(a) whether only 0.5 per cent of rural
population has access to sanitary facilities
for disposal of human waste and the rest
were defecating in the open ;

(b) whether Jarge scale community
Biogas plants a8 in China would help the
situation and if so, the steps proposed ;

(c) how many Biogas plants have
actually been installed and how many are
actually functioning and what is the estima-
ted annual output in terms of gas generated ;
and

(d) how much natural gas is being flared
annually in India ?

THE MINISTER OF ENERGY (SHRI
VASANT SATHE) : (a) No, Sir. In the
beginning of Sixth Plan, 0.5%, of the popu-
lation had access to sanitary facilities.
However, mid-term review of the Inter~
national Watcr-Supply and Sanitation De.
cade reveals that 0.729 of the rural
population had access to sanitary facilities
by 1984.85.

(b) Porty-ive community/institutional
biogas plants with attached community
toilets have already been completed in the
rural areas and about thirty more such large
plants are under construction. Large sized
biogas plants, based on night-soil alone, are
also being built. Linking of toilets with
family size biogas plants under National
Project for Biogas Development (NPBD) is
now being promoted.

(c) 5.5 lakh biogas plants have been
installed till Jaouvary, 1986, of which
approx. 4 5 lakh plants have been built under
NPBD since 1981-82 ; of these indepeandent
evaluations indicate that more than 859
plants are furctioning on all-India basis. It
is estimated that about 560 million cybic
metres of biogas is being generated annually.

(d) During 198485, approx. 3052 million
cubic metres of natural gas was flared. This
quantity is expected to be reduced conside-
rably during this year as & resuit of the
measures taken by the Department of
Petroleum, '
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Shortage of Todised Sait in Goltre
Affected Regions

3258, SHRI D, N, REDDY : Will the
Miagister of INDUSTRY be pleased to
state :

(a) whether attention ef Government
has been drawn to the serious shortage of
iodised sait in the goitre affected regions of
the country ;

(b) if so, the corrective steps taken/
proposed ;

(¢) the production and sale of iodised
salt, State wise, and whether this is consi-
dered adequate to meet our needs ;

(d) whether Indian Standards Institution
or any other agency has tested iodised sait
in the market ; and

(d) if so, results thereof and action
taken, if any ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM):
(a) and (b). Eventhough there areno reports
from any State Governments of secious
shortages of supply of iodised salt, occassio-
nal complaints of non-availability of iodised
salt in certain areas and/or short lifting,
delay in despatch and supply of wagons have
been received.

Government are conscious that sufficient
quantities of iodised salt are to be produced
and supplied to the goitre enderhic areas
. and other parts of the country. With this
end in view a National Goitre Control Pro-
gramme has been launched. Under the
scheme, it has been decided to iodise entire
quantity of edible salt in a phased program-
me in Seventh and Eighth Five Year Plan
periods to cover the entire population of
the country,

Steps are being taken to increase the
production capacity and availability of
jodised-salt by allowing private sector also
to manufacture jodised salt. Efforts to make
available more wagons under priocity cate-
gory are also being taken. Railways are
also requested to allot special quotas. of
Railwily wagons' for jodised salt manufac-
ml’ﬂ'l-
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(c) State-wise production of iodised salt
in 1988 ;— '
(in "000 tonnes)

- Rajasthan 102.5
Gugjarat 150.3
Tamil Nadu 17.4
Assam 16.4
West Bengal 8.9
Himachal Pradesh 03

Total : 335.8

B ]

Sale of iodised salt is done through
private of public distribution system at the
rates fixed by State Governments, The
figures of sale of iodised salt in 1985 are
not available, The production of iodised
salt is limited to the demands from the
consuming centres.

(d) Salt Department tests random sam-
ples of iodised salt on the manufacturing
centres and occassionally in the market to
determine the iodine content of the salt.
Indian Standards Institution has been con-
ducting some experiments on the retention of
iodine content on transport and storage.
State Government tests iodised salt under
Prevention of Food Adulteration Act, 1954,

(¢) Salt Department’s analysis results are
used for production control only to keep the
required level of iodisation. Details of
prosecution launched by the State Govern-
ments under Prevention of Adulteration Act
are not avai.able,

Vehicles sold by Maruti Udyog and
Commission Disbursed to Dealers

3259, SHRIMATI PATEL RAMABEN
RAMIJIBHAI MAVANI : Will the Minister
of INDUSTRY be pleased to state the num-
ber of vehicles so far sold by Maruti Udyog
Limited and the amount of commission dis-
bursed to dealers ?

THE MINISTER OF STATE IN THE
DEPAR 'MENT OF INDUSTRIAL DEVE-

'LOPMENT (SHRI M, ARUNACHALAM) :

Maruti Udyog Limited has supplied 69581
numbers of vehicles upto 28.2,1986, Vehicle-
wise commission payable to dealers is as.
under (=
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1

Matruti— 800 Rs. 2,000 per vehicle
Maryti—800DX  Rs, 2,500 per vehicle
‘Maruti—800VT  Rs. 2,000 per vehicle
'Gypxy Rs. 2,500 per vehicle

Public Interest Cases in High Courts and
Supreme Courts

3260. SHRI BHATTAM SRIRAMA
MURTY : Will the Minister of LAW AND
JUSTICE be pleased to state :

(a) whether there has been a steep rise
in public interest litigation during the last
three years ;

(b) how many such matters have been

‘admitted and are pending in various High

Courts and the Supreme Court ; and

(c) how many have been disposed of by
the Supreme Court and various High
Courts ?

THE MINISTER OF STATE IN THR
MINISTRY OF LAW AND JUSTICE
(SHRI H. R, BHARDWAJ) : (a) to (¢). In-
formation as furnished by the Registry of
the Supreme Court is given below :

*76, 106 and 126 cases have been institu-~
ted during 1983, 1984 and 1985 respectively.
179 such matters have been disposed and 311
are pending. Information with regard to
matters admitted is not available,

Information with regard to institution,
disposals and cases admitied during the {ast
3 years and the pendency relating to High
Courts is being collected and will be laid on
the Table of the House.

Bench of Kerala High Court at
Trivandrum

3261, SHRI THAMPAN THOMAS :
Will the Minister of LAW AND JUSTICRE
be pleased to state :

(a) whether Government bave any pro-
posal to constitute a Bench of the Kerala
High Court in Trivandrum ; and

(b) if so, when it is likely to be set up ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE

(SHRI H, R, BHARDWAI : (a) No Sir, No
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- such proposal has been . received from: the

State Government.

(b) Does not arise.

Computerisation in Departments of Posts
and Telecommunications

3262. SHRI THAMPAN THOMAS :
Will the Minister of COMMUNICATIONS
be pleased to state :

() whether computerisation in  the
Departments of Posts and Telecommunica-
tions has resulted in the reduction of em-
ployces there ;

(b) if so, the details thereof ; and

(c) what avenues are being created to
provide employment in those Departments ?

THE MINISTFR OF STATE OF THE
MINISTRY OF COMMUNICATIONS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) No Sir.

(b) and (c). Does not arise.

Report of Uniform Power Tariffs Committee

3263. SHRI THAMPAN THOMAS :
Will the Minister of ENERGY be pleased to
state :

(a) whether the Union Power Tariffs
Committee has submitted its report ;

(b) whether there are complaints from
several States that National Thermal Power
Corporation has been charging higher rates
in several regions in comparison to others :
and

(c) if so, the decision of Government
on the uniform rates/tarjffs ?

THE MINISTER OF ENERGY (SHRI
VASANT SATHE) : (a) Yes, Sir.

(b) The tariff for power supplied by
NTPC varies from Region to Region depen-
ding on factors such as capital cost of the
Projects, cost of fuel, O & M costs, etc,

(c) The Committee has submitted the
report only recently on February 26, 1986,
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Telephone Conaections at Ervakulam . [Tyanslation]

3264, PROF, K, V. THOMAS : Will  Closure of Indraprastha Power Station of
the Minister of COMMUNICATIONS be , DESU

pleased to state 3

(a) the number of applications pending
for telephone connections at Ernakulam :
and

(b) the time by which all applicants will
be given telephones ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) 7955 appli-
cations are pending in Ernakulam as on
1.2.86.

(b) The present waiting list to likely to
be cleared progressively by early part of
eighth plan,

Linking of Ernakulam with Foreign
Countries by STD

3265. PROF. K. V. THOMAS : will
the Minister of COMMUNICATIONS be

pleased to state :

(a) whether there is a proposal to con-
nect Ernakulam Telephone Exchange to
foreign countries by STD ;

(b) if so, when this foreign STD service
will be started from Ernakulam ; and

(c) the details of expansion programme
in Erpakulam district ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) Yes, Sir.

(b) Foreign STD service from Ernaku-
lam is likely to be started by 1987.

(c) During the current plan period, all
stations on National Subscriber Dialling
(NSD) network are to get ISD Facility.
Alwaye, Angamaly, Ernakulam, Kothaman-
galam, Muvathupuzha, Narakkal and
Perambavur in Erpakulam District are
already on NSD network. Kollencheri is
planned to be brought on this network
during the current plan period,

3266, DR. CHANDRA SHEKHAR
TRIPATHI : Will the Minisier of ENERGY

be pleased to state :

(a) whether the Indraprastha Power
Station of Delhi Blectric Supply Under-
taking is on the verge of closure :

(b) if so, the reasons thereof ; and

(c) whether Government are unable to
run it ; if so, the reasons thereof and if not,
the steps proposed to be taken by Govern-
ment to keep it running ?

THE MINISTER OF ENERGY (SHRI
VASANT SATHE) : (a) No, Sir.

(b) Does not arise.

(c) Delhi Electric Supply Undertaking
is running the Indraprastha Power Station

fairly efficiently,

[English]
.Oll Deposits in West Bengal

3267, SHRI R, P. DAS : will the
Minister of PETROLEUM AND NATURAL
GAS be pleased to state :

() whether the Oil and Natural Gas
Commission has already tapped a huge oil
deposit in West Bengal ; and

(b) if so, the name of the site of sites ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI CHANDRA
SHEKHAR SINGH) : (a) No, Sir.

" (b) Does not arise.

[Transiation)

Shortage of Kerosene in Rajasthan:

3268. SHRI BANWARI LAL BAJIRWA :
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) whether Government are aware that
kerosene oil at fair price is not available to
consumers in most of the areas of Rajasthan

after the recent hike in petroleum products ;
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(b) if so, the reasons for the shm;a of
kerosene oil ;

{c) whether Government propose to
increase kerosene quota for the State
keeping in view the requirement of kerosene
oil there ; and

(d) if so, to what extent ?

THE MINISTER OQF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI CHANDRA
SHEKHAR SINGH) : (2) No report in this
regard has been received from the Siate
Government,

(b) Does not arise.

(c) and (d). Kerosene rcquirements of
various States/Union Territories, including
Rajasthan, are assessed by allowing a 59
growth over the allocations made in the
corresponding period of the previous year,
on a four-month-block basis and allocations
are made accordingly. However, to meet
the increased demand, allocation of kerosene
for the Winter Block comprising the months
of November, 1985 to February, 1986 and
the Summer Block comprising the months of
March-June, 1986 bhave been made after
allowing a growth rate of 74%, and 79
respactively.
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Tntroduetion of Electronic Voting Machiae

3269. SHRI BANWARI LAL BAIRWA ;
Will the Minister of LAW AND JUSTICB

be pleased to state :

(8) whether Government propose o0
simplify the electora] laws keeping in view
the increasing population of the country ;

{b) if so, whether clectronic voting
machines are to be used in place of ballot
papers in future ; and

(e) if so, when and where such machines
have been used on an experimental basis ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI H. R. BHARDWAYJ) : (a) and (b).
Increase in the number of voters consequent
on the increase in population poscs a great
strain on the financial and admiaistrative
resources of the country,. With a view to
simplify the procedures and to reduce the
administrative expenditure on the holding of
elections, Government are examining a pro-
posal to introduce electronic voting machines
to replace the existing system of voting by
ballot papers.

(c) A statement is given below supplyink
the details,

STATEMENT
Name of State Nature of Name of Assembly Year of
election Constituency where election
voting machines
were used
m () €)) C))
1. Kerala General Parur 1982
2, Nagaland —do— Northern Angami 1982
3. Andhra Pradesh O~ Shadnagar 1983
4, Karnataka —do— Shantinagar 1983
5. Tripura —~do— Banamalipur 1983
6. Delhi ~do— Sarojini Nagar 1983
(Delhi Metropolitan Council)
Delhi — do— Gole Market 1983
Delhi ~do— Defhi Cantt. 1983
. Arunachal Pradesh Bye-election Roing 1983
10, Bibar —do— Chandi 1983
11, Tripura — O Charilam 1583
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Public Call Offices in Rajasthan 6. Bhilwara- 39
3270. SHRI BANWARI LAL BAIRWA 7. Bikaner 12
Wil the Minister of COMMUNICATIONS 8. Bundi 11
be pleased to state : 9. Chittorgarh 33
(a) district-wise number of public call 10, Churu : 33
offices in Rajasthan ; 11. Dungarpur 41
(b) whether Government propose to in- 12, Jaipur 60
crease the number of public call offices in 13, Jaisalmer 12
in that State ; 14. Jalore 27
(c) the total number of public call 15.  Jhalawar 16
offices in Tonk Parliamentary constituency ; 16, Jhunjhunu 52
. 17.  Jodhpur 64
(d) whether arrangements are being 18 K 16
made to increase the number of public call - Kota
offices in that constituency ; and 19. Nagpur 7
20. li
(¢) the number of persons in the Pal_ 2
waiting list to get the public call offices in  2!- Swaimadhopur 47
that constituency ? 22.  Sikar 73
THE MINISTER OF STATE OF THE >0 Sirobi 1
MINISTRY OF COMMUNICATIONS  24. Sriganganagar 47
AND MINISTER OF STATE IN THE 25, Tonk 21
MINISTRY OF HOME AFFAIRS (SHRI  26. Udaipur 76
RAM NIWAS MIRDHA) : (a) District-wise )
number of Long Distance Public Call [English]

Offices in Rajasthan is given in the State-
ment below,

(b) Yes, Sir.

(c¢) Thirty three LDPTs are working in
Tonk Parliamentary constituency as on
31,3.1985.

(d) Yes, Sir.

() No registered request is pending
regarding Public Telephone facility in that
constituency.

STATEMENT
ANNEXURE

DISTRICT-WISE NUMBER LONG ' DIS-
TANCE PUBLIC CALL OFFICES IN
RAJASTHAN AS ON 31.3,198S.

SI.  Name of District Number of
No, LD PCOs
1. Ajmer 25
2, Alwar 58
3. Banswara 38
4. Bprmeer 49

% ‘Bharstpur & Dhotpwr 4l

Agreement with China to Modernise
their ( ement Plants

3271. SHRI P. M. SAYEED : Will the
Minister - of INDUSTRY be pleased to
state :

(a) whether Government have signed an
agreement with China to help them moder-
nise their cement plants ;

(b) if so, the details of the agreement ;

and

(c) whether China bas also reciprocated
and offered any trade facilities to Indian
Industry ?

THE MINISTER OF STATE IN THE
DEPARTMENT{ OF INDUSTRIAL DEVE-
LOPMENT (SHRI' M ARUNACHALAM):
(a) and (b). No agreement has been signed
between Government of India and the
Government of People’s Republic of China
(PRC) to modernise cement plants, How-
ever, as Indian delegation from the National
Council for Cement & Building Materials

(NCBM) visited PRC in November, 1984 for
studying der iccmotit and allied industries,

A dimilar delogation from PRC also wisited
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India in December, 1985 with whom,
NCBM had held dlscussmns on mutual co-
operation in the allied areas.

(c) India and China have signed an
M. F.N. type trade agreement on 15-8.1984,
under which the two governments have
agreed to extend facilities, on reciprocal
basis, for promotion of bilateral trade. A
trade protocol has also been signed by the
two Governments in November, 1985 for
exchange of identified items worth US §
100-160 milljon during 1986,

Foreign Collaboration in Oil Exploration

3272, SHRI P. M SAYEED : Wil
the Minister of PETROLEUM AND
NATURAL GAS be pleased to state

(a) whether Government bave made
more attractive offers to the foreign firms
for joint collaboration for oil exploration in
the country as compared to the previous
offers ;

(b) if so, the actual results thereof ;
and

(c) whether technology concerning oil
field equipment is also proposed to be
transferred under the collaboration agree-
ments ?

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHR1 CHANDRA
SHEKHAR SINGH): (a) to (c). In order
to get maximum response from oil compa-
nies, it has been decided to have a flexible
approach for the third round of bidding for
oil exploration in India. It is envisaged
that the contract will be in the form of
production-sharing with a seismic option, no
signature or production bonus, no royalty
payments, corporate income tax at 509,
bank guarantees to be obtained only for a
percentage of annual work programme, The
contractor would have to offer entire cost
oil and the profit oil to Government at
Internatiopal market prices till Indja
achieves self-sufficiency.

Bids have not yet been invited.
Supply of Diesel to Haryana

3273, SHRI  CHIRANJI  LAL
SHARMA : Will the Minister of PERTRO-
LEUM AND NATURAL GAS be pleased
to state |
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(a) ihe requirement of diesel in Har-
yana and actual quantity supplied during
1985 ; and

(b) the steps proposed to be taken to
meet the demand of diesel in Haryana ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI CHANDRA
SHEKHAR SINGH) : (a) Diesel is available
on free sale basis and no allocation of this
product is made to the States/U.Ts, A
quantity of 5,01,668 tonnes of diesel was
supplied to Haryana during 1985 as against
4 87,157 tonnes supplied in 1984.

(b) The oil companies have standing
instructions to meet the demand of diesel in
full as far as possible.

Development of Energy in Haryana

3274, SHRI CHIRANIJI LAL
SHARMA : Will the Minister of ENERGY
be pleased to state the details of schemes to
be taken up during the Seventh Five Year
Plan for development of enery in Haryana ?

THE MINISTER OF ENERGY (SHRI
VASANT SATHE) : During the Seventh
Five Year Plan period, the following power
generation projects/units are programmed to
be commissioned in Haryana :

(1) Western Yamuna Canal

Hydro-electric Project 48 MW
(2) Dadupur Hydro-electric
scheme 10 MW
(3) Panipat thermal power
station Stage II 220 MW *
(4) Panipat thermal power
station stage IIT 210 MW
Total : 4838 MW

e e Wit gt

*One unit of 110 MW has been com-
missioned on 1-11-1985.

Besides, Haryana will also receive its
allocated share from the Central | Projects/
upits to be commissioned in the Region
during the Seventh Plan period,

A number of schemes pertaining to new
and renewable source of energy will be im-
plemented in Haryana during the Scventh
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Plan period. The major schemes relate to
bio-gas ; solar energy ; promotion of
improved chulhas, utilisation of wind energy
for drinking water supply and minor irriga-
tion and energy plantation and power gene-
ration through gasification. The number of
schemes will depend upon the target set for
each year and the projects emanating from
the State Govt. or State Agencies/Institu-

tions.
Opening of New Post Offices in Haryana

3275, SHRI CHIRANIJI LAL
SHARMA : Will the Minister of COM.
MUNICATIONS be pleased to state :

(a) whether the scheme for opening new
post offices in Haryana during Seventh
Five Year Plan period has been finalised ;

and
(b) if so, details there of ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA): (a) & (b). The
number of new post offices to be opened
in each Postal Circle (which is generally
co-terminus with a State) and within a Circle
in each postal division is determined on a
year to year basis. During 1985-86 the ban
on creation posts continued and no pro-
gramme of opening of post offices has been
implemented, The programme for 1986-87
is not yet finalised and will take into ac-
count the comprehensive postal network that
has already been established in both urban
and rural areas, and the facilities extended
under the new scheme of licensed postal
agencies. Further, in view of the large
deficits incurred in postal services, the
emphasis will be on a more efficient,
utilisation of the resources already developed
and further extension considered only in
some of the backward and tribal areas on a
selective basis,

In so far as Haryana is concerned the
postal network in the State is reasonably
well developed. Whereas in the country as
a whole a post office serves on average an
area of 21.94 sq. kms, the corresponding
figure for Haryana is 17,96 sq. kms only.
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Finalisation of Accounts of Cement
Corporation of India

3276. SHRI HARISH RAWAT : Wil
the Minister of INDUSTRY be pleased to
state : .

(a) whether it is a fact that the accounts
of the Cement Corporation of India for
1984-85 have not yet been finalised ;

(b) if so, the reasons for this inordinate
delay ; and

(c) the action Government propose to
takein order to avoid such recurrences ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM):
(@) Yes, Sir. ‘

(b) The delay in finalisation of the
accounts of the Corporation for the year
1984-85 was mainly due to the difference in
interpretation in relation to the date of
commencement of production in respect of
one of the units of the Corporation. This
matter has since been resolved.

(c¢) In the past, Accounts of the Corpo-
ration were being finalised within the
statutory periods as specified under the
Companijes Act, It is for the first time that
there has been delay in finalisation of the
accouats for the year 1984-85, However, if
there is reeurrence action will be taken by
the Government.

[Translation]

Public Call Offices at Chaunaliya and Syauni
in District Almora (U.P.)

3277, SHRI HARISH RAWAT : Will
the Minister of COMMUNICATIONS be
pleased to state ;

(a) whether Government propose to

instal public call offices at Chaunalijya and
Syauni in District Almora or Uttar Pradesh

during 1986-87 ;

(b) if so, the time by which these will
be installed ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) No, Sir.
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(b) Does not arise in view of (a) above,

() The villages Chaunaliya and Syauni
in district Almora are not eligible for Long
Distance Public Call Offices on subsidized
basis under the existing policy.

Branch Post Offices in Almora District (U.P.)

3278. SHRI HARISH RAWAT : Will
the Minister of COMMUNICATIONS be
pleased. to state :

(a) the names of the places in Almora
district in Uttar Pradesh where branch post
offices are proposed to be opened during
1985-86 ;

(b) whether all the branch post offices
sanctioned earlier for this district have been
opened ; and

(c) if so, the names of the places where
these have been opened ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) No branch
post offices are proposed to be opened in
Almora district of Uttar Pradesh during
1985-86.

(b) During 1984-85 also, no branch post
office could be sanctioned in the district on
account of the ban on creation of posts.

(c) Does not arise,

Opening of Petrol-Diesel outlets at
Pithoragarh U.P.

3279, SHRI HARISH RAWAT : Will
the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state :

(a) whether a proposal for opening a
petrol-diesel retail outlet at ILohaghat in
Pithoragarh district in Uttar Pradesh had
been found feasible by his Ministry ;

(b) if so, whether the Indian Oil Cor-
poration had held any interview for the
selection of candidates for the purpose ;

(c) if so, whether this
started functioning ; and

outlet has

(d) if not, the reasons for delay and
when this outlet will start functioning ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PRETROLEUM AND
NATURAL GAS (SHRI CHANDRA
SHEKHAR SINGH) : (a) Yes, Sir.

(b). (c) and (d). The ©Oil Selection
Board (North) has held interviews for this
retail outlet and a Letter of Intent has been
issued to the selected candidate, The out-
let is expected to be commissioned in the
next few months after completion of the
prescribed formalities.

[English)

Expansion of Borivallee (Bombay)
Telephone Exchange

3280. SHRI ANOOP CHAND SHAH :
WIII the Minister of COMMUNICATIONS
be pleased to state :

(a) whether Government have any pro-
posal to open one more telephone exchange
at Borivallee ;

(b) if not, the reasons thereof,

(c) whether there is any proposal to
expand the present exchange of Borivallee
(Bombay) ;

(d) if so, when ; and
(¢) if not, the reasons thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) and (b), Yes,
Sir. One new cxchange of 6000 lines capa-
city is proposed to be commissioned in 89-
90 at Borivallee.

(c) to (¢). Yes, Sir, Expansion work

from 4,000 to 5,000 lines is already in pro-
gress for commissioning by May, 1986.

Increase in Commission Paid to LPG
Distributors

SHRI ANOOPCHAND SHAH :
SHR] VISHNU MODI :

Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) whether it is a fact that the cost of
LPG has gone up by 307 per cent from 1960
to 1985 ;

3281.
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(b) if so, the reasons why the margin of
distributors has not been increased ;

(c) whether there is any proposal to give
delivery charges to LPG distributors ; and

(d) if so, the details thereof ;

THE MINISTER OF STATE OF THE
MINISTRY .OF PETROLEUM AND
NATURAL GAS (SHRI CHANDRA
SHEKHAR SINGH) : (a) The price of LPG
in 1971 at Delhi was Rs. 2201 for a
cylinder of 15 kg. against Rs. 57.62 as on
date for a cylinder (14.2 kg).

(b) The commission allowed to LPG
dealers was revised in 1981, Further the
refill capacity to the dealer has been increa-
sed from time to time, the last being in
October, 1985, to increase profitability of
the dealership.

(c) and (d). The structure of the dealer’s
commission at present includes delivery
charges also as an element.

Inducing Competition in Public Sector

3282, SHRI SHANTARAM NAIK :
Will the Minister of INDUSTRY be pleased

to state :

(a) the steps chalked out by Government
to inject an element of competition in the
public sector during the Seventh Five Year
Plan period ; and

(b) the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT (SHR1 M ARUNA-
CHALAM) : (a) and (b), The thrust of the
Goverpment is to improve the efficiency and
preductivity of the Public Enterprises which
would naturally improve their competitive
position.

Manufacturers of Zip Fasteners

3283, SHRIMATI BASAVARAJES-
WARI : Will the Minister of INDUSTRY
be pleased to state :

(2) whether the units manufacturing zip
fasteners in the small scale sector are covered
under the 20-Point Programme ;

(b) if so, whether Government propose
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to de-reserve this indusiry to make room for
big industrial houses ; and

(e) if so, the reasoas therefot ;

THE MINISTER OF STATE IN THE
DEPARTMENT QF INDUSTRIAL DEVE-
LOPMENT (SHRI M, ARUNACHALAM) ;
(a) No, Sir.

(b) There have been representations that
the Zip Industry should be de-reserved and
the issue is under consideration.

(c) In the light of the reply given to (b)
above, does not arise,

Clearance to New Power Projects

3284. SHRI V. S. VIJAYARAGHA-
VAN Will the Minister of ENERGY be
pleased to state :

(a) whether a pumber of power projects
are delayed inordinately ;

(b) if so; whether any study has been
made to ascertain the causes of this delay
and its impact on the economy ;

(c) if so, the details thereof ;

(d) whether any decision has been taken
to clear the new power projects within a
fixed time ; and

(e) if so, the details thereof ?

THE MINISTER OF ENERGY (SHRI
VASANT SATHE) : (a) to (c). There have
been delays in completion of a number of
power projects during construction, The
main reasons for delays in commissioning
have been identified which include inade-
quate availability of funds, weak project
management, delay in placement of orders
for equipment and civil works and unsatis-
factory industrial relations etc.

The delay in commissioning of projects
apart from leading to cost over-runs in the
project also results in loss of generation
with consequent impact on the economy. It
is not practicable to quantify the exact
amount of loss to the economy due to delay
in commissioning of power projects,

(d) and (e). The time taken in clearance
of new projects depends on a variety of
factors including adequacy of investigations
carried our, sufficieny of appropriate data
and engineering details incorporated in the
project report, and response from the project
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authorijties in the matter of replies to the
comments of the Central Electricity Autho-
rity/Central Water Commission etc,

Campaign on T.V. for Preservation of
Electric Power

3285, SHRI K. S. RAO : Will the
Minister of ENERGY by pleased to state :

(a) whether a substantial amount of
power is lost because "of lack of awareness
on the part of consumers to make efficient
use of it ; and

(b) if so, whether Government propose
to consider an effective campaign on tele-
vision and other media to educate the
consumers regarding efficient use aund pre-
servation of the elcctric power ?

THE MINISTER OF ENERGY (SHRI
VASANT SATHE): (a) To some extent
loss of power is caused by a lack of power
efficiently,

(b) Yes, Sir.

Setting up of Super Thermal Power
Plants in Andhra Pradesh

3286. SHRI V., TULSIRAM : Will
the Minister of ENERGY be pleased to
state :

(@) the total number of super thermal
power plants in the country as on 3]st
December, 1985 ;

"(b) the total number of super thermal
power plants near completion/under com-
pletion and awaiting commissioning secpara-
tely, State-wise ;

(€) the number of super power plants at -

present expected to be commissioned in
Andhra Pradesh during the next two years
and the power expected to be generated
therefrom ; and

(d) the number of super thermal power
plants to be set up in Andhra Pradesh
during the Seventh Five Year Plan and how
much fund has been allocated for the
purpose ?

THE MINISTER OF ENERGY (SHRI1
VASANT SATHE): (a) The Natiopal
Thermal Powq Corporation (NTPC) have
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been entrusted with the execution of seven
Super Thermal Power Stations (STPS),
namely, Singrauli (5X200--2X500 MW),
Korba (3x2004-3x500 MW), Ramagun-
dsm (3X20043X500 MW), Farakka
(3X200+2x500 MW) Vindhyachal St. I
(6X210 MW), Rihand St, I (2 500 MW)
Kahalgaon St. 1 (4 X210 MW), Upto 3ist
December, 1985, the NTPC had commis-
sioned 5200 MW units at Singrauli,
3 X200 MW units at Korba and 3 x 200 MW
units at Ramagundam,

(b) A Statement in respect of the com-
missioning programme of NTPC’s projects
during the Seventh Plan is given below.

(c) and (d). No unit of the Ramagun-
dam STPS in Andhra Pradesh is expected to
be commissioned in the next two years.
However, two 500 MW units of the Rama-
gundam STPS are expected to be commis-
sioned during the Seventh Plan. An alloca-
tion of Rs. 1010,7 crores has been made for
the Ramagundam project, and associated

transmission lines, during the Plan period,
STATEMENT
Units to be Commissioned

1X 500 MW at Singrauli STPS
(U.p.)

2X200 MW at Farakka STPS
(West Bengal)

1X 500 MW at Singrauli STPS
(Uttar Pradesh)
1x500 MW at
(Madhya Pradesh)

2X210 MW at Vindhyachal
STPS (Madhya Pradesh)

1xX500 MW at Riband STPS
(Uttar Pradesh)

1X500 MW at Korba STPS
(Madhya Pradesh)

1X500 MW at Ramagundam
STPS (Andhra Pradesh) )
2X210 MW at Vindhyachal
STPS (Madhya Pradesh)

X500 MW at Rihand STPS
Uttar Pradesh

1X500 MW at Korba STPS
(Madhya Pradesh)

1X500 MW at Ramagundam
STPS (Andhra Pradesh)

2X 210 MW at Vindhyachal STPS
(Madhya Pradesh)

Year
1986.87

1987.88

Korba STPS

1988-89

1989-90
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Approvals for New Licences in Automobile
Sector

3287. SHRI V. TULSIRAM : Will the
Minister of INDUSTRY be pleased to
state :

(a) whether it is a fact that Government
have deferred the approvals for new licetces
in the automobile sector indefinitely ;

(b) if so, the reasons for deferring the
collaboration proposals ; and

(c) the steps taken by Government to
meet the increasing demand of the public
for passenger cars in the country ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M, ARUNACHALAM) :
(a) to (c). Sufficient capacity for manufac-
ture of automobiles ig the country, has been
approved to meet the projected demand of
vehicles, Meanwhile norms for foreign
collaboration are being revised to provide
for greater indigenisation, competition and
fuel-efficiency.

Shortage of Power Hits Industrial Units
in Northern India

3288. SHRI V. TULSIRAM : Will the
Minister of INDUSTRY be pleased to
state :

(a) whether it is a fact that shortage of
power has hit hard the industrial units in
northern parts of the country ;

(b) if so, which are the industrial units
under his Ministry affected by shortage of
power during the last two years ; and

(c) extent of decline in production due
to the above shortages ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M., ARUNACHA-
LAM) : (a) to (c). According to the latest
survey conducted by Central Electricity
Authority (CEA), loss of production due to
shortage of power in the Northern Region
was Rs, 311,76 crores in respect of 122
responding units during 1982-83 and Rs.
360.65 crores in respect of 189 responding
units during 198384,

The information on loss of production
due to shortage of powerin certain indus-
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tries under the administrative contro] of the
Ministry of Industry is given below :

Industry Loss
(Rs, crores)
1982-83 1983-84

Cement 90.94 68.86
Calcium Carbide_ 4.30 16,29
Chemicals 114,65 79.94
Drugs and Pharma-

ceuticals 2.53 12.54
Paper and Paper

Board 49,73 27,20
Rubber 41.88 43.80

Thrust areas Identified by Natlonal
Productivity Council

3289, SHRI V. TULSIRAM : Will the
Minister of INDUSTRY be pleased to
state ;

(a) whether 2 meeting of the National
Productivity Council was held recently in
New Delhi ;

(b) if se, the participants thereof ;

(c) the details of the subjects discussed
at the meeting ;

(d) the details of the thrust areas so
identified at the meeting and location there-
of ; and

(¢) the extent to which such a decision
will improve the productivity in Andhra
Pradesh ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM):
(a) and (b). Yes, Sir. The participants
were members of the National Productivity
Council.

(c) The agenda items for the meeting
included election of the Governing Body,
Progress Report of the National Productivity
Council, Seventh Five Year Plan proposals
of the Council, the National Productivity
Awards instituted by the Council, the
Annual Reports and Anpual Accounts, of
the Council, Revised Estimates and Budges
Estimates for the year 1985-86 and 1986.87
respectively ete,
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"~ (d) Before the business Session of the
meeting the President of the Council, who
is the Industry Minister, addressed the
members highlighting some of the thrust
areas for Council to organise activities in
these areas. Some of the Thrust Areas
identified are : —

(i) Capacity utilisation and Producti-
vity improvement for Achieving
Faster Rate of Economic Develop-
ment ;

(ii) Motivation of Working people
through organising Quality Circle—
Workers* participation in Manage-
ment and Productivity Agreements ;
and

(iii) Productivity of Power Sector need
immediate attention.

(¢) The extent to which such a decision
taken on the thrust areas will improve the
productivity in the country canpot be fore-
cast. However, the thrust areas so identi-
fied, will benefit the entire country, including
Aundhra Pradesh,

[Translation]

‘Small Self-Reliant fndustries in Remote
Villages

3290. SHRI MOOL CHAND DAGA :
will the Minister of INDUSTRY be pleased

to state :

(a) the State-wise names of the remote
undeveloped villages in which handicraftmen
and small industries have been made self-
reliant during the last three years by the

. Department of Industry by providiog
assistance to them ;

(b) the State-wise/Union Territory-wise
number thereof ;

(c) the agencies through which they have
been provided this assistance ; and

(d) the total amount given in the form
of loan for the purpose indicating the dates
on which this amount was given and the
agencies through which this amount was
made available to them ?
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THE MINITSER ON STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM):
(@ to (d). Central Government is imple-
menting a special scheme for providing
Self-employment to Educated Unemployed
Youth implemented by the State Govern-
ments through District Industries Centres,
The District Industries Centres provide all
assistance required by the entrepreneurs to
tet up small scale and village industries in
the districts widely dispersed in rural areas,

The state-wise information regarding the
names of the remote undeveloped villages in
which handicraftsmen and small industries
have been made self-reliant and the total
amount of loan given with dates are not
maintained centrally by the Government.

[English]
Qil Wells Drilled in Sixth Plan

3291, SHRI MOOL CHAND DAGA :
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) the number of wells drilled for
exploration of oil and gas reserves giving
year-wise, State/Union Territory-wise figures
and the amount spent in each during the
Sixth Five Year Plan ;

(b) in how many cases the exploration
was successful with refercnce to part (ay
above ;

(c) the main reasons for failure in

exploration ; and

(d) in how many cases the exploration was
left incomplete and the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI CHANDRA
SHEKHAR SINGH) : (a) A statement is
given below,

(b) 178 proved oil/gas bearing.

(c) Exploration for oil is highly proba-
blistic in nature,

(d) 4 wells were abandoned on account
of technical complications,
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Utilisation of Sanctioned Production Capacity
.by Drug Manufacturing Units,

3292, DR, T, KALPANA DEVI ;
SHRI D.N, REDDY :

Will the Minister of INDUSTRY be pleased
to state :

(a) whether the drugs manufacturing
units both in the public sector and private
sector as well as small scale industries are
utilising their sanctioned production capac-
ity ; and

(b) if not, the measures proposed to
be taken by Government against the
defaulters ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF CHEMICALS AND
PETROCHEMICALS (SHRI R. K. JAI-
CHANDRA SINGH) : (a) and (b), About
225 bulk drugs and thousands of formula-
tions are being manufactured by over 250
units in the organised sector and thousands of
samll scale units. Capacity utilisation varies
from product to product and company to
company. It is, therefore, difficult to general-
ise, Production of bulk drugs and fromula-
tions has been increasing continuously over
the past several years and there had not
been any persistent shortage of drugs.

Public sector drug companies have not
been able to utilise their capacities fully due
to various reasons such as commercial
constraints, technological problems etc.
Steps are on to improve the performance of
public sector undertakings,

Workers Cooperative for Manufacture of Cars

3293, SHRI P, R, KUMARAMAN-
GALAM : Wwill the Minister of INDUS-
TRY be pleased to state :

(a) whether Government are aware that
the well sought after Yugo «car s
manufactured by the workers who own the
factory in Yugoslavia ; and

(b) whether Government propose to
obtain similar car technology and start a
workers and consumers manufacturing co.
operative and extend this idea to telephones,
railways, electricity, etc. ?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT (SHRI M. ARUNA.
CHALAM) : (a) Yes, Sir.

(b) There is no such proposal at present
under econsideration of the Government in
automobile sector.

Indastrially Backward and Advanced States
and Programmes for Seventh Plan

3294. SHRI MULLAPPALLY RAMA-
CHANDRAN : Will the Minister of
INDUSTRY be pleased to state ;

(a) the State which is most backward in
the field of Industry ;

(b) the States which are
most advanced ;

industrially

(c) whether the Union Government have
any programmes for the industrial uplift of
backward States in the Seventh Five Year
Plan ; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM):
(a) and (b). Ranking of Various States
on the basis of level of industrialisation
depends on diverse parameters, concepts and
definitions. A statement giving information
on some of the important indicators viz,
Total Invested Capital, Value of Qutput and
Net Value Added in the Factory Sector
based on latest available Annual Survey of
Industrics for 1982-83 is given below.

(c) and (d). Setting up of industries tn a
State is primarily the responsibility of State
Government concerned, However, the
Central Government supplements their
efforts by extending certain incentives, con-
cessions, income tax concessions, priority
in licensing, etc. to the entrepreneurs for
setting wup industries in backward areas.
Details of such concessions, incentives, etc.
are given in the Booklet *‘Incentives for
Industries in Backward Areas-April, 1984
read with Press Note No. 14/2/83-DBA-I
dated 9.4.1985, copies of which are available
in the parliament Library,

The Central Investments are primarily in
large industrial projects of a basic character,
The location of such projects has, therefore,
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to be decided on broad techno-economic Under the Central Investment Subsidy,
considerations, [t has been the policy of Transport Subsidy Schemes and Central
the Government that subject to these Assistance for Infrastructural Dévelopment,
considerations comparatively backward an amount of Rs. 101 .30 crores has been
regions are given preference in the location reimbursed to the States/Upion Territories
of Central projects. during the year 1985-86 (upto 28,2.86).

! ‘ STATEMENT

STATE-WISE INVESTED CAPITAL VALUE OF OUTPUT AND NET VALUR
ADDED FOR 1982-83
(Rs. in crores)

SI.  State|Union 1982-83
No. Territory - -
Invested Value of Net Value
Capital Output Added
M @ ® ) ®)
1. Andhra Pradesh 3572.56 4747.38 1015.85
2. Assam 557 29 676,92 153.30
3. Bihar 5962.54 §701.25 1123.18
4. Guijarat 5660,31 10235.13 1524 48
5. Haryana 1760,70 2818.34 519.69
6. Himachal Pradesh 517.15 252.92 136.15
7. Jammu & Kashmir 171.41 167.46 36.14
8. Karnataka 2708.74 3552.03 813.92
9. Kerala 1692.66 2487.73 483.79
10, Madhya Pradesh 4542.27 3611.76 956.18
11, Maharashtra 10796.86 18999.53 . 3600.63
12, Manipur 3.04 2,82 0.91
13, Meghalaya 92.54 39.11 9.47
14. Nagaland 0.05 0.19 0.03
15, Orissa 1761,34 125388 361,08
16, Punjab 2457.45 3431 48 457,91
17.- Rajasthan 2305.23 2086.47 395.28
18, Sikkim — —_— —
19. Tamil Nadu 5041.58 9008.53 169070
20, Tripura 17.30 20,31 593
21. Uttar Pradesh 6853.03 716943 1495.07
22, West Bengal 5284.35 7396.67 1634.14
23. Andaman & Nicobar 10.28 S 16.60 345
24, Arunachal Pradesh - g — o
25, Chandigarh 36,39 - 11047 18,59

\
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1 2 3 4 5
' 26. Dadra and Nagar Haveli — — —
27, Delhi 887.22 1948.57 271,66
28. Goa, Daman and Diu 246.55 396.61 73.82
29. Lakshadweep —_— — -—
30. Mizoram — —_ —
31, Pondicherry 53.16 106.09 22.28

Introduction of Electronic Devices in
Communications Department in
Kerala

3295. SHR] MULLAPPALLY RAMA-
CHANDRAN : Will the Minister of
COMMUNICATIONS be pleased to state :

(a) whether electronic devices have been
introduced in the Communications Depart-
ment any where in Kerala; if so, details
thereof ; and

(b) if so, whether it will be introduced
in the near future?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA): (a) Yes, Sir.
A containerised electronic exchange of 2000
lines was commissioned at Changanacherry
during the current year in replacement of
manua) telephone system.

(b) Electronic telephone exchanges have
have been planned for installation at Trivan-
drum, Ernakulam, and Kottayam during the
7th Plan period.

Action Plan for Telephone District in
' Orissa

3296, SHRIMATI JAYANTI PAT-
NAIK: Wil the Minister of COMMUNI-
CATIONS be pleased to state :

(a) the number of telephone districts in
Orrisa,

(b) whether Government have finalised
an action plan for some telephone districts
to improve telecommunication services ;

(c) if s0, the number and the name of
the telephone districts in Qrissa where such

action plan is proposed to be implemented ;
and

(d) the details of the telecommunication
services proposed to be implemented under
the action plan ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA): (a) There is
no telephone District in Orissa.

(b) In view of reply at (a) above, ques-
tion does not arise.

(©) In view of (a), question does not
arise.

\d) Question does not arise. However,
the Department has annual Action Plan for
1686-87 to improve the telecom services in
the whole of the country. This Action Plan
covers developmental and operational acti-
vities, The Action Plan gives the targets
to be achieved monthwise like, number of
faults per 100 telephones per month, dura-
tion of faults in hours, trunk call efficiency,
provision of mew connections etc. These
parameters will be closely monitored from
the Headquarters and perused for nece-
ssary action at the highest level in the
Department.

Liberalisation of Industrial Policy and flow
of Industries to Backward States

3297. SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of INDUSTRY
be pleased to state :

(a) whether liberalisation in the Indus-
trial policy over the last one year has resul-
ted in lesser flow of large and medium
ind;strios to industrially backward States ;
an
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(b) the number of large/medium indus-
tries licensed/registered in Orissa during
1985 and how this figure compares with the
figures for the two previous years?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
‘LOPMENT (SHRI M, ARUNACHALAM):
(@) No Sir. The number of Letters of
Tntent and Industrial Licences issued for
locations in backward areas in different
‘States which indicates the flow of ipdustries
to backward areas registered an increase
of 23.49, and 32.2%, respectively in 1985
over 1984.

(b) The number of Letters of Intent,
Industrial licences and DGTD Registrations
iigssued for locations in Orissa i8 given below:

Year 1982 1984 1985
‘No. of Letters of
Intent issued. 25(12) 20 (7) 39(23)
‘No. of Industrial
Licences issued 14 (5) 15 (5) 25 (6)
No. of DGTD Regi-
strations issued. 42(21) 24(14) 32(18)

«(Pigures in () are for backward areas.)
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Growth of Industries in Backward Regions
during Sixth plan

3298. PROF, P.J. KURIEN: Will
the Minister of INDUSTRY be pleased to
state :

(a) the rate of growth of industries in
the backward regions in the country during
the Sixth Five Year Plan ; and

(b) the rate of growth of industries in
the backward regions in Kerala duting the
period ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) :
(a) and (b). The Central Statistical Organi-
sation (CSO) does not compile any separate
index of industrial production for the
backward regions in the country. However,
a statement showing the letters of intent
and industrial licences issued to backward
areas in various States and Union Territories
during 1980 to 1985 is given below.

STATEMENT

LETTERS OF INDENT AND INDUSTRIAL LICENCES ISSUED TO
BACKWARD AREAS IN VARIOUS STATES AND UNION
TERRITORIES DURING THE PERIOD 1980 TO 1985.

S. No. States|U. Ts. 1980 1981 1982 1983 1984 1985
LOT IL LOI IL LOIIL LOI IL LOI IL LOI |IL
”1 2 3 4 5 6 71 8 9 10 11 12 13 14
1, Andhra Pradesh 39 15 38 19 47 9 50 25 56 23 88 37
2, Andaman & Nicobar
Islands e e 2 1 2
3. Arupachal Pradesh ... ... 1 7 2 2 1 6
4, Assam 2 1 32 4 1 3 2 14 12 12
5. Bihar 5 2 4 1 12 18 6 10 6 7 3
6. Dadra & Nagar
Haveli oo man 4 3 .. w1 5
7. Goa Daman & Diu 9 2 8 5 7 12 3 9 10 15 4
8. Gujarat 62 27 50 26 62 25 64 30 S8 30 8 34
9, Haryana 13 2 17 4 33 4 46 12 2 11 3 I
10. Himachal Pradesh 9 1 13 4 5 20 5 17 5 29 12
11, Jammu & Kashmir 9 1 7 3 8 2 17 10 9 18 6
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1 2 3 4 5 6 7 8 9 10 11 12 13 ;4—
12. Karnataka .35 14 22 7 40 16 48 27 29 19 39 23
13. Kerala 8 3 s 7 15 6 25 16 5§ 13 18 15
14. Madhya Pradesh 30 10 25 11 52 5 45 19 71 23 79 29
15. Maharashtra 64 22 36 25 61 21 75 23 79 39 78 43
16. Manipur SRR R SR 1
17. Meghalaya . 9 4 4 . 2 1 ..
18. Nagaland 2 1
19, Orissa 7 5 11 3 25 2 12 5§ 7 23 6
20, Pondicherry 1 3 1 2 1 10 3 11 3 13 12

" g1, Punjab 17 16 6 20 3 18 11 17 15 14 15
22. Rajasthan 32 9 24 14 49 9 24 11 31 15 25 25
23. Sikkim o e e el e e 202
24. Tamil Nadu 20 13 30 10 29 15 32 35 49 32 47 68
25. Tripura - 1 .. e 1 1
26. Uttar Pradesh 25 26 6 62 9§ 33 95 35 105 44
27. West Bengal 27 16 11 19 25 11 14 12 31 15
28. State not indicated

More than one State 1 1 3 2 28 1 6 6 2 6 1
Total : 415 147 372 165 60! 145 664 317 627 323 774 427

Note: LOI—Letter of Intent
IL —Industrial Licences,

Agency Post Offices in Bangalore City

32.99. SHRI V.S. KRISHNA IYER:
Will the Minister of COMMUNICATIONS
be pleased to state ;

(a) how many agency post offices were
opening during 1985-86 in Bangalore City ;

(b) in which arcas these agency post
offices have been opened ; and

(c) whether due publicity is given about
the opening of the agency post office in cach
area ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA): (a) During

1985-86, so far, 16 licensed postal agencies
bave been set up in Baogalore City,

(b) These agencies are located in the
following areas :

1. J.P.N, Nagar 10. Doorvani Nagar

2. K.G. Road 11. Jumma Masjid

3. Thyagarajanagar  12. Yeswantpur

4. Chamarajpet 13. Maljeswaram

5. Wilson Gardenn  14. Peenya Industrial
Area

6. Bannerghatta Road 15, Prakashnagar

7. Basavangudi 16. Palace Guttahalli

8. Indira nagar

9. Sivanchetty Garden

(c) Yes, Sir.
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Air Mall Service from Bangalore to
Foreign Countries

3300. SHRIV.S. KRISHNA 1YER:
Will the Minister of COMMUNICATIONS
be pleased to state 3

(a) whether an Air Mail from Bangalore

takes 10-12 days to reach USA, UK and
Middle East countries ;

(b) whetber Air Mail letters are sent
by train to Bombay of Madras enroute
foreign countries ;

(c) whether Government propose to
send Air Mail letters by Air directly from
Bangalore to respective foreign countries ;
and

(d) if so, steps taken by Government to
reduce the transit time ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
AND MINISTER OF STATE IN THE
DEPARTMENT OF HOME AFFAIRS

(SHRI RAM NIWAS MIRDHA): (a) No,
Sir.

(b) No, Sir, These are sent by air,

(c) No, Sir,

(d) The question does not arise.

Decline ia Demand for HMT Lathes

3301. SHRIYV, S, KRISHNA 1YER:
Will the Minister of INDUSTRY be pleased
to state :

(a) whether it is a fact that there is
decline in the demand for HMT lathes ;

(b) if so, the reasons thereof ; and

(c) whether the Hindustan Machine

Tools Ltd, propose to go in for modernisa- .

tion to meet the competition ?

THE MINISTER OF STATE IN THR
DEPARTMENT OF INDUSTRIAL DEVE.
LOPMENT (SHRI M. ARUNACHALAM):
(a) No, Sir.

(b) Does not arise in view of answer to
part (a),

(c) HMT is already engaged in plant-

modernisation and technology upgradation
as a continuing exercise.
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Computerisation of coal Projects

3302. KUMARI PUSHPA DEVI : Will
the Minister of ENERGY be pleased to
state :

(a) ‘whether Government have a proposal
to computerise all major coal projects in
the country ;

'(b) if so, the coal projects identified for
computerisation ;

(c) whether Government have deputed
a delegation to select the computer system ;

(d) if so, the recommendation of the
delegation ; and

(e) the stpes
installation ?

THE MINISTER OF
(SHRI VASANT SATHE): (a) to (e).
Coal India has a proposal to introe
duce  computerisation significantly in
their work. The proposal envisages
computerisation of all headquarters and area
beadquarters in each subsidiary company
alongwith 10 selected important Units by
March, 1988. A scheme for this purpose
has been prepared by the Central Mine
Planning & Design Institute. A team of
representatives from CMPDI, Coal India
Ltd., and Department of Electronic Visited
USA/Australia in September, 1985 to select
a suitable Computer system for CMPDI
alongwith relevant software packages. Based
on the recommendation of this team action
bas been taken for procurement of a suijt-
able main Computer system,

taken to expedite the

ENERGY

Telephone Facilities in Aeroplanes

3303, SHRI DHARAM PAL SINGH
MALIK :

SHRI M. RAGHUMA REDDY :

Will the Minister of COMMUNICATIONS
be pleased to state ;

(a) whether there is any plan wunder
consideration of the Government to provide:
telephone facilities in the acroplanes ;

(b) if so, the details of the proposal :

(c) the time by which it will stary
functioning ; and

(d) the financial implications thereof 7
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THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) No, Sir.

(b) to (d). Do not arise in view of
reply to part (a) above,

Denotification of Non-Viable industries

3304, SHRI  ANANTA  PRASAD
SETHI : Will the Minister of INDUSTRY
be pleased to state :

(a) whether it is a fact that the Union
Government propose to denotify a few more
sick industrial undertakings whose viability
is in doubt ; and

(b) if so, the details regarding such
upits ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT (SHRI M. ARUNACH-
ALAM) : (a) and (b). In terms of the policy
guidlines on sick industries issued by the
Government in October,1981, units which
were taken over under the provisions of
Industries (Development and Regulation)
Act, and which are found to be non-viable
and, in respect of which, no other ajternative
solution is available, would be denotified.
Sick units with large excess work-force;
poor work culture, low productivity, heavy
accumulated losses and liabilities etc. are
unlikely to be viable and therefore, would
have to be denotified.

Judicial Reforms

3305. SHRI K. V. SHANKARA
GOWDA : Will the Minister of LAW AND
JUSTICE be pleased to state :

(a) whether Government have decided
to refer the entire question of judicial reform
in the country to the Law Commission ;

(b) if so, whether the Law Commission
has been issued dircctions that this matter
should be taken up on a priority basis ; and

(c) if so, whether any specific date has
been given in regard to submission of their
recommendations ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI H, R. BHARDWAJ): (a) Yes, Sir,
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(b) and (c). No specific date, as such,
has been stipulated for the Law Commission
to submit its report. The Commission,
however, has been requested to make its
recommendations available to Goverpment
as early as possible,

Scheme regarding cash and carry L.P.G.
Cylinders. -

3306. SHRI  K.V. SHANKARA
GOWDA : Will the Minister of PETROL-
EUM AND NATURAL GAS be pleased to
state :

(a) whether a scheme regarding cash
and carry of domestic gas cylinders was
introduced in February, 1984 ;

(b) if so, whether the scheme was a
success ;

(c) if not, the reasons for its failure ;

(d) whether Government are considering
to stop this scheme ; and

(e) if so, the reasons thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI CHANDRA
SHEKHAR SINGH) : (a) Yes, Sir.

(b) There has been a mixed reaction to
the scheme.

(c) The nagative reaction is mainly on
the following counts :

i) The flat rebate of Re, 1/- per cylinder
does not, in most cases, cover the
expenses incurred by the consumer
in collecting a refill, :

ii) The present size and weight of a
filled cylinder (approximately 33 kgs.)

is inconvenient for consumer to
handle,

(d) The experimental scheme has been
decided to be continued for the present.

. (e) Does not arise,

Energy Conservation Policy

3307. SHRIMATI GEETA MUKHE-

RJEE : Will the Minister of ENERGY. be
pleased to state :
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(a) Whether Government are evolving a
comprehensive energy conservation policy ;
and

(b) if so, the details thereof ?

THE MINISTER OF ENERGY (SHRI
VASANT SATHE) : (a) the detailed
measures for implementing the Energy
Conservation Policy are being worked out,

(b) The measures would inter-alia cover
the monitoring of encrgy consumption by
various sectors, steps to have standards for
energy efficiency, training of personnel as
well as ipitiatives required to popularize
energy conservation,

Production of Petroleum

3308. SHRI HUSSAIN DALWAI : Will
the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) the total production of petroleum
available at present ;

(b) the locations from where
petroleum is explored at present ; and

the

(c) the location-wise production of

petroleum ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI CHANDRA

SHEKHAR SINGH): (a) to (c). The
present production of crude is about 30

million tonpes per annum as follows :

Million Tonnes

Gujarat 4.1
Assam Nagaland/ 5.2

Arunachal Pradesh '
Bombay High 20.6
TOTAL 29.9
say=30.00

Processing of Crude Qil

3309, SHRI HUSSAIN DALWAI : Will
the Minister of PETROLEUM AND

NATURAL GAS be pleased to state :

(a) whether it is a fact that the crude
oil available in India is not being processed
in Indis ;
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(b) if so, the reasons thereof :

(c) whether it is also a fact that the
machinery for processing crude oil available
in India is only suitable for processing crude
oil which is jmported from Arabian Gulf

countries ; and

(d) when India is likely to process her
own crude oil ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI CHANDRA
SHEKHAR SINGH : (a) No Sir,

{(b) to (d). Do not arise,

Supply of coal and Power to Northern units.

3310. SHRI B.V. DESAI

SHRI MODH. MAHF0OOZ ALI
KHAN :
Will the Minister of ENERGY be pleased
to state :

(a) whether inadequate supply of coal
and power has affected the northern units
in the country ; '

(b) if so, whether the supply of coal to
the indystries worsened during the quarter
October-December, 1985 ;

(c) if so, whether the unbridged gap and
the quantity received was twice as much as
for the ecarlier quarter July-September,1985
and about three times higher than the
shortage reported for the quarter April to
Junpe last ;

(d) whether this unabated shortage has
adversely affected the efficiency and resulted
into production Jlosses to many units
operating in the country ; and

(¢) if so, the main reasons for the coal

_and power shortage and the steps being taken
to improve this position during 1986 ?

THE MINISTER OF ENERGY (SHRI
VASANT SATHE) : (a) to (¢). Coal despa-
tches from the three subsidiaries of Coal
India Ltd,, viz.« BCCL, ECL and CCL to
the industries in the Non-core sector in
Northern India States during the first three
quarters of 1985-86 as compared to the
corresponding period of the previous years
is given below : —
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‘(Figures in lakh tonnes)
Increase
Quarter 1984-85 1985-86 percentage

April-June 47.30 47,38 + 0.2
July-September 31,13 38.39 +23.1
October-

December 39.72 42,23 -4 6.3

It is seen from the above table that there
i8 cyclic variation from quarter to quarter
in despatches every year. The despatches
during 1985-86 also display the same cyclic
variation.© However, despatches have been
more in every quarter of this year than in
the corresponding quarters of last year,
Despatches of coal to the various consuming
sectors in the country during April <85-
February, 1986 have increased by 10.69
over the corresponding period of last year,

As regards power, the Northern region
as a whole experienced an overall power
shortage of about 119, during the period
April 1985 to February 1986. The conti-
nuing power shortage conditions have
affected the industrial in certain Northern
India States.

The main reason for the power shortage
in the region has been the low |Jevel of
generation of power of certain thermal power
stations in the region and outage of Nuclear
Unit-1 at RAPS which is out since 25 5,1985.
In order to improve the performance of
thermal power stations, a number of
measures have been taken which include :

(i) Assistance to State Electricity Boards/
power stations for undertaking plant
betterment programmes.

(i) Assisting State Electricity -Boards/
power station in procurement of
requisite quality and quantity of coal
and also spare parts from indigenous
and foreign sources,

(iii) Visit of task forces and roving teams
to identify weak areas requiring
improvement and preparation of time
bound programmes for rectification,

(iv) Training of engineers and operation
and maintenance personnel,

(v) Implementation of Centrally Sponso-
red renovation and modernisation
scheme,
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Indo-France agreement for co-operation
in coal sector

3311, SHRIB. V. DESAI: Will the
Minister of ENERGY be pleased to state :

(a) whether India and France signed
agreement for strengthening their co-opera-

tion in coal sector ;

(b) if so, the main features of the

agreement ; and

(c) the coal projects that will be assisted
by France and te what extent there-will be
an improvement in coal production with this
Agreement ?

THE MINISTER OF ENERGY (SHRI
VASANT SATHE) : (a) Yes, Sir.

(b) and (¢) Cooperation between India
and France in the Coal Sector is coordinated
by the Indo-France Working Group on Coal
which mcets once in every six months, The
last meeting of the group was held in New
Delhi on 27th-28th March, 1985, According
to the protocol of this meeting the following
projects have been posed for cooperation
with France ;—

S. Name of the Name of the
No. Projecs Company
1, Ananta UG South Eastern Coal-
fields Ltd,
2. Nandira UG South Eastern Coal-
fields Ltd.
3, Kendwadih UG Bharat Coking Coal
Ltd.
4, East Katras UG Bharat Coking Coal
Ltd.
5. Amlabad UG Bharat Coking Coal
Ltd.
6. Chora UG Eastern  Coalfields
Ltd.
7. Parasea UG Eastern Coaifields
Ltd,
8, Kottadin UG Bastern Coalfields
Ltd.
9. Moira UG Bastern Coalfields
Ltd.
10. Lodo Tirap UG North Eastern
Coalflelds 1¢d.
11, Godavari Khani Singareni Collieries
No. 10 Incline Company Limited,
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Cooperation for Amlabad UG is limited
to designing and instaliation of a Mathane
drainage plant. Cooperation in majority of
the other projects will be limited to extrac-
tion of a trial panel on performance guaran-
tee basis, including supply of equipment,
technical assistance during implementation
and training of Indian Enginecers and tech-
nicians. Cooperation with France will lead
to increase in production and productivity
from deap seated thick coal seams.

In pursuance of the protoco! of the last
meeting of the Working Group the following
three agreements werc signed in December,
1985 between M/s. CdF, France and M/s,
Coal India Ltd. (M/s. CMPDI in the case of
the first agreement).

(i) Agreement for preparation of a
Feasibllity Report by M/s. CdF,
France and introduction of a new
method for mining the thick coal
seams in Ledo-Tirap mine in
Assam for incrcasing the recovery
rate from the deposit and the
output from the face alongwith
safety of workers and technical
assistance during implementation
and training of Indian Bngineers
and technicians,

A}

(iii) Agreement for extraction of a trial
panel in Kendwadih UG, mine of
BCCL on a performance guarantee
basis (@ average daily production
of 400 tonnes of ROM coal and
including technical assistapce during
implementation, supply of equip-
ment and training of Indian
engineers and technicians.

(iii) Agreement for extraction of trial
papnel in Chora UG mine of ECL
on a performance guarantee basis
@ average daily production of 80C
tonnes of ROM coal and including
technical assistance during imple-
mentation, training of Indian
engineers and technicians.

Introduction of 30 Channel Digital Pulse
Code Modulation Equipment in Tele-
communication System

a8

‘ 3312, SHRIB. V. DESAI : Will the
. Mipister of COMMUNICATIONS be pleas-

od;g state :
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. (a) whether Telecom.: Ressarch ‘Ceotre
had designed a 30 channel digital putse-code
modulation equipment for use in the tole-
communication net-work ;

(b) if so, by what time this equipment is
likely to be put into service ; and

‘(c) to what extent introduction of “his
equipment in telecommunication wiﬁ #mn-
prove its efficiency ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI1
RAM NIWAS MIRDHA) :(a) Yes, Sir.

(b) This equipment is likely to be put
info service during the year 1936.87.

(¢) This equipment forms the primary
building block for all digital] transmission
system and will augment the capacity of
junction circuits between exchanges,

[Translation)

Assistance for Spinn‘ng and Weaving of
Woollen Khadi in drought areas of
Rajasthan

3313. SHRI VIRDHI CHANDER
JAIN 1 Will the Minister of INDUSTRY be
pleased to state :

(a) whether Rajasthan leads in produc-
tion of woollen Kbadi ;

(b) whether Rajasthan is reeling under
severe drought this year ;

(c) whether the Union Government and
Khadi and Village Industries Commission
propose to provide special assistance for
spinning and weaving of Woollen Khadi in
famine stricken ateas so that the State may
overcome the situation created by drought ;
and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) :
(8) Yes, Sir. The production of Waoollen
Khadi in Rajasthan during 1984-85 was Rs.
1148,38 lakhs which accounted for 38?/ of
the total production of woollen khadi in the
country.
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- (b) to (d), Rajasthan is facing severe
drought this year, For underteking special
programme in drought-affected areas of
Rajasthan the KVIC has sanctioped additio-
nal programme of Cotton and Woollen
Kbhadi, A sum of Rs, 1.50 Crores has been
provided for the purpose from out of the
funds sanctioned to KVIC by the Govern-
ment for 1985.86. Out of this, a sum of
Rs 75/- lacs has already been released on
6.2 1986 to Rajasthan State K.V.I.  Board
and 26 directly aided institutions working in
the famine affected areas. The balance
amount of Rs. 75 lacs has now also been
released on 1.3.1986 to State Director,
K.V.1.C, Jaipur, for owned disbursement,

[English)

Abolition of Multi Operating Dialling
System from Nayagarh Telephone
Exchange

3314. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of COMMUNI-
CATIONS be pleased to state :

() whether the multi operating dialling
system has been abolished from Nayagarh
Telephone Exchange as a result of which the
telephone users are experiencCing great
difficulties ;

(b) whether this system was of immense
beneflt to the users ; and

(c) if 80, reasons for abolishing
system ?

the

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) There was
never any Multi Link Operator Dialling
circuit from Nayagarh. There isa Single
Link Operator Disalling circuit which was
modified in May 82 to give access to

National Subscriber Dialled network, with

the hope that the trunk traffic will pic up,
but this did not happen and tberefore the

- modification was withdrawn in Feb,, 1985.
The Telephone Subscribers are not experi-
encing and difficulty in the absence of this
modification in the circuit as the ordinary
and urgent trunk calls are being put through
within an average delay of 20 and 7 minutes
respectively,
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(b) As can be seen from (a) above the
modification in May 82 or its with drawal in
Feb. 85 did not make any significant
difference to the call Completion rate.

(c) Already replied at (a) above,

Setting up of a Technology Development
Funds

3315, SHRI YASHWANTRAO
GADAKH PATIL : Will the Minister of
INDUSTRY be pleased to state :

(a) whether Government propose to set
up a Technology Development Fund ; and

(b) if so, the details
thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE.
LOPMENT (SHRI M. ARUNACHAY.AM) :
(2) No decision has been taken in regard to
establishment of a Technology Development
Fund, However a Technpical Development
Fund is being administered by the Ministry
of Industry in order to promote industria-
lisation technological upgradation, fuller
utilisation of capacity and to epnhance the
export capabilities of the existing industrial
units, Under this scheme approvals are
given upto 2 monetary limit of rupees one
Crore per unit per year.

and objective

(b) Does not arise.
[Translation}

Temporary Telephone Connections Sanctioned
by Dethi Telecommunications

3316. SHRIRAJ KUMAR RAI : Will

the Minister of COMMUNICATIONS be
pleased to state :

(a) the exchange-wise number of tem-
porary telephone connections sanctioned to
consumers from 1985 till 28th February,
1986 by Delhi Telecommunications ; and

(b) the criteria adopted for sanctioning
temporary telephone connections ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHR1
RAM NIWAS MIRDHA) : (a) The infor-
mation is being collected and will be laid on
the Table of the House,



181 Written Answers

(b) Temporary telephone connecuom
are generally provided to individuals on
medical grounds etc. at residential premises
and to meet immediate requirements of
Government Departments, industry, expor-
ters, foreign exchange earners etc. subject to
availability of exchange capacity.

[English}

New Telephone connections from Delhi
Telephone Exchanges

3317. SHRI ANADI CHARAN
DAS : Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether long timeis taken for the
installation of telephones even after the
sanction of a telephone connection ;

(b) if so, the reasons therefor and the
normal time taken for installation of tele-
phones after the sanction has been issued ;
and

(c) the number of telephone connections
sanctioned during the period from 1st
January, 1986 to 15th February 1986 in
(i) Karol Bagh (ii) Idgah (iii) Tis Hazari
and (iv) Shaktinagar Telephone exchanges
and the number of those actually instailed
upto 24th February, 1986 ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) and (b). No,
Sir, A telepbone connection is generally
provided within 15 days after the date of
sanction. However, due to large-scale
expansion in telecommunication services, to
be large number of telephones are provided
at the time of expansion of a telephone
exchange, Though advance action is taken
to complete the works of cable laying,
opening of new distribution points etc,, due
to constraints pertaining to availability of
materials it is’ not possible to achieve the
target. Sometimes delays are caused due to
insufficient cable network, distribution
points and development of new areas.

(¢) The information is given below
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Name of the  Sanctioied Installed
Exchange SJrom upto

1-1.86 10 24-2.86
15.2.86 :
(i) Karol Bagh 593 579
(ij) Idgah 3009 605
(iii) Tis Hazari 3062 2195
(iv) Shaktinagar 232 57

Setting up of Heavy Industries

3318, SHR1 CHITTA MAHATA : Wiil
the Minister of INDUSTRY be pleased to
state M

(a) the names of the places where
Government are considering to set up heavy
industries in the country during the Seventh
Five Year Plan period ;

(b) whether Government propose to set
up heavy industries in West Bengal during
the same period ;

(c) if so, the details thercof and names
of places ; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M, ARUNACHALAM):
(a) to (d). There is no proposal at present
to set up any new heavy enginceripg project
in public sector in the country, including in
West Bengal, during the Seventh Five Year
Plan, under the Department of Public
Enterprises. Setting up of new projects is
based on techno-economic considerations,

LPG Agencies in UP and Bihar

3319. SHRI RAMASHRAY PRASAD
SINGH : Will the Minister of PETRO-
LEUM AND NATURAL GAS be pleased
to state :

(a) the total number of LPG agencies in
U.P. and Bihar at present ;

(b) whether these agencies are adequate
to feed the requirements of U,P, and
Bibar ;

(¢) if so, the detajls thereof ; and

(@

if not, the steps Government
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propose to -take to open more agencies in
these States and when these are likely to be
opened and the places where these are
being opened?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI CHANDRA
SHEKHAR SINGH) : (a) Presently there
are 265 LPG distributorship in U.P, and 78
in Bihar.

(b) and ()i These agencies are adequate
to serve the existing consumers numbering
9.36 lakhs in U.P, and 2,82 lakhs in Bihar
(as on 1.1.86),

(d) In order to release connections to
persons on the waiiing list in existing mar-
kets as well as to start LPG marketing in
new areas, fresh distributorships arc planned
under the aunual marketing plans of the oil
industry. Aciion for establishment of the
distributorships included in the 1985-86 and
earlier Marketing Pians of the o1l industry is
-at various stages like advertisement, selec-
tion, completion of formalities by the selec-
ted dealer etc.  In view of the various steps
which precede the commissioning of a dis-
tributorsbip it is not feasible to indicate a
time for the commissioning,

Harnessing of Wind Energy

,3320' SHRIMATI MADHUREE
SINGH : Will the Minister of ENERGY
be pleased to state :

(a) the details of schemes for implemen-
tation and under formulation for harnessing
wind energy in various parts in India ;

(b) whether the economics technical
data and environmental effects have been
studied for wind energy ; and

(c) whether the experience in this regard
had been studied in foreign countries and if
80, the details thereof ?

THE MINISTER OF ENERGY (SHRI
VASANT SATHE) : (a) A major programme
has been taken up to harness wind energy in
the country. This includes projects for gene-
ration of electricity in the form of wind farms
and battery charges as well as windmills for
pumping water. Two wind farms for elec-
tricity generation are operational in Gujarat,
having } MW and 550 KW capacity, instal-
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led at Mandvi and Okha respectively ; one
wind farm is operational in Tamil Nadu
having 550 KW capacity, installed at
Tuticorin ; two  more wind farms
of capacity 550 KW each will be
shortly commissioned at Puri in Orissa and
Deogarh in Maharashtra, OQver 1300 wind-
mills have been installed in different parts
of the country for micro-irrigation and
drinking water suppy. Several individual
wind electric generators and battery charges
have been installed. Wind monitoring and
research and development activities have
also been taken up, The Wind Energy
Programme is beipg further expanded in the
Seventh Plan,

(b) Yes, Madam.

(¢) Yes, Madam, Wind Energy has for
long been harnessed sussessfully in several
foreign countries, in particular United States
of America, Australia and countries in
Europe, mainly for water pumping. A
significant development has taken place
during the last few years in Califorpia in
Unpited States of America, wherein wind
rfarms of aggregate capacity over 1000 MW
have been installed for generation of
electricity.

[Translation)

Writ petitions and other cases pending in
High Courts and Supreme Court

3321. SHRI JAGDISH AWASTHI :
Will the Minister of LAW AND JUSTICE
be pleased to state :

(a) the number of writ petitions relating
to (i) labour and (ii) tax matters pending in
the Supreme Court ;

(b) the number of applications and refe-
rences under Income Tax, Sales Tax and
other Direct and Indirect Taxes pending in
each High Court ; and

(c) the number of writ petitions under
Labour Laws pending in each High Court 9

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
SHRI H. R. BHARDWA)) : (a) to (¢) In-
formation as furnished by the Registries of
Supreme Court and High Courts is given jn
the statement given below,
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WRIT PETITIONS AND OTHER CASES PENDING IN
HIGH COURTS AND SUPREME COURT

Name of the Court

Number of Civil Writ Petitions pending

Supreme Court

Regular Preliminary Total
hearing hearing
(As on 1.2.1986)
12094 7289 19383

*Includes Labour and Tax matters whose break up is not maintained separately.

Number of writ

Name of the Number of applications and
High Court references pending petitions relating
- to Labour laws
Income Sales Other direct pendingy
Tax Tax and
indirect
taxes
(As on 31-12-1985)
Andhra Pradesh 701 —_ 94 1215
Bombay 5367 246 998 1567
Gujarat 2281 78 265 1991
Jammu and Kashmir 123 — — 93
Kerala 1887 380 — 826
Orissa 218 378 61 452
Patna 877 254 187 534
Punjab and Haryana 1107 179 315 919
Sikkim —_— —_ — —_
(As on 30-6-1985)
Allahabad 1880 452 554 1185
Calcutta 2646 19 338 96
Delhi 3718 205 1858 884
Himachal Pradesh 42 — 1 5
Karnataka 997 —_ 361 2069
Madhya Pradesh 437 297 137 513
Madras 5763 2493 —_ 1403
Rajasthan 741 336 212 1134
(As on 31-12-1984)
Gaubhati 130 16 37 63
[English] (a) whether it is a fact that about 80

Haraessing of Hydro—Electric. Power

Resources

3322, SHRI

SRIKANTA DATTA
NARASIMHARAJA WADIYAR : Will the
Minister of ENEGRY be pleased to state :

per cent of country’s hydro-electric resources
is remaining unharnessed : and

(b) if so, the reasons therefor ?

THE MINISTER
VASANT SATHE) ;

OF ENERGY (SHRI

(8) Of the total hydro-
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electric potential of the country 11.349%, has
been developed and ap additional 7.16% is
under development,

(b) Hydro-electric power development
depends on factors like avaiiability of finan-
cial resources, techno-economic viability of
projects, environmental and forest clearan-
ces, coordination with other agencies involved
with irrigation, food control etc,,

[Translation]

Allotment of Industrial Plots in Narela
by DSIDC to Freedom Fighters

3323, SHRIMATI VIDYAVATI
CHATURVEDI : Will the Minister of
INDUSTRY be pleased to state :

(a) whether Delhi Administration has a
scheme for allotment of industrial plots or
buit-up sheds in Narela by Delhi State
Industrial Development Corporation ;

(b) if so, the number of such plots or
sheds proposed to be allotted to the families
¥ freedom fighters under this scheme along-

Jith the details of the amount collected from
vach of these families for the purpose ; and

(c) the time by which the plots or sheds
are to be allotted in the near future ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M, ARUNACHALAM) :
(a8) Yes, Sir,

(b) According to Delhi Administration,
freedom fighters was one of the categorics
for which applications were invited by Delhi
State Industrial Development Corporation in
1976, Thirty three applications from this
category were received with Rs, 95,400/~ as
109, of the cost of the plot.

(¢) According to Delhi Administration,
the Allotment Policy is being finalised,

[English]

Supply of Power to States Facing Power
Shortage

3324, SHRI D. B. PATIL : Will the
Minister of ENERGY be pleased to state 3

(a) whether it is a fact that for purposes of
planning and operation of clectric supply,
the country was divided into five regions ;
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(b) if so, what is the composition of
these regions ; and '

(c) the number of times in 1984-85 and
April to December, 1985, electricity was
supplied to the States and Union Territories
facing power shortage and from which
States ?

THE MINISTER OF ENERGY (SHRI
VASANT SATHE) : (a) Yes, Sir.

(b) The composition of the five regions
is given in the Statement below :

(¢) The information is being collected
and will be laid on the Table of the House.

STATEMENT

The composition of the five regions is as
given below :
1. Northern Region
(a) Jammu and Kashmir
(b) Himachal Pradesh
(c) RBaryana
(d) Punjadb
(¢) Rajasthan
(f ) Uttar Pradesh
(8) Chandigarh (U.T,)
(h) Delhi (U.T.)
2, Western Region
(a) Madhya Pradesh
(b) Gujarat
(¢) Maharashtra
(d) Goa, Daman & Diu (U.T.)
(¢) Dadra & Nagar Haveli (U.T.)
3. Southern Region
(a) Karnataka
(b) Andhra Pradesh
(¢) Kerala
(d) Tamil Nadu
(¢) Pondicherry (U.T.)
4. Eastern Region
() Bihar
(b) West Bengal
(c) Orissa
(d) Sikkim
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5. North-Eastern Region
(a) Assam
(b) Meghalaya
(c) Manipur
(d) Tripura
(e) Nagaland
(f) Mizoram (U.T,)
(8) Arunachal Pradesh (U.T.)

Loans to State Electricity Boards for
fnter-State Lines

3225, SHRI D. B, PATIL : Will the
Minister of ENERGY be pleased to state :

(2) whether in order to accelerate the
process bf regional power grids ; loans were
provided to State  Electricity Boards by
Government of India for construction of
inter-State lines as centrally sponsored pro-
jects outside the Plan ;

(b) if so, which of the States and Union
Territories availed of these loans, when and
to what extent ;

() therate of interest for these loans
and repayment conditions ; and

(d) the total length of inter-State lines
s0 constructed State-wise ?

THE MINISTER OF ENERGY (SHRI
VASANT SATHE): (a) Yes, Sir.

(b) The details of the funds released to
different States/Union Territorics/Organisa-
tions upto 28.2,1986 are as given in the
Statement—1I below,

(c) Annual rate of interest for the loan
is 89/ (eight per cent) per annum with a re-
bate of }% (quarter per cent) per annum
for prompt repayment. The loan is payable
in 25 (twenty-five) annual equal instalments
together with interest on the outstanding
balance commencing from the first anniver-
sary date of its drawal,

(d) The Statewise details of the inter-
State transmission lines completed under this
programme upto February, 1986 are given in
tho Statement—IJ below,
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STATEMENT -1

DETAILS OF RELEASE OF FUNDS
UPTO 28-2-1986 FOR CONSTRUC-
TION OF INTER-STATE LINES
UNDER THE CENTRALLY
SPONSORED SCHEME

States|UTs etc,

Northern Region
1. Haryana

Punjah
Rajasthan

bl

6, Uttar Pradesh

Western Region

7. Gujarat

(Figures in Rs, lakhs)

Himaichal Pradesh
Jammu and Kashmir

8. Madhya Pradesh

9. Maharashtra

Southern Region

10, Andhra Pradesh
11. Karnataka

12. Kerala

13. Tamil Nadu
Eastern Region

14. Bihar

15, Orissa

16. Woest Bengal

17. Sikkim

18, D.V.C,

North-Eastern Region

19, Assam
20, Nagaland

21. Manipur

Union Territories

22. Deihi
23, Goa

TOTAL :

Loans released
from
1-4-1949
to
28-2-1986

330,620
1738.870
324.220
10,050
697 030
251,920

268.990
2344 270
652.230

907,490
789.060
1349.400
253.050

838.359
1418.308
1005 .637

317.714
1903,460

457.755
381,100
900.380

10,000
304.630

17454 543

(Rs. 174.55 Crore—say)
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STATEMENT —II

STATEWISE DETAILS OF INTER-STATE
TRANSMISSION LINES COMPLETED
UPTO FEBRUARY 1986, UNDER
CENTRALLY SPONSORED

SCHEME '

(Figures tn Circuit Km.)

States 220 132 66 Total
KV KV KV
Northern Region
1, Haryana 113 S0 — 163 4
2. Himachal
Pradesh - 93 — 93
3., Jammu and
Kashmir 106 — — 106
4, Punjab 18 — = 18
5. Rajasthan 218 18 — 236
6. Uttar Pradesh 70 40 — 110
Western Region
7. Gujarat 7 — — 78
8. Madhya
Pradesh 614 245 — 859
9, Maharashtra 408 45 — 453
Southern Reglon
10. Andbra
Pradesh 395 — — 395
11, Karnataka 302 — — 302
12, Kerala 380 — — 380
13, Tamil Madu 139 — — 139
Eastern Reglon
14, Bihar 209 117 — 326
15, Orissa 123 — — 123
16. West Bengal 21 172 67 260
17. Sikkim —_ — 14 74
18. D.V.C. 437 — 437 —_
North.Eastern Region
19, Assam — 239 15 254
20. Nagaland — 19 5 84
21. Manipur —_— 222 222
Unlon Territories
22, QGoa 24 — - 24
G, TOTAL 3655 1320 161 5136
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Low generation of power in Talcher Power
Plant due to inadequate coal supply

3326. SHRI ANADI CHARAN DAS :
Will the Minister of ENERGY be pleascd
to state :

(a) whether low generation of power in
the Talcher Thermal Power Plant is caused
due to inadequate to coal supplies, particular-
ly due to inadequate crushing and bunkerage
capacity of the Coal India Limited ;

(b) whether in order to remove this
bottleneck, the work of construction of
steam bunker and slack bunker at Jaganath
Mine and which was due to be completed
long back, could not be completed ; and

(c) the reasons for the same and how
soon it would be completed ?

THE MINISTER OF ENERGY (SHRI
VASANT SATHE) : (a) to (c). Major rea-
sons for low generation of power in Talcher
Thermal Power Station are as follows :

(i) Certain deficiencies in plant and
equipment ;

(i) Longer time taken during mainte-
nance ;

(iii) Lack of availability of trained
opcration and maintenance staff ;

(iv) Inadequate belt conveyor system of
Tajcher Thermal Power Station,

The coal company have adequate circuit
capacity. The 5,000 tonnes Bunker, which
was to be constructed by the coal company
constitute 3,000 steam and 2,000 slack. The
steam circuit is already complete and is in
operation, The slack circuit is not com-
plete yet but temporary arrangements have
been made to draw the slack coal, The
permanent arrangement of slack coal circuit
is likely to be completed shortly,

The power station is having a stock of
49576 tonnes of coal as on 7,3.1986 which is
equal to 10 days’ consumption.

Openirg of more petrol pumps and LPG
agencies in Jaanpur District in U.P.

3327. SHRI KAMLA PRASAD SINGH:
Will the Minister- of PETROLEUM AND

- NATURAL GAS be pleased to state ;
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(a) whether it is a fact that due o in-
adequate number of petrol pumps in Jaunpur
(U.P,) farmers have to travel long distances
to get petrol and diesel

(b) if so, whether there is any proposal
to locate some petrol pumps in Jaunpur dis-
trict ut every 10-15 Kilometres ;

(c) whether it is also a fact that cooking
gas agencies are not working in all the big
towns and villages of Jaunpur district there-
By depriving the people of modern facilities ;

(d) if so, whether there is any proposal
to locate some gas agencies in those towns
and villages ; and

(¢) how many petrol pumps and gas
agencies were sanctioned in Jaunpur District
during the last three years and how these
compare with other ncighbouring districts of
Fastern U P, ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI CHANDRA SHEKHAR
SINGH): (a) and (b). There are at present 37
Retail  Outlet (Petrol/Diesel) dealerships
operating in Jaunpur district and, in addi-
tion, the oil industry has, on the basis of
economic viability and the prescribed norms,
included 10 more locations in its various
marketing plans upto 1985-86 for develop-
ment of Retail Outlets in the district,

(c) and (d). The only LPC distributor-
ship oresently functioning in the district is
in Jaunpur town. On the basis of available
potential and economic viability, the only
other distributorship proposed in the district
is for Jaunpur town.

(¢) while five retail outlets have been
awarded in the last three years in Jaunpur
district. action for setting up one more
LPG distributorship in Jaunpur town has
been initiated. The position of Jaunpur in
these respects compares well with neighbour-
ing districts.

[Translation]
Pension to Employees Working in Commer-
cial Organisation of Khadi and Village
Industries Commission

3328, SHRIMATI VIDYAVATI
CHATURVEDI Will the Mipister of
INDUSTRY be pleased to state :
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(a) whether it is a fact that the Khadi
and Village Industries Commission have
decided to provide pension to the employees
working in their commercial organisations
and have forwarded the proposals to
Government for their approval :

(b) if so, whether it is also a fact that
he had already made a declaration to provide
pension to them in the presence of the
employees of the Khadi Bhawan, New Delhi
some years back ; and

(¢) if so, the time by which this issue of
pension is likely to be solved finally,

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHR1 M. ARUNACHALAM) :
(2) to ic), The original proposal of KVIC was
to provide pension to its regular employees,
However, .a fresh proposal has now been
received from KVIC to extend the pensio-
nary benefits to its employees engaged in
training activities. It is difficult to fix time
limit for final disposal of the proposal since
it has to be examined from several angles
and in consultation with other Ministries
also,

[English]

Award to Technocrats for Development of
Technology to Tap Energy from
" Solar and Wind Services

3329. SHRI C. JANGA REDDY :
Will the Minister of ENERGY be pleased
to state -

(a) whether Government propose to
formulaic an integrated energy concept to
tap all available energy sources in the
country :

(b) whether Union Government propose
to give awards to technocrats for the deve-
lopment of technology to tap energy for
solar and wind sources ; and

(c) if not, the reasons thereof ?

THE MINISTER OF ENERGY (SHRI
VASANT SATHE) : (a) Yes, Sir. Further,
the Dcpartment of Non-Conventional
Energy Sources is implementing a program.
me for village level integrated energy pro-
jects, based on non-conventional energy
sources, which is aimed at achieving energy
self sufficiency in villages.
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(b) Yes, Sir.

{c) Does not arise.

Public Call Office in Village Post Oﬂlces in
District Gaya Bihar

3330 SHRI RAMASHRAY PRASAD
SINGH ; Will the Minister of COMMUNI-
CATIONS be pleased to state :

(a) whether Public Call Offices facility
is available in all v.lage post offices in
district Gaya, Bihar ;

(b) if so, the details thereof and if not,
the reasons therefor and what steps Govern-
ment purpose to take to provide Public Call
Office facility in all village Post Offices in
district Gaya to avoid inconvenience to the
people of the villages ;

(c) whether it is a fact that the villagers
of Dhejan, Vishnupur, Gaya-Bigaha,
Mudara and Saraiya have to cross two
rivers to avail Public Call Office facility
which is available in village Pai-Bigaha in
district Gaya ; and

(d) if so, the details thereof and steps
proposed to be taken to set up Public Call
Offices in villages in Dehjan, Vishnupur,
Gaya-Bigaha, Mudara and Saraiya, if not,
the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) No, Sir.

(b) As per the existing policy, only one
telecom. facility is to be provided in the
principal village of a 5 Km hexagon. This
can be provided either in the Post Office or
in private premises. In view of the limited
investment capacity, no change in the policy
is envisaged.

(c) During the rainy season only, rivers
are to be crossed which remain dry during
the rest of the period.

(d) The cases of these villages for pro-
vision of Long Distance Public Telephones
will be considered in the light of the policy
of the Department.
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Production and Import of Craft Paper

3331. SHRI ANADI CHARAN DAS:
Will the Ministry of INDUSTRY be pleased
to state :

(a) whether the paper industry is not
able to meet the demand for craft paper
required by the packaging industry ;

(b) if so, the details of production
capacity/actual production and import from
other countries during the last two years ;
and

(c) whether Government propose to
liberalise the import policy andjor reduce
import duty on craft paper ?

THE MINISTER OF STATE IN THE

DEPARTMENT OF INDUSTRIAL
DEVELOPMENT (SHRI M. ARUNA-
CHALAM): (a) to (c). The demand for

craft paper in the country for varioua uses,
including packaging, is met mainly by indi-
genous production, and imports are negligi-
ble, Itis estimated that the production of
craft paper in the country is of the order of
25—30 per cent of the total production of
paper and paper board. The installed capa.
city and production ~of paper and paper
board during the last two years is as

foliows :—

Year Installed Production
Capacity (in lakh tonnes)

1984 21.65 13,71

1985 23.49 15.00

(estimated)

Import of craft paper has been placed on
OGL. Reduction in customs duty on im-
ported craft paper is not envisaged in the
Budget proposals for 1986-87 as presented. to
Parliament,

Rise in cost of essential items due to
higher packging cost
1]
3332, SHRI ANADI CHARAN DAS :
Will the Minister of INDUSTRY be pleased
to state : '

- (a) whether Government are aware that
the cost price factor of essential items as
tea, coffee, milk powder, tobacco and textiles
cannot be maintained due to higher p&ckag-
ing cost on wooden tin containers ;

~
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(b) the reasons why the cardbex, corru-
gated box paper contajners upto a standard
weight, say 40 Kilograms, have not been
made mandatory ; and

(c) the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) :
(a) Just as in any manufactured product,
the prices of inputs for packaging materials
are also gradually increasing which has a
corresponding impact on the price of the
final product packed and sold. The rise in
the post of packaging in the total price of
the essential commodities such as tea, coffee,
milk powder, tobacco, etc, can be only very
small,

(b) and (c), Substitution of wooden and
tin containers with corrugated board boxes
and card board boxes is a logical and
growing phenomenon, Paper-based con-
tainers for packing a variety of consumer
goods are being constantly developed and
increasingly used at present. Use of such
packing materials which will be both func-
tional and attractive is likely to become a
practice in the trade and commerce in
the normal course, Mandatory imposition
may not be necessary. In fact, the Stan-
dards of Weights and Measures Act, 1976
and the Standards of Weights and Measures
(Packaged Commodities) Rules, 1977 do not
contain any provisions relating to method of
packing or the use of packaging material,

Plans for increased Manufacture of
Essential Drugs

3334, DR. G, VIJAYA RAMA RAO :
Will the Minister of INDUSTRY be pleased
to state ;

(a) whether it is a fact that the public
sector drug companies have failed to achieve
target of essential drugs like peocillin,
vitamin B-1 and apalgin which has led to
increased costs and paved the way for un-
registered manufacturers ;

(b) if so, whether Government have any
plans for incteased manufacture of these
essential drugs : and

(c) if not, whether de-licensing will be
effected to overcome the present unsatis-
factory situation ?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF CHEMICALS AND
PETRO-CHEMICALS (SHRI R. K. JAI-
CHANDRA SINGH) : (a) In 1985-86, pro-
duction by IDPL of Analgin, Vitamin Bl and
Pot Pencillin is expected to be over 9% of
the targets and production by HAL of Pot-
Pencillin over 809 of the target. It is not
correct to say that there has been either an
increase in the costs or that there has been
production by unregistered manufacturers,

(b) 1hc Public Sector Undertakings are
taking steps to improve the production of
essential drugs.

(c) Drug Policy is under review,

Alternate Sources of Energy

3335, DR, G. VIJAYA RAMA RAO :
Wiil the Minister of ENERGY be pleased
to state :

(a) whether 60 per cent of all energy
produced is in the commercial sector and
this will rise to 75 per cent by 2000 AD,
thereby lowering the access of the poor to
the forest of agricultural refuse or dung ;

(b) whether it is correct that by 2000
AD firewood demand will reach 300-350
million MT a year ;

(c) if so, whether this has been taken
care of in the Seventh Plan ; and

(d) if not, alternate sources of energy
proposed ?

THE MINISTER OF ENERGY (SHRI
VASANT SATHE) ; (a) No, Sir.

(b) A detailed guantitative survey for
fuelwood demand by 2000 AD has not yet
been carried out ; however, the seriousness
of the situation has been well realised.

(¢) apd (d). During the Seventh Plan, a
number of programmes are being taken up
which ame at conservation of fuelwood
such as improved chulhas as well asg aug-
mentation of fuelwood production. Alter-
nate sources of energy being expanded
include biogas, energy plantation, solar
energy, wind energy and biomass.

Excise duty on paper Industry

3336, SHRI VIJAY N. PATIL : Wil
the Minister of INDUSTRY be pleased to
state whether it is a fact that the paper
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industry has been facing difficulties due to
heavy excise duty imposed upon the
industry ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) :
Representations have been received from the
paper industry from time to time for reduc-
tion in excise levies on diffrent varieties of
paper and paper board., Several fiscal
concessions, as indicated below, have already
been extended to enable the industry to
operate on viable basis : —

(1) New units commissioned between
1-4.79 and 31-3-1987 are exempted
from excise duty upto 509 for 5

years,

(2) Paper containing not less than 75%
by weight of bagasse is exempted

from whole of excise duty.

(3) Small paper mills utilising uncon-
ventional raw materials are
eligible for excise concession to the
extent of 500/0.

(4 Import of wood pulp, chips and
waste paper placed under OGL and

customs duty thereon waived.

Import of wood log placed on
OGL and coocessional customs
duty charged,

&)

Rise in Price of L.P.G.

3337; DR, CHINTA MOHAN : Will
the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) whether it is a fact that prices of
LPG have been raised due to uneconomic
returns ;

(b) if so, the break-up of cost and retail

prices of LPG cylinder threc years ago and
at present ;

(c) whether the rise in cost of produc-
tion was verified by any competent agency ;

(d) whether it is also a fact that nearly
Rs. two crore worth of gas is being flared
every day for want of equipment costing
hardly Rs. 50 crores ; and

(¢) whether denudation of forests arising
from policies of Government had been taken
into account ?
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THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI CHANDRA
SHEKHAR SINGH) : (a) The recent price
rise was due to the reduction of the subsidy
element in the pricing mechanism of LPG.

(b), (¢) and (e). Do not arise,

(dY Natural Gas which is different from
LPG is flared asit cannot be compressed
and stored economically like LPG and the
imputed value of the guantity flared s
reckoned currently at about Rs. 30 crores
per annum only. '

Items reserved for émall scale encroached
upon by heavy industries

3338, SHRI KAMLA  PRASAD
SINGH : Will the Minister of INDUSTRY
be pleased to state :

(a) whether Government have permitted
Steel Authority of India to mould steel into
utensils and thereby encroaching upon the
list of items reserved exclusively for the
small-scale and cottage industries ; and

(b) if so, how many more such items
which have been encroached upon by heavy
industries and the reasons for allowing such
encroachments ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM):
(a) For promoting sale of Cold Rolled
Stainless Steel produced by Salem Steel
Plant, SAIL has appointed certain SSI
Units to convert Salem Stainless Stcel into
Utensils. These Utensils are then marketed
by SAIL.

(b) According to Government Policy no
fudustrial licence is 1ssued in favour of Jarge
or medirm scale industrizl undertaking for
setting up a mew undertaking or expansion
of existing industrial undertaking if the
item of manufacture is reserved for small
scale sector except on the basis of an export
obligation to the extent of a minimum of
759, of the new or additional production.
Certain complaints have, however, been
received about the entry of large scale sector
into areas reserved for the small scale sector,
Government bave appointed a Committee
which looks into complaints of encroach-
ment by large scale sector into the areas
reserved for production in the small scale
sector,
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Forest-based Industries in Bihar

3339. DR. G.S. RAJHANS : Will the
Minister of INDUSTRY be pleased to state :

(a) whether there isa great scope for
setting up of forest based industries in many
districts in Bihar ;

(b) if so the number of forest-based
industries set up in Bihar so far ; and

(c) the number of such industries likely
to be setup during the Seventh Five Year
Plan Period in Bibar ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M, ARUNACHALAM):
(a) and (b). From the progress reports
received by the Office of the Development
Commissioner (Small Scale Industries), it is
observed that there is scope for setting up of
forest based industries in the State of Bihar,
and that during the years 1983-84 and 1984.
85, the number of forest-based industries
established in the State through the imple-
mentation of the District Industries Centre
Programme was 1720 and 2206 respectively.

(¢) In the approved outlay for the
Seventh Five Year Plan (1985-90) of the
State for large, medium, village and small
scale industries as communicated by the
Government of Bihar no separate provision
has been indicated for setting up of forest-
based industries, However, specific alloca.
tion has been provided for setting up seri-
culture industries.

Coal stolen from companies of CIL

3340. DR. G.S. RAJHANS: Wil
the Minister of ENERGY be pleased to
state :

(a) the quantity and the value of coal
stolen from the site of the companies of
Coal India Limited alongwith the names of
the companies ;

(b) the number of such cases detected
so far ; and

(c) the number of persons against whom
action has been taken ?

THE MINISTER OF ENERGY (SHRI
VASANT SATHE): (a) to (¢). The

PHALGUNA 27, 1907 (SAKA)

Written Answers 202

required information pertaining to 1985 for
the companies of Coal India Ltd, is furni-
shed as follows :

S!. Name Quantity Value No. of No.of

No. of ofCoal of  cases Persons

company stolen Coal detec- against
Tonnes. Stolen ted  whom

(approx) (Rs, in action

Lakh) " taken
1 2 3 4 5 6
1. C.C.L. 839 2.10 52 21
2. BCCL. 2,753 8.10 819 141
3. W.CL, 869 174 68 199
4 ECL. 4431 1130 148 324

[Translation]

Issue of Postage Stamp in the Memory of
Revered Shri Sagarmalji Gopa

334]. SHRI VIRDHI CHANDER
JAIN: Will the Minister of COMMUNI-
CATIONS be pleased to state :

(a) whether the Department of Posts
had decided to issue postage stamps on
freedom fighters of the country ;

(b) if so, whether any representation
has since becn received by the Department
of Posts for issuing a postage stamp in the
memery of revered Shri Sagarmalji Gopa
(Jaisalmer) who laid down his life for the
country ; and

(c) if so, whether Department of Posts
proposes to issue a poslage stamp on his
birthday which is falling in the month of
April ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA): (a) Yes, Sir,

(b) Yes, Sir.

(c) It would not be possible to issue) the
stamp in April,
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[English]

Commissioning of Public Call Offices and
Telephone Exchanges in Barmer,
Jalisalmer and Jodhpur Districts

of Rajasthan

3342, SHRI VIRDHI CHANDER
JAIN :  Will the Minister of COMMUNI-
CATIONS be pleased to statet .

(a) the number of telephone exchanges
and public call offices functioning at present
in Barmer, Jaisalmer and Jodhpur District
of Rejasthan ;

(b) whether Government have not com-
missioned the public call affices and tele-
phone exchanges sanctioned in the year
1984-85 and 1985-86 in those Districts ;

. (¢) if so, the reosons thereof ; and

(d) the time by which these public call
offices and telephone exchanges are likely to
be commissioned ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA): (a) The
information is given in the Statement below,

(b) Yes, Sir, A few of the telephone
exchanges and public call offices sanctioned
in 1984-85 and 1985-86 have not been
commissioned,

(c) The works could not be completed
due ‘to constraints in the availability of
stores,

(d) Instalation of these Public Call
Offices and Telephone exchanges would be
completed in early 7th plan.

STATEMENT
ANNEXURE-I,
AS ON JANUARY 1986
No. of No. of
Telephone PCOs.
Exchanges
1. Barmer 17 51
2. Jaisalmer 4 12

3., Jodhapur 23 64
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Amount Earmarked for Qil Exploration
- In Kerala

3343, SHRI SURESH KURUP: Will
the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) the amount provided by Oil and
Natural Gas Commission and Oil India
Ltd. separately during the Sevemth Five
Year Plan for carrying out survey, drilling,
etc. to find oil and gas in Kerala ;

(b) the targets fixed for the purpose;
and

(c) the smount actually spent and the
details of achievement ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI CHANDRA
SHEKHAR SINGH): (a) Only ONGC/
arc ecngaged in survey and  cxploratory
drilling in Kerala-Konkan basin. An out-
lay of Rs 40.34 crores has been provided
in the 7th, Five Year Plan for this basin,

(b) Itis proposed to undertake 29000
line kms. of survey and drilling of 12 wells.

(c) No exploratory work has been taken
up during 1985-86.

Setting up of Mini and Micro Hydro-Electric
Power Units

3344, SHRI BANWARI LAL
PUROHIT : Will the Minister of ENERGY
be pleased to state :

(2) whether there is any proposal under
the consideration of Government to set up
mini and micro hydro-electric power units
in the country during the Seventh Plan
period ;

(b) if so, the locations where such power
units are proposed to be set up ; and

(c) other details thereof in this regard ?

THE MINISTER OF ENERGY (SHR]
VASANT SATHE): (a) to (c), Microf
mini/small hydro-electric power projects are
being executed under the State Plans and
the State Governments are empowered to
undertake the execution of such schemes
costing upto Rs, 5 crores without the clea-
rance of Central Electricity Authority, At
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present, 77 schemes with a total installed
capacity of 169,88 MW are under construc-
tion in the country. Sixty-six schemes with
a total installed capacity of 148,03 MW are
anticipated for commissioning during the
7th Plan period as per Statement given
below,

STATEMENT

MICRO/MINI HYDRO-ELECTRIC
SCHEMES ANTICIPATED FOR
COMMISSIONING DURING
THE SEVENTH PLAN

PERIOD

Sl. -Name of the Number Installed
No. States!Union of Capacity
Territories schemes (KW)

1. Himachal Pradesh 2 6500
2. Uttar Pradesh 9 9870
3. Punjab 5 7100
4. Rajasthan 6 © 32150
5. Jammu & Kashmir 2 6000
6, Haryana 1 10800
7. Gujarant 1 5000
8. Madhya Pradesh 2 1000
9. Mabharashira 2 1575
10. Andhra Pradesh 4 3480
11, Karnataka 5 12250
12, Tamil Nadu 3 16000
13. Assam 1 19950
14, Manipur 6 4900
15, Nagaland 1 1000
16, Tripura 1 1000
17, Arunachal Pradesh 15 10255
Total : 66 KW 148030

' PHALGUNA 27, 1907 (SAKA)

Distribution production of LPG Cylinders
in Seventh Plan

3345. SHRI BANWARI LAL PUROHIT:
Will the Mipister of INDUSTRY be pleased
to state:

(a) the target set for the production of
LPG cylinders in the country during the
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Seventh Five Year Plan ; and

(b) the details of the strategy for the
distribution and prodcution schedule of LPG
cylinders in the country, region-wise for the
Seventh Five Year Plan period ?

THE MINISTER OF STATE IN THE

DEPARTMENT OF INDUSTRIAL DEVE-
- LOPMENT (SHRI M. ARUNACHALAM) :
- (a) and (b),

The annual requirement of
LPG Cylinders is estimated at 45-50 lakhs.
The cylinders are procured from indigenous
manufacturers, by oil companies, commensu-
rate with their requirements,

Improvement in Functioning of Telephone
System

3346, DR, G.S, RAJHANS: will
the Minister of COMMUNICATIONS be
pleased to state :

(a) the steps Government propose to
take to improve the telephone system in the
country ;

(b) whether it is proposed to switch over
to celluler system of fibre optics equipments;

(c) whether there is a proposal to use
cables with metal covering ; and

(d) if so, when such high technology
will be adopted to improve the functioning
of telephone system ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA): (a) The steps
taken to improve the telephone system in
the country are given in the Statement given
below.

(b) Fibre obtics equipment is being
inducted into the system in the local junc-
tion was well as long-distance network
during the 7th Plan, Cellular mobile Radio
telephone system might be introduced in
some metro networks depending upon the
availability of resources.

(c) The cables being used in the Depart-
ment are already having mechanical pro-
tection by way of steel tape armour,

(d) High technology is being adopted

'vide Annex.
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STATEMENT

STEPS TAKEN TO IMPROVE THE
TELEPHONE SYSTEM IN THE
COUNTRY

(i) Replacement of life-expired and
worn out telephone exchanges and
provision of adequate spates for
maintenance of serviceable .equip-
ment ;

(ii) Improvement and expansion of
inter-exchange junction network
with provision of cable PCM and
fibre obtics microwave systems ;

Rebabilitation of the external plant
which is the weakest link of the
system ; by use of jelly filled cables,
pressurisation  of dry  cables,
providing ducts, formulation of
public utility coordination Boards
in major cities and towns.

(iii)

(iv) Increasing the capacities of electro-
nic trunk automatic exchanges and
phasing out the pentaconta crossbar
trunk automatic exchange equip-
ment which is responsible for large
scale failure of STD calls.

(v) Increasing the capacities of inter-
metro  transmission media and
provision of adequate channelling
equipment,

Computerisation of some of the
important automanual services like
directory enquiry and truok book-
ing enquiry.

(vi)

(vii) Augmenting and improving the telex
network.

Introduction of Mecdern Techoiques in
Telecommunication

3347. DR. G.S. RAJHANS : Will the
Mibister of COMMUNICATIONS be pleased
to state :

(a) the names and the number of cities
in the country in which sophisticated and
modern techniques have been introduced in
telecommunication ;

(b) the names and the number of places
in the country, State-wise, where digitalisa-
tion projects have been introduced ; and

"MARCH 18, 1986
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(c) the names of the cities in the country
in which electronic telephones have been
introduced or are proposed t¢ be intro-
duced ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
AND MINISTER OF STATE IN THERE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (8) Electronic
exchanges have been Commissioned at 33
places mentioned in the Statement given .
below. ‘

(b) Digitalization projects (Integrated
Digital Networks) have not been introduced
any where in the country so far.

(c) Electronic tclephone instruments have
been introduced in Delhi, Bombay and
Calcutta. It is also proposed to introduce
these instruments progressively in the cities
where electronic telephone exchanges are
coming up.

STATEMENT

CITIES WHERE ELECTRONIC EX-
CHANGES HAVE BEEN

COMMISSIONED
1. Bombay )
2. Delhi
3. (alcuatta
4. Madras
5. Ahmedabad
6. Hyderabad
7. Kanpur
8. Pathankot
9, Sriganganagat
10, Sirsa
11. Gandhidham
12. Veravel
13, Kurnool
14. Dibrugarh
15, Imphal
16, Karur
17 Gurgaon
18, Gulbarga
19. Changanacherry
20. Pali-Marwar
21, Udipi
22. Porbander
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23. Tinsukhia

24,
25. Mehsana

26. Gaya

27, Kosikalan (U.P,)

28. Nainital

29. Ujhani (U.P)

30. Almora

31, Chilakalpuripet (A.P.) (Telex)
32, Nizamabad (Telex)

33. Udyamperoor (Erapakulam) (ILT)

Beawar

Deman', Production and Supply of Power

3348. SYED. SHAHABUDDIN ;: Will
the Minister of ENERGY be pleased to
state :

(a) the total installed power generation
canacity in the country as on 31st December,
198S ;

(b) the average production as a per-
centage of installud capacity during 1985 ;

(c) the extent of demand met as a per-

centage of existing demand.

(d) the names of power-deficient States
in the country ;

(¢) the names of power-deficient districts
in Bihar ; and

(f) the steps taken to meet the shortage
of power ?

THE MINISTER OF ENERGY (SHRI
VASANT SATHE): (a) The total intalled
power generating capacity in the country as
on 31st December, 1985 was about 44,453

MW.

(b) The plant load factor of thermal
power stations during April, 1985 to Decem-

ber, 1985 was 50.8%,.

(¢) The Energy requirement during the
period April, 1985 to February, 1986 was
about 15,5198 MU against which the avai-
lability was about 142,726 MU which

represents a shortage of about 89%.

PHALGUNA 27, 1907 (SAKA)
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(d) Haryana, Jammu & Kashmir, Uttar
Pradesh in Northern Reglon, Karnataka and
and Tami] Nadu in Southern Region, Bihar
and Orissa in Eastern Region were facing
power shoriage of more than 109, during
April, 1985—February, 1986,

(e) The power shortage in Bihar was
about 27.89%, during April, 1985—February,
1986, District-wise power position is not
monitored by the Government, ‘

(f) To meet the shortage of power in the
country, a number of steps are being taken
which include :

{1) Expenditing commissioning of
additional generating capacity.

Maximising generation from the
existing thermal power plants
through plant betterment/renovation
programme.

(Ha

Reducing the transmission & dis-
tribution losses.

(i)

Adopting measures for

conservation.

(iv) energy

(v) Transfer of power from surplus
States to dceficit States.

Setting up of Industries in Sikkim

3349. SHRIMATI DK, BHANDARI :
Will the Minister of INDUSTRY be pleased
to state :

(a) Whether Government have set up
any industry in Sikkim during the last ten
years ;

(b) if so, the names of industries and
their location ; and

(c) if not, the reasons for not setting
up any industry in the State ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) :
(a) to (¢c). The prowisions of the Industries
(Development & Regulation) Act, were made
applicable to the State of Sikkim with
eflecct from Sth March, 1983, Since then,
the following letters of intent and industriaj
licences have been issued for setting up
industries in the State :
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Name of the Location Item of mfr. & Date of Present
Undertaking capacity Issue Status
Letters of Intent )

Sikkim Indl. Gangtok Colour TV receiver 16.7.84 Since lapsed
Dev. & Inv. East sets—50,000 Neos.
Corpo. Ltd. Sikkim Black & White T.V.
receiver sets—10,000
Nos.
Sikkim Milli, Dist. Vanaspati—50 tonnes 31.11.84 Under
Vanaspati New per day implementa-
Pvt. Ltd. Jalpaiguri, tion
Sikkim
Industrial Licences
Yuksom Melli Beer,— 50,000 6.7.84 Carry-on-
Breweries & Bazar, Hecto litres Business
Distilleries Ltd. Sikkim Licence,
Sikkim ~ Sai Baba IMFL—27.0 149 84 Carry-on-
Distilleries Ltd. Nagar P.O, Lakh litres Business
Rangpa Country liquor=- licence
Sikkim 19,0 lakh litres
Adulteration in Cement Demand for New Telephone Connections
3350. SHRI - CHIRANJI  LAL in Baroda

SHARMA : Will the Minister of INDUSTRY
be pleased to state :

(a) whether there is any machinery to
control adulteration in cement ; and

(b) if not, the reasons thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT (SHRI M. ARUNACH-
ALAM) : (@) Under the Cement Quality
Control Order, 1962 as amended in July,
1983, issued under the Essential Commodities
Act, 1955 it has been made obligatory that
cement produced, stored or sold in the
country should conform to ISI specifications
and should also bear ISI certification mark,
The Indian Standard Institution through its
network of regional and branch offices spread
over the country takes regular samples of
cement from the factories, godowns, stock,
etc. and puts them to test. If these
samples reveal that the cement was of
sub-standard quality or was adulterated the
ISI certification mark/licence can be
suspended or cancelled and action can also
be taken under the Essential commodities
Act. The powers in this regard have been
delegated to the State Government,

(b) Does not arise.

3351. SHRI RANIJIT SINGH GAEK-
WAD : Will the Minister of COMMUNI-
CATIONS be pleased to refer to the reply
given to Unstarred Question No.2301 on
3rd December, 1985 regarding demand for
new telephone connections in Baroda and
state :

(a) whether the total anticipated demand
of 52,700 new telephone connections in
Baroda by the end of Seventh Five Year
Plan period is likely to be fulfilled at the end
of Seventh Plan ;

(b) if not, reasons therefor ;

(c) how many new telephone connections
will be provided by the end of Seventh Five
Year Plan out of the total anticipated demand
of 52,700 ; and

(d) the time by which the remianing
demand for new telephone connections will
be met ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
AND THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) No, Sir.

(b) Due to financial constraints and
non-availability of exchangs equipment.
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(¢) 13,000 approximately,

(d) The remaining demand for new
telephone connections will be progressively
met during 8th-Plan period depending on
the allocation of funds to the Department.

New Electronic Telephone Exchanges in
Gujarat

3352, SHRI RANJIT SINGH GAEK-
WAD ;: Will the Minister of COMMUNI-

CATIONS be pleased to state :

(a) whether Government propose to set
up electronic telephone exchanges in Gujarat
during Seventh Plan period ;

(b) the number and names of places
where electronic telephone exchanges are
proposed to be set up during Seventh Plan

[PHALGUNA 27, 1907 (S4KA)
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in Gujarat ;

(c) whether Baroda Telephone Exchange
Will be considered for setting up of an
electronic exchange during the Seventh Plan ;

(d) if so, the details thereof ; and
(¢) if not, the reasons thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
AND MINISTER OF STATEIN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) and (b). The
requried information is given in the statement
below,

(c) Yes, Sir.

(d) and (e), Details are given at S). No,
2 of the statement given below,

STATEMENT

ELECTRONIC TELEPHONE EXCHANGES ARE PLANNED TO BE PROVIDED
AT THE FOLLOWING PLACES DURING THE 7TH PLAN PERIOD
AS PER DETAILS GIVEN AGAINST EACH :

S, Name of Place Capacity Programme for commissioning
No, (tentative)
1 2 3 4
1, Ahmedabad 43,000 lines 10,000 lines already commissioned
(i) Local exchanges 8,000 lines during 1986-87
8,000 lines during 1987-88
10,000 lines during 1988-89
7,000 lines during 1989-90
(ii) Trunk Automatic .
exchange 3,000 lines During 1989-90
2, Baroda:
(i) Local exchange 10,000 lines During 1989-90
(ii) Trunk Automatic
exchange 2,000 lines During 1989-90
3. Surat:

(i) Local exchange 6,000 lines

(ii) Trunk Automatic

exchange 2,500 lines
4, Rajkot:
(i) Loca] exchange 2,000 lines
(i) Trunk Automatic
exchange 3,500 lines

4,000 lines during 1988-89
2,000 lines during 1989-90

1,000 lines during 1987-88
1,500 lines during 1988.89

during 1988-89

2,000 lines during 1988-89
1,500 lines during 1989.90
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1 2 3 4
5. Gandhidham 4,000 lines 2,000 lines already commissioned
2,000 lines during 7th plan.
6. Gandhinagar 3,000 lines During 1986-87
7. Veraval 3,000 lines 2,000 lines already commissioned

8. Porbandar 4,000 lines

9. Mehsana 4,000 iines

10. Kodinar 400 lines

1,000 lines durirg 7th plan,

3,000 lines already commissioned
1,000 lines during 7th plan.

3.000 lines already commissioned
1,000 lines during 7th plan,

During 1986.87,

Clearance of Power Generation Projects
Gujarat

3353, SHRI RANJT SINGH GAEK-
WAD : Will the Minister of ENERGY be
pleased to refer to the reply given to
Unstarred Question No, 4348, dated 17
December, 1985 regarding clearance of power
generation projects of Gujarat and state :

(8) Whether coal linkage of the project
has been decided by the Central IZlectricity
Authority ;

(b) Whether in view of acceptance of
coal linkage by the Central Electricity
Authority, the Sikka Thermal Extension
Unit No. 2 of 120 K W, capacity will now
be cleared and a decision communicated
to the State Government and the concerned
agency including Gujarat Electricity Board ;
and

(0) if not, the reasons for non-clenrance
of the project ?

THE MINISTER OF ENERGY (SHRI
VASANT SATHE) : (a) to (¢). Coal linkage
for the Sikka Thermal Extn., Unit No 2 of
120 MW has been agreed to ‘in principle'.
The scheme has, accordingly, been techno-
economically cleard by the Central
Electricity Authority, subject to confirmation
of coal linkage by the Sctanding Linkage
Committee (SLC). The confirmation of coal
linkage is likely to be considered in the
next meeting of the Standing Linkage
Committee.

Coal Slurry Pipeline Project in Gujarat

3354. SHRI RANJIT SINGH GAEK-
WAD : Will the Minister of ENERGY be

-~ o

pleased to refer to the reply given to
Unstarred Question No. 1411 on 26th
November, 1985 regarding coal slurry pipe-
line project in Gujarat and to state :

(a) whether a demonstration slurry
pipeline project form New Majri Opencast
mine to Chandrapur Thermal Power Station
of Maharashtra State Electricity Board, bas
been taken up ;

(b) if so, whetber the viability of coal
slurry transport has been established ; and

(c) if not, the time by which the
demonstration slurry pipeline project is likely
to be taken up ?

THE MINISTER OF ENERGY (SHRI
VASANT SATHE): (a) to (c). The
preparztion of a detailed project report for
a demonstration coal slurry pipeline project
form New Majri Qpencast mine to Chandra-
pur Thermal Power Station of Maharashtra
State Electricity Board has been taken up.
The actual demonstration project will be
taken up on the basis of this report, The
viability of coal slurry transportation in the
country can be established based on the
outcome of this demonstration project.

[Traslation]
Proposals from States for Rural Electrification

3355, SHRI VISHNU MODI : Will the
Minister of ENERGY be pleased to state :

(a) whether State Governments are
required to seek permission of the Upion
Government for rural electrification ;

(b) if so, the number of such proposals
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received from the States which are under
consideration of the Government and the
State-wise break-up thereof and since when
these proposals are under consideration of
the Government ;

(c) whether Government propose to
clear these proposals immediately ; and

(d) if so, by what time and if not, the

reasons thereof 7

THE MINISTER OF ENERGY (SHRI
VASANT SATHE): (a) Under Section
29 of the Electricity (Supply) Act 1948, every
power scheme, including rural electrification
scheme, estimated to involve a capital
expenditure exceeding five crore of rupees
is required to be submiited to the Central
Electricity Authority for its concurrence,
However, all the schemes financed through
REC Funds are required to be sanctioned

by the REC,

(b) There is no proposal pertaining to
rural electrification of any State, pending for
clearance in the Central Government,
However, as on 10.3.1986, 143 proposals
received from the State/State Electricity
Boards are under consideration for sanction
in the REC, State-wise details of these
proposals are given in the Statement below,
The proposals are pending for sanction by
the REC from 2-6 months.

(©) & (d)., The proposals pending with
the REC are likely to be cleared during
1986-87 depending upon their being found
technically sound and economically viable.

[English]
STATEMENT

NUMBER OF RE-PROPOSAL RECEIVED
AND PENDING SANCTION IN THE
REC (UPTO 10.3.1986)

S.No, States Scheme under
consideration
for sanction
1. <Andbra Pradesh 2
2. Assam 9
3. Bibar 7
4. GQGujarat 8
5. Haryana 2
6, Himachal Pradesh
7. Jammu & Kashmir —_
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8. Karnataka 1
9. Koerala —
10. Madhya Pradesh 44
11, Maharashtra 6
12. Manipur —
13, Meghalaya 3
14. Nagaland —
15. Orissa 8
16, Punjab 4
17. Rajasthan 12
18. Tamil Nadu 4
19, Tripura -
20. Uttar Pradesh 23
21. West Bengal 9
22. Sikkim —
TOTAL 143
[English]

Supply of Kerosene to States

3356. SHRI D.B. PATIL : Will the
Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state ;

(a) whether it is a fact that full quota
of kerosene sanctioned to the states and
Union Territories is not being supplied to
them ;

(b) if so, the reasons therefor ;

(¢) the requirement of kerosene of each
state and Union Territory and much kerosene
was supplied to each State and Union
Terricory from January, 1985 to January,
1985, monthwise ; and

(d) the pames of the States which have
oot lifted the allotted quota ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI CHANDRA
SHEKHAR SINGH) : (a) to (c). Kerosene
requirements of  various States/Union
Territories are assessed by allowing a 59
growth over the allocations made in the
corresponding period of the previous year,
on a four-month-block basis and allocations
are made accordingly. Besides the regular
allocations, additional ad-hoc releases are
also made to meet specific situations like
flood, drought, cyclone. shortage of LPG/
soft coke, etc,
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A statement giving allocations and monthwise details may not be commensurate
supplies of kerosene made to various States/ with objective proposed to be achived.
Union Territories from January, 1985 to (d) A short fall of over ten percent has
January, 1986, is given below. The time and occurred in respect of Sikkim, Tripura and
labour involed in furnishing statewise and Goa, Daman and Diu.

STATEMENT .
(Figures in tonnes)
‘States/ Union Total allocation Sales (Prov.) Percentage
Territories made Jan, 85
to Jan, 86
1 2 3 4 5
1. Andhra Pradesh 469,340 467,815 99.7%
2. Arunachal Pradesh 7,575 8,564 113.19,
3. Andaman & Nicobar 2,415 2,584 107.0%
4, Assam 208,570 214,423 102.8%,
5. Bihar 349,270 354,222 101.4%
6. Chandigarh 16,965 17,218 101.5%
7. Dadra & N. Havali 2,415 *
8. Delhi 189,560 187,513 98,99,
9. Gujarat 621,750 624,469 100,49,
10. Goa, Daman & Diu 23,780 20,900% 88.09%,
11,  Haryana 126,708 125,629 99.29%,
12.  Himachal Pradesh 28,390 28,606 19989,
13.  Jammu & Kashmir 55,165 56,102 101,7%,
14, Karnataka 355,575 346,056 97.3%
15, Kerala 200,380 198,164 98.6%,
16. Madhya Pradesh 294,220 290,677 98.8%
17. Maharashtra 1179,880 1175,981 99.79,
18,  Manipur 16 455 16,995 103,3%
19. Meghalaya | - 12,750 14,562 114,29,
20, Mizoram 4,770 4,839 101,49,
21, Nagaland 7,980 8,935 112,0%,
22,  Orissa , 116,735 116,534 99.8%,
23.  Pubjab 254,005 254,274 100.1%
24,  Pondicherry 12,215 11,716 96.0%
25.  Rajasthan 202,285 200,570 99.2%,
26.  Sikkim 6,085 4,468 73.4%,
27, Tamil Nadu - 527,460 515,609 97.89%,
28. Tripura 17,710 15,769 89.09%
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1 2 3 . 4 5
'y
29.  Uttar Pradesh 739,000 740,519 100.29/,
30. West Bengal 603,730 609,651 101,09,
31. Lakshdweep 650 N.A,
TOTAL 6653,820 6633,364 99.79%,

e —— e

*Sales made in Damand, Diu and Dadra & N, Haveli are, included in Gujarat Sales,

Japanese Collaboration for modernisation
of Heavy Engineering Corporation

3357, SHRI SRIKANTA DATTA
NARASIMHARAJA WADIYAR ; Will the
Minister of INDUSTRY be pleased to
state :

(a) whether Government have a scheme
for Japanese collaboration for modernisation
of Heavy Engineering Corporation ;

(b) if so, the mame of the Japanese
company with the help of which moderni-
sation of Heavy Engineering Corporation is
proposed to be undertaken ;

(c) whether any other areas are also
being considered for upgradation purpose ;
and

(d) it so, the details of the scheme

proposed ?

THE MINISTER OF STATE IN THE
.DEPARTMENT OF INDUSTRIAL
DEVELOPMENT (SHRI M, ARUNA-
CHALAM) : (a) and (b). Heavy Engineer-
ing Corporation Ltd. (HEC) have an on-
going collaboration with M/s. Hitachi of
Japan for achieving modernisation and
technology upgradation in certain specific
activities of Foundry Forge Plant.

In order to modernise and upgrade
technology in various other areas, HEC are
having discussions with different foreign
companies including Japanese. No specific
proposal for modernisation with assistance
of any other Japanese company has been
finaljsed, ‘ . )

(c) and (d). The management or HEC
has plans for technology upgradation for
Heavy Machine Tool Plant and Foundry
Forge Plant which encompass products such
as CNC Boring Machines, machining

centres ; high value castings, buckets for
earth moving eqipment, etc.

Shari Capital of Companies Registered in
1985.1986.

3358, SHRI E. AYYAPU REDDY :
Will the Minister of INDUSTRY be pleased
to state :

(a) the number of companies registered
in 1985.86 ;

(b) the total share cpaital of the newly
registered companies ; and

(c) the percentage of buoyancy in share
capital as compared to 1984-85 ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M, ARUNACHALAM) :
(a) 12,413 new companies limited by shares
were registered, under the Companies Act
1956, during the first 10 months of 1985.8¢
(April 1985 to January, 1986). The data for
February-March, 1986 are not yet available.

(b) The total authorised capita] of
these companies amounted to Rs, 2806.5
crores.

(¢) The number of new companieg
registered during April, 1985.-January, 1986
and their authorised capital were higher than
in the corresponding period of the previous
year by 14.7 percent and 62.5 percen;
respectively.

Oil Wells Drilled in Krishna, Godavari
and Cauvery Basins,

' 3359. SHRIE. AYYAPU REDDY :
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(2) the number of oil wells drilled in the
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l{rishna and Godavari basins in Andhra
Pradesh so far ;

(b) the number of successful wells and
the quantum of oil or gas estimated to be
available for exploration from these wells ;

and
(¢) the number of successful wells

drilled in the Cauyvery basin in Tamil Nadu
and the estimated oil and gas resources

found there ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRU CHANDRA

SHEKHAR SINGH) : (a) 41,

(b) Oil/gas has becn found in 13 wells,
The extent of the discoveries will be known
only after the structures are delineated.

(c) 9 successful wells have been drilled

80 far. Trial production has started from
Narimanam. The assessment of other
prospects is in progress.
Italian loan for Farakka Super
Thermal Power Station
3360, SHRI D.B. PATIL: Will the

Minister of ENERGY be pleased to state :

(a) whether Italy had offered a loan of
150 million dollars in 1984 as a co-
financing facility for Farakka Super Thermal
Power Station along with World Bank ;

(b) if so, whether loan formalities have
been completed ; and

() if so, the detzils thereof in particu-
lar about the rate of interest and mode of
repayment ?

THE MINISTER OF ENERGY (SHRI
VASANT SATHE): (a) The Farkaka
Super Thermal Power Project Stage-1I is
being implemented with assistance from
the World Bank. Italy has offered to co-
finance the cost of this Project (Steam
Generators) as follows :

(a) Grant of US § 6 million ;
(b) Soft loan amounting to US § 55
mitlion ; and

(¢) The balance of foreign exchange
portion of the contract has export
credit.

(b) No, Sir,

(¢) Does not arise, -
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Supply of Bambooe for Cocher
Paper Mill (Asshm)

3361. SHRI SUDARSAN DAS: Wil
the Minister of INDUSTRY be pleased to
state :

(a) whether the Hindustan Paper Cor-
poration Limited has entered into any
agreement with Government of Assam and
District Council of North Cachar Hills for
sustained and continuous supply of bamboo
at a fixed royalty for Cachar paper mill ;
and ‘

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DE?ARTMENT OF INDUSTRIJAL DEVE-
LOPMENT (SHRIM. ARUNACHALAM) :
(a) and (b), Yes, Sir. Hindustan Paper
Corpnration Ltd. entered into an agreement
in December, 1980 with Government of
Assam and North Cachar Hills District
Council for supply of Bamboo for the two
Pulp & Paper Mills in the State of Assam
for a period of 30 years. The rate of
royalty fixed was as follows :

Rs, 30/- per M.T.
Rs, 40/- per M.T.
Rs. 45/- per M, T.

The aforesaid agreement was modified
by means of a supplementary agreement
on 7th November, 1985 whereby the period
of lease has been fixed at 30 years for
Reserved Forest and 10 years for unclassed
State Forest. The Royalty rates deter.
mined as per the agreement are as follow :

First 10 years
Next 10 years

Last 10 years

Rate per tonne

Full Muli bam- For
boo from wun- bamboo
classed  State from un-

other

Forest classed State
Forest and
Reserved
Forest
1st to Sth year  Rs. 40/- Rs, 30/-
6th to 10th year Rs, 45/- Rs. 35/-
11th to 15th year — Rs, 40/-
16th to 20th yeat —_— Rs, 45/-
218t to 25th year — Rs, 50/-
26th to 30th year — Rs, 55/-



232 Written Answers
Undue Postal Delay in Kerala

3362. PROF. K V, THOMAS: Wil
the Minister of COMMUNICATIONS be
pleased to state @

(a) whcthér there is under postal delay
in Kerala ; and

(b) If so, the remedial action taken in
this regard ? '

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) ; (a) No, Sir.

(b) Does not arise,

Consultancy service to public sector units
by noo-Resident Indian Company

3363, PROF. RAMKRISHNA MORE:
SHRI D. N, REDDY :
SHRI N, VENKATA RATNAM :
SHR1 Y. S. MAHAJAN:

will the Minister of INDUSTRY be

pleased to state :

(a) whether it is a fact that Government
have entered into an agreement with a non-
resident Indian company to provide manage-
ment consuitancy service to the public
sector units in the country ;

(b) if so, the details thereof stating the
areas stipulated for the consultancy service ;

(c) whether the NRIs expertise is con-
sidered to be superior to the existing
expertise in the public sector ; and

(d) if so, how ?

THE MINISTER OF STATE IN THE
'DEPARTMENT OF INDUSTRIAL
DEVELOPMENT (SHRI M, ARUNA-
CHALAM) : (a) No, Sir,

(b) Does not arise,

(c) and (d). No, Sir.
could be some areas where NRIs expertise
oould be superior to the existing expertise
in the public sector but that will have to be
identified on case-to-case basis,
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Allocation of Kerosene to Orissa

3364. SHRI K. PRADHANT :
SHRI CHINTAMANI JENA :
Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state :.

(a) the cxisting guidelines for the

~ allotment of kerosene to various states ;

(b) the quantity of kerosene demanded
by Government of Orissa and the actual
allotment made to it during 1985-86 (so far);

(¢) whether Government of Orissa has
requested the Union Government to make
available kerosene o0il on the basis of
population, backwardness, non-availability
of electricity, etc. for making kerosenc
allocation ; and

(d) whether Government propose to
consider the request of the Government of
Orissa for higher allocation of kerosene
particularly, when the State has got a
sizeable tribal population who depend on
kerosene ouoly for their daily needs in
far-flung villages ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI CHANDRA
SHEKHAR SINGH) : (a) and (b). Under
the present policy, the requirement of
kerosene of States and Union Territories is
determined by allowing a growth rate of
5% over the allocation made for the corres-
ponding period of the previous year, on a
four - month-block basis. Besides the regular
allocations, additional ad-hoc releases are
also made to meet specitic situlations like
flood, drought, cyclone, shortage of IPG/
soft coke, etc.

A total quantity of 106, 630 tonnes of
kerosene was atlotied to Orissa State during
1985, apart from 29,520 tonnes allocated
for the months of January to March, 1986,

() Yes, Sir,

(d) To meet the increased demand,
allocations of kerosene to Orissa State for
the Summer Block comprising the months
of March-June, 1986, have been made after
allowing a growth rate of 7%, Besides,
additional ad-hoc release of 1,000 tonnes
ha; 6also been made to that State for March,
1986, ‘
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Setting up of units for production of
electricity from air

3365, SHRI SUBHASH YADAV:
Will the Minister of ENERGY be pleased
to state

(a) whether Government have any plans
for setting up units for production of elec-
tricity from air in other parts of the country
"apart from Kutch, where it is presently
working to avoid environmental pollution ;
and

© (b) if so0, the details thereof ?

THE MINISTER OF ENERGY (SHRI
VASANT SATHE): (a) and (b). Yes, Sir.
Two wind farms of capacity 550 KW each
are already in operation at Tuticorin in
Tamil Nadu and Okha in Gujarat, Two
more wind farms of capacity 550 KW each
are expected to be commissioned shortly at
Puri in Orissa and Deogarh in Maharashtra.
During the Seventh Plan period it is expec-
ted that several such projects will be taken
up. The sites will be finalised after taking
into account wind availability, other techni-
cal factors and availability of financial
resources, '

Operation of Shankerpor Pit of Eastern
Coalfields Ltd,

3366, DR. KRUPASINDHU BHOI :
Will the Minister of ENERGY  be pleased
to state ;

(a) whether operation of Shankerpur Pit
of Eastern Coalfields Ltd, had been stopped;
and

(b) if so, the reasons therefor and when
this coal mine will start its functioning ?

THE MINISTER OF ENERGY (SHRI
VASANT SATHE) : (a) Yes, Sir.

(b) The pits were scaled due to under-
ground fire, The site has since been
inspccted.  Coal production will start after
dewatering and restoring transport service
facilities which is expected to take 2 years.

Women judges in High Courts and
Supreme Court
3367. PROF. K.V, THOMAS: will

the Miaister of LAW AND JUSTICE be
pleased to state the number of women judges
in each High Court and jn the Supreme
Courty
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THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI H. R. BHARDWAJ)): As on
14,3.1986, there are 10 women Judges in the
High Courts and indicated below :

Andhra Pradesh 1
Bombay 1
Calcutta 3
Delhi 2
Kerala 1
Rajasthan 2

There is no woman Judge in the Supreme
Court.

Petroleum products storage cover

3368, SHRI P. R, KUMARAMAN.
GALAM : Will the Minister of PETRO-
LEUM AND NATURAL GAS be pleased
to state :

(a) whether petroleum products storage
cover will be reduced substantially in view
of the financial constraints as reported in
the ‘Bconomic Times’ of 14th February,
1986 ;

(b) if so, the corrective steps proposed
to be taken in this regard ;

(c) whether this situation cannot be
corrected even partly by use of alcohol
(both from farmentation and chemical
process) in petrol as was being done during
the World War I in this country and as is
being done in USA now ; and

(d) whether it is a fact that apart from
helping farm economy, addition of lead
which causes heavy pollution, would be
eliminated ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI CHANDRA
SHEKHAR SINGH): (a) Yes, Sir. The
cover is expected to come down by seven
days’ requirement at 1989-90 demand.

(b) The adequacy of storage capacity
for petroleum products in the country is
continuously reviewed and, depending upon
availability of funds, augmentation of storage
capacity, as considered Oporationally
necessary, would be done,
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(c) and (d). Alcobol had been used
in India ip admixture with petrol during the
Ilnd World War when the country was
short of petrol and it had to be imported
to meet the indigenous demand, At present,
the production of petrol in the country is
sufficient for its requirements, Besides,
use of alcohol as fuel is not considéred to
be optimum utilisation of this industria]
raw material, which can preferentially
be used for making high value-added
chemicals in the country,

The lead content in 87 octane petrol
used in the country is within the permissible
limit and pollution on this account is not
expected to be high.

Diesel required for power
plant in Karnataka

3369, SHRI V. S. KRISHNA IYER :
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state .

(a) whether it is a fact that the Industry
in Karpataka have started a project for
installing a centralised diesel power plant
of 120 MW to achieve additional production
of Rs. 250 crores per annum ;

(b) the quantity of diese! required for
the above plant ; and

(c) whether Government propose to
provide the diesel required for the above
plant immediately as Karnataka is facing
acute power shortage ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI CHANDRA
SHEKHAR SINGH): (a) and (b). The
Karnataka State Electricity Board has pro-
posed tosetupa 120 MW Gas Turbine/
Diesel Set at Yelhanka. The Petroleum
FPuels required for this project has been
indicated to be as follows :

103, 240 tonnes/year
6,664 tonncs/year

LSHS/FO  —
HSD —

(©) The Government of Karnataka has
been informed recently that in view of the
foreign exchange implications of these
products, a commitment for their supply
cannot be made.
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Shifting of Rallway Mall Service Office
in Beware (Rajasthan)

3370. SHRI VISHNU MODI: will
the Minister of COMMUNICATIONS be
pleased to state ¢

(a) whether Government haye decided
to shift the Railway Mail Service office
from Beawar (Rajasthan) ;

(b) if so, the reasons for sudden shifting
of this office ;

(c) whether Government have received
any memorandum from the general public
regarding shifting of this office from
there ;

(d) if so, the details of that memo-
randum ;

(e) whether Government have taken any
action thereon so far ; and

(f) if so, the details thereof and if not,
the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI

RAM NIWAS MIRDHA) : (a) No, Sir.
(b) Does not arise,
(c) and (d). Several representations

from individuals, MP and organisation were
received urging retention of RMS at
Beawar.

(¢) and (f). Does not arise in view of
answer to (a) above.

[English]
Modernisation of Cement Industry

3371, KUMARI PUSHPA DEVI:
Will the Minister of INDUSTRY be pleased

to state :

(8) whether modernisation programme
of the Cement Industry is going to be imple-
meated during the Seventh Five Year Pian
with the loan to be taken from the World

Bank ; and
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(b) the steps taken in this regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M, ARUNACHALAM):
(a) and (b). The Cement Industry has
drawn up a comprehensive programme of
modernisation which is being vigorously
implemented. The programme includes
conversion of manufacturing process, energy
conservation measures, progressive adoption
of latest technology such as pre-heater and
pre-calcinators, installation of pollution
control devices, setting up of captive power
units, modernisation of quarry operations,
etc. An amount of Rs. 402.45 crores on
modernijsation and Rs. 333,16 on expansion
schemes had actually been incurred by the
industry upto March, 1985. As regards the
assistance from the World Bank, it may be
mentioned that a loan of § 200 million have
been negotiated with the Bank for cement
industrv, Out of this amount $ 165 million
is intended for financing six specified cement
plants for the purpose of conversion of
wet process to dry process and the balance
amount will be for financing smaller scale
modernisations, rehabilitations, etc, at other
existing plants. The entire project is likely
to be completed during the 7th Plan,

[Translation]

Shortage of staff in departments of
posts and telecommunications

3372. SHRI RAJ KUMAR RAI : Will
the Minister of COMMUNICATIONS be
pleased to state :

(a) whether it is a fact that many cases
regarding creation of posts in the Ministry
of Communications (Department of Tele-
communications and Department of Posts)
are lying pending with the Ministry of
Finance resulting in acute shortage of staff
to carry out important work in both the
Departments ;

(b) if so, the action being taken by his
Ministry ;

(c) whether the representatives of some
of the employees Union were informed that
nothing was required on the part of Finance
Ministry and when they met the Minister
of Communications they were told that the
Minisiry of Finance had imposed a ban;
and
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(d) if so, the factual position in this
regard and the reasons for not according
sanction for recruitmeat of adequate staff
to carry out official work ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHR]
RAM NIWAS MIRDHA): (a) No Sir,
Posts required for ipstallation of new pro-
jects under plan eXxpenditure are being
sanctioned under relaxation of ban orders,

(b) to (d). There is a general ban on
creation of posts. In exceptional cases like
projects, where there is urgency, the Com-
munications Ministry is clearing proposals
for sending to Ministry of Finance for
approval.

[English)]
Supply of lodized salt to endemic districts

3373, SYED SHAHABUDDIN : Will
the Minister of INDUSTRY be pleased to
state ;

(a) the arrangement for the supply of
iodized salt to endemic districts and its
distribution to the public ; and

(b) the quantitics supplied or to be
supplied to each during 1985-86 ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHR1 M. ARUNACHALAM):
(@) There is free trade of iodised salt;
however, most of the State Governments,
nominate their traders for lifting iodised
salt from manufacturing centres. Iodised
salt is sold at the rates fixed by the State
Government Authority through private or
public distribution system. Jodised sait is
given preference over common salt for
movement by rail. Manufacturing capa-
city of iodised salt has been stepped up as
a part of the policy of universal iodisation
of salt to cover the entire population to
combat goitre and other iodine deficiency
disorders, The capacity of all Iodisation
Units commissioned upto 31,12.1985 is 12,7
lakh tonnes per annum against the require-
ments of 3.5 lakh tonnes for hyper endemic
areas.
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(b) Quantities of iodised salt supplied
to various States/Union Territories during
1985 are as follows :

PHALGUNA 2, 1907 (S4KA)

(in *000 tonnes

Annual Supplied
| quota
fixed
1. Manipur 12,7 60 -
2. Nagaland 6.1 12.1
3. Arunachal Pradesh 5.3 46
4. West Bengal
(5 District) 598 32,2
5. Sikkim 2.6 3.2
6. Jammu & Kashmir 31.1 5.3
7. Himachal Pradesh  26.7 4.2
8. Punjab (3 Districts) 24,0 31
9. Haryana (1 Distt,) 9.7 40

10. Chandigarh 3.5 1.5
11. Uttar Pradesh

(9 Districts) 558 28.1
12. Bihar (1 District) 344 29.8
13. Maharashtra

(1 District) 9.0 8.7
14, Madhya Pradesh

(4 Districts) 41.7 9.2
15. Gujarat

(1 District) 8.4 3.6
16. Mizoram 4.0 3.7
17, Assam . 454
18. Andhra Pradesh 0.1
19. Delhi 17.5
20. Rajasthan .- 0.1
21, Tamil Nadu 0.1

Setting up of Super Thermal Power Project
at Talcher

3374. SHRI HARIHAR SOREN: Wwill
the Minister of ENERGY be pleased to
state :

(a) whether Government have recently
taken decision to set up a Super Thermal
Power project at Talcher during the Seventh
Plan ;

Writien Answers 284

(b) if 30, the time by which that Super
Thermal Power Plant is expected to be
commissioned ;

(c) the estimated cost of that projec;i
and .

(d) the allocation made for implementing
the above proposal ?

THE MINISTER OF ENERGY (SHR!
VASANT SATHE): (a) to (d). The
Central BElectricity Authority have techno-
economically cleared ihe proposal in respect
of the Talcher Super Thermal Power Pro-
ject Srage-l (2x500 MW). The latest
estimated cost for power station and facili-
ties is Rs. 1068.34 crores. While an
allocation of Rs, 10 crores has been made
for the project in the Seventh Plan, invest:
ment decision would depend on necessary
inputs, including financial resources, being
tied-up.

A 560 MW unit normally takes about
five years for commissioning, after placement
of orders for main plant equipment,

12.00 brs.

[English)

SHRI BASUDEB ACHARIA (Bankuta):
Sir, I want to draw your attention to & very
serious problem.

~

MR, SPEAKER : What is the problem?

SHRI BASUDEB ACHARIA: There
is a very serious situation. Six warships of
the United Siates Seventh Fleet have sancho-
red off Karachi...

MR. SPEAKER: That capnot be a
malter for adjournment motion, Foreign
policy is going to be discussed on the floor
of the House.

SHRI BASUDEB ACHARIA : This is

very urgent, Sir.

MR. SPEAKER : You will have a full
discussion. 1 am allowing you eight hours,
We shall see to it. If you are not satisfied
with that, I will allow that also. I do not
mind allowing that,

1 am amenable to your .uggeition.'
do not mind. No problem,
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PROF, K. K. TEWARY (Buxar): Sir,
I draw your attention once more to a
serious situation. This House has failed
to take notice of the agony of the people of
Punjab and I am intrigued why the Opposi-
tion is keeping quiet. There is no demand
from the Opposition for a discussion, Some
actionjfhas to be taken against terrorism.
People are being killed, Lot of people are
deing killed every day. And there has been
no demand from the Opposition for a
discussion. We condemn growing terrorism
in Pupjab and other parts of the country,
This {is something very dangerous. This is
very intriguing why the Opposition is
keeping"quiet, and not demanding action.
We are:demanding action against terrorism
and [anti-national elements every day, and
it has not_ been allowed so far on the floor
of the'House. I demand that a discussion
be allowed. This is a very serious situation.

SHRI BASUDEB ACHARIA : We are
not keeping quiet.

SHRI BALWANT SINGH RAMOO-
WALIA (Sangrur): We are not silent. Why is
the Government not implementing the Accord?
Why has Chandigarh not been transferred ?

PROF. K.K. TEWARY : Innocent

people arc being killed in Punjab.

SHR] BALWANT SINGH RAMOO-
WALIA : We are condemning extremism, we
are condemning the murder of innocents;
you are adding fuel to the fire, You are
supporting communalism. Why are they
not implementing the Punjab accord ? You

" have created the situation yourself.

PROF. K.K. TEWARY : There must
be a debate, People are being killed.

SHRI T. BASHEER (Chirayiokil) :
Sir, the other day you had promised.

(Interruptions)

SHRI BASUDEB ACHARIA : Yes, we
also want a discussion, We also condemn

terrorism.

(Interruptions)

PROF. K.K. TEWARY : Even now,
you arc not prepared to condeman terrorism
in Punjab, (Interruptions)
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MR. SPEAKER : Should we bhave
a discuusion on it ?

(Interruptions)

[English]

SHRI BASUDEB ACHARIA: We

condemn terrorism,,.......(Interruptions)

SHRI HARI KRISHNA SHASTRI
(Fatehpur) : You must realise what is
happening in Punjab. What is wropg with
you ? what is happening in Punjab, are you
not concerned with that ?...., (Interruptions)

PROF. K.K. TEWARY: The opposi-
tion people bring all sorts of inessential,
non-issues in the House. But none of the
leaders from the opposition has got up and
demanded a debate on terrorism in Punjab
por have they condemned terrorism in
Punjab......(Interruption)

MR. SPEAKER: Please sit down,

Take your scats,

SHRI BASUDEB ACHARIA: Weare
not silent...(Interruptions)

MR. SPEAKER : Order, order ; please
sit down, (Interruptions)

[Translation)

SHRI NARESH CHANDRA CHATUR-
VEDI (Kanpur): Mr. Speaker, Sir, in
Punjab murders and dacoities are being
committed daily, communal riots are taking
place, at many places curfew has been clam-
ped and Punjab situation is deteriorating
day by day, Thousands and lakhs of people
have been affected.

(Interruptions)

MR, SPEAKER ;: Please sit down.

(Interruptions)

SHRI HARISH RAWAT (Almora) : Mr,
Speaker, Sir, the situation that is prevailing
in Punjab cannot be tolerated for long by
any civilised society,
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v

(Interruptions)

MR. SPEAKER : Please be seated.

{Interruptions)

MR, SPEAKER : You still continue to
speak while sitting. Order, Order.

(Interruptions)

SHRI HARISH RAWAT: Ramoo-
waliaji, who is ruling in Punjab ?

(Interruptions)

SHR]I NARESH CHANDRA CHATUR-

VED]: First take care of your own
Government.

(Interruptions)
[English)

SHRI BALWANT SINGH RAMOQO-
WALIA: You are indirectly giving support
to terrorists. You are adding fuel to the
fire...(Interruptions)...You are supporting
extremism. We condemn extremism ; we
condemn terrorism; we condemn the kill-
ings But you are adding fuel to the fire...
(Interruptions).

I urge upon you that this is a nationil
issue. This is a national problem but the
Government is adding fuel to the fire. They
are supporting the extremists.. (Interruptions).
I am putting it on the record that many

of their leaders have relations with the
extremists.. (Inferruptions),

MR, SPEAKER: Now take your
soats. It is all right. Enough of it. Now
shanti,

[Tianslationj

Every issue should be resolved in a
peaceful manner., When gross injustice is
done or disorder is created, 1 know that it
pains our hearts very much, Such incidents
even harm our country, When an innocent
person is murdcred, the very buman values
are at stake and the Creator also weeps,
because nobody has therighttotaketway
Hfe- ¥ is the coward who kills othors. J
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fully appreciate your feelings, 1 know that
there is a great conspiracy behind this
terrorism. A discussion on it is very essen-
tial to expose this conspiracy. I want that
all of us should understand it very well that
this matter does not concern a particular
person, region or a State, It is a matter
which concerns the entire country and our
existence is linked with the existence of the
country, We shall npot let anyone harm
the dignity and honour of the country. I
want that democracy should flourish In our
country and, similarly, the democratically
clected Governments in the country should
succeed, This is our principle, Also, it
is the duty of the elected Governments to
discharge their duties. The criteria of the
success of the elected Government is how
far it has been able to discharge its duties
and responsibilities. Wwe have a law for
that also. You please listen and do not
interrupt me, I want that in the interest
of the country, society and the conscience
of man, we should deal with it unitedly.
All of us have to stand unitedly, Let us
work hand in hard and if there is any
shortcoming, let” us set it right. I would
allow a complete discussion on it day after
tomorrow, i.e., on the 21st instant,

[English]

On 21st we shall have a full discussion
on this threat of terrorism to the integrity
and its implication to this country...
(Interruptions) ’

SHRI BASUDEB ACHARIA (Bankura):
But not after six, before six.

MR, SPEAKER: We shall see.
is a Friday, But anyhow whatever it is,
we shall sit, If we are concerned with the
fate of this country, we are going to sit and
we are going 10 act. That is what it means.
You have to do something. We won't let
this human dignity to be plagued. We
have to uphold the dignity of man and
man must be saved from this communal
danger,I tell you., Man and his human
conscience dies when he thinks on communal
lines. He is irrational, he is a traitor, he
is the worst criminal.

That

S ——
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12.13 brs,
PAPER LAID ON THE TABLE

[English)

Correcting Statement re : incident between
Tellicherry and make stations on
Southern Railway

THE MINISTER OF TRANSPORT
(SHRI BANSI LAL): I beg tolay on the
Table a statement (Hindi and English ver-
sions) correcting the suo-motu statement
made by him on 28th February, 1986 in
connection with an unfortunate incident
which had occurred between Tellicherry and
Mahe stations on Southern Railway on that
day.

See No. L.T.

[Placed in Library.

2260/86]

Review on and Apnual Reports of Neyveli
Lignite Corporation Ltd., Neyveli
for 1984-85 and a Statement

THE MINISTER OF ENERGY (SHRI
VASANT SATHE): 1 beg to lay on the
Table— )

(1) A copy each of the following papers
(Hindu and English versions) under sub-
section (1) of section 619A of the Companies

Act, 1956 :

(i) Review by the Government on the
working of the Neyveli Lignite
Corporation Limited, Neyveli, for
the year 1984.85,

Annual Report of the Neyveli Lig-
nite Corporation Limited, Neyveli,
for the ycar 1984.85 along with
Audited Accounts and the com-
ments of the Comptroller and Audi-
tor General thereon.

(ii)

(2) A statement (Hindi and English
versions) showing reasons for delay in laying
ghe papers mentioned at (1) above.

[Placed in Library. See No. L.T,
ssift]
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Notification under Essential Commodities Act
THE MINISTER OF STATE OF THE

. MINISTRY OF PETROLEUM AND

NATURAL GAS (SHRI CHANDRA
SHEKHAR SINGH): I beg to lay on the
Table a copy of the Paraffin Wax (Supply,
Distribution and Price Fixation) Amendment
Order, 1966 (Hindi and English versions)
published in Notification No. G S.R. 478(E)
in Gazette of India dated the 4th March,
1986, under sub-section (6) of Section 3 of
the Essential Commodities Act, 1956.

[Placed in Library. See No. L.,S.

2262/86].

Review on and Annual Report of Hindustan
Teleprinters Ltd , Madras for 1984-85

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
AND WMINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA): I beg to lay on
the Table—

() A copy each of the following papers
(Hindi and English versions) under sub-
section (1) of section 619A, of the Companies
Act, 1956 :

(i) Review by the Government on the
working of the Hindustan Tele-
printers Limited, Madras, for the
year 1984-85,

Annual Report of the Hindustan
Teleprinters Limited, Madras, for
the year 1984-85 along with Audited
Accounts and the comments of the
Comptroller and Auditor General
thereon,

(1) A statement (Hindi and English
versions) showing reasons for delay in
laying the papers mentioned at (1) above.

[Placed in Library. See No., L.T.
2263/86].

(ii)

Third Annual Report of the Election
Commission of India for 198§

THE MINISTER OF STATE IN THRE
MINISTRY OF LAW AND JUSTICE
(SHRI H.R, BHARDWAJ): 1 beg to lay
on the Table a copy of the Third Annual
Report (Hindi and English versions) of the
Election Commission of India for the year
198S. "

[Placed In Library. See No, L.T,

nd 0
T Ty
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Notifications under Company Secretaries
Act and Industries (Development
and Regulation) Act,

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM);
1 beg to lay on the Table—

(1) A copy of the Company Secsetaries
(Amendment) Regulations, 1985 (Hindi and
English versions) published in Notification
No. 710:2: (M) (1) in Gazette of India
dated :he 30th December, 1985 under sub-
section (4) of section 39 of the Company
Secretaries Act, 1980. [Placed in Library,
See No. LT 2265/86]

(2) A coppy each of the following Noti-
figations (Hindi and English versions) under
sub-section (2) of section 18AA of the
Industries (Development and Regulation)
Act, 1951 :

(i) S.0. 930(E) published in Gazette of
India dated the 31st December,
1985 regarding extension of period
of take over of management of
Messrs Sri Rama Sugars and Indus-
tries Limited, Babbili, beyond five
years,

(ii) S.0, 932(E) published in Gazette
of India dated the 31st December,
1985 regarding extension of period
of take over of management of
Messts Sri Rama Sugars and
Industries Limited, Seethanagaram,

beyond five years.

S.0. 935(E) published in Gazette
of India dated the 3ist December,
1985 regarding extension of period
of take over of management of
Messrs Cauvery Spinning and
Weaving Mills Limited, Pudu-
Kottai, beyond five years.

S.0. 13(E) published in Gazette of
India dated the 9th January, 1986
regarding extension of period of
take over of management of Messrs
Sri Durga Cotton Spinning and
Weaving Mills Limited, Konnagar,
beyond five years,

(v) S.0. 24(E) published in Gazette of
Jndia dated the 20th January, 1986

(i)

(iv)
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of S.C. and S.T.

‘regarding extension of period of
take over of management of Messrs
Priyalaxmi Mills, Baroda, beyond
five years,

[Placed in Library, See No. LT 2265/86]

Annual Report of and Review on Petrofils
Cooperative Limited, New Delhi
for 1984-85

THE MINISTER OF STATE IN THE
DEPARTMENT OF CHEMICALS AND
PETRO-CHEMICALS (SHRI R.K. JAIL
CHANDRA SINGH): 1 beg to lay on the
Table—

(1) A copy of the Annual Report (Hindi
and English versions) of the Petrofils
Cooperative Limited, New Delhi, for the
year 1984-85 along with Audited Accounts.

(2) A copy of the Review (Hindi and
English versions) by the Government on the
working of the Petrofils Cooperative Limi-
ted, New Delhi, for the year 1984-85,

 [Placed in Library. See No, LT 2267 %]

12.14/ hrs.

COMMITTEE ON WELFARE OF
SCHEDULED CASTES AND
SCHEDULE TRIBES

[English]

Fourth Report

and
Minutes

SHRI K. D. SULTANPURI (Simla) :
Sir, I beg to present the Fourth Report
(Hindi and English versions) of the Commit-
tee on the Welfare of - Scheduled Castes and
Scheduled Tribes on the Ministry of Industry
(Department of Public Enterprises)—Reser-
vations for and employment of, Scheduled
Castes and Scheduled Tribes in Bharat
Heavy Blectricals Ltd. (Hyderabad and
Hardwar Units) and Minutes of sittings of
the Committee relating thereto.
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12.18 hrs.

CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

[English]

Alarming situation arising out of reparted
incidence of Meningitis epidemic in Delbi

SHRI SHANTARAM NAIK (Pansji) :
I call the attention of the Minister of
Health and Family Welfare to the following
matter of urgent public importance and
request that be may make a statement there-
on:

“The alarming situation arising out of
the reported epidemic in Meningitis in
the capital affecting both adults and
children in Jarge numbers and the steps
taken by the Government to curb the
menace.”

12.16 hrs.
[MR. DEPUTY SPEAKER in the Chair)

THE DEPUTY MINISTER IN THE
DEPARTMENT OF FAMILY WELFARE
(SHRI S. KRISHNA KUMAR): Mr.
Speaker, Sir, during the last three
months, there has been an increase in cases
of Meningitis in Delhi, as compared to the
immediately preceding months. During the
month of December, 1985, there were 222
cases and 13 deaths, During the month of
Jabuary, 1986 there were 350 cases with 36
deaths and during the month of February,
1986, there were 453 cases with 44 deaths.
The reports received upto 15th March, 1486,
indicate an 'incidence of 236 cases and 37
deaths,

Meningitis i®* an endemic disease and
cases occur throughout the year. It is
caused due to the inflammation of the
membranes which cover the brain and spinal
cord. This inflammatjon can be caused by
infection from virus, Tuberculosis, and
Bacteria, The bacterial meningitis is caused
by various types of bacteria, one of which is
meningococcal bacteria. It is usually the
meningococcal meningtis which breaks out
in increasing numbers at the time of seasonal
changes. It affects largety children and
young adults and can cause mortality, if not
treated promptly.
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In order to keep watch on the incidence
of meningitis in general and on all cases of
meningococcal meningitis in  particular, a
system of weekly reporting of the cases is
followed in the Directorate General of
Health Services throughout the year. Under
the system, the Directorate - General of
Health Services, reviews the incidence with
the experts and representatives of the
hospitals whenever abnormal increase of the
incidence is reported. This monitoring
system was activated op a monthly basis
from the month of December, 1985, onwards.
Earlier n order to forecast the likeli-hood
of any outbreak of meningococcal meningi-
tis, studies on carriers were started from
September, 1985 onwards in various parts of
Delhi. Simuitaneously, adequate measures
were taken to communicate to the hospitals
and other agencies about the precautionary
and preventive measures. As a precautio-
pary measure, high-risk groups, viz, doc-
tors, nurses and other staff of hospitals
which are in constant contact with meningo-
coccal meningitis patients are being protected
with vaccine. Sufficient doses of vaccines
are available for this purpose. For indivi-
duals who come in contact with the meningi-
tis cases, like parents and other immediate
relatives, administration of sulphadiazine is
advocated as prophylaxis. The vaccine
takes time to develop immunity ; sulphadia-
zine becomes effective immediately,

The other preventive measures advocated
include avoiding over-crowding and prov'ding
proper vantilation of living rooms, If there
is a suspected case of meningitis, it is
necessary also to take precaution to avoid
contact with the discharges of the nose and
throat of the patients,

While .the increase in the number of
cases of meningitis bas caused concern all
around, it is necessary to note a few salient
features, Firstly. there bas been no cluster-
ing of cases. Secondly, there has been no
marked increase in the carrier rate among
the healthy persons. These two features
indicate that the increased incidence is not
in the nature of an epidemic.

Lastly, both in terms of absolute num-
bers as well as in terms of percentage, the
incidence and mortality rate during the
current year so far has been wuch less then -
what is was during the corresponding months
in 1985. In terms of percentage, there has
been a reduction of 38,89, in the incidence
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of meningitis in the first two months of 1986
as compared to what it was in the first two
months of 198>, The reduction in morta-
lity ia the first two months of 1986 has been
been to the extent of more than 509 than
what it was in the first two months of 198S.

The Goveroment is fully alive to the
sitvation and is monitoring the sityation on
a day-to-day basis. All the Government
and public hospitals in Delhi have been
encrgised to deal with the situation and to
keep adequate stocks of drugs and medicines
available, The pattern of incidence and
mortality as compared to that pertaining
during last year shows a distinct improve-
ment in the situation and indicates that more
and more people are now bringing such
cases to the hospitals for management and
treatment. As a result, mortality rate is
substantially less than what it was last year,
In the present context the emphasis of the
Goveroment is on ensuring an  effective
reduction in the mortality rate and prevent-
ing further out-breaks of the disease. This
objection is being vigorously pursued,

SHRI SHANTARAM NAIK : Sir, these
two types of Meningitis, technicaly called
Pyogenic meningitis and menongococcal
meningitis have been sweeping probably
Delhi for the last 3 or 4 months. Mr.
Deputy-Speaker, Sir, it appears that it is
going to be a ritual for the next few years
because last year again there was a strong
epidemic., During this Budget Session itself
there was a Calling Attention in the other
House ; previous to that some local news-
‘papers have frontlined the news. There was
a subsequent Call Attention notice and a
reply was given by the hon, Cabinet Minister,
Mrs, Kidwai and things are going on like
that. And as it appears, it is going to
follow the course in the subsequent years
also, Therefore, in this light the Health
Ministry has to see it. Iwish the hon.
Minister Mrs. Kidwai had been in the
House, I do not say Mr. Krishna Kumar
is not quite cc.apetent to dea]l with this
matter. Heo is aware of the faces, bat
because she has been desling with this
matter and made certain statements also in
the Rajya Sabha, I wish that the hon.
Minister, Mrs, Kidwai had been in the
House, She has ssid in the Rajya Sabha
on 14th ‘Mareh, 1985 :
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“Since January 1985 there has been
a significant increase in the number of
cases admitted to hospitals due to
meningtis, An increasing  trend
has  persisted through February
and March as well, According to
available informatien, the incidence of
meningitis cases from 1-[-1985 to 9-3-85
is 1,652 with 225 deaths., According to
the latest available information, from
10th to 12th March 1985, the number of
cases is 241 with 18 deaths.”

A picture was given there in the Rajya
Sabha. Now, the Ministry is coming with
the stetements again and again I sawa
statement in Jan Satfa dated 163.1986 in
which some sort of justification with figures
is sought to be given. It said that during
the same period last year there were 190
deaths. Then, the incidence of meningitis
in the last year during the period from
January to March were 1,271 while this year
it is only 809. In this way some sort of
jumbling of figures is sought to be made and
a picture is sought to be given that things

are better now,

Again death rates are quoted, In 1983
the death rate because of this disease was
31,2 per cent. In 1984 it was 33.7 per cent,
in 1985 it was 14 per cent and in 1986 it is
10 per cent. 1986 is not, of course, com-
pleted, but the figures are sought to be
given saying that the trend is decreasing.

In fact, the decreasing trend is a wel-
come sign, But this percentage and these
figures do not give any idea as to the
seriousness of the illpess and whether the
seriousness is going to be lessened in any
case by these figures. It has been also said
by some association, last time some state-
ment was made, on which I wouid like the
Minister to answer, This is a statement
given by some association of doctors, They
say, once such epidemic starts, it lasts for a
period of at least 4 years. In this a fact ?
In that respect, what is sought to be done ?

As far as drugs are concerned, no doubt,
the Ministry is going to import and has
imported drugs necessary for curing and
preventing this, including vaccines. But we
have to evolve in the coming drug policy, a
cleart cut policy with respect to drugs that
we Bre going to import for the purpose of
curing diseases like this, That is why, a
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[Shri Shantaram Naik}

specific policy should be evolved on priority
basis. It appears that last year 26,000
doses and 74,000 doses of necessary
vaccines in two different instalments were
imported. 1 would like to know whether
these doses of vaccines were distributed to
other State hospitals or they werc oniy con-
centrated in Delhi, These doses were
brought to cure this epidemic which no
doubt has spread widely in Delhi and also
the rest of the country where the instances
of deaths due to this disease are coming,

Another question which I would like to
ask the hon, Minister is this. Of course, 1
am not a medical expert, But it has been
claimed by one doctor B. S. Krishnamurthy
of Hyderabad that homeopathic medicines
in this regard would have been an effective
remedy. Has any study been made with
respect to this aspect whether homeopathic
drugs would be more effective thapn any
other sort of medicines, by the Ministry ?
If so, what results have been obtained ?
According to that doctor, even encephalities
which was spreading in Andhra Pradesh
was curbed by homeopathic medicines. 1If
that is so, it could be examined.

However, one thing has to be remember
that however good medicines may import,
however good health care you may take, as
far as treatment meted out to patients is
concerped, the timely treatment gives a result
more than anythingelse. In the sense, if a
patient is admitted in a hospital and if
timely treatment is not given, the death rate,
you know, increases, Therefore, I would
like to know whether any investigation was
‘made with respect to the cases where timely
treatment was not given and if so, what
action has been taken against those doctors
who did not take timely action ? Last year,
in J,P. Hospital, a doctor died and that too
because of timely treatment was not given
and because of a wrong diagnosis made.
So, that doctor in the hospital expired.
Therefore, unless these aspects are looked
into, the treatment would not be effective.
We know when an emergency takes place,
every doctor moves into action. But there
are doctors who surely neglect the patients,
In such cases, if you do not take some action
against them, prosecuting them in a court of
law, these things will continue. and death
rate will also increase,
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Therefore, these few questions which I
have raised may kindly be answered by the
hon, Minister,

SHRI CHINTAMANTI JENA (Balasore):
Sir, our country is preparing for the 21st
century and our Government to taking
action to achieve the goal, the slogan—
‘““Health for all by 2000 AD", that we have
given. In this connection, the hon. Minister
in his statement has stated :

“for precaution to avoid contact
with the discharges of the nose and
throat of the patients.”

May 1 know what action is proposed to
be taken to propagate it among the slum
areas, the rural areas and the congested
areas where this disease is spreading on a
large scale? Of course, the hon, Minister
may say that through AIR, Doordarshan
and newspapers, they are propagating it,
May 1 know how many of the pecople
living in slum and rural areas have the
means and can afford to have one radio or
TV set or are regularly used to read the
newspapers > Will the Ministry think of
sending a team of doctors to those slum,
rural and congested areas in order to propa-
gate preventive measures to the rural
masses ?

The hon. Minister has said that the
incidence and mortality during the current
month and year was much less than the
corresponding period of last year, It isa
matter of pride for the Ministry, no doubt.
But may I know whether this meningitis is
more with the children of the age group of
1to 14 ? 1If so, the guardians and parents
should be adequately apprised of the situa-

‘tion and preventive and remedial measures

should be taken,

I would like to suggest that the Integrated
Child Welfare and Development Services
should be entrusted with this work to pro-
pagate preventive measures and diagnosis
among the guardians and parenis of the
children, ‘

. ¥ am told, of course subject to correc-
tion, that this minj-epidemic is spreading
from one house to the other through cats,
We keep a pet can in almost every house. I
would like to know whether the spread of
this discase through cats is a fact and, if so,
what action is being taken By the Governs |
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ment to educate the people in this regard so
that they may not allow their cat in the
house to come out and thus prevent this
disease from spreading to the other houses.

1 would like to know whether itisa
fact that this disease spreads through con-
taimination of water, specially drinking
water. The drinking water is con-
taminated in Delhi and we are experiencing
it every day in the residences and even in
the bungalows, of M.Ps, Ministers and
VIPs. The other day it was published in
many of the newspapers like ‘Hindustan
Times' etc., that when one gentlemen opened
the tap to drink a glass of water, he noticed
that a small snake in his glass, the photo-
graph of which was published in almost all
the newspapers. I have a bitter experience
in Delhi about the contamination of water
for the last five or six years. 1 am tele-
phoning about this contaimination of water
to the concerned authorities but nobody
bothers about it. 1f we keep a bucket of
water for at least half an hour, there will be
some dust or sand at the bottom of the
bucket. Sometimes in the morning, when
I open the tap, the water is raddish, Why
so ? Nobody bothers about that,

Similarly, adulteration of food, I am told
by some experts, is another reason for
spreading of this disease. This is quite
common now-a-days. So, in order to save
the poor people. what is the action taken by
the Government to provide unadulterated
food and foodstuff and also pure drinking

water ? 1Is it a fact that this disease is

noticed largely in winter and spring seasons ?

If 8o, whether any research has been made ?'

Why it is largely noticed during these
seasons ? Of course, in other seasons also,
all-round the years, it is there. But it is
largely noticed in spring and winter reasons.
Has any research can made ia this regard ?

In the third world countries and in the
developing countries like ours, this disease
is spreading much more than that of
developed countries which are using vaccines
to cradicates this disease fully. I would like
to know whether any know-how isto be
improted to produce such vaccines in our
country for the eradication of these
discases ?

SHRI BALWANT SINGH RAMOO-
WALIA (Sangrur) : Hon, Deputy Speaker,
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Sir, the dreaded meningitis has caused havoc’
in the mind of general public not only in the
capital but also throughout the adjoining
areas of the capital,

As per the statistics published in the
newspaper, may-be Government are in the
know of these statistics — 85 deaths have oc~
curred sor far and 809 cases have been repor-
ted from 7 hospitals of thé capital. 25 children
have died during the last few weeks due to
this dreaded disease. Everybody know that
the symptoms of the disease are fever, head
ache, sore throat. The disease has not only
been confined to the capital area but reports
are coming that it is spreading in Uttar
Pradesh, in Rajasthan and towns of Har-
yana also. I do not blame the Government
directly for spreading of the disease but the
Government has the responsibility to look
into the causes do to which the disease is
killing the people. This disease has attacked
the capital and the adjoining areas,

(1) May I ask the Minister, through you,
is it not a fact that loud taiking of healthy
security and health for all, has failed ?
Through you, I will put solid Qquestions to
the Minister, He must explain to the
House what are the causes which fed to the -
epidemic (2) What steps are being taken to
stop this disease spreading in the neighbour-
ing States and other regions of the
country ? (3) How many new health centres
have been opened to fight the menace ? (4)
What are the effective steps which the
Government has taken to give medical help
to the indoor patients ? (5) How many
patients have been admitted, specially, the
poor patients in the hospitals and (6) What
is the amount of help, i.e., what is the
amount which has been sanctioned to face
and fight this epidemic ?

With these words, through you I urge
upon the Government to be serious and
tackle it on a war footing for the sake of
the life and health of the people.

*
SHRI S. KRISHNA KUMAR : At the
outset I would like to briefly mention some -
salient features of this particular disease for
the sake of better clarity and understanding
of the hon, Members with respect to preven-
tive and curative measures being undcrtakqn
by the Governmens, | |
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Meningitis is what is called an endemic

disease and with the present level of our
medical knowledge, it is technically or logis-
tically not feasible 10 eradicate it completely,
According to medical experts this disease
has a long term cycle of . 10 to 15 years as
* well as a short<term annual cycle with inci-
dence increasing during the spring afd
winter months of the year, This disease is
caused by a large varicty of microbes and
the particular discase, meningococcal
meningitis which is an epidemic or a poten-
tial epidemic is caused by a particular bac-
teria. According to medical experts 29, of
our population all the time cany this
bacteria in their throat and upper respiratory
tract, Therefore, under certain conditions
certain outbreaks will result and this is not
" only confined to Delhi or India but it is
prevalent in an endemic way in almost alf
the countries of the worid, Only a few
years back there was an epidemic in Brazil
and there have been epidemics reported from
various parts of the world including the
developed and under-developed world.

In so far as the incidence of this disease
cannot be entirely prevented the strategy of
the Government is to focus on the edueasion
of the people so that immediately the symp-
toms are detected and due recourse is taken
to immediate hospicalisation and effective
weatment. The key to reduction of morta-
lity by the discase s immediate and prompt
treatment in a hospital.

The figures of incidence of meningitis are
avaijlable with us, The figures are not
jumbled as suggested by the hon, Member,
Shri Shantaram Nayak,

The figures are entirely accurale. When
the hon. Minister Mohsinaji mentioned some
figures last year, they referred to the inci-
dence of that year, There was an increase in
the incidence of the disease in the first three
months of last year. 1 have, in the state-
ment, given the figures of this year in com-
parison with the figures of that ydlr and
these figures show a definite declining trend.
To be specific, in the year 1985, from Ist
Japuaty to 15th March, there were 2088
cases and out of which 261 resulted in death,
In th¢ some corresponding calendar period
thid year i.e. from 1st January to 15th
March, 1986, the cases have dropped down
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from 2088 to 1048 or a reduction of 50 per
cent. The mortality rate has come down
from 2C1 to 103, a drop of 60 per cent.
This is due to effective propaganda measures
and health education measure initiated by
this Ministry as also due to greater aware-
ness of the people about the symptoms and
the greater number of people immediately
availing of the factlity of hospitals.

The Government’s strategy also includes
very close monitoring, In the last month
alone we have had 5 hige-level meetings with
the participation of representatives of
W.H O, 1.C.M.R. and the Director General
of Health Services. We have alered all the
States. Every hospital in the city and
peripher] arcas of Delhi bave been altered
and the hospitals and the dispensaries have
been given adequate stock of medicines.
And certain personnel who are in constant
contact with the patients, mainly doctors,
nurses and para-medical staff have been
vaccinated, We are contuinally analysing
the incident with respcct to the various
areas of Delhi. As the hon. Members are
aware, this diseas¢ mainly occurs in crowded
places. It is not a vesult of using impure
and contamingted water. . The only reser
voir of the disease causing bacteria is human.
beings, human-beings throat especjally, The
disease is communicated through drop-lets
while the person is sneezing or through the
air which carries exhale and due to intimate
contact, It is said that it is because of the
dryness of climate in Delhi during spring and
winter that the disease resistant mucous in
the nose becomes dry and . that time the
resistance to the disease decreases. Also in
spring and winter people huddled together
very closely especially in crowded localities
where housing and sanitary conditions are

poor,

Sir, this Department has tried to use the
television and radio and the newspaper
media to disseminate information relating to
the disease in as wide a manner as possible.
As regards the States, only QGujarat and
Maharashtra have reported this year the
incidence of the disease. With reference to
the question by Shri Naik, whether the
vaccine was despatched to the States, the
answer is ‘yes’.

We have distributed vaccine to the States
of Maharashtra, West Bengal, U.P., Harya-
na, Punjab and ‘Rajasthan, The vacclse is
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available, We have five lakh doses and it
will be given to any State Government which
asks for it. The Ministry would like to
assure the public that this disease is not an
epidemic. There are well laid down norms
" on when the disease is to be treated as an
epidemic, When a disease is notified as an
epidemic, we have to close down the cinema
houses, we have to close down the schools
and colleges, we have to introduce restric-
tions on the movement of peopie and so on,
and that will be an over-reaction not called
for, based on present pattern of incidence.
However, if in any population group or
colony or school or college, the pattern of
incidence i8 such that there is a cluster.ng
of cases, this Ministry shall immediately
move and see that every single person in that
particular population or group is vaccinated
against the disease. Vaccine is availabie in
the hospitals. It is available in the market.
Similarly another efficacious medicine catied
Sulpbadiazine which is cheap and very
effective and which will give protection as
long as it is taken, is available everywhere
including government hospitals and any
citizen who asks for it shall be given the
medicine free,

1 would like to conclude by answering a
few of the specific points mentioned by the
hon. Members. The question raised by hon,
Member Shri Ramoowalia on the general
expansion of the infrastructure by way of
Primary Health Centres and other health
institutions relates to the whole range of
preventive, promotive and curative aspects of
medicine. There is no need for anv parti-
cular budget provision for fighting meningi-
tis, The Directorate General of Healh
Services have, under their general budget,
complete financial as well as administrative
powers to deal with the outbreak of this

disease.

Some claims have been made—and this
is with reference to hon. Member Shri
Shantaram Naik’s query— that  certain
homeopathic medicines are effcctive. But
this has not been therapeutically proved. The
Ministry would like to advise the public that
this is a very serious disease and unless
prompt attention is ' given, mortality will
result, So, no experiment may please be
dope or taken with reference to this disease,
Indoor treatment is not advisable. Imme-
diate hospitalisation is the only way to save
the life of the patient, There has not been
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any complaint whatsoever about lack of
timely action by any of the doctors in any
of the hospitals this year. In case of any
complaint, we shall take the strongest possi-
ble action. I do not have figures of the
patients as to who are poor, who belong to
the middle class and who are rich ; we do
not keep that type of figures...

SHRI AMAL DATTA (Diamond Har-
bour) : In future you should keep those
figures.

SHRI S, KRISHNA KUMAR : The
suggestion will be considered.

About the incidence, roughly half the
patients are children' and the other half are
young adults,

Regarding the suggestion to use the In.
tegrated Child Development Scheme infras.
tructure for fighting the outbreak of the
disease in rural areas, the suggestion will be
considered, but through this Directorase
General of Health Services we have already
alerted all the institutions in the country.
The ICD Blocks are only 1,100 out of 7,000
Blocks in the country. We will consider the
suggestion of the hon, Member and try to
include Meningitis in the training currico-
lum of ICDC functionaries in case it has
not already been done.

Every day we are monitoring the incis
dence of the disease, the mortality, the
treatment, through a virtual Control Room in
the Directorate General of Health Services,
We shall be stepping up the propaganda
and mass education in the coming weeks,
how a paticnt should be, isolated, how the
others should guard against the disease,
what are the symptoms and what are the
treatments. We would like to assure the
House on behalf of the Government that we
shall spare no efforts to see that the
incidence of Meningitis in the Capital area
as well as in the country is kept to the
barest minimum by mobilising the entire
resources, technical, managerial and ad-
minisirative, at our command and also to
see that the general conditions are improved
because the incidence of this discase can be
reduced only by the general improvement in
the environmental conditions like sanitation,
water supply and reduced crowding in
localities — some of the ills of lifse in metro.
politan areas,
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I congratulate the hon. Members for
bringing this up and focussing public atten-
tion through Parliament, We would like to
assure the hon. Members...

[English)

SHRI S. KRISHNA KUMAR : The
hon, Member is entirely wrong, The main
medicine,/which is Sulphadiazine, is availa-
ble in all the hospitals and dispensaries
of Delbi. #jAny citizen can avail himself of
this medicine. The treatment is only in
hospitals. ® Otherwise, it 18 dangerous. We
are fully, prepared to meet the situation,
and we have not received any complaint that
the medicine is not available or that any
case is not being treated., We would like to
assure the House again that Meningitis is
fully under control (Interruptions) If there
is any specific complaint we will look into
it.

[Transiation)

SHRI JAI PRAKASH AGARWAL
Your doctors will not tell you that medicines
are not available there. I can tell you.
You can go and see for yourself that medi-
cines are not available in Jai Prakash

Hospital.

[English]

SHRI S, KRISHNA KUMAR : He can
make a specific complaint and we will look
into it.

We would like to assure the House that
there is no need for any scarecamong the
public ; the situation is entirely under
control,

12.593Hrs.
MATTERS UNDER RULE 377
[English)
MR. DEPUTY SPEAKER : The House

will now take up ‘Matters Under Rule 377°.
Mr. Ramoowalia,
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[Transiation)

() Need for rectifying the map published
in a Europeas financial magazine exclud-
ing Jammu & Kashmir and some other
parts of India from India’s territories,

SHRI BALWANT SINGH RAMOO.-
WALIA (Sangrur): Mr, Deputy Speaker,
Sir, through you, I want to draw the atten-
tion of the Government to the news item
published in the Indian Express of 14 March,
1986 that the Union Fipance Ministry circu-
lated 8 leading Buropean financial magazine
in which a map of India has been given. It
is & matter of regret that in this map Jammu
and Kashmir have been excluded. The
castern part of India which includeds’
Assam, Mizoram, Sikkim, Tripura, Mani-
pur, Nagaland, Arunachal Pradesh and even
parts of West Bengal have not been included
in the map. Surprisingly, it is the library
of the Union Ministry of Finance which
is circulating these copies and how it is
available with different jnstitutions and
individuals ia the country. Although all
foreign magazines are allowed 1o be circulated
in the country only after the clearance of
the Government but in this case I fail to
understand how the Government failed to
scrutinise it. I, therefore, urge that the
Government should make a statement in
the House about the carelessness shown in
this matter and situation arising out of it
and also, the map should be got rectified
immediately.

13,00 Hirs,
[ English]

(li) Need to declare Patna University a
Central University

SHRI C. P, THAKUR (Patna) ;: Patna
University is one of the oldest universities
of the country. Because of the poor
financial state of Bibar, the standard of this
University has gone down. There should
be at least one University in Bihar which
should maintain high standard and should
be the centre of excellence in Bihar, This
institution if fully developed will inspite
other institutions,

To achieve this aim, this institution
should be made Central Unwversity and
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upgraded Department of Applied Physics
and Computer should be started in this
University,

(lif) Need to construct a new bridge in
place of the Mattancherry bridge in
Kerala.

PROF. K V. THOMAS (Ernakulam) ;
‘Mattan cherry-w/Island bridge is an impor-
tant link connccting cochin to the rest of
Kerala, The guarantee period of this
bridge is over. So, a new bridge has to
constructed immediately, ' 1 request the
Hon, Transport Minister to give instruction
to the Cochin Port Authorities and Kerala
Government to construct this bridge.

(iv) Nced for early clearance of the scheme
for modernisation of the Sone Canal
pending with the Planning Commission.

PROF. K. K. TEWARY (Buxar): Under
Rule 377 1 wish to draw the arttention of
the Central Minister of Irrigation to the
miserahle coandition of the Sone Canal
system in Bihar which is one of the oldest
Irrigation systems in the country, Started
some 120 years ago, it irrigates vast areas
of the most fertile land in Bihar including
about 50 thousand acres in District Bhojpur.
Shockingly poor maintenance over the years
and with new irrigation schemes in Madhya
Pradesh and UP river Sope have consider-
ably decimated the Sone Canal system in
Bihar and reduced its capacity. Areas
which were termed as the granary of Bihar
and depended on Sone Canal system for
more than a century are faced with the sure
prospect of turning into stretches of a
desert.

After sustained efforts of public repre-
sentatives a schemes for modernisation of
the Sone Canal involving an expenditure of
1,200/- crores under World Bank Aid Pro-
gramme was taken up last year, All pre-
liminary investgations in the matter have
been completed and several rounds of talks
have taken place between the Central and
State Government representatives.

I am told that ti:e scheme is now pend-
.ing with the Planning Commission for their

approval,

The importance of the scheme cannot
be over-emphasised as it is the oldest irriga-
tion system in Bihar and benefits the farmers
of & yery backward .area in the State,

PHALGUNA 27, 1907 (SAKA)

Under Rules 377 238

I make fervent appeal to the Central
Government to give top priority to this
scheme and ensure ijts clearance at the
earliest.

(v) Need to grant clearance of the Petro-
Chemical Project at Haldia in West
Bengal.

SHRI SOMNATH CHATTERJEE
(Bolpur) : It is a matter of great concern
that the Central Government has not yet
granted clearance for the - Petro-chemical
project to be set up at Haldia, West Bengal,
It appears that the Central Government
has no objection to the change in product-
mix or to the transfer of the Letter of
Intent from West Bengal Industrial Develop-
ment Corporation to the new Joint sector
company but on the ground of the provision
of the MRTP Act is not inclined to allow
the private sector industrialist to participate
in the project, It is significant that the
Central Government has refused to set up
the project in the Central Sector and has
also refused to join the State Government in
implementing the project and at the same
time is delaying the clearance of the project
when the State Government has entered
into an agreement with a private sector
concern,

The Central Government should give
up its policy of procrastination which is
bound to increase the cost of the project
and will also deprive the State of West
Bengal the benefit of a major industrial
project. I call upon the Government to
grant the necessary clearance for the project
at an early date.

[Translation]

(vi) Need to re-route Kashi Express throush
Jaunpur Pratapgarh.

SHRI R.P, SUMAN (Akbarapur) ;
Mr. Deputy Speaker, Sir, I want to draw
the attention of the House {0 the following
important matter under Rule 377 :—

Lakhs of people from Faizabad, Jaup-
pur, Azamgarh, Ballia, Basti, Dcom
Sultanpur, Pratapgarh of eastern part of
Uttar Pradesh live in Bombay where many
of them bave settled or are engaged in
business. They do not bave any direct
train for Bombay from Faizabad, in spite
of it being a Commissionery ‘headquater.
The train from Gorskhpur $o. Bombay - runs
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via Lucknow and from Varanasi also two
trains—Mahapagri Express and Xashi
Express go to Bombay via Allahabad, In
‘this way, the people of about 10 districts
around Gorakhpur, Varanasi, Lucknow and
Allahabad remain totally dcprived of rail
facility for going to Bombay, They have
to go to Lucknow, Varanasi or Allahabad
to catch the train for Bombay which is
quite inconvenient. About 20 lakh people are
facing this inconvenince which is causing re-
sentment, I, therefore, demand from the
Government of India that keeping in view
the acute problem of the people of eastern
Uttar Pradesh, permission may kindly be
given to run Kashi Express via Varanasi,
Jaunpur, Shahganj, Malipur, Akbarpur,
Gosainganj, Ayodhya, Faizabad, Sultanpur,
Pratapgarh, Allahabad upto Bombay. The
same toute should be followed on return
journey upto Varanasi. Also. keeping in
view the large number of pusscpgers at
Akbarpur Junction, orders should be issued
for reservation quota of at least 4 first class
berths and B second class berths in every
train, ‘

[ English)

(vli) Need to set up industries {in Central
Sector in Rajasthan,

SHRI SHANTI DHARIWAL (Kota);
Rajasthan continues 1o be one of the most
backward states in the industrial secior,
There ic a groat need for developing large
scale industries in Rajasthan,
Government has been pleading for a long
time about the inadequacy of Central Public
sector investment in Rajasthan. Investment
of Central Public Sector in Rajasthan is very
low. It is 1,909 of such investment all
over the couatry,

Two addition units by Bharat Electronics
Ltd. and one unit by Hindustan Aeronautics
Ltd. are going to be set up in the country.
It was indicated by the Chairman and
Managing Director, BEL that their under-
taking is planning to put up two or three
more units for manufacture of defence
glectronic equipments. The Siate Govern-
ment has assured the Chairman and Manag-

ing Director of the BEL all possible assis~

tance and cooperation besides making
;vulabl9 required 1 and, power, water,

The State |
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housing etc, at a normal price;, The
Government of India after considering all
relevant factors, has decided to set up the
units of BEL and HAL at places other than
Rajasthan,

Now Hazira Bijapur gas pipe lineis
also going to be laid through Rajasthan,
1 request the Government to set up indus-
tiies in Rajasthan as there are many places
on the route of H.B.J. pipe lipe in the State
which are very suvitable for industrialisation.

I look forward for sympathetic atten
tion and support in this vital matter,

13.07 Hrs.

STATUTORY RESOLUTION RE: DIS.
APPROVAL OF CONTRACT LABOUR
(REGULATION AND ABOLITION)
AMENDMENT ORDINANCE 1986, AND
CONTRACT LABOUR (REGULATION
AND ABOLITION) AMENDMENT BILL

[English)

MR. DEFUTY SPEAKER : Now we
shall take up Item Nos. 12 and 13 together.

Smt, Geeta Mukherjee — Absent
Shri C Janga Reddy —  Absent
Shri Indrajit Gupta — Absent
Shri Ramashray Prasad

Singh ~—  Absent
Dr. A, K. Patel — Absent
Prof. Saifuddin Soz — Absent
Shri Bhattam Sriram Murty —  Absent
Shri M. Raghuma Reddy -— Absent
So. the Statutory Resolution at Item

No. 12 is not moved. Now, I call upou
the Hon. Minister to move the Bill,

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P. A,
SANGMA) : Sir, I beg to move ;

“That the Bill to amend the Coniract
Labour (Regulation and Abolition) Act,
1970, " as passed by Rajya Sabha, be
taken into consideration®,

The Hon. Members are aware that the
President had promulgated an OQrdinance
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.on the 28th January 1986 to amend the
Contract Labour (Regulation and Abolition)
Act 1970, The present Bill has bezn intro-
duced to replace the Ordinance,

The purpose of the Bill is that the same
Government should be the appropriate
government in respect of an establishment
under the Contract Labour (Regulation
and Abolition) Act 1970 as also the
Industrial Disputes Act, 1947. This will
help us in - evolving a uniform industrial
relations policy and will also help in reduc-
tion in the multiplicity of inspection agencies
which is not administratively desirable,

The Bill has already been passed by the
Rajya Sabha on the 11th March 1986.

With these few words I commend the
Bil] for the comsideration of the House.

MR. DEPUTY-SPEAKER : Motion
moved :

«That the Bill to amend the Contract
Labour (Regulation and Abolition) Act,
1970, as passed by Rajya Sabha, be
take into consideration,”

SHRI X. RAMACHANDRA REDDY
(Hindupur) : Mr, Deputy Speaker Sir, The
Government his now come forward with the
Contract Labour (Regulation and Abolition)
Amendment Bill 1986. The purpose of
bringing this Bill is that they had got an
Ordinance issued previously and in order to
replace that Ordinance they have now come
forward with this Amendment Bill,

~ As far as the Ordinance promulgated is
concerned I would like to know from the
Government and from the Hon. Minister
the urgency as the Article 123 requires that
an Ordinance can be promulgated only when
circumstances exist to take immediate action,
Unless there are those circumstances existing
for an immediate action, an ordinance can-

not be promulgated :

13.10 hrs,

[SHRI VAKKOM PURUSHOTHAMAN
in the Chair]

No doubt, the Government has got power
to issue an ordinance but it is a very extra-
ordinary power. It has to be used very
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sparingly., An ordinance should not be
promulgated so as to by pass the powers of
Parliament, Even though issuing of an
ordinance may not be illegal yet issuing of
this ordinance is also not totally moral and
appropriate under the present circumstances.

I have carefully gone through the state-
ment of the Minister and also the statement
of objects und reasons, No where it has been
mentioncd about the necessity and urgency of
issiing an ordinance. Supposing the
ordinance had not been promulgated what
would bave happened ? What was the
eveptuality which the Government wanted
tomeet in issuing this ordinance ? They
are silent on these things, Under these
circumstances the issue of the ordinance or
promulgation of the ordinance cannot be
justified.

Now, let us go through the circumstances
under which the ordinance has been issued.
In the last week of January it was mentioned
in the press that Parliament is likely to
assemble towards the end of second week
of February., Next day Government came
forward with a hurried statement that
Parliament Session has not been called.
Then this ordinance was issued on 28th
January, 1986.

The summons for the Session were issued
on 1.2.1986. That means the ordinance was
issued two or three days prior to the summo-
ning of the Session, So, I would like to
know the urgency. Were heavens going to
fall if the ordinance had not been issued ?

Sir, in ordinary circumstances they
should not bypass Parliamen:t. What was the
necessity for this Government to issue an
ordinance just two or three days before the
summons for the Session were issued ?
They have not come forward with an
explanation. That shows the casual manner
in which the Goveroment is dealing with
Parliament, They are not giving it its due
respect, They resort to short-circuit steps to
bypass parliament,

Coming to the Bill I am not able to
understand as to why this amendment is
necessary, In the statement of objects and
reasons it has been said that there are two
Acts, One is Industrial Disputes Act of
1947 and the other is Contract Labour
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(Regulation and Abolition) Act of 1970. In
both these Acts the appropriate government
Bas' been defined According to Industrial
Disputes Act, 1947 the appropriate govern-
ment is Central Government and according
to the Contract Labour (Regulition and
Abolition Act 1970 the approprizte govern-
ment is the State Government. By this
amendment they want to usurp the powers
of the State governmient so that the State
Government may not implement this Act,

Sir, the two Acts are entirely different,
The purview of both the Acts is entirely
different. You cannot club them together,
So, where is the necessity for the Government
to bring forward this ordinance ? When
these two things are entirely different where
is the necessity for the Government to define
competent authority or appropriate govern-
ment 7 There are 185 Acts. Is the Govern-
ment going to come forward with a consoli-
dated legislation 7 You will not be able to
do it. There are a number of Acts where
the rights of the farmers, the rights of the
workers, etc. are not protected. The
Government are not taking any serious
action for the welfare of the workers, When
such is the case and so many Acts are
already there, you should have come forward
with a consclidated legislation, Why has
this recourse been taken ? The Government
has come forward with this amendment with
. an unchaste haste.

When you consider this aspect along
with the decision of the Supreme Court in
Surinder Singh VS CPWD and the union
government and in the judgement, the
Supreme Court has said that the workers
aftor six months of their working ...

MR, CHAIRMAN : Please conclude
now. The time allotted for this Bill is only
one hour and your party has given the
names of two Members., Kindly conclude
now, -

SHRI K. RAMACHANDRA REDDY:
In the judgement, the Supreme Court has
come forward to say that equal pay must be
given for equal work for all pcople after
six months of service. This judgement of the
Supreme Court must have come in the way
of  some vested interests ; some people who

are affected by it,, and probably the Govern- now.
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ment has succumbed to the pressure of vested
interests and they have come forward with
this Bill in an unchaste haste to help the
vested interest,

What has the Government been doing all
these years ?. Sixteen years have elapsed and
they never thought that the differential term
mentioned in the 1947 Act and the 1970 Act
were at loggerheads.  Are there any instances
where the Ceniral Government and the State
Government had come into conflict ? 1 do
not thipk that the Central Government tried
to implement this Act and the State Govern-
ments came in the way, or the State Govern-
ments tried to prevent it. Are there any
instances of confllict between the Central
Government and any State Government in
the marter of enforcement of this Act ? 1f
such circumstances were there, the Ministry
should have come forward to say that in
such and such case, the State Government
obstructed an act which was in the interest
of the labour.

MR. CHAIRMAN :
now,

Pleage conclude

SHRI1 K. RAMACHANDRA REDDY ;
This is an Act where the rights of the
labourers are being taken away. In
Railways there are 20 lakh workers and seven
lakhs are under contract labour. In coal
mines, seven lakh workers are there and one
lakh are under contract labour, The
contractors who engage these workers do not
pay their wages correctly. Their services
are not regularised and no gratuity ete. is
paid to them,

MR. CHAIRMAN :
now.

SHRI K, RAMACHANDRA REDDY ;
Why are you in a hurry ?

Please conclude

MR, CHAIRMAN : I am helpless. QOnly
one hour has been allotted for this Bill.

SHRIK RAMACHANDRA REDDY :
When ] am initiating the dcbate, you must -
give me enough time. If you are intersted
in just passing the Bill, you can do it, but
if you want some discussion, you have t0'
give some time.

MR, CHAIRMAN : Please coaclude it
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SHRI K. RAMACHANDRA REDDY:

The service conditions of the workers have

to be improved. This Biil takes away the
powers of the State Governments and all
powers are concentrated in the hands of
the Central Government. Since 1970, the
Government has done nothing for the
workers, If the Central Government does
not take any action at the instance of the
vested interests, the workers will continue to
suffer. That is why, I request the Minister
to reconsider and withdraw this Bill and then
come forward with a comprehensive Bill so
that the interests of the workers aro safe-
guarded,

SHRI SOMNATH RATH (Aska): Mr.
Chairman, Sir, I rise to support the Bill.
The hon. Minister has rightly said and
mentioned about the utility of this amend-
ment, and that this will provide for uniform
industrial relations policy and reduction in
the multiplicity of inspection agencies. The
Government have taken some steps under
this Act and have prosecuted some persons
who have violated this Act and there have
been some coavictions also.

This amendment i3 necessary because
this will fill the gap between the Contract
Labour (Regulation and Abpolition) Act and
the Industrial Disputes Act. This will help
the industrial policy a lot, My learned
colleague on the other side has spoken
much about -the promulgation of the ordi-
nance, about the Act itself and then about
the utility of this Bill itself. He has said
that the ordinance is not legal because it
was promulgated just before the Housc was
summoned and according to him it was
necessitated because of the judgment of the
gupreme Court in January 1985. What is
the harm if Government gives due considera-
tion to the Supreme Court’s judgment?
If according to him it is true that this Bill
has been brought forward on account of
the judgment of the Supreme Court, there
is nothing wrong about it. On the other
hand, he should have praised the Minister of
Labour,

There are some areas where the opera-
tions of the Industrial Disputes Act as well
as this Act are the same. The opcrating
agencies may give diffsrent views, This Act
is not for total abolition of the contract
labour, but it i3 enly for regulating and
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restricting the contract labour, It would
have been much better if the contract labour
is abolished. But that is not done,

In some areas the State Governments
operate and in other areas the Central
Government operates, The supervising
or inspecting agencies in the common areas
may give two views, So, it is difficult to
implement and that is why, this Bill has
rightly been brought now.

I will say one thing to the hon. Minister.
He may see that this Act is fully imple-
mented soon, The construction industry
bas become very important in the country..
Due attention has to be given .to the
labourers in the construction industry as the
laws enacted for the benpefit of the labourers
are violated many a time, Those persons
who violate the laws should be puuished.
For instance in Delhi itseif there is one
organisation called the Continental Cons-
truction Company in Nehru Place, On
17.3.1985 I asked the hon, Minister whether
it was a fact that licences of the labour
contractors of Orissa had not been renewed
this year and yet they were allowed to
recruit the labourers and engage them to
work in the country and outside the country.
The reply given to me was that the Orissa
Industrial Infrastructure Development
Corporation, Bhubaneswar, a Government
of Orissa undertaking was the only organi-
sation which had been given the licence
and none else, In my earlier question,
I invited the attention of the hon, Minister
that in Orissa so called contractors were the
sub-agents of this Continental Construction
Compary and some other companies in
Delhi and they had recruited labourers to
send them abroad and Rs, 5,000 toRs,
15,000 have been extracted from them,
though the Construction Company, as per
the reply, is not entitled to charge anything,
Oaly the agency was entitled 10 do so upto
fificen hundred. Thanks to the Depart-
ment of Labour, two informations had been
lodged in the police station. The cases are
going on, though we do not know the
facts of those cases, I would like to know
from the hon, Minister when in the agree-
ment these construction companies or the
agencies who are authorised to send the
labourers abroad, are not entitled to recruit
the labourers through these sub-agents,
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why they are allowed to continue to do so,
1 have got the relevant letters and informa-
tion with me and I have also apprised the
previous Labour Minister regarding this
and he had also complimented-fme in the
House,

Why mnot the licence of this Conti-
nental, Coaostruction Corporation Private
Limited be cancelled ? This is one of the
arguments, This Continental Construction
Corporation and also other Companies in
Delhi are exploiting the labourers through
their unauthorised contractors by collecting
huge amounts from them., Not only that,
they are also making labourers to work in
India for sometime and after getting the
work done, then only they promise to send
them abroad. Some labourers aie sent and
some are not sent abroad, Another most
important factor is that, after they are sent
abroad, what their wages are received in
India through these companies, 10 per cent
of that amount is deducted and given to
these sub-Contractors by the Companies or
the Agencies.

1 submit, through you Sir, to the
Minister, that the Bank Accounts of this
Continental Construction Company in the
State Bank and other Banks, should be:
seized and the illegal deduction of 10 to 15
per cent’ wages of the labourers, who have
been sent abroad should be realised and
paid, to them besides taking other actions.

Now, there are about 500 labourers of

Orissa having passports, who bave worked
under these companies or agencies, add who
are not sent abroad and very much harassed,
Tho:e who have got their passports should
be sent abroad on priority basis and enguiry
muost be made the Hon. Minister should
defend them, Let these construction com-
panies or agencies be prohibited from send-
ing anybody outside unless the labourers are:
sent, The Continental Construction Com-
pany and others with vengeance are sending
some persons abroad only after having been.
recommended ty a person against whom in.-
formation has been lodged in Police station.
and 147 passports seized & returned at least,
the information in this regard should be:
lodged. Most probably, he might have:
spent some amount because of litigation.
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‘and to make good the loss, he has been

encouraged to send the labourers by extract-
ing more money Bundles of documents
are with me., These have already been
given to the previous Labour Minister, It
should be examined. Stringent steps should
be taken. They have also committed many
crimes, under the Immigration -Act, besides
tax evasion, harassment and exploitation of
the labourers, I have got with me a list
of at least 16 companies or agencies, who
are doing this job. Stringent action should
be taken against them Enquiry should
be made through the CBI I am speaking
in this House advocating the causes of the
{abourers. One lctter written on the letter
pad supplid to M.Ps, was forged and pub-
lished in one of the papers in Orissa—the
Samaj— but later the paper contradicted it.
'This is not a question of mine, but this is a
question of the House how c¢ven the MPs
who are bringing matters to the notice of
‘the Government and speaking in the House
about this exploitation, this racket, this
'scandal, money-making racket, corruption,
etc.,, are also not spared by these people.
‘They want to humiliate the member of
Parliament also and lower their prestige
in the public eye. I think the Chair should
also come to the rescue of Members and
take action against them or else it is very
difficult for an MP to speak against the
corruption in this House.

AN HON, MEMBER : What is the
letter, you have been mentioning ?

SHRI SOMNATH RATH : 1 want to
place it before the House, 1 have not
done it so because I have not taken the
permission of the Chair to lay it on the
Table. Otherwise, I would have done it
I will do it later. I will show it to the -
Sir, 1 will take the permission of
the Hon. Speaker and 1 will place all the
documents before the House, It will be
an oye-opener how crores of rupees have
been extracted from these labourers. The
.«documents have been given to the Labour

- Ministry. Copies are with me. (Interruption)

'They have lodged the information and from
.one person 147 passports have been seized.
And that is the person now being encoura-
.ged by all construction companies and
-others, to send labourers abroad. So, I
request the Minister of Labour to take
stringent action in this matter,
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[Translation)

SHRI K, N. PRADHAN (Bhopal) :
Mr, Chairman, Sir, I support the Bill pre-
sented by the hon, Minister. It will not
be wrong if it is said that it is an innocuous
amendment and there is no need to frown
onit, So far as this objection is concerned
that no ordinance should be issued imme-
diately before the session, 1 would say it is
not a proper objection, [In the principal
legislation it is imperative to keep in view
this thing but so far as an amcndment is
concerned, it shows that there was a lacuna
or confusion which is being corrected and
the earlier it is done the beiter,  Here also
what has been done is just ihis that where-
ever the Industrial Disputes Act is applicable,
the appropriate Government will be the
Central Government and for the rest State
Governments will be the appropriate
Government,

The principal Act came into force in
1970, It is true that some work has been
done on it but in this large ceuntry where
contract labour has no rights, pay scales,
dearness allowance, service conditions,
overtime allowance, pension, gratuity, lay off
allowance etc. it has not been implemented
with the desired spead, This contract
labour is engaged both in the public sector
as well as in the private scctor and toey can
be thrown on the road any time. Even
after 10 0 20 years of service, they are
thrown out at a stage when no one is there
to take care of them.

In Bhopal, two years back JK Dry cell
factory was closed down. The regular
workers got the compensation and gratuity
but the contract labour was thrown out
without any compesation., Whea notice
for extra production was giver, the strength
at that time was double the rcgular strength
and half of the workers were working as
contract labourers ; even in their case no
care was taken, They had worked there
for as many as 20 years,

In 1983, the Supreme Court had given
a ruling on a writ petition that all the
States should constitute Contract Labour
Advisory Boards. This ruling was given in
a case against the Food Corporation of
India that all the perennial posts there should

be regularised aod made permenent. Buf.
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I want to draw the attention of the hon.
Minister (o the fact that be it the labour
department of the Centre or the State labour
departments, the Food Corporation of India
is a glaring instance where during the last 3
years i.e, from 1983 to 1986 we have not
been able to form a committee who may
identify the number of perennial jobs in the
Corporation.

Wherever endeavour was made to abolish
this contract labour system, they stlarted
throwing the workers out of job, Therefore,
what is needed is to ensure abolition of
contract labour system and to regularise the
contract labourers., They should not be
thrown on the road,

Similarly, a very good suggestion was
given by the Tamijl Nadu Contract Labour
Advisory Committee that by amending
Section 10 of this Jaw, eontract labour system
should be abolished in those places where
there is work all the year round. But that
too has not been implemented,

The entire House will welcome any such
amendment in respect of labour laws, Today
we feel lost in the jungle of laws and there
is no such law in the country which is not
in need of amendment. Shri T. Anjiah
was Labour Minister Jast year also and
though he may look old because of his
grey hair yet the way he discharged his
duties was commendable. He woiked like
a young energetic man. He was physically
aond mentally agile and alert,

He had assured that all the labour laws
will be reviewed and a comprehensive
legislation will be brought because there are
many laws which have contradictions and
contain differing definitions Under the
prevailing conditions it has become all the
more necessary to amend the laws particularly
the labour laws, which have contradictions
and differing definitions because we wish to
enter the 21st Century.

In the end, I would like to submit that
as our present Labour Minister is .very
young, we expect him to work even faster
than the ex-Labour Minister. Shri T. Anjiah
and thereby prove that he is keenly interested
in workers’ welfare and safeguarding their

interests in a better way,
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With these words, I wholeheartedly
support the amending Bill,

*SHR]I BAJU BAN RIYAN (Tripura
East): Mr. Chairman Sir, the amendment Bill
which is before the House seeks to amend
the Contract Labour (Regulation and
Abolition) Act., The present amendment to
that Act is a very small one, It defines who
shall be the “appropriate Government’ for
the purpose of settling the Jabour disputes.
Previously it was provided that the State
Government of that State where an unit is
functioning shall be the ‘‘appropriate
Government”’, for intervening and settling
any disputes between the coatract labour and
the contractors. But now, as a result of
this amendment the State Government is
being deprived of the powsrs to take action
and all power in this regard is being taken
over by the Central Government. It is true
that in practically every State the contract
labourers are working for a long time in
different Central Government establishments
like the FCI, BHEL, the Shipping
Corporation of India, NBCC etc  Why has
the Central Government suddenly felt the
need now to amend this Act ? The original
Act is in force since 1970. But from 1970
to 1985 in these long 15 years the Govern.
ment did not feel any necessity to amend
that Act. Why are they feeling it now ?
Sir, over the last onc or two years lobour
trouble developed in certain Central Govern-
ment units located in West Bengal like the
Burnpur steel project, the Durgapur Steel
and fertilizer Corporation. The Metro
Railway etc where coantract labour was

working. In those cases the Labour
Commissioner of the State Govt, of West
Bengal intervened and resolved those

disputes to the satisfaction of the workers,
The State Government arranged for the
regularisation of the labourers and saw to it
that their outstanding dues are also paid.

In contrast, 1 will mention about a few
other instances in other States. About two
years back, the contract labour working
under the Assam Oil division agitated. for the
payment of their dues, There were beaten
up mercilessly bo the CISF and were driven
away Wwithout paying them their dues.
There is another instance Sir, at the
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Panipat Fertilizer Corporation in Haryana
also there was a dispute between the
contract labour and the contractors.
The labour demanded their legitimate dues
and payments. There also they were beaten
and driven away by the CISF. For the
last 10 or 15 years the Central Government
did not bother about the unitormity in the
decisions in the cases of labour disputes
under the various labour laws and the
Industrial Disputes Act, when the Congress
was in power at the centre and there was
Congress Government in most States as well.
They have suddenly become alive to this,
why 7 Because they arc seeing that the
left front Government of West Bengal are
settling these disputes keeping the interest of
the workers in view. They are taking the
side of the workers. But in other Congress
ruled States, the State Goveinment as well
as the Central Government is taking the side
of the contractors and beating up and
driving the labourers away with the help of
CISF, without paying the dues of the
workers, )

Therefore I regret to say that this
amendment is not being brought forth to
protect interest of Jjakhs and lakhs of
Contract labour of the country. On the
other hand this amendment has been brought
keeping in view the interest of the contractors
only. Now I know Sir, the officers of such
units and corporations where contract labour
is employed, are in connivance with the
contractors and both together are trying to
cheat the workers of their rightful dues and
to make money themselves. There is no
effort to pay their dues. Many such units
are running at a loss, In this way through
the collusion between the contraectors and
the officers the Government is Josing,
industry is suffering and the workers are
being deprived of their just dues. That is
why I cannot support this Bill fully in its
present form. I will be gald if the Govern-
ment brings forth a comprehensive Bil] in
this respect to protect the interest of the
workers, for protecting those lakhs upon -
lakhs of labourers who are working under
contractors in the Government, semi-Govt,
and cven in private establishmeots. I would -
have been really glad if the Govwt. tried to
protect the rights and interests of al] these
poor workers. But the question is, will the
Government do that ? Have they the power

*The Specch was originally delivered in Bengali,
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to do that ? No, they are not interested in
that, I know  that this Government
functions keeping the interest of a handful
of persons only in view. We have often
alleged that. Sir, the contract labour act
is in force in various parts of the country.
for a long time, I want to know what is
the object and real purpose of bringing this
amendment Bill. When the hon, Minister
replies, I will like him to say in which Siates
the industry has suffered or the interest of
the workers has suffered as a result of
intervention of the State Government.
Which are those States ? If there was no
loss to industry of if the interest of the
workers did not suffer when the State
Governments intervened to solve the labour
disputes carlier, then what was the need of
this Bill at all ?

I will hope that in the coming days a
comprehensive Bill will be brought forth
keeping the interest of the contract labour
in view, Then we will surely place the vicws
. of our party thereon before this House and
support the same,

With that Sir, I conclude,

SHRI MOOL CHAND DAGA (Pali):
Mr. Chairman, Sir, I thank Shri Sapgma
for bringing a comprehensive Bill  after
great labour. I feel he must have literally
sweated in formulating this Bill. I would
like him to state the number of people who
have been prosecuted and punished under
this Act so far? It is unfortunate that ail
the labour taws that have been enacted so
far are gathering dust in shelves. The
enactment of labour laws merely provides
ample powers to the Inspectors, No other
purpose is served by them. If you study
the labour laws you would come to know
about them. They are all well intended.
Sangma Sahib believes in plain speaking.
The Act enjoins on the Constractors to
provide facilities to the persons hired,

[English)

“In every establishment where twenty
or more workmen are ordinarily emplo-
yed as contract labour, there shall be
provided two rooms of reasonable dimen.
sions for the use of their children under
the age of six years,
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(b) one of such rooms shall be used as
a play room for tbe children and the
other as bed room for the children,

(c) The contractor shall supply adequate
number of toys and games in the play
room and sufficient number of cots and
beddings in the sleeping room".

Is it in Nagaland, Karnataka or Kerala?

[Translation)

But who are these contractors 7 They
are parasites and exp.oiters of workers.
You bhave enacted the law, But the res-
ponsibility of Government does not end
here, May I know, wby only establishments
employing a8 minimum of 20 workers or
more ate covered under these laws? Even
if one worker is exploited it is an offence
and a crime, I would like to cite an
example, A rich landlord employs $
workers to dig a well and promises to pay
Rs. 200 to them. The workers work for
10 days but because of a big rock the work
is stopped. Instead of paying them Rs, 200
they are hauled up at the police station
and are categorically told that they will
bhave to dig another well to honour the
contract. These things are happening but
your laws cannot be invoked in such eases.

May I draw your attention to Article
42 and 43 of constitution, I would like to
quote ;

[ Eng[ish]

42, “The State shall make provision
for securing just and humane conditjons
of work and for maernity reljef,

43, The State shall endeavour to se-
cure, by suitable legislation or economic
organisation or in any other way, to all
workers, agricultural industrial or other-
wise, work, living wage, canditions of
work ensuring a decent standard of life
and full enjoyment of leisure and social
and cultural opportunities and, ip
particular...... W

[Transla tion]

Sir, I am not only talking of Karnatka.
The contractors exploit the workers through-
out the country. What is the plight of
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domestic servants? Has any law been
enacted to help him? The householder
.exploits his servant. Even though rich
prople earn a lot of money, yet they give a
paltry sum to their servants, In this way
one person exploits the other...(Interruptions)
We wallow in tears of agony and seek
Sangma Sahib’s help. I would like him
to state the number of persons who have
been punished under section 24, 25 and 26
of this Act. How many pcople have been
punished during the last 10 years and the
persons who have been sent to goals during
the lagt three years? The Act provides
for 3 months simple imprisonment or fine
in case of contravention. How many
Contractors have been punished and how
many Public Sector Undertakings have been
challaned under the Act? Has the FCI
chairman been challaned ? The FCI
exploits workers. It forces themfto unload a
specified number of gunny bags in order to
earn their wages. Will the hon, Minister
be pleased to state the names of Public
Undertakings which have been challaned.
1 know that Sangma Sahib will feign
ignorance on the ground that he has just
taken the charge of the portfolio

Coniract labour means -that the con-
tractor has a right to exploit the worker
and become a parasite. This system of
Contract labour should be abolished.

The Central Advisory Board comprises
20 members. The hon, Minister should
inform us about the settings of the Board
and the working of Inspectors. Sangma
Sahib, we are aware of the working of
Inspectots, The lnspectors receive regular
payments cvery month from the em-
ployer. This is an Inspector Raj.

- 8ir, T want to submit that these things
should be looked into, Until and unless
a comprehensive legislation is brought in

this regard, this Act will not serve the
purpose, This Act was enacted in 1970

aad I would like to draw your attention to
some of its clauses :
[English]

Here you have said ‘“to any establish-
ment in which tweaty or more workmen are

Qmpl omn

[Translation)

People can easily engage 18-19 wo;kerl
on contract basis,

The Act will. come in force only when
20 workers are engaged.

[English)

Then I draw your attention to Section
3. Here it is mentioned :

-The Central Government shall, as
soon as may be, constitute a Board to
be called the Central Advisory Board...
consisting of twenty members.. not
exceeding seventeen...and tow more™.

[Translation)

I would like to know about the sittings
and the working of the Board.

[English)

It is with the permission of the Inspec~
tor that you can file a suit or a complaint,

[Translation)

What are the punishments for those who
violate the iaw? They may have to serve
a simple imprisonment for three months,
The Act categorically states that no worker
can file a suit on his own.

[English]

SHRI RA) KUMAR RAI (Ghosi):
Can't they lodge a report in the Police
Station ? :

[Translation]

Is there any justification in this law ?
Sangma Sahib, your department advised
you and you brought this amendment.

[English]
A Then this is the greatest anomaly,
[Translation]

SHRI MOOL CHAND DAGA: Yes
this is true, 1 also wanted to emphasize
it, The hon. Deputy Speaker has rung the

"bell in order to warn me to conclude. I

urge you to bring a comprehesive legislation
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In this regard, Merely providing temporary
relief or making provision for it will not
serve any purpose, 1 am deeply moved
when 1 see the plight of werkers in Rajas.
than. It has been observed that these
Contractors are friends of politicians. The
Act further States : ’

[English)

“No Court shall take cognizance of
any offence under this Act except on a

complaint made by, or with the pre--

vious sanction in writing of the Ins-
pector, and no court inferior to that...”

[Translation]

Such are the provisions. 1 want to know
who would be punished? I would like the
hon, Minister to state the number of
persons who have been punished under the
Act. These laws should be formulated,
keeping in view the larger interests of the
country and not only of Nagaland alone
and a comprehensive legislation should be
‘brought in this regard, The bureaucracy
should be told that this Bill is inadequate.

[English]

SHRI P, A. SANGMA : This copy, I
can donate to you.

SHRI A, CHARLES (Trivandrum) : Sir,
I stand (o support the Contract Labour
(Regulation and Abolition) Amendment
Bill, 1986 in as much as it is brought for-
ward witb a limited purpose of removing
an anomaly in respect of the term ‘appro-
priate Government’ appearing in the Origi-
nal Act of 1979 The definition of the teim
‘appropriate Government’ appearing in the
parent Act is different from that appearing
in the Industrial Disputes Act of 1947 and
this has created some difficulty in the im-
plementation of the provisions of the Act
and hence the present amendment. Rven
though I support the present amendment,
in view of the present difficulty pointed
out above, I am constrained to strike a
strong pote of discord on the very system of

contract labour envisaged in the parent Act,

It oanly supports the middleman who live on
the sweat of the labourers, This system
should not go in a civilised country like ours.
And even a very cursery perusal of the Act
would reveal that if at all anybody's interest
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is protected in the Act of 1970, it is only the
interest of the middiemen, that is, the con-
tractor, rather than the interest of the wor-
kers for whose bencfit the Act of 1970 is
purported to have been passed. I may draw
the attention of the Minister and the House
to one or two clauses of this Act. Section
2 (b) says :

“‘A workman shal! be deemed to be
employed contract labour in or in con-
nection with the work of an establish-
ment when he is hired in ..*

The word ‘hired’ is very insulling. We
hire a vehicle. We hire 80 many items of
utensils etc. for our daily use, But to say
that a person is hired tells upon the dignity
of the individual. We only engage a per-
son for doing a work. So, it goes against
the spirit of the preseat day thinking,

Even the very title of the Act ‘Contract
Labour (Regulation and Abolition) Act is
itself misleading. I have gone through the
provisions of the Contract Labour (Regula-
tion and Abolition) Act of 1970. All that
is given in the Act is to protect the interest
of the contractors.

14.00 brs.

Coming to Clause 10, it deals with the
prohibition of employment of contract
labour. I may read out sub-clauses (b) (c)
and (d). Sub-Clause (b) says ‘work of a
parennial nature’.  Sub clause (c) says
‘whether it is done ordinarily through regular
workmen 'and sub-clause (d) says ‘whether
it is sufficcent to employ considera-
ble number of workmen'. Surprisingly in
all these cases this act is applicable. There
is an Explanation given : If a question arises
whether any process or operation or other

‘work is of a parenpial nature, the decision

of the appropriate Government thereon.
shall be final. So, the Act applies to work
that are to be done on a regular basis enga-
ging regular workers. Sir, I would plead
that the normal rules of recruitment should
be followed in recruiting the persons so that
right from the beginning their interests are
properly protected and contract }abour shali
not be resorted to in such cases. '

There are various instances wherein a
great malpractice is done by the contractors
in the engagement of labourers and in



279 Contract Labour (Regulation

[Shri A. Charles)

- disregarding their interests. I must refer to
the cases of the Food Corporation of India,
The Shipping Corporation and the Ware-
bousing Corporation and because of the
limited time, I am not going to explain all
those things, but I may draw the attention
of the hon. Minister to one particular ins-
tance in my contituency, In the Trivan-
drum airport about 5 years ago a contractor
was given contract for the porterage work.
He engaged 90 workers for that work. When
the term of threc years expired the contract
was given to another contractor, In the
meanwhile the 90 workers formed themselves
into a cooperative society and they applied
for the contract, but without giving the con-
tract, to that <ociety, the contract was given to
M/s. Kleenwell, Bombay, and a lot of difficul-
ties arose, The new firm refused to engage
the workers who bave been working for the
last three years and the firm insisted that an
amount of Rs 3000 to Rs 5000 should be
given by each person for appointment as a
labourer. - The question was taken to the
labour court, Thereafter it was taken to
the High Court. The Hi.h Court gave a
positive direction that the workers’ claim
should be recognised and in spite of the
judgment, the contractor refused to give
employment to that group of labourers and
now the whole maner is with the Supreme
Court. I wrote to the Civil Aviation
Minister in this regard. The reply I recei-
ved was that since the matter is in the
Supreme Court and since it is sub judice, he
not able to do anything in the matter. Jt is
a pity that the poor workers who work for
a period of three years, are forced to go to
the Supreme Court to get their normal gr.e-
vances redressed. In this connection I may
also point out to the hon. Minister and to
this House that there are various legislations
to protect the normal interesis of the
workers, to protect their m nimum wage,
their provident fund, the security of job, the
emploeyees® State Insurance S.heme etc.
This 1970 Act is brought forward just to
scuttle all the legislation just to see that
those benefits are taken away, It is a short
cut and to circumvent the whole thing the
1970 Act was passed.

Again Chapter V deals with the welfare
and bealth of the contract labour. My
friend, Daga Ji explained at length all those
mgtters and so I am not going to deal with
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them, but the entire responsibility of giving
all the benefits is placed on the contractor
and you can just imagine how he is going
to protect the interests of these workers.

Clause 21 again says :

““Tbe contractor shall be responsi-
ble for payment of wages to each
worker.”

Sir. there is no rule whether the Mini-
mum Wages Act should be made applicable
to him, Nothing is there. They are thrown
to the mercy of the contractor.

Again, Sections 26 and 27 are very
fantastic. Mr. Daga Ji has pointed out all
this. The workers are not allowed to
resort to take their grievances to a court of
law, Either the Inspector should file a suit
or the workers should take prior permission
of the Inspector.  And in case they are not
able to file a suit within three montbhs, it
lapses and so they are unable to file even a
petition before the court,

Clause 32 of the Act gives unusual pro-
tection to different persons employed in the
Department, It says :

“No suit, prosecution or other
legal proceedings shall lic against any
registering  officer, licensing officer or
any other Government servant or against
any Member of the Central Board or the
State Board as the case may be, for any-
thing which is in good faith done.”

14.04% hrs.
[MR. DEPUTY SPEAKER in the Chair]

That is very unfortunate, The interests
of the workers are not at all protected, but
the interests of the contractor, the interests
of the Inspecior, the interests of the officers
whom we know that they also get the share
of the spoils from the contractors are all

protected.

So, I will plead with thie Minister if
you go through the entirc provisions of the
Act, they do not protect the interests of the
workers —to bring forward a comprehensive
legislation for protecting the interests of the
workers for whom this Government is com-
mitted, 1n the Budget, a great thrust is
given for anti-poverty programme. The
thrust of the Government is to lift them
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above the poverty line 2nd give a real life
to the poor people. ' So, I plead that a new
legislation for protecting the interests of the
workers be brought forward.

With these words, I support the Bill as
this Bill has been brought forward, as I
submitted earlier, to remove the anomaly,

SHRI THAMPAN THOMAS (Maveli-
kara) : Sir, the Contract Labour (Regulation
and Abolition) Amendment Bill has been
brougbt forward to bring the aspects of the
Central Government undertakings under the
control of the Central Government as there
is a contradiction between the State Govern-
ment and the Central Government in respect
of certain things, [ appreciate that this
anomaly is to be corrected and the organisa-
tions which are under the Centre will have
to be regulated by the Central Government,.
When the contract abolition is to be expec-
ted, of course, the Central Government will
have to act on it.

My friend was saying about certain
things in detail, about the real practice in
the contract system, My question is, why
can’t the Central Government come forwatd
to abolish the contract system asa whole at
least in the public sector undertakings which
belong to the Centre, The Food Corpo-

. ration of India is an organ which is directly
under the control of the Government and it
is a public undertaking. They have cons-
tructed godowns throughout the country and
these godowns are a permanent structure and
workers are necessary to carry on their
operations. It is not a temporary measure ;
it is a permament measure -If the Food
Corporation of India has got no contract
employees, whom are you paying then ?
There should also be other employees who
are working there for loading and unloading
operations. Will the Government look at
the issue and the test is, the nature of per-
manency ? It is a criterion for abolishing
the contract system. Will you kindly abolish
contract system in the Food Corporation of
India [ am only quoting the example
of the Food' Corporation of India just to
show the consequence in public under-
takings, and how common masses are sO
seriously affected because of the contract
system, There are thousands of workers
working in the godowns throughout the

country in the Food Corporation of India
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who bave no eligibility to be called as
workers, Their name is nowhere in the
record. They are not entitled to any mini-
mum wage ; they are not entitled to any of
the statutory wages and statutory benefits ;
they are not entitled to any of the protec-
tions which the Government is granting.
They are at the mercy of the inter-mediary
people who take the contract. They get -
the piece-rate wages from the contractors.
As and when they work, they get some
money by this means or that means, Subs-
titute persons are working in their places
and the contractor makes the money, Why
can’t the Government abolish this contract
system in the Food . Corporalion godowns
and departmentalise them ?°

Unfortunately, I may point, out that
when you are moving this Bill here, what
your own Government-—of course, it is not
This is
the time for you to act on this subject. In
Bombay, Madras and Vishakapatnam where
aficr a sustained struggle of working class,
the workers who were working on piece-
rate basié/and demanding to be absorbed as
departmental workers in the Food Corpora-
tion of India, are being terminated, The
number goes to 7,000. The services of
7,000 workers are being terminated by the
public undertaking in all these places. If
you have got any sincerity to bringing this
amendment, my submission is, before this
Bill passed, you will have to take them
back as departmental workers. You show
your bona fide. 1t is your own Departmen-
tal undertaking, Central Government public
underniaking,

Take for example, Railways,
permanent body,

It is a
There is a construction

-work going oo and people are regularly

working. What pay you are giving and they
are employed by whom ? Instead of doing
the work departmeantally and directly, you
are engaging contractors and contractors are
supplying people to the Railways. Lakhs of
people are working on contract system in
Railways. It is another public undertaking,
If you are really interested in abolishing the
contract system in this country, what you
have to do is, you first do it yourself, Let
charity begin at home. You abolish this
coptract system in this Department which is
under the Central Government.
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If you analyse the varjous ports in this
country, the tystem there is  wonderful !
The intermediaries there are living by
supplying human beings ! What is the dig-
nity of human beings in this counlry ? A
man who supplies another human being
get & commission, How bad ? How can 1
explain these things? What is it to be called?
I"Fdo not want to pame itin any other
manner, A man who supplies another man,
gots a commission ! If you are giving due
dignity to human beings, stop this practice,
Inithe ports which are owned and run by
Government, there are intermediaries, con-
tractors and they supply labour and get
money and you very conveniently call it the
‘labour supply system’. This labour supply
system is well known in the ports and if I
am capable of supplying 100 labourers, I
can’get a good money, without working !
What dignity to- human beings are you
giving 7 If you want to give real dignity to
human being and if you want to bring about
equality of feeling among people, you
abolish and do away with the contract sys-
tem in the port and other areas, Of course,
the Dock Labour Board Act has come and
they have regularised and departmentalised
the workers. But in mot of the ports like
the Mangalore port, the labourers are
supplied by the contractors. All types of
labourers are being supplied there, Only
a few of them are made permanent, This is
another aspect.

I bring another case to your notice
which my -friend Mr, Somnath Rath may
highlight in his speech alto, I have come
across it because 1 am associated with the
Consultative Committee on Labour, There
are parasites who exploit human beings in
this country by sending them abroad. That
is also a sort of a contract system, There
are various fictitious companies coming up
in various parts of the country and they
recruit persons and send them abroad and
in sending them abroad, if a foreign emp-
loyer pays them, according to the law of
this country, the deposits will have to be
made. These people will bave to be sent
by the person who recruits, But what is
happening in this ? The poor people who go
in scarch of job, sell their property, sell
their ornaments, their mother’s property,
wife’s property and everything and pay for
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a visa and they are being sent for construc- -
tion work and they have to face tortyre and
in human behaviour Who is their to pro-
tect them ? You have registered such com-
panies here ard such companies which are
bogus are recruiting persons and sending
them abroad. How could you regularise
them ?

My submission is that if you want really
to abolish the coniract system and give due
dignity to human being, first of all, let the
laws in the Government be strictly imple-
mented, Never try to send it back to the
State Government and the other organisa-
tions to look into them. The Government
will have to come with a heavy hand to put
a stop to this practice.

SHRI SHRIBALLAV PANIGRAHI
(Deogarh) .: Sir, 1 rise to support the Cont-
ract Labour Regulation and Abolition
(Amendment) Bll, 1986. It is a small Bill
with three clauscs only. But although small
in size, the Bill seems to be significant in as
much as it is intended to bring about a
uniform labour policy throughout the
country and also help build smooth indust-
rial relations,

The Bill is before us to replace the
Ordinance promulgated in the month of
January.

The definition of ‘appropriate Govern-
ment’ has been the subject matter of this
Bil]l and the discussion we are having in this
august House to-day, About the term
‘appropriate Government’ different defini~
tions appear in different legislations and,
therefore, there was a necessity felt to bring
uniformity in respect of this definition.

The Industrial Disputes Act, 1947 has a
definition for the appropriate Goverpment
and provide the Ceniral Government as the
appropriate Gcvernment.  But in  the
subsequent act, that is, the Contract Labour
(Regulation and Abolition) Act, 1970 there
is a different defintion. We come across
for the term ‘appropriate Government’, snd
that is the State Government. So naturally
this creates an anomalous situation in the
field and in the matter of implementation
and that is sought to ‘be removed, There-
fore, there should be nothing to object to
this Bill,
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But while speaking about it, it strikes
me as to what was the .Government doing
all along allowing this gap to exist in this
definition in the two Acts. We have the
Law Ministry and we have also the
Ministry of Labour.

Very competent and knowledgeable
officers are there in these Ministries and
particulary this Act came much later. The
Industrial Disputes Act was enacted in 1947
but this Act which we are amending now is
of a later date, that is 1970. When they
drafted this Act in 1970, the Contract
Labour (Regulation and Abolition) Act,
why were pot attempts mad: to have a uni-
form definition ? At least 1 would request
the hon Minister to direct bis Mimstry to
have a look at all such provisions now
where different definitions do appear in
different labour laws, Should we always
wait for the judiciary to point out these
things to us, the Supreme Court or the
High Court to come up with such observa-
tions and after that, to come before the
Parliament in the form of amendments ? So
far as this amendment is concerned there is
pothing to object. It is a welcome feature
that the Government in this amending Bill
with a good intention to have one set of
uniform labour policy also seeks to reduce
the multiplicity of inspecting agencies.

The main objective of this Act is two-
fold-to regulate and abolish the contract
labour. As I was listening to the speeches
of some of the hon. Mcmbers from the
Opposition. The sole object of this Bill is
not to abolish fully the contract system, If
the system is abolished, it is well and good,
The Congress Party is committed to bring
an end to all sorts of exploitation and also
it is committed to put an end to the middle-
men system existing in our country, what-
cver the sphere may be, Now. it is the
question of time as to how quickly we can
doit, At the same time, we should not
forget that the situation is such that in every
sphere we cannot just do away with this
contract labour system, Wherever there is
work of a permanent nature we should not
encourage this contract labour system to
_continue. My friends have also referred to
the P.C.I, Railways where this system is
_going on and they are doing work which can
be assigned to the labourer on permanent
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basis. They should be made regular, There
should be no question of continuing with
this contract labour system. This contract
labour system or thekadari system is not an
honourable system of respectable system.
We know that the contractors are exploiters
by and lacge, There may be some good
people. But most of them are greedy
people who exploit the labourers as much as
possible, Our hon. Labour Minister who
is presiding over the Labour Ministry, who
is young and energetic, is the custodian of
the labour class people, as far as their
interests are concerned The other day
we were together there in Gauhati, Some
other hon, Members of Parliament were
also there. The Minister has himself raised
the feeling of the FCI workers there, They

" were hurt very much, The work has been

going on for decades permanently but they
have not regularised the services of the
workers. They are just simply contract
labourers and their conditions are miserable,
To put it in short, their conditions are
sometimes worse than that of slaves or

bonded-labourers. There is large scope for
improvement in this sphere. There are
laws regulating abd  abolishing the

Contract Labour, The Labour Ministry is
working in this direction to see how quickly
we can do away with contract labour
systom in all possible ways and in ali
possible areas I know it is not possible
to fully do away with contract labour
system but then the working condition and
living condition of the labourers have to be
improved. Good and progressive laws are
there in our country, But what is disturb-
ing us in the lack of will to propetly im.
plement the same. So, I would earnestly
request the hon, Minister to direct his
Ministry—to see that these laws should be
got implemented in the tight spirit and
direction underlying these laws,

Sir, Government is the biggest employer
ini this country and it should not only be the
biggest employer, but it should also be the
best employer. Four lakh workers are

working in various Public Sector Under-
takings,

At last, with one sentence, I will con-
clude. " The historic judgement of the

TSupreme Court in the case of Surender
Singh Versus CPWD, held that cqual pay
for equal work, after 6 months of service,
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should be given due attention,
is this.
Supreme Court. The political sysiem
- should be much ahead of the judiciary.

My request

Therefore, the historic judgement should be -

correctly studied and appropriate action

should be taken accoidingly,

[Translation)
DR, G. S. RAJHANS (JHANJHAR- .
PUR) : Mr. Deputy Speaker, Sir, the Bill

envisages an ordinary amendment in the Act,
viz, which is the ‘appropriate Government’.
The State Government has been replaced by
Central Government—and it 1s all right,
But it has provided us an opportunity to dis-
cuss the subject of contract labour in detail.
To my mind, Contract Labour is synonymous
with bonded labour in our country. Every
day I mect about 50 to 60 workers belonging
to north Bihar who ceme to Delhi in search
of jobs. Most of them are.engaged in
construction work. They work as contract
labour, You cannot believe the way they zre
treated. They are meted out inhuman
treatment. They have to work 14 to 16
hours a day. After one month the Cont-
ractor changes their names. Ramesh beco-
mes Suresh and Parbatia becomes satwatia,
There is no record of their names and
nobody -cares for them. There is no law in
in the country which can be invoked to
apprehend the building contractors who not
only violate the laws but also act in an
arbitrary manner, Big promoters and contrac-
tors engaged in construction work are not
only millionaires but multi millionaires.
But the way they exploit these poor workers
nobody can believe it. I dare say, that in
spite of our good intentions the contract
Jabour system is not going to end in this
country, I, therefore, urge that even if the
Contract Labour System is not abolished, at
least the contract labour should get fair
justice, provident fund, gratuity and benefit
of welfare measures, Arrangements should
be made to provide them food, 1 have
myself seen the sub-human treatment meted
out to contract labour engaged in construc-
tion work. They are treated like animals,
They are not given.even a break of 15 to
20 minutes to take their food, I am mnot
narrating the plight of workers who belong
to Bihar alone. The plight of workers
belonging to eastern Uttar Pradesh and
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Rajasthan is equally miserable, Therefore.
there is need to improve the conditions of
workers engaged as contract labour.

A new system is prevailing in Delhi and
its nearby arcas which is probably known
to you and the Minister also, But before
I speak on the subject I would like to state
here that whenever I brought such problems
to the notice of our Hon, Minister, he not
only took prompt action but also went out
of the way to provide justice to the labourers
who came to us for justice or payment of
their dues form their employers for which I
congratulate the Minister. As I was saying,
a new system was prevailing in Delhi and
its nearby areas, Some peopic have s tarted
agencies  of  security guards, Security
puards are required by mill owners and
factory owners and a mill owner requires as
many as 50 security guards for his different
factories and Mills. They start benami
agencies, recruit guards and pay them obly
Rs, 100 to 200 per mionth., I think the hon.
Minister may be aware that after one or two
months, these guards are discharged.
People coming from distant rural areas
readily agree to work on such a meagre
salary. After their discharge they are asked
to report after 3 or 4 months. One who
resists the removal is threatened to leave
service otherwise he would ~e implicated in
false theft cases and as villagers are ignorant,
they leave their services. Such agencies are
mushrooming in Delhi, Gbhaziabad and
Faridabad, 1 request the hon, Minister to
see that they get justice.

I would never ask you to abolish Contract
Labour System because if it is abolished, the
poor workers would be deprived of his
livelihood. Therefore, I request you to do
justice with those people who come from .
disiant areas for their livelihood. They
should get justice.

Sir, you might have read in Newspapers
regarding the dam being constructed at Tehri
Garhwal, The labourers coming from Bihar
and Uttar Pradesh working at the dam are
kept in cages, so that they may not go away.
Food is served to them in the cages. We
talk about 21st century, but here man treats
his own fellow human beings worse than
animals and we are a silent spectator to it..
Today, it is necessary to expose those who
call themselves civilized and exploit the
labourers, The Contract Labour System is
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in vogue in the coal industry. I know that
the hon. Mimster would reply that the
contract labour system has been removed to
a great extent, but it sttll exists there, The
principle of might is right still prevails there
and everybody knows how Mafia is domina-
ting, The agents of the Mafia gangs openfy
snatch Rs. five out of Rs. ten paid to a
labourer. This is the position in the coal
industry and the same position prevails in the
Food Corporation of India and the Railways.
I know that due to the nature of work in the
Railways, it is not possible to engage regular
labour there ; but I think regular employ-
ment can be provided. 1 know that you
engage contract labourers for repairs of the
railway track, As I told you earlier, T do
not favour the abolition of the Contract
labour system. because I know the fact that
. a contract labourcr works for 15-16 hours
but when regularised, he does not work even
for five hours, 1 myself say that it is
nothing but our own fanlt, But we must
find a way out so that more and more people
get employment and for contract labourers,
welfare measures should be taken to
eiiminate exploitation,

With these words 1 conclude,
[English)

SHRI K.R. NATARAJAN (Dindigul):
Mr. Deputy Speaker Sir, On  behalf of the
AIADMK 1 welcome the Contract Labour
(Regulation and Abolition) Amendment
Bill 1986 seeking to remove the anamolous
situation that has arisen due to different
definitions in the Contract Lubour Act and
also the Industrial Dispute Act 1947 by
introducing the same definition *‘Appropriate
Government” in both the Acts,

Yet, I have to make some suggestions
in this connection. The Contract Labour
Act does not contemplate abolition of
contract labour. It regulates the employ-
ment of labourers on a permanent basis.

The principal employer is made to pay
the wages to the workers if the contractor
does not pay them- But now the employers
are on the safe footing by the amendment
of this Act, I reguest the hon. Minister
to plug the 1dopholes and bring the princi-
pal employer on the same basis as in the
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casc of calling for tenders and giving work
to a tcnder.

My second suggestion is that the
contractor shouid be made to provide for
insurance and other facilities to employees
as in the case of individual workers.

With these words I conclude.

[Translation)

SHRI RAJ KUMAR RAI (Ghosi):
Mr. Deputy Speaker, Sir, 1 am thankful to
you for giving me an opportunity to speak
on the Amendment to the Contract Labour
(Regulation and Abolition) Act, 1970 I
fully support it,

It is a small amendment which will
remove various anomalies which hitherto
existed in the Act, When we talk about
th‘c Contract labour, our attention is natue
rally drawn to the constractors who coliect
a number of labourers and take work from
them, They undertake big contracts and’
complete them with the help of contract
labour and earn a lot of money. But only
a very small part of this money is given
to these poor labourers, This is the true
picture of contract labour. You may be
aware all the big constractors, who are
millionaires and multi -millionaires, exploit
the fabour, so much so that they do not
make them the full payment of the wages
recorded in the account books. The result
is that .they are neither able to make both
ends meet nor can live in proper houses,
They cannot keep good health because of
insanitary  conditions in their dwelling
places. They cannot afford education to
their children. It is out of compulsion
that they live in the houses which are extre-
mely hot in summer and freezing cold in
winter, But if he is regularised the position
may be different. 1 can say in this august
House that the hon, Minister has a soft
corner for the workers. But as stated by
Shri Rajhans, after taking work for one or
two years, the owners remove them from
their service on the ground that thejr work
is not satisfactory, The contractor may
be of a Delhi contructing company or of &
South Indian company, the condition. of
the labourers all over the country is the:
same, And besides these contractors,: the
condition of the Government Pyblic ‘Under~.
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takings is also same. The only difference
is that the contractor is a multi-millionaire
and in the public undertaking there is a
high ranking officer, but both of them are
exploiting the labourers, They forget that
this country wtth a population.. of 70-72
crores can progress only on the strength
of the laboyr of the poor; and without
pplifting them we cannot establish a civili-
zed society. But what happens is that
after taking work for two-four years, they
are removed from their services.

They have constructed buildings, roads
and laid railway lines. They are engaged
in several projects. But they have no
employment guarantee. What is the use
of such a Government ? Twentieth century
is going to end and we are on the thre-
shold of the twenty first century. If we have
not understood even the problem of the
labourers what have we have done ?

1 had tabled a question about the
workers of National Thermal Power Cor-
poration in Shakti Nagar in district
~ Mirzapur of Uttar Pradesh. Although my
question was not admitted yet I got the
reply that according to the National Ther-
mal Power Corporation no worker is being
supplied to the Singrauli Super Thermal
Power Project at Shakti Nagar in Mirzapur
district of Uttar Pradesh an commission
basis, Therefore, the question of taking
work pertaining to the canteen, clean-
liness, stenographer and other office work
from them does not arise,

1 had requested that when you have
taken work from them for so many days
why are they not absorbed in the canteen
or as stenographer of in some other office
work of which posts are lying vacant.
This is also a fact that corrupt practices
will be resorted to in filling these posts,
1 received the reply from the NTPC, It
is surprising that although I rececived reply
from those against whom 1 had made
complaint yet my Parliamentary question
through which I wanted the information
was not admitted. This is how I was
ignored.

Sir, it will be better pot to say about
the Railways, 1Iagree that there may be
some compulsions of the Railways but we
oanbet overlook the plight of the labourers,
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A number of labourers came to Delhi and
bhad been engaged in the constructions work
in the Railways for many years, But later
on they were removed from the job,
They came from eastern Uttar Pradesh
and were engaged in the work of laying
railway lines for five years, Afterwards
they were removed from the job, They
made representations in this regard but
when it went unheeded they filed a petition
in the Supreme Court, The Supreme
Court gave the verdict that all the petitioners
in this case be absorbed. But the Railways
are disregarding the verdict. They say
that the labourers are not reporting for
work, Sir, there is need to enact a legisla-
tion whereby it may be possible to establish
that the labourers have reported for work,
Otherwise, how can we establish that the
labourers have reported for work ? Sir,
can you agree with the contention that the
person who has worked for five years and
now who has nothing to eat and who
arranged money with great difficuity for
appealing in the Supreme Court, now
refuses to report for work when the Court
has issued directives for their absorption ?
It is their foolishness that they say that
the person concerned is not reporting to
duty. They could have taken the plea
that they are absorbing him as be is rude,
Sir, this is the other instance besides the
NTPC case already related by me.

Sir, it is claimed that there is no bonded
labour, But labourers from Ranchj are
working in the bricks kilns in my consti-
tuency, Azamgarh, Ghazipur, Ballia,
Gorakhpur, and Basti districts of eastern
Uttar Pradesh as bonded Jabour, Sir, you
can get the matter ohecked to know whether
labourers from Ranchi are working there
or not, Each labourer had been forced
to put his thumb impression on some
documents, These labourers are made to
work for 12 to 18 hours, The woman
labourers are given a wage of Rs. 10 only
for the hard work done by them. In this
way they are being exploited. The Minimum
Wages Act and the Child labour Act are
being flouted openly.

The Government must be vigilant in
this regard, If action is not taken to
check this practice, the matter may go out
of hand. So, Sir, your intervention is

required in this matter.
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With these words, I support the Bill.

*SHRI MANIK SANYAL (Jalpaiguri) :
Mr. Deputy Speaker, Sir, while speaking on
this amendment Bill many hon. Members
have said that this is a very simple amend-
ment. We think that this is not such a
simple amendment, Behind this amendment
a definite policy, a definite thinking is
clearly at work, That thinking is that so
far the State Govt. had the power and
right to intervene and solve the various
labour disputes in the Central Govt. under-
takings in the States. As a result of the
exercise of that right by the State Govern-
ment to solve those disputes and its interven.
tion in various disputes in those undertakings,
various incidents and various developments
are taking place. That has prompted and
necessitated the bringing forth of this Bill.
Sir, the Industrial Disputes Act came into
forcc in 1947, A long time after that, after
gaining much experience, the contract Labour
Act was epacted, We have of course deman-
ded many times that this coatract labour
system itself should be abolished., It should
pot be permitted to continue. It is providing
an opportunity to the contractors to exploit
the labourers and to amass black money and
to develop a relationship with the manage-
ment, Manyhon. Members have expressed
their varied experiences in this connection. I
do not want to go into all that. From our
own experience we have seen that on the
Railways labour is employed through
contractors in the matter of handling of coal
and ash, No facilities are provided to those
Jabourers as is provided to the industrial
workers. There is though no provision of
protection for the industrial workers too,
Sir, what is the meaning of ‘protection’ ?

Today no punitive measures are prescribed

against the owners and management. No
punishment is prescribed for them. When
the Central Govt, itself does not provide for
any punishment against the owners, when
they are creating opportunities for the con-
tractors to exploit, then the contractors will
no doubt get more and more opportunities
and exploit the situation. Just to provide
more facilities and opportunities to the con-
tractors, the right of the State Govt. is sought
to be snatched away, If the State Govt. does
pot have this right and power today and if
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a law and order problem arises due to some
labour trouble then who will look after that ?
Has the Central Govt, got any infrastrcuture
today in all those places and districts all over
the country where there are units of Central
Govt, undertakings ? Is there any office of
the Central Labour Commissioner ? If there
are no such office then to whom the poor
workers will go ? To get the redressal of
their grievances and complaints these poor
workers cannot approach the courts of law
because they are extremely poor and do not
have enough financial resources, They will try
normally to solve their disputes through
the Labour Commissioner. They are being
deprived of that opportunity also, That
means that they are being thrown to the
wolves, Have we reached this conclusion
after this long experience that the right
should be vested in the Central Govt 7 If
we sce in West Bengal what is happening in
the Railways, what is happening in the LIC,
what is happening in FCI. I will cite a
small incident in Tripura. In Tripura the
FCI workers are fighting against the con.
ractor on the issue of their wages and
various other demands. But what happened
there 7 Rice stocks were being taken out

of the FCI godowns. But no steps were
taken to redress the grievances of the
workers, They have again and again sent
representations to the Centre. They have
apprised the Centre about their plight but
inspite of that no steps have been taken. to
solve their problem till this day. But that
contractor is merrily carrying away rice from
that godown. About regularisation and
coufirmation, the situation is very dismal.
Today all over the country the labourers are
being retrenched and we are paving the way
for that. We are throwing these poor
workers in the mounths of the wolves. Sir,
the Central Govt. has stated in their policy
statement that they will take the country into
But whom they will lead
in the 2lst century. Will they take a big
vacuum or cipher into the 2Ist century ?
Will they take a hell or a graveyard in the
21st century ? I will like to ask the Labour
Minister what protection has he given us ?
1 think there is mnch scope to ponder over
this. We should deeply rethink about this
measure, If this Bill is turned into a law
through this brief and cursory deliberation

*The specch was originally delivered in Bengali.
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of two hours, then I think that will be a
great betrayal of our poor people dnd labour
force. 1 hope the Central Govt, will desist
from doing that. With that Sir, I conclude,

"SHRI RAM PYARE PANIKA
(Robertsganj) : Mr. Deputy Speaker, Sir,
I rise to support the Coatract Labour
(Regulation and Abolition) Amendment Bill.
Although there is no controversy in the Bill
yet our CPM colleagues have dragged
Central and State Goverpments into it,
Legislations are enacted but no state Govern-
ment follows it,...,....(Interruptions) Inci-
dently we have got Three Super Thermal
Power Stations in our area. The N T.P.C.
has got one each in Singrauli and Rthand
apnd the State Power Board has got one in
Anapara. Similarly, there are coal mines in
our area N.T.P.C. gets its entire work done
through the Contractor. There is a provision
in the Bill that the principal employer will
maintain the list of contract labourers, |
would request you to conduct a survey in this
regard, All the public and private
establishments in Mirzapur are not maintain-
ing any list. 'Whnat Sari Rdj was mentioning
is not in the interest of labourers. So far
‘as the implementatjon is concerned, the State
Governments have no suitable machinery to
implement it. T ere are not Inspectors and
Labour Commissioners, with the result that
it is not being implemented properly. If some
contractor has two thousand labouyrers,
he has registered at the most two hundred
labourers. Similarly. if has one hundred
fabourers, he has registered at tbe most
twenty labourers. In this way there is Jarge
scale: exploitation of 1aboyrers by the
contractors in connivance with the officials
of the Labour Department. Therefore, it
needs some improvement, It is also
proposed to provide them amenities through
this Act. I say with full responsibility that
in our State and in other States also there is
no provision for retiring room, canteen and
Tatrines etc, for the contra.t labourers, We
g0 on enac'ing legislations but who will
monitor its implemention. West Bengal is
not following it. There they sie not giving
~ wages for Sunday. No medica) or first aid
facility is available to them, Our hon,
~ Minister is a very competent person.
' has acquitted himself in any portfolio he held.
He recently took over charge of this Depart-
-ment, He bad convened a meeting of the

He
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Contract Labour Board a few days back,
The legislation is in Consonance with the
objective with which it is being enacied.
You should ensure that it is observed in the
whole country, It is a fact that you have
provided wide powers in it but the people
who are supposed to exercise them are
misusing them. They watch their own
interest, with the result that large scale
exploitation is bound to take place. There
are a number of factories where there is no
need of contract labour. Even then the
casual labourers is being engaged to carry
out the work. The contract labourers do
not enjoy the facility of gratuity, provident
fund and bonus which are available to other
labourers. The big contractors are taking
advantage of it. In my constituency at least
ten thousand contract labourers are engaged
in -one establishment only. The entire work
of horticulture, hospitals and scavenging is
carried out through contractors. They are
looking after cycle-stands. Not only this,
the same condition prevails in Rihand Super
Thermal Power Station. It is totally wrong
to say that the contract labour system has
been abolished in the Coalfields. Thousands
of labourers are engaged in the sorting of
coal. They are being exploited on large scale.
If you survey all the coalfields under the
Coal India Limited, you will find that the
contractors in connivance with the manage-
ment are exploiiing the labourers. The con-
tract system is a boon for our managcment,
executives and the big contractors. These
people demand a certain percentage of the
contract amount {rom the contractors before
awarding the contract. "I would Like to make

a demand that this contract labour system

shouid be abolished and a new Bill may be

brought forward in which it is provided that
the labourers will be provided the same

facilities, irrespective of the naiure of the

work, which an initial employee enjoys and

he will be treated at par with a permanpent

employee and whenever a vacancy occurs,

it will be filled from among the experienced

contract labourers.

Similarly, substitute labour system is
prevalent in our country. Undet the sub-
stitute labour system, if a labourers goes
on leave. a substitute is engaged in his
place. Whether it is Government Organisa-
tion or Private Organisation, their number
is 2 to 3 thousand in a factory and they
are cogaged by the contractors, It is not
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80 that their names are not on tbe muster
rolls ; rather four categories of labourers
".are engaged to do the same works. Some
are engaged on muster rolls, some as casual
labour and some as contract labour. This
system of engaging labourers gives chance
to contractors to exploit our labourers.
Even our Government Public Undertakings
and the Government organisations are
not lagging behind in exploiting the labour,
The Government should, therefore, emact
a legislation only when they are
position to implement it, In case you are
not in a position to implement it, at least
stress should be laid on its monitoring.
You should depute your representative in
the labour Department, In some cases
you have deputed your representative in
the labour commission but he is not able
to do much in this respect. A Labour
Commissioner at the State level should be
appointed in your Department who should
see whether the legislations are being
implemented properly or not,

15.00 hrs,

Our Government have been initiating
legislative measures for the welfare of the
labourers for the last 6 to 7 years. It has
brought a number of amendments and
enacted many legislations. But these are
not being enforced properly. It can say
about West Bengal that there is no end to
the exploitation of labour there. Qnpe can
see in Calcutta how miserable is the plight
of the labourers. When the 1ssue of centre-
state relations is raised, the States want
maximum power but in case of faijure the
Central Government is blamed. When the
question of responsibility comes, it is
thrust on the Central Government, I would
request the Government to apprisc the
Sarkaria Commission about the Contradic-
tory statements being made by the opposi-
tion so as to find a solution to this pro-
blem. I hope the hon, Labour Minister
will bring forward a comprehensive Bill in
the interest of lakbs of contract labourers
and it will give benefit to the agcicuitural
labourers and save the labourers from
being exploiting by the contractors in the
corporations and organisations.

SHRI VUAY KUMAR YADAV
~ {Nalanda) : Mz. Deputy Speaker, Sir, this
Bill has been brought forward in this
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House for making certain amendments in
the Contract Labour (Regulation and Aboli-
tion) Act, 1970 and peopie have high
expectations from it. In my view, this
Bill has been brought forward to remove
certain anomalies. But the title of the
Bill itself is contradictory. The title of
the Bill is Contract Labour (Regulation
and Abvlition) Amendment Bill, 1986 and
through this Biil you want to regulate as
well as abolish it. In my view, these are
two cortradictory things and cannot go
side by side, This shows that our Govern-
ment does pot intend to do away with
the Contract Labour which is being ex-
ploited and which is a blot on our indepen-
dent India, It is very strapge that our
Government does not thing of abolishing
this practice or to free our workers from
its stranglehold. Mr. Deputy Speaker, Sir,
despite so many years of independence, so
many categories of workers still exist
legally in our country, which shouid not
be there. There are Departmental emplo-
yees and extra-Departmental employees,
I do not know as to what work i dischar-
ged by Departmental employees and what
work is done by Extra-Departmental emplo-
yees, There are many categories of
workers like casual labour, temporary
workers, contract labour and ‘Badli’ (subs-
titute) labour,

Mr. Deputy Speaker, Sir, I would like
to submit 10 the Government that it is
high ume that the policy of the Government
regarding cqual wages for equal work is
implemented in right ecarnest, By cate-
gorising the workers in different classes, you
have been giving and you are giving
employers the right to exploit the workers.
This practice must come to an end whether
the employer is Government or an indivi-
dual or amny private company. What ‘is
required today is that through these amend-
ments—if you want that country should
develop and march on the path of progress—
the Government should create only one
category of workers and when a person is
employed.

15.02 hrs.
[SHRI SHARAD DIGHE in the chair)

as worker, he should get all those facilities
since the date of his appointment which fIC
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available to the permanent workers,

Mr. Chairman, Sir, since time is very
short, I would like to speak only on one
point, You may enact one thousand laws,
make thousands of speeches, or bring
forward a large pumber of amending laws
and may make tall claims in the statement
of objects and rcasoms, but the problem
of workers would remain as it is, 1 would,
therefore, request that if you really want
to improve the condition of the workers,
an amendment in the constitution should
de brought forward providing ‘right-to-work’
to the workers. The condition can jmprove
only if you bring forward an amendment
providing ‘right-to-work’ to the general
public.

Just now several people mentioned here
and I am also aware that workers of Bokaro
have staged dharna at the Boat club not
-once but several times, What were their
-demands? There- are workers who have
ibeen working for as many as ten years,
fourteen years and fifteen years, but they
-are still contract labour. Many judgements
Bave been delivered by the High Courts
and the Supreme Court in this regard and
it is also the policy of your Government
that the workers who are doing jobs
of permanent nature would be treated
as permanent workers, But 1 would like
to ask the hon. Labour Minister to what
extent you have implemented your own
standing rule according to which if a worker
has worked continuously for a certain

period he would be given the status of a

permanent worker. What to speak of
private companies, this rule is not being
implemented in public undertakings. If
you mention even a singal company, I will
accept your plea. Your standing rule are
pot implemented even in a public under-
taking. I had raised this point even in the
last Lok Sabha. At this time I came to
know that there are standing rules, but
even the Public Undertakings are not
implementing those rules, How can one
hope that the laws which you arc bringing
forward for the welfare of the workers
would be implemented? How would it
be possible ?

1 would, therefore, like to request you
that categorisation of workers be abolished,
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‘right to work should be included in the

constitution and legal rights and facilities
should be provided to all the workers, You
can provide them benefit only by bringing

forward such a comprehensive Bill. :

SHRI DHARAM PAL SINGH MALIK
(Sonepat) : Mr. Chairman, Sir, I rise to
support the Contract Labour (Regulation
and Abolition) Amendment Bill. The
amendment is not very lengthy and it secks
to amend the definition of appropriate
Government in section 2. But still I would
like to higblight the difficulties of the
Contract Labour, All the Members of
the House agree that the Contract Labour
is a social evil which can be eradicated
only through economic policies,

I agree with the Member who spoke
prior to me that there are two contradictory
things in this Bill, On the one hand there
is a provision in the Bill that the services
of the Contract Labour be regularised and
on the other hand there is the provision
for its abolition also,

I would like to submit to the hon,
Minister that unless we abolish the Contract
Labour totally, we shall not be able to
improve the situation. We cannot think
of regularising their services. There is
need to bring about some improvement
in our policy, because according to our
present policy Government is not able to
provide us security, Every individual feels
that his or her security lies with the
money ¢

[English]
My security is attached to the money,
[Translation]

In this connection, I would like to
submit that if an individual bas some
money in his possession, he feels secure in
the hope that at the time of any difficulty
money would come to his rescue, If a
person has got more money he feels that
he has got more security. This also spreads
that

he should get maximum security, With a

view to get maximum security, one indul-

ges in corruption and adopts dishonest
means and tries to amass wealth in an
illegal manner,
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1 would like to submit that contract
labour can be abolished only when Govern-
ment provides security to us and guarant-
tees that bagic necessities of life would be
‘provided to everyone by the Government,
It is possible only when a change is
brought about in basic policies, economic
policies and the basic structure.

I would like to submit that contract
labour is exploited in different ways in each
state, In my state i.e. in Haryana labour
is exploited generally in Sugar mills, private
industries and brick kilns, There is not
so much exploitation by the employer as
is dope by the middleman who gets the
work donme by the labour, The factory
owner has to make the payment, he gives
contract to one pcrron and makes the full
payment to him. But the contractor who
engages the labour, neither pays them the
minimum wages prescribed under the law
nor provides them other facilities. In this
way he takes full advantage of their poverty
and helplessness and keeps them dependent
on himself by paying them the lowest
wages. In this way a worker is turned
into a bonded labour. I would say that
even leaders are also in collusion with
contractors in turning the workers into
sbonded® labour, The leaders address the
gethering of the bonded labour and the
contract labour apnd make promise that
bonded would be liberated,

In this regard, I would like to submit
that a provision should be made in the
providing for paymemt of minimum
wages, facilities of dispensary, medicines,
hospitals and schools as also alleviation in
exploitation. We have seen that many
employer have the capacity to provide
these facilities, but they are not prepared to.
provide these facilities.

At many places, children of 1410 15
years of age are working as contract labour
and as a result full development of these
children is hampered. With a view to
satisfy their, hunger, these children are
prepared to work in any capacity and thus
their life is destroyed. I would request
the hon, Minister that a provision should
be included in the law so that there is no
exploitation of the poor and the middle-
men could not exploit the Isbour in an
illegal manner,
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We have secen that when bridges or
roads are built by the Government, tenders
are invited to get the work done on contract
basis. For this work the Government

‘appoints J E. and Sub-Divisional Engineer:

You should ensure in this regard that they
get their work done directly from the
labourers. You should evolve a method by
which the services of the labourers are duly
regularised. 1f some labourers muster &
little courage and ask for their rights, the
contractors terminate their secvices, My-
request is that the confract labour system is
basically wrong. Therefore, this system
should be abolished,

Generally a company gets the work done
through contracts. In such a position the
company has to make some payment in
advance. The contract labourers are paid
Jater on and at the time of payment the
employer deducts money from their salary
for the leave period and they are paid on the
basis of daily wages. My submission is.
that the contract labour must be paid the
minimum monthly pay. To monitor this,
inspectors should be appointed who may
periodically check on the spot. If possible
a register should be maintained which may
be checked regularly. It should be ensured
that those labourers are able to meet both -
ends meet,

With these words 1 support the Amend-
ment and hope that the hon. Minister will
consider the points I have submitted.

[English]

SHRI BALWANT SINGH RAMOO-
WALIA (Sangrur) : Mr. Chairman, Sir,
while speaking on the Contract Labour
(Regulation and Abolition) Amendment
Bill, I will place certain sentiments of the
history before the House. History is full of
events of sacrifice, the siruggle against the
exploitation of man by man, History tejls
us how our forcfathers, how certain orga-
nisations even went to gallows, even sacri-
ficed their lives to avoid exploitation and to
protect the rights of the working people and
the people in general also. I am of the
opinion that this amendment is going to add
to the exploitatien of the working people.
This will deprive the working people of
certain rights, such as bonus, provident
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fund, medical facilities, etc. as these facili-
ties are not given to the contract labour.

Uncertainty has always caused bitterness.
Bitterness and frustration are the result of
uncertainty.  Through this Amendment Bill
we are being compelled to be a - party toa
continuous uncertainty for the working
people in their life. At least we do not
want to become a party to that and that is
why I am opposing this Blil,

Alrealy there are laws and Acts about
contract labour but even than the coal and
ash handling labour has hot been regularised,
Ten thousand people are working on con-
tract basis iu the Railways and 6,000 people
are working on contract in FCI, The FCI
people are facing retreochment without any
notice. Without any judicial remedy they
can be sacked.

Another sad aspect of the Act is that
till now the States were having some say in
the matter of certain remedies to the people
working in Central Government undertakings
in their State. But by bringing this Bill,
Government is going to deprive the States
of their right of intervention. I think it is
an encroachment on the rights of the States
to serve the working people. One of my
friends from the ruling benches talked very
loudly. T oanpreciated it and we thumped
- the table in his favour when he said that the
right te work should be there, Can 1 say
to the hon Minister that on the one hand
the ruling party Members are loudly talking
about the right to work and, on the other
hand, they are snatching the security of

service, Is it not a contradiction ? So, I

urge upon the Minister through you, Sir,

that my party, Shiromani Akali Dal......
(Interruptions)

SHRI HARISH RAWAT (Almora)
You are sitting in a2 bad company. You
come and sit with us,

SHRI BALWANT SINGH RAMOO-
WALIA ; But I consider muyself in your

company. I am your friend.
SHRI HARISH RAWAT : You come
and sit with us. Then only.........
(Interruptions)
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SHRI BALWANT SINGH RAMOO-
WALIA : One cas be 2 friend even in the
opposition. We invite you here. Anyhow,
Sir, what I want to say is this. One aspect
has to be noted. Many of the rulling party
friends opposed the provisions of the Bill
and yet in the end they said ‘I am support
it’,

SHRI RAM PYARE PANIKA (Roberts-
ganj) : Not a single Member opposed it. We
have expressed our feelings. The State
Governments are there to implement various
provisions. He is wrong to say that we
have criticised, It is not so.

SHRI BALWANT SINGH RAMOO-
WALIA : ] appreciate what he says...

MR, CHAIRMAN : Whatcver they have
said is no record,

SHRI BALWANT SINGH RAMOO-
WALIA : 1 really appreciate what our
friends from ruling benches said ; itisa
way for healthy discussion that while in the
ruling party they have criticised it. I do
appreciate it, ] was just mentioning how
by mentioning right to work you are
spatching away their security of service,
This Bill is connected with the destiny of
lakhs of the working people. I therefore
urge upon the Minister to totally scrap this -
Amendment which is snatching their rights
and in place of it I request the Minister to
bring in some concre‘c measures to safeguard

- the rights and imeresis i these poor people

and contract labour, With these words I

conclude :
[Translation)

SHRI HARISH RAWAT (Almora) : Sir,
I support the Contract Labour (Regulation
and Abolition) Amendment Bill which has
come before the House for consideration
after a period of 15 years, It is also true
that the number of contract labourers has
been increasing every year during this
period. According to a survey of the
Ministry there are not more than 4 Jakh
contract labourers and casual labourers. The
number intimated by the Ministry is so
incomplete that the Ministry Seems 1o nave
not kept in mind all the aspects,

SHRI RAM PYARE PANIKA : In my
constituency alone the number of contract
labour is 2 lakhs,
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SHRI HARISH RAWAT : The Ministry
has compiled the information submitted by
the authorities and the State Governments,
and submitted it before Parliament. There-
fore, through you I would like to request the
hon, Minister that a proper survey in this
respect be conducted,

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P. A,
SANGMA) :

When were these figures given.

SHRI HARKISH RAWAT : In the last
year’s survey it has been mentioned that the
number of contract labourers and casual
labourers is not more than 4 lakhs. I would
request you to ordera proper survey and
intimation thereof should be circulated in
the entire country, the House and your
Ministry,

It is true that the contract labour is
used not only by the private contractors but
also the public undertakings—whether they
relate to coal or dock, whether it is DESU
or Railways. All the minor jobs are done
through contracicrs. Youa can see these
contractors in Delhi. Here large scaie cons-
truction work is undertaken by the DDA
and many other agencies. Those contrac-
tors have brought the poor as labourers
from Orissa, Madhya Pradesh and Bihar. A
glance at their dwellings would reveal how
the Act is being violated : under your very
nose how a mockery is being made of the
Act. It isa very serious thing, If you
leave the States on their own, you can at
least se¢ the situation prevailing in Delhi
where excesses are being committed on
thousands of labourers in the pretext of
contract labour,
some steps should be taken in this connec-
tion. We shall feel that you are doing
something earnestly in this field only a afrer

you have laken some steps in this direction. -

Through you I want to draw the atten-
tion'of the hon. Minister towards the un-
organised sector also. It is not that only in
the public undertakings or in other places
excesses are being committed ; injustice is
also being meted out to concract labour
where minor jobs are done, Their condi-
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tion is more tragic, I would like to request
you that some law should be enacted which

.may help in improving the condition of the

labourers working in the unorganised sector.
So far as your intention is concerned, every-
one appreciates it. Many laws have been
passed in this House. We are not levelling
charges on the Ministry of Labour, . Ac-
tually the law enforcing agency is not com-
mitted and lacks the will. It does not want
to implement your or the House’s will
properly. I would, therefore, like that there
should be proper planning. I would urge
you that this problem shou!d be considered
seriously in consultation with the States that
the labour laws passed by the Parljament
should be implemented,

With these words, I welcome this Bill
but would urge the hon, Minister that he
should ensure that the laws passed by the
Parliament are implemented honestly.

_*SHRI A.].V.B. MAHESWARA RAO
(Amalpuram): Mr. Chairman, Sir, this
Amendment Bill has been introduced to
replace the ordinance promulgated by the
President on 1€th Januarv - 1987 T ornose
this Amendment Bill. Sir, this Govern-
ment appears to be the Government of
ordinances and notifications. It is an ordi-
nance and notifications Roy, This Govern-
ment promulgated ordinances on the
eve of the Parliament sessions and quietly
places the notifications of far reaching
consequences on the table of the House.
It is a mockery of democrary and demo-
cratic traditions, Instead of seeking the
approval of the elected representatives of
the people, this Government believes in
promulgating ordinances. This is against
the norms and traditions of democracy.

Sir, the Contract Eabour (Regulation
and Abolition) Act was passed in 1970.
More than 16 years have elapsed since the
legislation was made yet nothing has been
done either to regularise or abolish the
contract labour system in the couniry. What
is more, the number of contract labour
is increasing by leaps and bounds. No
thing has been done by the Government for
ameliorating their conditions. No facilities

~were provided to them to stand on their

*The speech was originally delivered in Telugu.
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" own feet or at least to provide minimum

facilities to them, It is surprising to note
that the Government has not shown any
interest in their welfare. According to
Labour Commission Report, there are as
many as 108 legislations on labour, But
none of these legislations was implemented
successfully,. The number of middlemen
and contractors who suck the blood of these
poor labourers is also going up rapidly. Sir,

this Amendment Bill is not going to help

the contract labour in any manner. The
Government says that it is a simple amend-
ment. But this so-called simple amendment.
snatches away the powers vested in State
Governments, Through this amendment the
Central Government is trying to take powers
into its own hands in the name of reducing
multiplicity of inspecting agencies,  This is
desirable. State Governments will be in a
better position to understand the problems
of contract labour working in their respec-
tive States. They can effectively deal with
their affairs. The State Governments will
be in a better position to solve their prob-
lems. So itis better to retain the powers
of State Governments instead of snatching
away their powers through this amendment.

Sir, many casual labourers are working
in various Public Sector Undertakings. It
is needless to say that these casual laboures
are working in the organisations directly
controlled by the Central Government. But
did the Government do anything for them ?
These poor labourers are suffering a lot.
They have no provident fund facility, they
have no housing facilities, medical facilities
or educational facilitics, There are many
casual labourers who are working in FCI,
P&T, Ports, ONGC etc. Since they have no
facilities whatsoever, they are leading a very
miserable life. The contractors are exploit-
ing them and sucking their blood. The fear
of losing their jobs will be constantly lurk-
ing in their minds. There is no job guarantee
for them. Many of the welfare programmes
for the benefit of the poor are not extended
to these people. The contractors believe in
the policy of hire and fire. The contractors
hire and fire the casual labourers according
to their whims and fancies. So it is high
time the Central Government shows some
interest in solving the problems of casual
labourers and workers for their betterment.
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To lift these poor workers above poverty
line, they will have to be provided with work
for 300 days in a year and their wages will
have to be increased to at least 20 rupees
per day. Now neither they have work for
300 days nor their daily wages are anywhere
near Rs, 20. Hence the Central Government
should at once swing into action to see that
they get at least Rs, 20 as their daily wage
and are provided with work for at least 300
days. I hope, the hon, Minister would con-
sider this problem serjously and take imme-
diate action,

Sir, there are many middlemen in the
country who cheat the poor with the pro-
mise of providing jobs in the Gulf countries.
There are many such middlemen operating
in my constituency. These middlemen have
po offices or addresses. They collect huge
sums from the poor by alluring them with
the jobs in Gulf countries, The poor people,
believing these contractors, dispose of what-
ever they have and payr.money to them.
But these middlemen disapper once they
collect the money, The poor people are
being cheated Hence a proper check on the
operations of middlemen or contractors is
necessary. Such middlemen should not be
allowed to cheat the poor for ever, 1 hope
the Government would look into this prob-
lems and take appropriate action.

Sir, the Contract Labour (Regulation
and Abolition) Act came into existence 16
years ago. But it was not implemented in
fetter and spirit. This Act should be imple-
mented strictly. The Government should
take steps to provide more facilities to con-
tract labourers, bonded labourers and casual
labourers. Their wages should be enhanced,
I hope the Government would do justice to
these people.

Sir, I thank you very much for giving
me an opportunity to speak and conclude
my speech,

[English]

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P, A,
SANGMA) : Mr, Chairman, Sir, I am
grateful to the hon, Members who have
participated in this debate, more-so for
having given an overwhelming support and
approval this Bill.
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SHRI A).V.B. MAHESWARA RAO’

(Amalapuram) : We have criticised this Bill,
(Interruptions)

SHRI P, A, SANGMA : approval of the
other side is so conspicuous by the absence
of these hon, Members who have sponsored
this statutory resolution but have failed to
come to the House. They have chosen pot
to move the resolution. It speaks volumes
of how the Opposition has supported this
Bill and 1 am grateful to them.

SHRI AMAL DATTA (Diamond
Harbour) : Who knew that you would bring
this Bill today ? It is for your convenjence
that this Bill has been brought today. You
arrange things according to your own con-
venience and then you cast aspersions on
the hon. Members who are absent. This is

“a very bad thing.

SHRI A. CHARLES: In Parliament
session, everybody is expecled to be present
throughout, (Interruptions).

MR. CHAIRMAN : Please sit down.
It is all right. You have made the point.

SHRI P .A. SANGMA : I am not casting
aspersion. [ am thanking the Opposition
from the core of my heart for giving so
much of support...

SHRI AMAL DATTA: It is a very
sarcastic remark that you have made,

SHRI P. A. SANGMA : The only point
which the hon, Members bhave stressed is,
what bas been brought forward is mnot
enough, though it is a good move towards
evolving uniform policy of industrial rela-
tionship in this country. All the hon.
Members have felt that it is not eneugh and
something more should have been done.
Iam inclined to agree with all the hon.
Members, I have gone through the Act and
I find that there are loopholes in the pro-
visions of the Act and it has to be looked
into very carefully, Many hon, Members
have narrated their own experiences of how
the workers are being exploited, how the
provisions of the Act are not being adhered
W.

SHRI AMAL DATTA : Have you done
anything ?
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SHRI P, A. SANGMA : I have salso
come across many complaints to that effect
and one of the reasons I have discovered
myasely is, I think, the penal provision that is
provided in the Act appers to be an incentive
for the violation of the provisions of this
Act because the penal provision is, if
somebody violates any provisions of this
Act, of this law, then, the punishment is for
three months imprisonment or R3. 500 fine.
I think certainly it is easier to pay Rs. 500
fine than to adhere to the provisions of this
law |

SHRI AMAL DATTA : The people who
violate the law are supporting it.

SHRI P. A. SANGMA : I am admitting
it.

MR. CHAIRMAN : No interruption at
every stage.

SHRI P, A, SANGMA : Another point
which has been made is about lodging of the
complaints, We have to look into all these
and I agree with the suggestions that we
have to come up with another comprehensive
amendment in this House,

SHRI AMAL DATTA : Penal provisions
against non-payment of money by employers
such as provident fund, ESI etc, should be
enacted.

SHRI P. A. SANGMA : One more alls-
gation is made and it is about an attempt to
take away the powers of the State Govern-
ment. I would admit that nobody would like
to away the powers of somebody to have
more headache. Some people have given the
example of the Food Corporation of India,
I will explain that. Now the Supreme Court
has given a judgment saying that as far as
the Food Corporation of India is concerned,
the appropriate Government is the State
Government and it was directed that by 31st
December, 1985 the State Government should
take a final decision whether they are going
to abolish the contract labour or nor.

SHRI BASUDEB ACHARIA ; Why
State Government comes ?

SHRI P. A. SANGMA : Government of
Haryana has taken a decision to abolish.
Bihar Government has taken a decision to
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sbohsh ‘U.P, Jamma & Kashmlr, O:issa
and Rajasthan Governments have said ‘No,
we will not abolish contract labour’, Well,
hon, ‘Members from West Bengal spoke very
much that **We are trying to take away their
powes*, but for my information, West
Bengal Government has not taken a decision
in spite offa direction of the Supreme Court
_ to take a decision. 1f the Government -of
India is not for the welfare of the workers,
is was very convenient for us --the Supreme
Court judgment was very convenient for us-
say*‘l cannot'do anything State Govern-
ment is the appropriate Government’. I
could have easily shitked my respoasibility.
But we do not want it. We want uniformity
of laws in this country, uniformity of poticy
in this counmry and if the workers of one
state get the benefit, we do not want that
the same bencfits are denied in another state.
That is the recason why we want that the
appropriate Goverameit, utder the Coutract
Labour Regulation and Aboliioa Act and
the Industrial Disputes Act should be the
same. This is the reason why we have come
with this proposal,

Mr. Reddy rawed the poiat apout
Supreme Court ruling about CIWD, Of
course, it is absojutelv correct.  The Supreme
Court ruling about CPWD is on the casual
workers ot the Departinent and here we are
tsiking about the contract labour, You
know what is engaged by the contractor,
So it does not go. You have to implicate
some motive that maybe we try to get rid of
Supreme Court ruling of the CPWD,
absolutely different.
with that.

'Mr. Sominath Rath has raised a specific
question about th¢ coriuption of construction
companies I will certainly look into it.
T will certainly enquire into it. 1 will cer-
tainly look into sume of the specific cases
which the hon Membet has mentioned. .. ...
{Interrupticus)

'MR. CHAIRMAN : This is not the way.
You'cannof interrupt him at every sentence,

SHRI P, A. SANGMA : With these few
words, 1 once again thénk s’ the hon.
Members and 1 commend tho Bilt to the hon

House.

It is‘,
It has wvothing to do

-of India (Amds;y. Bil..

MR: CHAIRMAN : Now the question

is : . ‘ RN
“That the Bill to amend the Contract
Labour (Regulation and Apolition) Act,

1970, as passed by Rajya Sabha, be
‘taken into consideration.”” - -

The motion was adopted,

- MR. CHAIRMAN : Now we take up
clause consideration. The question is :

*That clause 2 stand part of the Bill,”
The motion was adopted,
Clause 2 was added to the Bill,
Clause 3 was added to the Bill,
Clause 1, Enacting Formula and
Title were added to the Bill,

SHRI P. A. SANGMA : Sir, I beg to
mnove .

“That the Bill be passed.”
MR. CHAIRMAN : The question is :
*That the Bill be passed.”

The motion wus adopted.

15.42 brs.
INDUSTRIAL DEVELOPMENT BANK OF
INDIA (AMENDMEN I) BILL—Contd.

[anhsh 1

MR. CHATRMAN : Now. wec take up
further consideration of the motion moved

by Shri Janardhana Poojari on 21st February
86,

Shri. Madhav Reddi,

SHRI C. MADHAV REDDI (Adxlabad)
I rise to extend my qualified support to
this Bill amendmg the Industrial Develop-
ment Bank of India Act.

The object of thc Bill i§ very laudable
because the Act was in force for the last
several years and it was found that it
1equites soni¢ modifications, . During” the
last one year we had passed several ameénd.
ments to the yarious financial institutions
legislations. . While some were disizable,
but many of these amendments - actually
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were motwmd to mtroduce a new economic
- philosophy of the Government without any-
body knowing about it, This has happened
in the case -of Unit Trust of India. Now

this is happening in the case of the Industrial

- Development Bank of India. I will come
to that point later, But for such of those
amendments which are welcome amend-
ments, I congratulate the Minister for
bringing them.

QOriginally when this Act was passed, the
authorised capital was only Rs. 100 crores
and that was changed by the Government by
a notification and increased to Rs. 500
crores and to-day the paid up capital of the
Bank is around Rs. 440 crores. So there is
a great need for increasing the authorised
capital of this Bank and now it is being

- extended to Rs. 1000 crores with powers to
the Central Govcernment to increase this to
the extent of another Rs. 1000 crores —that
is Rs, 2000 crores. Now, when we are
going to agree {or the increase of the autho-
rised canital of the this corporation, it is
presumed, it presupposes that you are
going Lo subscribe to the paid up capital of
the Bank if not to-day but at a later date,
In your financial memorandum you did
mention this, This Bank is wholly owned
by the Government, No private subscribers
are permitted, But when you ar¢ going to
increase the authorised capital, certainly you
are going to increase the paid up capital of
the Bank and the paid up capital is to Dbe
subscribed only by the Government. Where
is the provigion ? At least, I'have not found
it. I was trying to find out where the pro-
vision is—in the current year’s budget ; the
next year’s budget. There is go such provision,
If you are going to increase the authorised
capital by Rs. 1000 crores, we at least expect
that you are going to subscribe Rs. 300
crores or Rs, 400 crores this year, I do not

find any provision. 1 would have been -

happy if you would have allowed the Indus-
trial Development Bank of India to throw
open some shares to the public. There is
nothing wrong in that because many of our
Public Sector. Undertakings are. being per-
mitted to go public. Why should you. ot
allow the people of this coyntry to partici.
pate in the industrial development of this.
country ? That would have given you casily

about. Rs. 500 crores from the public. You

could bave always had more than 50 per

ceht of the equity shares of the Government.
Auyway, that.is for the consmerauon of the
Government.

Regarding the other amendments such as
enlarging the scope of the functioning of the
Bank, allowiog the Bank to make
investment in certain areas which  were
not permitted befors, I have reserva tiona.
Some of them, such as, the mining ope'ation
financing or re.financing the banks for
mining operations or for such activities as
service activities, consultancy services, these
are all right. We are being asked to amend
the definition in Clause 2, But we are also
permitting the Bank to go into several other
actjvities which are not very desirable such
as leasing. Leasing has become very popular
these days. Every prosperous Company in
this country is going in for leasing business.
You are allowing the premier financial
institution of this country which is charged
with the responsibility of promoting indus-
tries (0 go into certain areas which are mnot
wholly developmental. In the true sense they
are not meant for the actnal industrial deve-
lopment ; at the most they are pmpheral
activities,

(Interruptions)

It is truc, No capital is lacking for that
type of activity. An organisation of this
type should go ioto such areas where the
private capital is shy ; where the capital is
not coming. Leasing has become so popu-

. lar that every prosperous Company, industrial

or business, company, is going in for leasing
business, financing business, During the last
Session, you have permitted the UTI to go
into financing business, Now you are per-
mitting the IDBIL. I think this is an activity
of low priority though it may be desirable,
yet it is an activity in which the industrial
development Bank of India need not go into
because the private capital is not shy of this
type of activity because more funds should
be available for the promotion of industries,

This type of activity is not ‘needed. Leasmg
activity is not needed,

Thete ate other things also such as the

Merchant Banking. It is very good that we
are going in for Meschant Banking. But

whatever service, we want to render, like

underwriting of public issue the IDBI is
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liberal in giving under-writing facilities. That
. you have been giving already. IDBI is

already doing that. Then, you are taking
up such un-important services, like Merchant
Banking which every bank today is doing,
1 do not think this is desirable. This is
unnecessary deviation and it amounts to
washing your energy, resources in an activity
which is not needed. For such activity,
there is no dearth of enterprise in this
country,

Coming to some of the activities of the
Industrial Development Bank of India, which
has become a premier Industrial Develop-
ment Bank promoting the industrial develop-
ment of the country, I feel activities are
Jlaudable. The functioning of the Bank is
also very good. But there are certain areas
where the Bank is not very realistic of the
industrial situation in the country.

question of the
ratio for

Coming to the
reduction of the debt-equity
industrial finance, the hon. Minister
knows that ecarlier we had a debt-
equity ratio of 3 : 1 in the case of the small
scale sector and 2:1 in the case of tho
medium sector. Now that has been reduced
to 2,5:1 and 1.5:1 respectively. What
was the effect of this ? The immediate effect
of this was slowing down the pace of indus-
trialisation in the country, If you take the
statistics since this has been changed for the
last four months, you will notice several
industries which were to come on the basis
capital of their own to set up industries,
Consequent on this, the entrepreneur’s parti-
capital in the project has been increased.
Earlier it was 17,5 per cent of the total cost
of the project, That was the minimum con-
tribution of the entrepreneur, his own
cpaital. It has now been inctreased to 2.5
pre cent of the total cost of the project. In
the case of medium scale it was found that
the entreprencurs had to  mobilise re-
sources of Rs, 20 to 30 lakhs extra which
was not possible and for this reason some
of the industries could not come, Where is
the necessity for this 2 The necessity arose
because of the assumption of the Govern-
ment of India that the capital market is
very buoyant, capital is available in the
country. Bvery company has to go to the
public for public subscription for raising
resources. It is very good, Who does not
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want to go to the public for public subscrip-
tion ? But what about the small companies,
not having any impage of their own or new
companies which are now being floated to
take up medium scale or small scale indus-
tries ? What is their image ? How can they
g0 to the public ? How can they mobilise
more resources through public subscription ?
For going to the public, the first require-
ment is that the financial institutions or the
brokers or the bankers have to underwrite
the public issues., Unless the public issue
for which the company is going to the
public is uaderwritten, they cannot go to the
public.

[Translation)

It is like this that God is willing but the
priest does not permit.
[English)

The public is prepared to subscribe ; of
course, if the project is good and if the
entrepreneur is good. But then for going
to the public, there is a condition ; under-
writers will not underwrite the equity capital.
How to go to the public ? As a matter of
fact, for small companies, particularly in the
small scale sector and in the middle sector,
public issue is almost closed. You cannot
expect any subscriptiption because you are
not permitted to go to the public.

Another point I wish to mention is that
recently the Credit Guarantee Corporation
has changed the seheme of credit guarantee
system, They have modified their scheme.
I am raising this matter because credit
guarantee is directly linked with industrial
development in the small] sector, and the
Industrial Development Bank is refinancing
all the loans given to the small scale sector.
Now they have made a condition that unless
there is a credit guarantee system in opera-
tion, ynless the State financial institutions or
the State Financial Corporations are taking
advantage of the guarantee coverage under
the Credit Guarantee system, no refinance
will be permitted, Why is there this condi-
tion ? The State Financial Corporations are
mainly responsible for financing the small
scale sector and getting refinance from the
IDBI. This flow should be properly main-
tained, -

But today such financial corporation as
are not adopting the modified credit
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guarantee scheme are suffering because they
cannot get refinance, You say that refinance
is available if you take the coverage of
the credit guarantee system. Why is it that
these financial corporations at the state level
are not adopting the new credit guarantee
system? There is a reason for this. The main
reason is that when this credit guarantee
system was enforced some fifieen years ago
in the country, the credit guarantee fee was
nominal, It was 1/10 of 19/, That was the
nominal fee. Today it has now risen to 19,
In addition to the interest which the small
scale industrialists will have to pay, they will

have to pay 1 9%, more because of the credit
guarantee,

Earlier we thought is that this is going to be
paid by the financial institutions, But today
it is being passcd on to the entreprencucs,
Because of this, the loan to the small
scale industrialists has become costlicr than
the loan to the medium industries which
are not covered under the credit guarantee
system.

I would make this point further clear by
telling that if the small scale industrialist has
to take loans for setting up an industry in
a non-backward area he has to pay an

interest @ 149, which in cludes 1 percent .

guarantee commission. For the same, the
medium scale industrialist has to pay only
13—1/29%,. You may kindly calculate and
tell me if 1 am wrong, The small scale
industrialist will have to pay more for the
loan that he has taken from the financial
institutions than the medjum scale industria-
list, Why should you, therefore, insist
that the credit guarantee system must be
adopted by all the State financial corpora-
tions ? Whic hever corporation wants that it
should be adopted, it wiil adopt, But such
of those good corporations as are
functioning very well, such as in Andhra
Pradesh, if they say that they don’t
want to adopt this, why should you insist.
Why should you say that refinance is not
available to you by ‘the IDBI? That is

wrong.

The third point I would like to make is
regarding the special fund which has been
created or which is likely to be created
under the new budget which is going to be
operated by the IDBI for developing small
acale sector. I don’t know what use this

fund is going to be put to. It is only a budget
declaration that there is £oing to be such a
special fund created which will be operated
by the IDBI. I am interested to know as to
what is the amount provided for this. What
is the amount the fund which is talked
about so much to help the smal) scale sector?
What js the nced today, so that we may
try ?to put that fund to that particular
use

Today, the small scale sector, of course
with some, constraints are getting their funds:
their finance from the state financial corpora-
tions and from the IDBI as g refinance
They are getting their credit requirements‘x
such as the working capital funds from the
banks. There is no need for them for any
other special fund only to give them normal
loans, The only difficulty with which the
small scale sector suffering in this country
today is that there is no institution to help
a small scale industry. effectively if it
become sick. There s the Industrial
Recgnstruction Bank of India for major and
medium industries with ijts headquarters
at Calcutta. The medium and muajor indug-
try are enjoying this facility. The Industrial
Reconstruction Bank of India isin a position
to come to their rescue if the industry
requires  further finance etc. Bur sych
facilities are not available for the small
scale industries.

There are about one lakh scale units in
the country which are today sick, That is
the report of the Ministry itself,

Now who is to help them ? Will this
fund be utilised for rehabilitating the smal]
scale units which have become sick ? If
that is going to be so then certainly it will
be a very useful fund, No details have been
provided as to what ageacy will be created
and how the fund is going to be utilised.

16.00 hrs,

When, Sir, there is lack of coordination
between the IDBI and the Ministry
of Industrial Development particularly
DGTD. This has come to light recently
in respect of several cases which had come
to light and it was found that IDBIis not
exactly. toeing the line of Ministry of
Industrial Development, The IDBI has its.
Own assessment of capacities. Supposing the
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IDBI feels that a particular line of produc-
tion has become congested they stop
" @inancing that particular se¢tor simply be-
cause they have come to the conclusion

that that particular sector is chocked. I do-

not want to mention several recent regula-
tory circulars issued by IDBI but I would
tell ‘you that a number of such instances
could be quoted in which the DGTD had
taken one view and letter of registration
given but the IDBI took another view and
said that this line is congested and they are
not going to rcfinance any loan for lh,is.
Why should the IDBI which is a financial
institution working under the Ministry of
Finauce should take a view contrary to the
policy of the Central Government but in a
different Ministry? Why don’t you have
somebody like the DGTO on the Board of
IDBI itself? 1know the Seeretary (Industries)
is on the board of IDBI but sometimes it
so happens that these Scerctarics are so
busy that ticy do not go and aitend the
mectings and in theit abscnce decisions are
taken by the TDBI of which they come to
know oanly after four-tive months of the
sufferings undergone by the entrepreneurs
on account of lack of finance from IDBL
There should be proper coordination bet-
ween the various Ministrics. In the
Consuitative  Committee  for Industries
Department we have been told scveral such
cases where there was lack of coordination
on the part of these two and because of
this there has been a lot of harassment to

the entrcpreneurs.

Sir, 1 welcome the scheme of single
window clearance of loans, The idea is
very good, Today the loan applications are
being sanctioned on the basis of coordina-
tion between various agencies like 1DBI,
IFCI or any other agency involved. They
have sort of institutional committce meet-
ings and there they discuss. It so happens
inspite of this coordination there is possi-
bility of lack of coordination. There is lack
of cooperation between all these institutions,
How this provision has been inserted which
I welcome, I am happy ;about it and I
gupport this clause of the Bill, But I think
some instructions must be given to se¢
that this type of single window clearance
of loan is taken up immediately and there
is no delay in sanctioning the applications
for the industrial finance, There should be
smooth flow of funds from IDBI to the

industrial sector.’
16.04 krs. ‘
[SHRI ZAINUL BASHER in the chair)

SHRI 'Y, S. MAHAJAN (Jaigaon) : Mr,
Chairman, Sif, in the ficld of Industrial
finance, the Industrial Development Bank
of India ranks the first in the whole world,
and if one takes all the activities, then it
ranks second, the first being the Korean
Development Bank.

The Bank has made a big contribution
to the development and diversitication of our
industrial structure. It has a wide range of
functions combined with a considerable
measure of operational flexibility.

It is an apex hank whose function is to
coordinate the activitics of the State tinancial
institutions  and also  to  promote and
provide direct financial assislance to different
types of industrial concerns ranaing from
the aaaulacture or processing of goods to
the generwtion and disteibution of power
both in ths private and public sectors, and
there arc no reostrictions "as regards the
naure and pe of securily  that may be
accepted from the industrial concerns, not
are there any limits, maximum or minimum,
for assistance to a concern or for the size of
the concern iiself. Thus il excrciscs a large
amount of dwscretion in its operations.

This am:nding Bill seeks to widen the
definition of industrial concern so as to
cnable the Bank to provide financial assis-
tance to ccrtain  sectors like storage of
enorgy, development of mines, medical and
health services. Other important activities
included in the amendment are the infor-
mation  technology, telecommupications,
electronics and research and development
activities. All these activities are of crucial
importance in the development of industry.
It is in fact the revolution which has taken
place in these three important activities which
is respongible for the sccond industrial
revolution which we are having in our
country. It is not possible to exaggerate
their importanee in this context,

Leasing and sub-leasing companies can
also be financed as a result of this amend-
ment to which Shri Reddy has taken objec-
tion. The leasing business has expandod during
the last three years. In fact, it did not
exist in this country three years ago. The
number of companies doing this sort of
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of the baks are itching to get into this -

business. At least two Baoks, Canara Bank
and the State Bank of India are reported to
have plans to set up

joint ventures for this purpose. This busi-
ness has great prospects in yiew of the
financial constraints and the massiv invest-
ment contemplated in the private Sector in
the 7th Plan.

Finally, there is a sort of omnibus
amendment which says that the Government
can include any new activities which it deems
proper. This is an omnibus provision which
1 wish, the Government bad resisted the
temptation to add.

In view of the increased expected volume
of the bank’s business and the responsibility
cast upon it by this amendment, it is but
natural that we should increase the capital
resources. It has, therefore, been proposed
that the authorised capital of the Bank be
increased from Rs, 500 crores to Rs. 1000,
crores, a limit which could be raised further
by the Central Government to Rs. 2000
crores, if thought fit by it,

The Act has provisions to ensure adequate
resources for banok's developmental works,
since they can be augmented as ip the case
of other term-lending institutions through
gale if its bonds and debentures with or
without Government guarantee and accep-
tance of deposits from the public on terms
and conditions approved by the Reserve

Bank.

The IDBI can also borrow from the
Reserve Bank with the approval of the
Central Government or from any other
Bank or financial institutions in any foreign
country.

With the proposed amendment, the Bank
should be able to discharge its mcreasing
responsibilities without any difficulties,

This Bill also proposes amendments to
Section 9 of the principal Act to enable the

IDB! to perform its promotional snd:

developmental “activities more effectively.
The changes proposed will enable the Bank

to grant lines of credit orloans and advancés
to the Industrial Financial Corporation and -
also Stete Finaacial Carporatians; t9 M‘ in

wholly-owned -
subsidiaries ‘and' the rest desire to setup

mamwmwm m«xm wmm mfﬂi )

lodia “advanoes to any person for pur-

‘posgs: of investaient in any industrial

concern; and thirdly to grant, issue, confirm
or endorse letters of credit and ‘negotiate or
collect bills and othpr documents which are
drawn thercusider. :

These changes will make for a angniﬁcant
improvement in . its funcuoning. The
amendment also makes clear or states

1mphcation. namcly rt would provnde
consultancy and merchant banking services
not only in the country but also, outside
India. This increases the area o its
operation, - f

These changes will strengthen the position
of the Bank as the prmcxpal financial agengy
and enable it to discharge its role more

. effectively.

Finally, the Bank has been of great service
in the development of Indian industry, In
particular, it bas helped in reducing the regio-
nal imbalances in the industrial development
of the country, Assistance to units set up in
backward areas, porticularly in no i ndustry
districts has increased from year to year, It
has coordinated the work of State [evel
agencies in these regions to encourage,
train, and assist small and medium enter-
preneurs and set up technical and consul-
tancy services in these areas,

The small scale industry sector will be a
special beneficiaty because it will bensfit
substantially from the refinance operations of
the Bank. 30 per cent of the credit flows
goes to the small scale industries through
the State Financial Corporations, These
units are bound to get 8 boost as a resylt of
the recent decision of the Bank to hberalme
the seed capital scheme, to widen the scope
of its refinance scheme to cover modcrmsa—
tion and rehabihtation of small scale units

and to make avallable for the smaller of the
small. scale unm,, ‘agsistance upto Rs, one
lakh inclusive of its working ca,pxtal requzrg- :
manta.

With these words, [ support the Bl
[Tvanstation)

"DR.G. 8, RAJHANS (Thanjharpur): M,

jrman, Sir, 1 think al| the amendments
 Bill ase Wimethvmwha!
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industry and there cannot be a better thing.

I have to submit two or three points. You
have increasced its authorised capital from
Rs. 500 crores to Rs. 1000 crores and have
made provision for "Rs. 2000 crores, The
manner in which industrial activities in the
country are increasing, I would say even Rs,
2000 crores are inadequate, This amount
should have been more. It should have been
Rs. 4,000 or Rs. 5,000 crores. 1 have to say
two or three things in this connection. You
have increased the scope of its functioning.
Earlier IDBI used to give loans to the
industry. You have, for the first time,
considered service industry as an industcy
and now you are trying to bring hospitals,
consultancy .and several other similar
services under it. I would say that even
now in our couatry there is a sizeable section

which is not aware of the manner in which

loans can be taken from the financial institu-
tions—te they state  financial institutions or
IDBI —how industry can be set up or how
services industry or coasultancy can be set
up and what assistance is avaiiable from
the Government, Many people are not
able to set up industry or consultancy ot
service indu stry on account of ignorance. 1
would request that the
about the Life Insurance Corporation, Unit
Trust of India. and Stais Financial Institu-
tions _are inserted in the newspapers,
advertisements abeut 1DBI should also be
inserted so that a person after getting a
degree in cngineering or medicine may know
how to set up an industry or con:sultancy ?
After that your effort should bsto make
available all the facilitics at one place,

‘T do not want t0 name any particular

State but at many places when someone
approaches the financial institutions for
setting up an industry, he is asked by the
officers about their share. Pleass try to
understand. I do not want to go inio
details. The prospective entrepreaeur rep-
lies how can he give his share when pro-
duction has not started and the industry
itself has not been set up ?  The system
should be so devised as to preclude any
scope for corruption because thz pcople are
fed up with it,

Secondly, you have made provision for
the leasing business also. You have made
provision to finance the medium znd small
scale industry also. You must be sceing
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daily in the newspapers that two four
leasing companies arc being opened  daily.
Leasing or sub-leasing both have become
a lucrative business. I want (o say that
if you want to finance the lesng com-
panies, then do it very cautiously, I have
come to know that mauy leiasing companieis
arc engagad in shady decalngs, Leasing is
a good thing but fhere has been unpreces
dented beom in the leasing trade. Tt scems
that earlier no onc had the idea of its
potentiality, It is similar to video boom
Therefore, you must finance the leasing
companies cautiously.

In the end, 1 would conclude with one
thing, Our sole objective should be the
welfare of the peonlz, Even ot present
there arc scveral districts in our country
which are po-industiy districts, There is
no industcy ia thosz plice:. Even wheric
there is large scoce of ~citing up of industry,
people for ceriain reascas do not have the
courage to open industey at  those place,
It is possible that thess may be no rail oa
power facility or that area may bz flsod-
rone arza, or drougii-prons area  or oiher-
wise with:sut prop:r arranz:zmant of water,

Ours is a backward country but even
in this backward country, certain arcas are
reatively more backward where people out
of compusion imigrate 10 othar places in
search of tivelinood and live :ike boaded
labourers, [ request you lickly to compel
[.D.BI. and Stase Financial [astitations to
invest more funds in the No Industry Dis-
tricts, whichh may b=z in any part of the
country, so that the poorest of the poor
may be benefited. Those people may be
beaefited who are res'gned to their fate
that they would live "and die inpoverty.
They are lecading -a life of slavery, For
the first time, there is a sénss of  euphoria
in the pzople under the leadership of Shri
Rajiv Gandhi, [ would, thereifoer, request
you that if I.D B.1. and the Stater Financial
Institutions provide assistance t o see, up
industries in backward arzas, only thien it
will strengthen the hands of our nationnl
leadership.

With there words I concluds,

[English)
SHRI R.P. DAS (Krishn gar) : Our
good fricad Mr. Mahojan  expressed his
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hope that the IDBI would play a big role
in bringing about the second industrial
revolution in India - But he conveniently
forgets in the meantime that after the first
industrial revolution, more than 90,000
industrial units have either been closed
down, or have become sick, and lakhs of
employees have become jobless. So. before
expressing such high hopes, I would like
tosay : Let IDBI play a big role in re-
vitalizing the sick units and other indus-
. tries which are lacking in funds, -

Industries in - the eastern and north-
eastern parts of the country, particularly in
West Bengal, lack funds. The jute industry
has bscome almost sick during the last 2
or 3 years. There are many reasons for
it. But there is no doubt that there is no
dearth of raw jute or of eathusiasm in the
jute industry sector. Still it is a fact that
these industiies are lacking in funds for
modernization. So, I would suggest that
IDBI can play a big role in providing funds
to the jutc iandustry, tea industry, and
also some other industries which are going
to be set up in West Bengal.

It is a kaown fact that IDBI so far has
invested more funds in the western part of
the country, particularly Maharashtra and
Gujarat, So, it may seem to some
that there is a tinge of discrimination in
favour one State, against another.

IDBI is now going to be strengthened by
providing Rs. 1.000 crores of authorized
capital and it may go up to Rs. 2,000 crores
by an official notification. In this manner,
IDBI will b:com: more powerful in the
coming yeain. So, its power for making
friends on the oaz side, and enemies on
the other wiil also go up. Concentration
of economic power i1 on¢ particular place
would ultimately tell upon the health of
the nation’s economy, So, .1 suggest that
IDBI, with its zonal offices in Calcutta,
Delhi, Madras and elsewhere should act in
such a manner that the zona! offices can
take decisions on the spot. They can
finance industries they deem proper. Such
zona] offices should not always look to
the headquarters for further cl rification.
If IDBI works in the manner it now dces,
the cntire economic power now concen-
trated in the hands of IDBI may go

against the interests of the industries in
some parts of the country. So, IDBI
should be made powerful in such a way
that it may do justice to every part and
every industry of the country.

Sir, in this Bill, one important provision
has been made with regard to the energy
sector, which includes generation, storage
and distribution of electricity or any other
form of energy. I do not know whether
each State Electricity Board would get its
own share, But IDBI should pay its due
attention to these Boards and provide funds
so that they may come out from the con-
straint of funds and can go for further
expansion of electricity generation, storage
and distribution in all parts.

This Bill has further proposed several
good points in the form of an amendment
to the principal Act by widening the defini-
t.on of the industrial policy like develop-
ment of mines, medical health and allied
services, etc ; and it has also included
telecommunication and electronics.  This
would certainly help to expand these indus-
tries in different parts of the country i f
IDBI so desires, If the bank can work
under this set up properly, if due attention
is paid to these industries, particularly to
the telecommunication and electronics, then
this sector, like many other sectors like
State Electricity Boards or mines or elec-
tronics, those who are in the public sector
having shortage of capital, can expand
further. Therefore, these industries require
fund from a bank like IDBI, and IDBI
should go in for those industries which
do not raize funds from the public or are
not so easily available to these industries -
from ‘the public, -~ Therefore, the main
business of the IDBI should be to look
after these industries,

Sir, 1 would also support the proposal
of raising the authorised capital from Rs,
500 crores to Rs. 1000 crures and Rs.
2000 crores ; this will be very much requi-
red for the development of the industry.
Its other objective is to enlarge the scope
of business : and uniless- the autnorised
capital is raised, there is no possibility of
enlarging its scope of business. IDBI can
enlarge and should ecnlarge ity scope of



327 Industrial Developwrent

[Shri R, P. Das]

business in different fields.
these provisions are all welcome.

Therefore,

Let this bank work in 2 fashion that it
may be belpful in all parts of the country
to all industries. It should also like to
remained the Minister that we would like
to forget all what has been done in the
meantime by this bank. Let this bank
work and let it distribute this fund evenly
in all parts of the country, particularly
both porth and north-eastern parts of the
country.

With these words, I conclude my speech,

[Trannation]

*SHRIMATI BASAVARAJESWARI
(Bellary) : Mr, Chairman, Sir, we are discu-
ssing the Industrial Development Bank of
India (Amendment) Bill, 1985. 1 wholehear-
tedly welcome this Bill and express my views
onit, The Government is helping the
industrial development throughout
counry through the industrial development
bank of India. We have achieved good
pogress in the field of industry and we are
in the 8th position in the world in industrial
progress. I congratulate the hon. - Minister
for this. It is gratifying to note that
NABARD in helping the farmers to bring
green revolution in the field of agriculture
in this country.

1 am very happy that the sub clause ‘“mining
including development of mines” has been
subsgituted for sub clause (iii), in Section
2 of the Industrial Development Bank of
India Act, 1964. Our country has huge
deposits of ores of manganese copper, silver,
iron etc. In Karnataka we have ores of
gold, manganese, iron, lime stone ¢€tc. In
abundance, These ores have to be extracted
and they have to be utilised to the maximum
extent, But there are financial constraints
and our Government is coming forward to
help such ventures by this Amendment.

Generation, storage and distribution of
energy play a vital role in the develop-
ment of industries. The hon, Minister has
said during question hour today in this
House that the Government had no objec-
tion to the private sector entering the field
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of power generation. 1 would request the
hon, Minister to extend all assistance to
such sectors who generate energy. This must
be given utmost importance as there is
shortage of electricity throughout the coun-
try.

Another interesting aspect of this bill is
that in Section 4 of the principal Act the
authorised capital has been increased
from 500 crores to 1000 crores and if Central
Government feels it can be increased to
two thousand crores, I congratulate the
hon, Minister for this measure,

While proceeding towards a bright 21st
century we should be able to utilise all the
raw materials that are available in the
country, The Government has taken proper
steps in this regard and it is extending finan-
cial assistance for the rapid growth of
industrialisation. But a large amount has
not been reeovered. I would like to know
the action taken by the financial institutions
and the Government in this regard.

Some entrepreneurs take loan and later
become defaulters. Again the same persons
would like to avail of loans. Such persons
have to be identified and all measures have
to be taken by the Government for recover-
ing the loans.

Many companies in big cities like
Bombay, Delhi and Calcutta are getting the
maximum help from IDBI. But the liberal
help of IDBI should also reach different
areas of Karnataka, Andhra Pradesh etc.
Some injustice has been done to Karnataka
in this regard. Therefore, my humble
request to our Government is to se¢ that
IDBI extends all help to Karanataka which
is reeling under unprecedent drought at
present. For such areas priority should
be fixed to provide financial assistance.

Hon. Member Shri Madhava Reddy
was mentioning about lack of coordination
between the Ministry of Industry and the
Ministry of Financee The Planning
Commission decides about the required
quantum of fertilizers, cement etc,
to the country for a period of five years.
Then licences are issued. When entrepreneurs

¥The speech was originally delivered in Kannada.
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approach IDBI their requests are rejected
under the plea that the production has
increased, This should not happen. The
entrepreneurs should not be deprived of
financial assistance after obtaining licences
from the Ministry of Industry,

The Ministry of Industry issues licences
but the IDBI department comes uader the
Ministry of Finance. There is no coordination
between departments and this has created a
lot of problems in the establishment of
projects throughout the country. Hence
there should be proper understanding bet-
ween the parent department and the I.D.B.I,

In Karnataka and Andhra Pradesh only
one district in each State has been declared
as no industry district. In some States 13
to 14 districts have been declared as no
industry districts. In Karnataka there are
many districts without any industry but
strangely only one district has been declared
as a no industry district. The Chief Minis-
ters and the Ministers of Industry held a
conference in this regard. They have
suggested to the Centre to consider each
block as onc unit at the time of declaring
the industries districts. I appeal to our
Government not to differentiate states while
declaring no industry districts. The availa-
bility of raw materials have to be taken
into consideration to start new projects.

In the Budget of 1986-87 the Government
has announced special provision for the
development of small scale industries. This
is commendable and I welcome this move
Industries have to be established in rural
areas and at the taluk level to get the
optimum utilisation of raw materials. Then
only the industrialisation can progress
rapidly and unemployment in rural areas
will come to an end.

These days the prices of raw materials
are rising, The exchange rate of rupee is
subjected to many changes. Therefore, the
banks have to give the financial assistance
within the shortest period, . But we find
inordinate delay in IDBI to replinish to the
banks. At the stage of appraisal also there
is a long delay. Therefore, immediate steps
have to be aken to avoid such delays at
all levels.

There may be many reasons for an
industry to become sick, It may be due fo

mismanagement, or lack of funds or
fabourer trouble. These factors have to be
gone into carefully and then the sick
industrics have to be restructured and
revived, All precautions must be taken to
see that such revived industries will never
go sick again. Sufficient financial assistance
should be extended for marketing and for
the purposes of export, '

I hope the hon. Minister in his reply
would give answer to my points that I have
raised. 1 also believe that IDBI would
extend maximum help to my State of
Karnataka in the process of rapid industria-
lisation.

Sir, I thank you for giving me this
opportunity to speak and with these words
I conclude my speech.

[English)

SHRI G. L. DOGRA (Udhampur) : 1
am grateful to you, Sir, for allotting me
time to speak, I would not take much
time of the House. At the outset, I support
this Bill. Nobody can find fault with the
provisions of this Bill as they are, But, Sir,
after getting this money and increasing the
capital of the Bank for covering more
activities, you have to take care of one thing
as to whether the developed areas are going
to develop or the under-developed areas are
going to develop, The amount of money
that bas been relgased through these banks
is not actually calculated in your budget.
Inflation is not caused by deficit financing,
inflation is caused by the money that is
released by these bapks and which s
cocentrated in a very small area, The
result is that they give the money, people
produce goods with this money and their
margin of profit is at least 20 per cent and
the prices shoot up. Profit is not less than
that, it is beyond that. They give the money
but they never see who are the people who
actually benefit.  After all, it is people’s
money, It is nobody’s personal money,
The benefit of this money should go to the
people. When you fiuance those indus-
tries, you must fix the fair prices of the
commodities produced by them, Why
should you allow them more than four per
cent or five per cent profit? Why should you
ajlow them to have their employees only
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from a particular area? Why should you not
distribute the bénefit all over? Are they
national institutions or they are institutions
belonging to a particular area or a particular
city or a developed city? Therefore these
things are to be seen. NABARD is giving
money to the big farmers, It is because of
this expansion of money that the poor far-
mer, the small farmer and the marginal
farmer is making distress sales to purchase
seeds, to purchase fertilizers. Similarly, the
small-scale industry is being crushed by  the
big indusirv. So, you must specifically
control all thesg things, The money should
be given to produce basic and essential
things and not anything and everything.
What can be produced by the small.scale
sector should not be allowed to be produced
by big industries, partcalarly by those
industries which are being financed by these
banks. Those of us who come from rural
areas, from backward areas, from hilly
areas, they know that this short of develop-
ment is causing hardship to our people.

The prices of articles arz going on
increasing day after day, Whatever articles
are produced by the hilis people do not
find a market, do pot find an out let. If
you are really bothered about the develop-
ment of industries, you must have a balan-
ced development. What are you doing with
regard to these hilly areas and the backward
areas which are there in the north, south,
east and west of the country? Whepever any
difficulty or aay distress comess to this coun-
try, it is they who face it, Therefore, I
wish to submit that this is a good measure
provided the money is uiilised in a proper
manner and i; is utilised for development
evenly throughout the country,. Every part
of India is entitled to have the benefit of  all
these things and not only those living in
Delhi, Bombay, Calcutta and Madras, Why
do you forget about other pzople, who are
as good citizens as these pzople living in big
cities? Thercfore, I support the Rill and I
make a request to the Minister to see that
this money is utilised in such a way that
even development takes place throughout
the country. With these words I support
the Bill. Thank you.

SHRI K.S. RAO (Machilipatnam) ; Sir, I
support this Bill, While going through this
Bill and the Annual Report, it is clearly
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‘visible that IDBI is doing yeoman service for
the development of industry in this country,
particularly the large scale sector directly,
and the small scale sector, through the
financial institutions and the scheduled banks,
The transactions are to the extent of Rs.
eight thousand crores with a lending of Rs.
5200 crores. Now, increasing the -capital
once again from the Consolidated Fund of
India may not be correct, because, the

banking institutions must be in a position

to generate funds from their own transac-
tions rather than taking it from the
Government of India or from the Budget. Sir,
we know that Banks used 0 make 10t of money
earlier when they were in the hands of private

individuals. But with a pious motive of bring-

ing all these benefits within the reach of the
common man and to curb concentration. of
wealth in a few hands we nationalised ail their
institutions but at the same time efficiency
and generation of wealth should be ensured.
It is true that Rs. 32 crores have been

transferred last year to Government of India

by IDBI as a profit, But with Rs, 415
crores of <capital investmznt it is only a
return of just eight per cent. With proper
monitoring and possiblv constant check on
the borrowers I hops wiil bc able (2
generate much more from their internal
resources alone not necessitating  further
investment from the Consolidated Fund of
India, I support increasing the field of acti-
vities of the IDBI. I am also of the opinion
that leasing and sub-leasing and hire purchas-
ing should not- he included within the
purview of the IDBI lending because already
enough concessions are given to these sec-
tors through tax concessions whereby number
of people are ready to invest in that sector
taking advantage of ‘the tax concessions.

i.u.\;y

So, IDBI need not invest this money which

can otherwise be invested in some other
production-oriented industry, - Now I am
coming to Clause 7 (de) in page 3 which
says @

Granting of loans
person for  purpose
any industrial concern...

and advances to any
of investment in
b4

That means that IDBI is prepared to
lend money to all individuals who want to
invest in industry which may not be correct,
This is nmot the objective of the IDBI and
hence it becomes a deviation from the

objects of the IDBI,
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I would request the hon, Minister once
again to go into that as to what pur-
pose is going to be served, whether it is in
tune with the IDBI objectives.

PROF. N, G. RANGA (Guntur): For

the self-employed persons, I think.

SHRI K. S. RAO : Itis not written as
‘sell-employed persons’. And if it is so, it
is O.K.  Lending to individuals will only
become a trade and not encouraging pro-
duction.

Hous'ng is one which is not included in
the purview of 1DBI lending. It has been
time and again expressed in the Parliament
that housing is one sector where employment
potential can be increased considerably and
it is also felt that housing is in great
shortage in this Country. So, when we all
feel that housing is one basic requisite for
any man, lending in housing will enable him
to have a house for himself at a lesser cost.
So, IDBI must go in a big way considering
housing as one priority sector.

Monopolists, particularly those big con~
cerns, who are in a ncsition to invest should
not be encouragséd to take loans from IDBI.
They should raise their loans either from
the public or from their internal generation.
So, once and for all, lending tc monopolists
must be deleted from IDBI’s purview. To
the extent of giving industrial licences to
start industries in ‘no-industry’ areas or in
sectors where the Government of India may
los¢ is all right, but not lending also by
IDBI. It is not enough simply to lend
money, but it must be monitored as to
whether the funds are being re-cycled many
a time increasing the generation of wealth
manifold or not. If this money lent were
to be made idle, the results would be very
poor. When the IDBI is investing thousands
of crores of rupees, it must come forward in
its own interest as well as in the interest of
the nation to train competent men in their
own professions for effective management,

Priority in lending must be given to
those competent persons who lave spent
much of their career in some industry,
who have got enough knowledge, - efficiency
and abilities to start an industry of their

own except for the reasons that they do not

haye money. They must be given priority

-dencies 1n the

" in case the wunit is to bs

because we have seen enough number of
people who have spent much of their time in
industry, came out and then started their
own industry by which they have generated

-crores of rupees of wealth for the nation.

So, they must be given priority 1n lending.

Out of the: thousands of crores of rupees
which arz being lent, a - good percentage is
getting locked up in sick industries. So, it
must be ensured that in respect of those
industries which are likely to go into sickness
immediate action is taken by the IDBI
enabling the “Government to take action
through the recently  passcd Bill for taxing
over of sick industrial undertakings. °

About promeoter’s share in the capltal
we have been observing many a timse that
some promoters are coming forward into
industry with a view to take back their
money befere the industiy comes into p Io-

duction. Such industrialists should not be
encouraged, I at any time it is cbserved
that a particular mdustrialist is of that type,

ha should not be encourzged to take loan
either in his name or in seme other name in
which he is xﬁfﬁ-rzqtpd to check such ten-
maustry,

Re-cycling of funds is very important. It
is not only going to multiply the generation
of wealth, but also increase the margins. It
must be checked as to whether the funds

-given by the IDBI are operated and recycled

many a time or only once, Re-cycling of
funds will increase the utility and the magni-
tude of the benefits of the wealth.

Availability of funds must be made in
time by the IDBI. If there is over-run due
to escalation in prices or due to change in
‘tax or excise structure, the IDBI must take
these factors into account and make the
extra funds required avzilable in time to the
industrialists so that the industry w111 not
become further swk

. Instead of taking long time and making
it further sick, funds be provided. Funds
must be. provided immediately and in time,
revived,

If alt these measures have keen taken by
this institution, I am sure, we will have not
only 4.59, or 59 growth but we can have
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much more. These banks have got a greater
role to play in increasing the gross natiopal
product of this country to more than what
has been envisaged in the general budget,

With these ﬁords. T support the Bill.

[Translation]

- SHRI MOOL CHAND DAGA (Pali):
Mr. Chairman, Sir, the Government wants
to grab some powers through devious means.
It has igoored the Parliament and assumed
some powers with the help of this Bill. What
can we say to Shri Poojary. He said that
he could increase the authorised capital from
Rs. 500 crores to Rs, 1000 crores and from
Rs. 2000 crores to Rs, 3000 crores, If you
want to incCrease it, then in my opinion, you
need not get the sanction of the Parliament.
I can only say that this is an assault on the
powers of the Parliament.

(Interruptions)

If you so desire you can develop the
area of Mr. Rawat or any other area  You
are trying to gect this Bill passed inhaste,
When the spokesmen of the hill areas were
raising their demands, I was doubtful of the
utility of investing money there,

(Interruptions)

Rajasthan has a very fertile soil and if
funds had been sanctioned in time for the
construction of the canal, it could have fed
the whole country. In India there 108 on
going projects. A project, on which the
initial cost was Rs, 2460 crores, would now
cost as much as Rs. 14,000 crores. The
fault his with the banks and the institutions
who failed to provide funds on time.

You have ingored the Parliament and
assumed all the powers through this Bill.
The Parliament should not tolerate it. The
Industrial Development Bank of India pro-
vides funds to the Finance Corporation. The
Government have never tried to find out
about the bunglings of the Finance Corpo-
ration, 1 would say that the funds do not
belong to the Industrial Development Bank
but to the poor people of the country,

The Finance Corporation adopts a
partisan attitude in the matter of sanctioning
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loans to the states, It is entermely difficult
to get a loan sanctioned. Technical officers
have been appointed in the Corporation to
scrutinise loan application. But they do not
take - decision on their own and await
instructions from the high ups. If the Chief
Minister of Uttar Pradesh recommends the
case of Shri Rawat, the loan would at
once be granted to him.

(Interruptions)

Shri Poojary has taken a number of
steps to check smuggling activities, but I
think it is more important to pay attention
to more than one lakh sick industries in
which an investment of to the tune of Rs,
4000 crores is tiedup, Whose responsibility
is it to check this huge wastage of funds ? 1
think there are some 95,000 sick industries in
this country, If I say that the number is
one lakh, I would not bec wrong. Today
there are one lakh sick industries in this
country on which an investment of Rs. 4,000
crores has gone waste.

MR. CHAIRMAN : Shri Dagaji,
please resume your seat, Shri Shankaranand
will now make a statement.

[ English])

Shri B. Shankaranand, the Minister of
Water Resources, will now make a state-
ment,

17.00 brs.

STATEMENT GIVING REASONS
FOR WITHDRAWAL OF RAVI AND
BEAS WATER TRIBUNAL BILL

[English]

THE MINISTER OF WATER RE-
SOURCES (SHRI B, SHANKARANAND) :
Paragraph 9 of the Punjab Memorandum of
Settlement envisages a Tribunal for verifica-
tion and adjudication of the matters referred
to therein, This Tribunal could not be set
up earlier due to certain unavoidable ad-
ministrative reasons. As the intention was
to give effect to all the terms of the Punjab
settlement from the 26th January, 1986, the
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Ravi and Beas Water Tribunal Ordinance,
1986 (2 of 1986) was promulgated by the
President on the 24th January, 1986, so as to
enable the constitution of the Ravi and Beas
Water Tribunal to give effect to the pro-
visions of patagraph 9 of the Punjab Settle-
ment. The Tribunal under the provisions of
the Ordinance has also been set up on the
25th January, 1986. A Bill to replace the
aforesaid Ordinance has been introduced in
the Lok Sabha and is pending in that House.

2. In the meanwhile, it was felt that
the object could be achieved by the constitu-
tion of a Tribunal under the provisions of
the Inter-State Water Disputes Act, 1956
(33 of 1956) through a suitable amendment,
This may serve to meet any possible objec-
tion that may be raised that this matter had
been taken up for separate treatment by the
constitution of a Tribunal under a separate
epactment, It is, therefore, proposed to
amend the Inter-State Water Disputes Act,
1956 to provide for the constitution of a
Tribunal under that Act for the adjudication
of this matter and to rcpeal the Ravi and
Beas Water Tribunal Ordinance, 1986 and to
withdraw the Bill,

17.02 brs.
RAVI AND BEAS WATER TRIBUNAL
BILL
[English]

THE MINISTER OF WATER RE-
SOURCES (SHRI B, SHANK ARANAND) :
I beg to move for leave to withdraw the Bill
to provide for the constitution of a Tribunal
for the verification of the quantum of usage
of water claimed by the farmers of Punjab,
Haryana and Rajasthan from the Ravi-Beas
system as on the Ist day of July, 1985 and
the waters used for consumptive purposes
and for the adjudication of the claim of
Punjab and Haryana regarding the shares in
their remaining waters, which was introduced
on the 25th February, 1986,

MR. CHAIRMAN: The question is :

«‘That leave be granted to withdraw the
Bill to provide for the constitution
of a Tribunal for the verification of
the quantum of usage of water claimed
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by the farmers of Punjab, Haryana
and Rajasthan from the Ravi-Beas
system as on the 1st day of July, 198§
and the waters used for consumptive
purposes and for the adjudication of
the claim of Punjab and Haryana
regarding the shares in their remaining
waters, which was introduced on the
25th February, 1986.”

The motion was adopted.

SHRI B. SHANKARANAND : Sir, I
withdraw that Bill.

17.04 hrs.

INDUSTRIAL DEVELOPMENT BANK OF
INDIA (AMENDMENT BILL) Contd.

[Translation)

SHRI MOOL CHAND DAGA (Pali):
Sir, through'you I was drawing the atten-
tion of the House towards the Financial
Institutions which grant loans to the people I
would like to know whether there is corrup-
tion or not in granting loans ? I think today,
loans are granted only to those people who
can grease the palm of the concerned autho-
rities and one who does not resort to this
practice does not get the loan, For an
honest Industrialist, who is in need of a
loan, there is no way to get a loan, sanc-
tioned, Whenever a person applies for a
Joan and fills all the details required in the
application, it js returned again and again to
the applicant with some objections, which
causes immense distress t0 him. You have
presented a report regarding ‘one window
service’ in the House. I do not have that
report. The report gives information about
the number of people who applied for loans
and the number of applications still pending.
One of our Committee report deals with the
condition of our small scale and Cottage
Industries. If any small scale Industry
becomes sick, IDBI and the Financial Cor-
poration should be made accountabje there-
for because they do not discharge their
duties  honestly, You reguiarly get it
examined. The Board of Directors of
IDBI has neither our representative nor that



339 Industrial Development

[Shri Moo! chand Dega])

of the small scale and Cottage industries.
No Member of Parliament is there. There-
fore, it should have such Directors as are
_ drawn from the lower rungs of society and
who can protect the national interest,

17 07 hrs.
[MR. DEPUTY SPEAKER in the Chair]

You propose to expand the activities of
1.D.B.I. to extend financial assistance to
medical and health services. I wish that
IDBI should work in such a manner, so
that it may establish its reputation among
the people for its sincere and honest work-
ing. .

With these words I conclude,

SHRI HARISH RAWAT (Ailmora):
Mr. Deputy Speaker, Sir, since 1964 1.D.B.1.
has been working as the main Financial
Institution for granting loans and to pro-
vide guidance in the ficld of consultancy and
marketing. The contribution made by
IDBI in the industrial sector, will be
commended by all of us.

I also support the provisions made in
this Bill to increase the share Capital and to
enlarge thc area of operation. I would
like to request thc hon. Finance Minister
that there should be greater co-ordination
between the IDBI and various Financiai
Institutions especially the State Financial
Institutions. When IDBI itself is there,
people do not face any difficulty but when
it advances loans through any Bank or
through Financial Institutions, it i3 generally
observed that people do not get timely help,
because these Banks etc. show indifference
in their work. Various loans are not given
in time which causes much trouble in setting
up the industry. I would like to request
you that IDBI should not only improue its
procedure for granting loans but also exer-
cise more control over the agencies through
which it advances loans. In the Bill it has
been mentioned that stress will be laid on
single window system. But 1t is just a pious
claim which is not being followed in practice,
I would request you to see that these
Financial institutions pay more attention to
advancement of loans. As regards recovery
of loans, a major part of the capital of IDBI
is lying unrealised with big Industrialists
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who adopt different tactics to take these
loans in different names and from different
financial institutions, 1 would request the
hon. Finance Minister to devise a systcm
to ensure that one may not get assistance
from more than one Financial Institutions,
And in case one has taken loan from more
than one institution the IDBI, being the
apex financial institution, must ensure that
loans taken fom rhe various financial insti-
tutions are utilised for the purpose for
which these were granted.

Mr, Deputy Speaker, Sir, 1 would like
to make a complaint against IDBI to the
Minister of statc for Finance that it has no
invested equally in different states. 1.D.B.IL
has been favouring some ‘of the states in
granting financial assistance and loan faci-
lities and the same areas are receiving the
most favoured treatment. 1 would like to
state that not only IDBI but other financial
institutions like IFCI or ICICI have done
very little in Uttar Pradesh, There are certain
other states also like UttarPradesh where the-
se financial institutions have done very little.
You are the Finance Minister and it is the
duty of the Finance Ministry to see that
regional imbalance is removed for which
these Financial Institutions can play a major
role. You can ensure that the loans are
advanced in a balanced manner i.e. every
region is covered equally ; but generally it
is not done. I request you that IDBI must
conduct a survey to identify the regions, and
industries where assistance in needed, Big
Industrial Houses and industrialists should be
granted loans on the condition that they will
set up their industries and invest only in the
backward areas or industrially backward
arcas, But IDBI  does not ensure
it and instead it sees whether the project is
viable or not, what would be its return,
whether it would run or not etc. Its duty is
only to see all these things. But it does not
realies its responsibility towards backward
areas. The people living their also expect
some assistance from IDBI

1 would like to request you that when
you have presented this Bill in the House
for a good cause , you should also provide
in the Bill that IDBI and other Financial
Institutions extend equal help to every state
and must assist those states {in particular
which are industrially and economically
backward.
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With these words I conclude,

KUMARI MAMATA EANERJEE
(Jadavpur) : I wholeheartedly support this
Bill, No doubt, IDBI hasa very impor-
tant role in the development of industries,
but there are some shortcomings also in
its working, To err is human, When
there is a discussion in the House, Wwe also
participate in it and in this process we
can express our views and propose some
amendments also, We congratulate our
finance Minister, It is provided in the

. Bill ;

[English]

“Jt is therefore proposed to widen the
definition of industrial concerns so
as to enable the Bank to provide
financial assistance to certain sectors
of shortage of energy, development
of mines, medical health and allied
services, leasing and sub-leasing
activities, information technology,
telecommunication and electronics”.

[Translation]

Sir, I support the Government proposal
of increasing authorised capital to Rs,
2000 crores from Rs. 500 crores, Butl
agree with the suggestion made by Shri
Rajhans that it should be increased to Rs,
5000 crores. This capital should be utilised
for the sick industries also.

The number of industries being run by
the Government is fairly large. But the
polivies chalked out to provide work to the
poor people, for the welfare of the workers,
to promote industries and in the interest
of nation, are not -being implemented
properly.

Sometimes, the opposition criticises the
Government for the acts for which itis
not responsible, Actually it is some corrupt
officers who are responsible for it. Here,
1 do not wish to speak on corruption.
The basic activities of I.DB.I, are to
finance small-scale industries, medium
industries and large scale industries,

[Interruptions]

It also includes modernization of sick
industries, The modernization of indus-
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tries depends upon the wiilingness of
I.D_B.1. to meet its commitment to finance
the sick industries. It should not finance
the sick industries is a half-hearted manner,
The result is that the middle class entre-
preneurs are left in the lurch. They make
rounds of financial institutions and Minis-
ters and even then they do not get justice, -
I.D,B.I, should fulfil its commitment. _But
it does not pay the entire amount pro-
mised by it., If it commits to pay Rs. 25
crores, it will only pay Rs, 12 crores with
the stipulation that let the work be started
and the rest of the amount will be paid
after-wards. But when half of the work in
complete, it withholds further finance, It
results in the sickening of the industry.
This is the big problem of the industry. It
is not the problem of one state it is the
problem of the entire country. It is not
the Government policy to take overall the
sick units, Government should issue guide-
lines about it, which should be followed
up. It should also start some new projects
in order to absorb workers of the sick
industries.

Many sick industries are also the result
of mismanagement and the irresponsibility
of the State - Governments, Sometimes,
the activities of the State Governments
render the industries sick. In some cases,
a Siate has interest in some particular
industry and promotes that very industry.
It also recommends that industry to the
I.D.B.1. and other financial institutions.
The  industry in which we take interest is
not promoted by the state Government.
Therefore, I.D.B.I. should be issued guide-
lines, which should be followed, Some
State Governments even resort to manipula-
tions. You should ask the State Govern-
ments and industries to adhere to guidelines,

A worker neither belongs to C.LT.U,
AITUC or INTUC nor is there any defini-,
tion of a worker, 1ltis a common hunger
which afflicts every worker.

[English]

A hungry man has no sense of beauty
and an ugly man has no sense of duty.
[Translation]

We should take into account all these
things,
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[Kumari Mamata Banerjee)
(Interruptions)

The procedure of modernization follow-
ed by I.D,B.I, should be made easier. ~An
easy procedure would prove helpful to
small-scale entropreneurs.

At present the Bengal Jute industry is
beset with many problems and needs to be
modernized. 1.D.B.I. should provide Rs.
400 crores for the Jute industry. Central
Government should allot funds for it
otherwise Jute industry will close down and
‘a8 a reault the opposition. would get a
chance to criticise the Government, These
people megely want to raise the isque to
get coverage in the newspapers and they
are not bothered about the problems of the
Jute industry and its workers. I.D.B.I,
will have to provide Rs, 400 crores for the
* Jute industry, without which it caonot
service.

(Interruptions)

N.T.C. is also facing many problems.
The Central Government has provided Rs.
38 crores for its modernization, which has
not been utilized properly, The reason
being mismanagement and mishandling.
The money allocated by the Government
is misapppropriated by a few people and
is not utilized properly. Therefore, I shall
say that the money provided by the Govern-
ment to the N.T.C. has not been utilized
properly and Government should look into
it.

(Interruptions)

One more thing to which I want to
draw the attention of the House is that the
forcign bankers do not have much interest
in our industries ; but the nationalised
banks do have interest in them. There-
fore, if an industry becomes sick, LR.B.I,,
LF.CI. and Nationaliscd banks should
provide it with credit and loans because
they have interest in the industries of the
Nation, But the foreign bankers do not
have any interest in our industry. They
do not provide full loan, which results in
shortage of working capital and as a result
the industry becomes sick. Therefore,

. industries are becoming sick one by one.
The efforts being made for sick industries
are not proving fruitfel.
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SHRI RAM PYARE PANIKA (Roberts-
ganj) : What are the causes of the sickness
of the industry ?

KUMARI MAMATA BANERIJEE :
These are many reasons for it, such as
mismanagement, irresponsible  activities,
which we describe here ; but there should
be some outcome of our efforts.

(Interruptions)

We should pay attention to the rural
workers and the rural areas. In the no-
industry districts industries should be esta-
blished in the rural areas. There is also a
Government policy about setting up Indus-
tejes in the no-industry districts, but it
is not being implemented properly. Govern-
ment should give proper attention to no-
industry districts as well as rural-segments,

(Interruptions)

All right, I support the Bill wholehcar-
tedly. You should look into the functions,
activities and corruption in 1.D.B1. There
is a practice in [, D.B]I, that when some
factory owner approaches I.D.B.I. with a
modernisation plan, he is asked to grease
the palin of the of the officers. You should
also look into it. Government has so

many industries, but it must look after
them.

[English

SHRI ASUTOSH LAW (Dum Dum) :
Mr. Deputy Speaker, Sir, it is a good pro-
posal on behalf of the Government. In the
statement of objects and reasons it has been
mentioned and 1 quote :

“The IDBI established under the In-
dustrial Development Bank of India
Act, 1964 is the principal financial
institution for providing credit and
other facilities for the-development of
industry, for coordinating the workig in
of institutions engaged in financing,
prcﬁnoting or developing industries

Therefore, I am requesting the hon,
Minister that in conformity with the object
- of the principal Act the definition of indus-
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trial concern should be amended so that
IDBI's activity can be extended to the
medium sized and also small scale industries
otherwise the interests of the medium and
small scale industries will not get protected
although it is said that this Actis in a
position to extend cooperation to the small
scale industries also,

Secondly. Sir, it has been said and I
quote :

“In section 4 of the principhl Act,-—

(a) for the words “‘one hundred crores
of rupees”, the words “one
thousand crores of rupees’ shall
be substituted ;

(b) in the proviso, for the words
‘“‘five hundred crores of rupees”
the words *‘two thousand crores
of rupees” shall be substituted.”

Mr, Deputy Speaker, Sir, this is very
good. This enhancement has been good but
afterall this IDBI is governed by the
Companies Act, 1956. Thercfore, 1DBI
should be allowed to increase the authorised
and paid-up capital without coming
before this House otherwise its working
and functioning will get hampered from
time to time. Supposing the functions and
activities of IDBI get increased and they feel
necessary that the authorised and paid-up
capital has to be increased it will not be
possible for the IDBI to come to Parliament
for approval and sanction. That liberty
should be given to IDBI itself so that they
can increase their capital in accordance
with the provisions of the companies Act 1956,

Now a word about Section 9. I am
mentioning this from my practical experience,
The IDBI is supposed to give financial
helr, It is very good, But often we find
that a sick company or any company which
has gone to IDBI for adyance or loan after
getting loan they hypothecate their shares to

. the IDBL There are various cOmpanies
whose 70 per cent shares are hypothecated
to IDBI. In that case why does the IDBI
not provide professional m.nagement to
the company? Thus is the practical difficulty
that we are facing in case of a company
becoming sick. When 80 per cent of their
shares are hypothecated with IDBI and when

they go for further loan to IDBI should
provide professional . management. They
say that they are not going to provide
professional management,

Sir, when I am holding the shares of
the company with the right to vote then
am I not supposed to provide management ?
Who has to provide management to the
sick unit ? Therefore, I am requesting -the
Minister that when they are amending
Section 9 of this principal Act this should
be amended to that extent so that onme of
the functions of IDBI would be thatin
case where IDBI holds a large percentage
of shares of any company then they will
provide professional management otherwise
in future no sick company can survive
with the help and finance of IDBI,

Sir, my last point is regarding erratic
advance of loans. It is often  witnessed
that a unit goes to IDBI and makes
an application for financial help. It is the
duty of the IDBI officials to realise that
a company in a particular phase needs this
sort of help. In almost every case it has
been found that the advancement of loans

to the industrial units is absolutely
erratic. If an  industrial unit requires
Rs. S50 lakhs this year, during a

particular period, the advancc is given to
him after two years. This is one of the
biggest problems not only in the case of
IDBI, but also nationalised banks. Due to
the erratic nature of the loans, most of
the industries have become sick, They do
not get the required finances from the finan-
cial institutions, particularly IDBI as aiso
the nationalised banks in accordance with
their schedule and the result is that thoy
become sick and consequnently cannot bear
the heavy interest.

These are the loopholes which are
responsible for making sick various jndus-
trial units particularly in the eastern region,
in West Bengal, Bihar and Assam as also
in Orissa. If a survey is made, you will see
that more than 60 per ceat private units
in Orissa who have taken loan from the
1DBI or the nationalised banks are closed
or arc at the verge of ciosure. Advances
have not been made m accordance with

tae schedule of those unitg. Some provision
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[Shri Asutosh Law]
needs to be made so that the loan is made
gvailable to them in accordance with their
repuirements.

With these words, I support this Bill.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) ;: Mr Deputy
Speaker, Sir, I am grateful to the hon,
Members for extending their cooperation
and support to the Bill. In fact, Shri
Madhay Reddy and other hon. Members
bave made very concrete suggestions and

I have in mind some of the suggestions

made by them,

The hon, Member, Shri Madhav Reddy
questioned the wisdom of ecxtending the
operations of IDBI to finance the leasing
business also and he has also referred to
the industries to be started in the backward
areas. Some other hon. Members also
referred to it, A mention was also made to
the flow of assistance from IDBI to small
gcale industries,

Some hon, Members referred to the
training given to the entrepreneurs. Shri
Madhav Reddy as also some other Members
referred to the special fund, the Small Scale
Industries Development Fund, and they
wanted the details.

Sir, IDBI is a premier institution that
is governed not by the Companies Act, it
is having a separate Act, i.c. the IDBI Act,
The functions of the IDBI are to promote
industries and also to give assistance for
industrial development of the country.
It is an apex body ; it has to coordinate ;
in some cases it has to refinance also.

Now, I come to the first point that has
been raised by the hon, Member, Shri
-Madhav Reddy, about the backward areas
and the concessions given, That was
raised by Shri Rawat and some other hon.
. Members also, It is one of the functions
of the IDBI to develop the backward areas
also. For that purpose, more flow of funds
is going from the IDBL I will just bring to
your notice the amount, percentage-wise,
that has gone to these backward areas. It
is 51.9 per cent and the amount that has
gone to the areas is Rs. 17881 crores,
against Rs. 10409 crores in 1983.84.
Here, what are the benefits that have been
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given to these industries, if at all they are
going to be set up in no industry areas ?

"The interest is at a concessional rate, i, e.
- at 12.5 per cent as against 14 per cent,

Further, promoters’ contribution is 17.3
per cent against 22.5 per cent in other cases.
A liberal approach is also adopted for
debt—equity ratio, i, e, in terms of repay-
ment period and also the injtial morato-
rium.

Another special feature of this scheme is
that project specific infrastructure assistance
is also provided upto 20 per cent for project
at a concessional interest rate of 12.5 per
cent and no interest will be charged during
the construction period.

Area specific infrastructure assistance is
also provided in consultation with the
Central and State Governments. Here also,
surveys are being conducted particularly in
some¢ no industry districts in a phased
manner to identify the viable projects. Hon.
members will be pleased to see that we have
got a training programme, ‘‘Entrepreneur
Development Programme™, uader which the
entrepreneurs are trained.

PROF. N. G. RANGA (Guntur):
Refresher courses should also be there.

SHRI JANARDHANA POOJARY :
Last year about 2220 trainees were trained,
Not only that, assistance is also being
given. So far, more than 8,000 trainees
were trained, Whenever they ask for
viable projects, assistance is flowing from the
IDBI. ‘

I would like to mention one important
point. Some of the hon. members have
stated that we have to make equal distribu-
tion throughout the country to all the States,
Distribution should be there. Regional
imbalances should be removed. In parficular,
backward areas and no-industry areas should

‘be developed and infrastructure should be

built up in these areas, At the same time,
some of the hon. member have made a point
saying that as it is the people’s money, we
should be very careful. Dagaji has made a
point to the effect that we are going to dump
money in mountains...

MR. DEPUTY-SPEAKER : Nothing
wrong in that ! Dumping money will heip
create employment,
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SHRI JANARDHANA POOQOJARY : He
has a complaint against Raoji that he is
going to claim more money and that is why
he is going to argue, Here, we have to
keep one thing in mind. We say that back-
ward areas should be developed. We say
that no-industry areas should be given
industries. For this purpose, industrialists
should also come forward to start industries
in these areas. You know very well the
mind of an industrialist or a commercial
person, Unless it is commercially viable,
unless he is going to make some profit and
unless he is going to survive, he is not going
to take up the project, Here also we have
to keep this in mind. At the sams time,
we have to give them incentives in order to
make them to go to these places. So, these
incentives are also given,

Now, one more point, [ have to make
regarding insfrastructure, People say that
there is no infrastructure available in the
rural areas. People say that in the villages
or in the backward areas, infrastructure
facilities are not available, Unless, somebody
goes and starts the business, I do not think
that infrastructure will be made availablc to
them, In the case of opening of the branches,
resistance is coming from some of our bank
people about the transfers. When we open
a br.unch. they say that there is no infrastruc-
ture. There is no Police security. There is
no other transport facility, Here, I want to
say only this, First, you go there and start
the banks, If nobody wants to make any
beginning, then how the infrastructure faci-
lities could be started ?

MR. DEPUTY-SPEAKER : 1 think,.
they may be arguing about the development
of plots. They feel that the Government
should come forward to develop plots over
there. It would be helpful. That is the
meaning,

SHRI JANARDHANA POOJARY :-Not
here, This is the general argument that is being
advanced. If Police Department goes there,
that is also an infrastructure, If a road is
constructed, that is also an infrastructure,
For example, if a High School is there, that
is also an infrastructure. Like that a beginning
must be made. So, if all the peoplesay that we
doa't have the facility or if somebody says
that this facility is not there, I do not

_politan cities.
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think that backward areas could be develop-
ed for that purpose, Even I appeal to the
State Governments also that they have to
keep it in mind, that they can use NREP,
RLEGP Programmes also to develop the
rural areas,--these backward areas, thereby
rebutting the arguments of some people
saying that we do not have any facility. For
that purpose, I am just bring to your notice
that in the banking sector training and
other centres are ‘started only in the metro-

We want to develop the
Nobody is prepared to go to
the rural areas. Nobody is prepared to go to
any poor man. During their training period
also, all facilities should be made available
to them. They want accommodation and
everything. If a man is provided, during the
training period, all the facilities, still he
wants to be there in town area, He does
not want to go to the rural arcas at the
time of training also. I don’t know whether
he will go subsequently. That is why this
resistance is coming. So, what the thinking
of the Government today is even these
people should be trained in the rural areas.
They should face all the difficultics in the
rural areas.

rural areas.

Then, Sir, afterwards, they will not
hesitate to go there, For that purpose, steps
should be taken, This ‘should be our
effort. )
[Translation)

SHRI BAPULAL MALVIYA (Shajapur):
I would like to submit that why don’t you
take the boys from rural areas ? There are
educated boys in villages also, Why do you
send boys from cities only especially those
who do not want to go there 9 If boys of
the rural areas are taken, they can stay in
the village itself.

(English]

PROF, N. G. RANGA : They must be
trained. They must be employed.

SHRI JANARDHANA POOJARY :
Even in the villages and also in the rural
areas, evcrywhere there is unemployment, We
have to see, particularly, the case of employ.
ment also, So far as Regional Rural Banks
are concerned, we are giving employment
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[Shri Janardhana Poojary)

for those people who are living in the rural
areas and also in the districts, Like that it
.is being done I appreciate the point raised
by the hon. Member that this aspect also
should be taken note of.

Now, coming to another point that was
raised by the hon. Member about the assis-
tance that is to be given to small scale
industries, there also, 1 fully agree with the
hon, Member, Here, in the form of refinance
to the small scale industries, in the year
1983-84, the amount that was given to them
was Rs. 645.6 crores. In the year 1984-85
it was raised to Rs. 984 crores, From Rs,
645 .6 crores to Rs. 984 3 crores —an increase
of Rs. 339 crores in one year.

MR. DEPUTY-SPEAKER : What about
the time factor ? Is it given in time.

SHRI JANARDHANA POOJARY : This
is the problem we are having. For that
purpose, we have to monitor it ; Government
has to monitor it, - It is pointed out that
they are autonomous bodies. We the
politicians are to blame, Inside the Parlia-
ment and outside Parliament, we also talk
about interference. If people ask for some
favour, immediate action should be taken, I
can understand it, But some sort of a
coercive action is required to see that it
is given in time,

The point made by Shri Madhav Reddi

was that some difficulty’ was there, viz,
because of resistance and lethargy. We
have to remove lethargy. But we the

politicians or somebody may say that there
is autonomy, and that this would mean
political interference. So, we say ‘No; they
are untouchable. We should not talk about
it, No; we should pot.”

At the same time, it is for the Parliament
to consider whether the Ministers or all
these people are accountable to Parliament
and to the pcople. It may be said that they
are untouchable, and we should not talk
anything about it. If this is going to
happen, I think it will have to be discussed
by all of us. What are we to do? They
gshould also be made accountable not only
the Ministers. Everybody is accountable. It
is the duty of the Chiefs of the institutions
to see that this money flows in time.
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I will give you an example, One
technical person, just thinking that he could
start one venture, came up Wwith one project.
He invested everything that he had saved
during his service. He invested it. Bat for
one small mistake—it was not even a
mistake—it would have been started. Three
years were taken. One day he came and
said : Sir, I have to commit suicide if
something is not given to me. I am not
prepared to give a single paisa to anybody,
even if I die.” Whatis the Minister to do
in such a situation? It is said that we
should not speak. If we speak, it will be an
interference. In such cases, what should we
do ? '

One or two cases have been brought to

our notice. The hon, Members are making
this point also. This is a subject matter for
discussion,

MR. DEPUTY-SPEAKER . When there
are genuine cascs, nobody will stop us. We
are here only for that purpose. (Interruptions)

SHRI PRATAP BHANU SHARMA

(Vidisha) : IDBI and ICICI are governed
by Acts of Parliament. We represent the
people,

SHRI JANARDHANA POOJARY : The
hon. Member Shri Madhav Recddi has made
another very pertinent point, and asked :
what about the provision from the Budget,
sofar as capital base is concerned ? They
are going to enhance it. For his information,
and for the information of the other hon.
Members, I want to say that a provision of
Rs. 30 crores has been made for 1986-87.
This is an enabling provision, If necessary,
more funds will be provided.

Another point has been made by Shri
Madhav Reddi, that there was no coordina-
tion between the Ministry of Industry and
the IDBI. He said there was no represen-
tation from the DGTD, For the information
of the hon. Member I would say that both
are represented on the Board of IDBI. Here
also a point has been made by the hon.
member that they are very busy ; they are
not attending to it is a lapse or the defj-
ciency in the system and we have to rectify
it. About this, I will write to the Minister
of Industry bringing to his notice the point
that has been made by Mr, Reddi.
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PROF. N.G. RANGA ; Those people
who are in the industry and have got this
experience should also be nominated as
Directors,

SHRI JANARDHANA POOJARY : 1
will keep that point in mind, One more
point that has been raised by the hon.
member is about the wisdom of going for
leasing purposes. Unless leasing of plant
and machinery, etc..is encouraged by
making them eligible for finance from
IDBI, it is not going to help ; all entrepre-
neurs might not be able to acquire plant
and machinery on outright purchase basis.
In order to enable them, in order to help
them, in order to reduce the cost of project,
this provision is made. Let us see how it is
going to work. It will be done on a selective
basis only. We do not say that we are
applyiny this principle to all the cases,

PROF. N.G. RANGA : What about
advance for construction of houses.

SHRI JANARDHANA POOJARY :
Personally, I am also for this ; and so far
as the banking sector is concerned, we have
been able to, to a certain extent, provide
for food, for clothes ; so far as clothing is
concerned, also - we have been able
to provide. Now, our consideration
should be on construction of the houses,
to provide makan. So, for that
purpose also, from the banking sector more
funds could be given for the construction
of houses, as was stated earlier. In this
budget, we have given more funds for
the construction of houses ; that is the
thinking of the government and also we
will be coming to the Parliament some
scheme for the banking sector for the
construction of houses.

Another point that has been made by
the hon, member, Shri Madhav Reddi is
regarding creating of small scale/industry
development fund. This has  been
created only to finance small scale
industries to meet all theis financial
requirements, As you know, IRDI is
there to look after the sickness of the
major industries, Now, it has started this
work, How far it goes so far as the smacl
scale industry is concerned, we are looking
into it ; and let us see bow this new develop-
ment fund is going to help these small scale

indusiries, It is also being done and the
details are being worked out ; all the details
will be given later on,

SHR1 PRATAP BHANU SHARMA :
Will there be further need to amend it ?

SHRI JANARDHANA POOJARY :
Not in this Bill ; he has made a reference
to the special fund.

SHR!I PRATAP BHANUA SHARMA :
That was mentioned in the General Budget.
Will some amendment he need jn this
P-Act or not ?

SHRI JANARDHAN POOJARY : Not
here. Let us avoid amendment if you are
scared about it,

SHRI PRATAP? BHANU SHARMA :
If necessary, we skould bring that amend-
ment also,

SHRI JANARDIJANA POOJARY: 1
will come to that also, Xumari Mamata
Banerjee gave some spirit 10 our debate ae
the end, She gave some spirit,” She made
some points also, that sick industries are
there, In 1979 the Reserve Bank had con-
ducted a study., As per the study, 52 per
cent of the rcasons for this sickness are
mismanagement, diversion of funds and
other factors, for want of power, for want
of raw materials, and also due to labour
trouble and so on, The reasons are given.
So, it is true that the managements of all
the sectors should look into this aspect and
sce how we can improve this and finances
wherever they are required, we have to give
for that also,

Onpe more point has been made by Mr,
K.S. Rao and he has referred to the sub-
clause (dc) under clause 7 that is,

*‘granting loans and advances to any
person for purposes of investment in
any industrial concern™ ;

It is for providing seed capital —you know
what that it is—assistance so that the
promoters who do not have sufficient
resources of their own can.........

(Interruptions)

SHRI K.S, RAO : Any individual can
take a loan,
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SHRI JANARDHANA POOJARY : Iam

making it very very clear,

Anybody who does not have his own
resources, to make up the promoters’ contri-
bution, can use it, This is also an enabling
provision. Now, some people are not having
sead capital. For that purpose, this provision
has been made.

PROF. N,G, RANGA: It may be
abused.
SHRI K. S. RAO : It will be abused.

SHRI JANARDHANA POOJARY :
We shall see that nobody abuses.

Some other hon, Members have made
other points also, Now, coming to the
banking sector, some of the hon, Members
have stated that stated that some amount
has to be given to marginal farmers,
farmers and other small p:ople of the rural
areas and they wanted to know what we were
going to do for them and why we are
looking after only the big industries, and
so on a point has been made to that effect.

Now, the banking sector is giving loans
to marginal farmers, to small farmers, indus-
trialists, cottage industries, and up to
Rs. 5,000/- no security or surety could be
asked by the bank people, And here also,
even for farmers in the rural areas JRDP
programmec is there, a sum of Rs, 3,101
crores has been drawn from the banks:
cooperative banks during the Sixth Five
Year Plan. About one crore and sixtyfour
families have been helped. And there are
other schemes also by which we have
to look after this sector. Various other
schemes also are there in the private sector,
from there also the money is following to
this sector and what have we been doing to
jook after these people ? All these pro-
grammes, RLEGP, NREP and others, if you
kindly look into this, in the Seventh Fiv ¢
Year Plan the amount that is allocated fo
the energy sector and there also even for
the rural sector, if you kindly look into it
you will see, that more allocation has been
done for the development of the rural areas,
Here, nobody can say that the Government
has not done anything for the farmers,
Yesterday, 1 mentioned it here in the Lok
Sabha, in Parliament, and I have given
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details of the all the types of subsidies we
have been giving the farmers, to the
people of this country, to the common maa,
and also, the middle class people and also
to the Press,

I also said that some sort of a subsidy is
being given for all the sectors and the total
subsidy that is following from the 1esources
is Rs. 5,349,96 crores. This is the amount
which is flowing in the form of subsidy for
to all these categories which I have referred
to. So, this sector is also being looked
after

I once again thank the hon, Members
for the wholc-hearted support given to this
Bill.

MR. DEPUTY-SPEAKER : The
question is.:

“That the Bill further to amend tha
Industrial Development Bank of India
Act, 1964, be taken into considere
tion™

The motion was adopted

MR, DEPUTY-SPEAKER : Now, we
take up clause by clause consideration
Clause 2. Shsi Balasaheb Vnkbe Patil is no,
here. The question is :

“That clauscs 2 and 3 stand part oft
the Bill”

The motion wns adopted

Clauses 2 and 3 were added to the Bill

MR, DEPUTY-.SPEAKER : Clause 4,
Shri Balasaheb Vikhe Patil is not here, The
questfon is :

“That clauses 4 to 6 stand part of the
Bill”
The motion was adopted.
Clauses 4 1o 6 were added to the Bill

MR. DEPUTY-SPEAKER : Clause 7.
Shri Vikhe Patil is pot here. The question
is -

“That clauses 7 to 11 stand part of
thaBill”’
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The motion was adopted
Clquses 7 to 11 were added to the Bill

Clause 1—(short title)

Amendment made
Page 1, line 4, — — ~
Sor «1985” substitute <1986"
(SHRI JANARDHANA POOJARY)

MR. DEPUTY-SPEAKER: The question
is : '

“That clause 1 as amended stand

part of the Bill"’
The motion was adopted.

Clause 1, as amended, was added to the Bill
Enacting Formula

Amendment made
Page 1, line ], — ———
for <“Thirty-sixth”™ substitute—
“Thirty-seventh’ (1)

(SHRI JANARDHANA POOJARY)
MR. DEPUTY-SPEAKER: The question
is :
““That the Enacting Formula as amen-
ded, stand part of the Bill”
The motion was adopted,
The Enacting Formula as amended was added
to the Bill

The title was added to the Bill
SHRI JANARDHANA POOJARY : 1
beg to move :
“That the Bill, as
passed”
MR. DEPUTY-SPEAKER; The question is

“That the Bill, as
passed”

amendcd, be

amended, be

The motion was adopted,
18.04 hrs.

The Lok Sabha then adjourned till Eleven
of the Clock on Wednesday, March 19,

1986/ Phalguna 28, 1907 (Saka)





